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LOK SABHA DEBATES

LOK SABHA

Monday, December 9, 19681 Agrahayana 18,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Shortage of Furnace nil Experienced hy
1ndustries in Jamnagar (Gujrat;

*601. SHRI R.K. AMIN: Will the
Minister 'of PETROLEUM AND CHEMI-
CALS be pleased to state :

() Whether it is a fact that industries
in Jamnagar in Gujarat State suffer from
the shortage of furnace oil ; and

(b) if so, the steps which Government
have taken to mitigate the shortage of
furnace oil ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH):
(a) Except in September, 1968, when
the tankers carrying furnace oil to Okha
could not secure timely berthing facilities
at the port, the industries etc. in Jamnagar
bave been getting their normal require-
ments of furnace oil from Okha
installation. o

(b) The State Government has been
requested to give priority in berthing to
tankers carrying furnace oil etc , to Okha.

SHRI R. K. AMIN : 1t is a well-known
fact that shortage of furnace oil occurs
from time to time at various places in
India, sometimes in Assam, sometimes in
Orissa, sometimes in Gujarat asd some-
times elsowhere. I undersiand that it is
because of the fact that the Government's
policy is .heavily inclined to give ospacity

2

licences to Indian Oil and not to other
private sectors. Every month when the
meeting is held to decidc the quota of pro-
duction of furnace oil, it is always given
more and more to Indian Oil and the quota
for the other private sectors is being
reduced. We do not mind from where it is
coming ... (interruptions).

MR. SPEAKER: He should put his
question.

SHRI R. K. AMIN: Will the Govern-
ment assure that, in future, whatever capa-
city is available with the private sector will
be fully utilised so that such shortages never
occur ?

MR. SPEAKER: He may answer only
the question.

SHRI RAGHU RAMAIAH: I want
to make it clear that the information given
by my Hon. friend is totally wrong. In
fact, the position is the other way, Dueto
the 8uez crisis, there have been greater
demands for furnace oil. In fact, the
Burmah-Shell and the ESSO are reducing
the production of furnace oil and are in-
creasing the production of H.S. D. oil
which is more profitable for them, and we
are trying to persuade them to increase their
quota of furnace oil. This is the picture.

SHRI R. K. AMIN: The answer to
the first question does not come up, Sir. 1
asked.is Government's policy heavily
weighed to give more and more quota to
Indian Oil ?

SHRU RAGHU RAMAIAH: 1 have
said, We are willing to encourage anybody
to produce furnace oil. We need it. We
are importing it now. 1 am prepared to
encourage anybody to produce more and
more furnace oil.

.

SHRI R. K. AMIN: It it is so, if they

. want to encourage everybody to increase

the capecity they should not have any
restrictions on quotas as they have doge.
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SHRI RAGHU RAMAIAH : It is not
we who are asking them to reduce the
production of furnace oil. We are not
asking them to reduce it. yWe want them to
increase it but because HSD is profitable
to them they are decreasing furnace oil
and increasing HSD.

SHRI N, K. SOMANI : There is an in-
built refining capacity in each and every
refinery including the public sector refine-
ries. And the programme of marketing and
production of each refinery is taken up in
Bombay every month. In view of that,
would the Government not allow and
encourage them to increase the eapacity by
5 to 10 per cent, so that these chronic
shortages do not come up; so that there
won’t be shortage of industrial production
and resulting in laying off of workers also ?

SHRI RAGHU RAMAIAH : General
increase of or more input of crude will
mean output of other things besides
furnace oil which may be in surplus. The
whole picture has to be taken into account.
But in this case we have given additional
crude to Caltex so that they may give more
furnance oil.

We were willing to give it to Burmah
Shell and others, but they were not willing
to do so.

Shri N. K. SOMANI]: What is the
ultimate solution to this ? Would the Gove-
rnment apply its mind because these shor-
tages are going on from time to time?
What is the solution to this ? ~

SHRI RAGHU RAMAIAH: When
deficiency is thcre we have to import until
and unless self-sufficiency @s reached.

SHRI! M.B. RANA : May I know what
was the quota allotted o Gujarat and what
was the shortfall ?

SHRI RAGHU RAMAIAH : If he
wants for a particular State I do not have
the exact figure.

DR. RANEN SEN: Js it not a fact that
the refineries of Burmah Shelland ESSO are
working beyond their agreed capacity with
-the Government of India and if so have the
Government of India found out any means
to see that they do not go beyond their
agreed capacity ?
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SHRI RAGHU RAMAIAH: Iam not
aware, Sir.

Hindustan Antibiotics Ltd.

*603. SHRI PREM CHAND VERMA:
Wil the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) when the Hindustan Antibiotics
Ltd. was set up and its aims and objects;

(b) whether the targets of setting up
units according to project reports and
their production and development targets
were achieved and if so, when and how
and if not, the reasons therefor;

(€) whether any foreign collaboration
was involved in the setting up of the com-

pany and if so, the names of countries
which collaborated, the terms of their

collaboration and how much foreign ex-
change as aid was received;

(d) the items the company is at pre-
sent producing and the extent of produ-
ction and whether these products are upto
international standard;

(e) the figures of production and sale
during the last three years and how much
of this was exported; and

(f) whether there are any difficulties
with which the compaany is faced at present
and how Government propose to remove
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS ( SHRI RAGHU RAMAIAH):
(a) to(f). A statement is laid on the
Table of the Sabha.

Statement

(a) Hindustan Antibiotics Ltd, was
established on 31th March, 1954 with the
object of setting up a factory in the public
sector for the manufacture of antibiotics
like Penicillin, Streptomycin etc. and to
undertake other activities as enumerated in
the Memorandum and Articles of Associa-
tion of Hindustan Antibiotics Ltd.

(b) In the joint plan of operations
entered into between the Government of
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India, World Health Organisation (WHO),
and United Nations International Children’s
Emergency Fund (UNICEF), it was
estimated that the equipment provided by
UNICEF and the technical assistance given
by WHO will produce Penicillin, on a
scale which will reach, through successive
stages, the target of 750,000 mega units per
month. It was tentatively agreed that the
plant will start production in December,
1953 and reach full production by the end
1954. There was some delay in commission-
ing the plant due to late arrival of equip-
ment gifted by UNICEF. The trial produc-
tion commenced in March, 1955 and the
level of full production was reached in the
first half of 1956,

(¢) Hindustan Antibiotics Ltd. has two
major products one Penicillin and the other
Streptomycin. The Penicillin plant was
established with the financial and technical
assistance of UNICEF and WHO. No

AGRAHAYANA 18, 1890 (SAKA)

Oral Answers 6

collaboration. UNICBF made foreign
exchange available to the extent of U. S.
Dollars 850,000 and W. H.O. provided
technicians and training to Indian personnel
at acost of U.S. Dollars 300,000. The
joint plan of operations envisaged that the
foreign exchange made available by
UNICEF should be repaid in kind to
UNICEF for distribution to expectant
mothers and children in India and South;
East Asian countries. This obligation has
since been fully discharged. The Strepto-
mycin plant was set up with the technical
collaboration of M/s. Merck & Co. Inc.,
U. S. A. The terms of collaboration
consisted of licensing thelr patented process
and technical know-how in return for a
royalty payment on a sliding scale of
between 1§% to  24% of value of net
bulk sales of Streptomycin in India.

(d) and (¢). The actual production and
sales during the last three years are given

specific  country  was involved in below:-
Item ' 1965—66 1966—67 1967—68
'l;;duction mio-n Production
1. Penicillin 61.04 MMU 69.78 MMU 53.17 MMU
2. Streptomycin ~ 66870 Kgs. 64721  Kgs. 66393 Kgs.
3. Chlortetracycline 228 Kgs. 317 Kgs. 24 Kgs.
4. Hamycin 8 Kgs. 7 Kgs 4  Kgs.
s. :Aureofungin - 733 Kgs. 37  Kgs.
6. Streptocycline _ 6440 Kgs. 3707 Kgs.
7. Vialling 502 lakhs 513 lakhs 663 lakhs

.Annunl Sales Values

1965—66 Rs. 538.87 lakhs
1966—67 Rs. 716.60 lakhs
196°—68

Rs. 646.62 lakhs

All the products of the Company
strictly conform to the pharmacopoeis}
' L ]

—

requirements. During 1966-67, 3619.94 gms
of Hamycin valued at Rs. 72,398.80 were
exported to USA,

(f) The Company is periodically facing
difficulties in regard to the availability of
adequate water during summer and
continuous supply of power in adequate
quantities. Both thesc questions have
been taken-up with the Maharashtra
Government.
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o fwww awf : wsmw wET,
& wyadta @ § wrA wngam g fF
@ veehe w1 A IFA W A qA
97 FaT & @t 3§ Vedw § () o
() F Jaw ¥ egma & Y AT
fed 73 § s 9T ¥ evieq sy foww
fEy a2 A 3 feqar o 27

gat arzew 3 A srewm § 80
A ¥ FAT A ATEEW AT 6 A
40 Sradr & arar A FA g€ d AT
war s g ?

fed wfed qu & W aga
mar f ar s faorsh ot goen€
w0 g @ Ig WENl ARG GIF
Afeq ¥ w7 wrar 747 ? AR GLHR
¥ w7 qra=g g€ R Iq & gArfeers
q1 AR YA A I HFAT K
aeed & goifas fawa s ardy 3
& gaarmy & O § ar adi ek
qaT A A AW GFT TG AR/A K
a1 AT T @y ?

SHRI RAGHU RAMAIAH : We
have been writing to them on and off
for giving us constant and continued
supply of power and for providing
adequate waler.

ot Swav: gwt ; ag WY FTwiew

B

& arg A3 g qg I G Fand
1 e AT seweA § 9 5§ 39
gaeTy s ag feaar g ?

SHRI RAGHU RAMAIAH: So far
as penicillin is concerned the target
of production was reached as explained
in para (b) of the statement with a slight
delay of about a year. In regard to stre-
ptomycin also the figures are given heie.
Actually streptomycin was not part of
the original programme of production;
it was not in the origioal project. It was
taken up subsequently and we are faced
with some dificulty and that is why we
have written to Maharashtra Government.
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ot Suwex waf : & gz oA
=1za ¢ 5 & 3@ vt A &€ 9@
W F e @7 e F AL A,
FomraTy @ weeAr fafaie ¥
O §; s gt @Y ¥ frqdt § R
IARY aEAEG w7 § 7

SHRI RAGHU RAMAIAH : 1 am not
aware of any such thing, but if my Hon.
friend writes to me, I shall find out.

SHRI UMANATH : I understand that
the Hindustan Antibiotics are selling
penicillin in bulk to Messrs. Sarabhai
Chemicals Ltd. at the rate of 30 P. Per
vial whereas the latter after bottling and
labelling it sells it at about 94 paise
per vial, which is three or four times the
cost at which  they are supplied. That
means that the people can get it at a
lesser price actually. 1 would like to know
whether this has been brought to the notice
of Government several times, and what
steps have been taken by Government to
see that the people can get it cheaper ?
I would like to know the reason why
Government have not taken any steps to -
see that itis sold at a cheaper rate by
Messrs, Sarabhai Chemicals.

It is one of the reasons that Messrs.
Sarabhai Chemicals are one of the finan-
ciers of the Gujarat Congress ? If not,
what is the other reason ?

MR. SPEAKER : The Hon. Minister
need answer only the first part of the
question.

SHRI RAGHU RAMAIAH : This has
‘not been brought to my notice, but since
he has mentioned it, I shall look into it.

SHRI UMANATH : This was raised
in the House several times. Every time the
Minister changes, are we to give fresh
notice ?

MR. SPEAKER : The main question

SHR1 UMANATH : The main ques-
tion is whether one of ;the reasons is that
they arc the financiers of the Gujarat
Congress.
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MR. SPEAKEK : The main question
is whether the price can be reduced.

SHRI RAGHU RAMAIAH: 1 have not
got the comparative_price structure with
me at the moment.

SHRIMATI SUSHILA ROHATGI :
May I know whether we are importing
any quantity of penicillin and streptomycin,
and if so, how the prices of the articles
produced at the Hindustan Antibiotics
compare with those of the ones imported
from outside ?

SHRI RAGHU RAMAIAH : Only a
small quantity of streptomycin is being
imported and no penicillin is being impor-
ted.

SHRIMATI SUSHILA ROHATGI:
What about the comparative prices ?

SHRI RAGHU RAMAIAH : When we
are not importing, how can 1 compare the
prices ?

st T § qg AAAT FEar
 fr @ Sarefom w1 avoa W, w2
AT sreRwA, feaar § 1T ITiwTs,
qamw 9T, § fafr feg 7w a3

& ot E o

SHR1 RAGHU RAMAIAH: As regards
the price of each item, 1 would like to have

notice.

SHRI SRADHAKAR SUPAKAR : In
respect of the several items for which com-
parajive prices have been given we find
that the production had gone down in
1967-68. May I know whetner it is due
to competition or due to reduction in the
production capacity ?

SHRI ATAL BIHAR! VAJPAYEE :
May be m‘umanlgemem also.

SHRI RAGHU RAMAIAH : In the
case of penicillin, there is definitely a
reduction in the demand. Thatis one of
the major reasons.

SHRI LOBO PRABHU : The Hindus-
tan Antibiotics factory was established to

AGRAHAYANA 18, 1890 (SAKA)
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make these drugs available to the common
people at reasonable prices. These are
life-saving drugs, but the position has been
that in respect of penicillin our cost is
about ten times the world cost or even the
landed cost.

I would like to know from the hon.
Minister who is so well informed, the rea-
sons why our cost is so high, apart from
what my Hon. friend has mentioned about
:le..proﬁu fof Messrs. Sarabhai Chemi-

SHRI RAGHU RAMAIAH : Speaking
very generally, I can say that if there is an
increase in our cost it might be due to the
fact that we! import raw materials, and
when the price of raw material goes up,
our cost of production also goes up. Fur-
ther, there has also been the incidence of
devaluation.

SHRIMATI TARA SAPRE : Has
there been a reduction in the demand for
streptomycin also and is that the reason
why we are not importing streptomycin ?

SHRI RAGHU RAMAIAH : If the
Hon. Member would notice, in 1965-66
the figure in regard to streptomycin was
66,870 k. g. and in '1967-68 it was 66,393
k. g. 1t is comparable.

o wzw fagrd wroddy : a3 08
a7 T ¢ afafam ok & @mg-
fa & s wafag wmer § i aw
AL GEIT § ITTRT FATHE HAT G
& amy A, A \ar W wEEw o
Friifeq 13Tl gEa-aTs 9 W@, fg
§ arrq-ard AT fawt & am ama
s ?

SHRI RAGHU RAMAIAH : Compa-
rative Statement of what ?

SHRI ATAL BIHARI BAJPAYEE : A
Comparative statement of the cost of
production and the cost at which it is sold.

SHRI 'RAGHU RAMAIAH : I shall
lay a statement on the Table of the House.

Taming of the Bramhaputra by Pakistan,

*604. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the MINISTER OF
IRRIGATION AND POWER be ploased
o state.
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(8) Whether the Government of Pakistan
have sought India’s aid assistance or
permission for taming the Brahmaputra;
and

(®) if so, Government's

thereto ?

reaction

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) No,
Sir.

(b) Does not arisc.

SHRI NITIRAJ SINGH CHAU-
DHARY : It is our experience that initially
Pakistan makes a claim and then it is
followed by minor demands which are
subsequently increased. In the case of
Ganges waters, Pakistan had initially asked
for about 3500 cusecs of waters for East
Pakistan, but now they are demanding
49,000 cusecs of water. In this context,
may I know whether our Government
would help Pakistan in having the Brahma-
putsa waters harnessed, if such a request is
made by them ?

DR. K. L. RAO: This question has
nothing to do with the main question,
b this suppl tary question relates
to the Ganga. Anyway, I would orly say

that the Government of India are fully
* aware of the importance of the Ganga to

India, and we are not allowing any waters
to Pakistan in excess of reasonable
roquirements. Anyway, to day the Pakistan
officers are meeting the Indian officers at
the Secretary's level and they will conclude
their discussions in the next two or three
days.

SHRI NITIRAJ SINGH CHAU-
DHARY : Will Government help Pakistan
if such a request is made hereafter ?

DR. K. L. RAO : Of course not ; that is
obvious,

SHRI NITIRAJ SINGH CHAU-
DHARY : May 1 Know the total quantity
of water that flows through the Brahma-
putra and its proportion to the total water
that flows through the Indian rivers, and

DECEMBER 9., 1968
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whether it can be used for irrigating ou
lands ?

DR. K. L. RAO: The waters of the
Brahmaputra are of the order of 400 million
acre-feet ; that is nearly one-third of the
total waters of Indian rivers. Unfortunately,
it is going in an area where the rainfall is
very heavy. Itis ata low level also. So, it
is rather difficult to utilise much of those
waters.

off sivreTn @t - oaggT T
Wad I T AR smE
ITTARE A & ¥y TAANE X
o et @ g free fear g,
fored sl agret & agyy @ W
fFedy 9T §  qaT My, aife 39
qrft 93 fagaor g o= a1g 97 wHw
far sy a% ?

DR.K.L. RAO: It is true that the
Brahmaputra causes damage every year,
and quite an appreciable amount of damage
at that. With regard to the question of
the construction of dams on the Brahma
putra, it is not possible, because the first
thousand miles of the river arein Tibet.
Regarding the question of dams on the
tributaries joining the Brahmaputra, lt is
under investigation.

SHRI R. BARUA : Apart from what
Pakistan does or does not do, may I know
whether the Central Government have
any scheme in ‘hand to sec that the
Brahmaputra waters are controlled and
whether they are going to set up their own
organisation 1o deal with the matter from
this year ?

DR. K. L. RAO: Government are very
actively pursuing this matter in order to see
that the flood damages caused by the

" Brahmaputra are reduced as muoh as possi-

ble. In fact, at the moment we are consider-
ing the question of reorganising the autho-
rity so that the work of flood prevention
and flood p! ion may be lerated ?

MR. SPEAKER: Shri Hem Barua.

SHRI R. BARUA: Will the work be
taken up this year ?
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MR. SPEAKER : There cannot be sit-
ting supplementaries.

I have called Shri Hem Barua already.

DR. K. L. RAO: The flood protection
works are already in hand. We are spending
actually Rs. 3 crores this year. The Assam
Government have asked for additional
funds, and we are .trying to get additional
funds also and further work will be taken
up when the money is available.

SHRI HEM BARUA: In view of the
fact that the Brahmaputra gets floods dur-
ing every monsoon and Assam is destroyed
by the Brahmaputra floods, may I know
whether the hon. Minister has gained some
new light after his recent visit to the USA
about harnessing the: Brahmaputra 7 Are
there not sufficient schemes available ?
Have notour expert bodies given s.hemes to
Government to Tharness the waters of the
Brahmaputra ? After his visit to the USA,
is he of the opinion that the Brahmaputra
cannot be harnessed ?

DR. K. L. RAO: Thequsstior of ths
Brahmaputra flood control is one of
the most major problems of the world.
There are quite a large number of fac-
tors which make it very difficult. The only
river on which an appreciable amount work
was done and which is the nearest parallel
to this is the Mississippi river of the USA.
A very detailed study has been made and
we are trying to see in what ways the experi-
ence that they have got could be applied
in this case.

It is in this connection that I submitied
that we are thinking of organising a
Brahmap River Cc on the
lines of the Lower Mississipi Commission.

SHRI HEM BARUA: The Brahma-
putra is a male river, it is not purri. What-
ever that might be this Government has
sufficient schemes, s0 many expert schemes,
s0 many etperts have visited the area and
made recommendations for the harnessing
of the Brahmap , b the Brah
putra creates a lot of devastation in Assam
during the floods. May I know whether
those schemes already in the hands of the
Government are not sufficierit and whether

AGRAHAYANA 18, 1890 (SAKA)
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he has to giin the experieace of the
Mississipi River -in order to control the
Brahmaputra ? Mississipi is aot a male
river.

DR. R. L. RAO: | regret thers are
not any schemes on the Brahmaputra, that
is our difficulty. They are only dreamy
type of ideas. They have only just said
that there should be dams on the Manas
and Subansari, and not even a site has been
selected. We have no scheme whatsoever
on the Brahmaputra, that is our chief
defect.

SHRI BEDABRATA BARUA: The
Minister has Been always informing us
that so far as taming the Brahmaputra is
concerned or even the minor objective of
flood control is concerned, it is not porsible
to do much. At the same time, he has also
admitted that it is possible to do something,
and in view of that, may I know what
stands in the way of the Government imple-
menting its resolve to have retention dams
in the upper of reaches of the tributaries
of the Brahmaputra ?

The Assam Government is not able to
have that type of engineering for dam con-
struction and all that and the Centre alone
has got it, 80 there is no ques‘ion of shirk-
ing or shifting the responsibility from the one
to the other. I would like the Minister to
give a definite reply whether Government
would take this over as a Central responsi-
bility, whether at least 20 dams will be
built across the Brahmaputra, so that it
may retain the water,

DR. K. L. RAO: Regarding construc-
tion of the dam, I have already submitted
that there is no possibility of any dam on
the Brahmaputra river proper. Only on
its tributaries like the Manas and Subansari
it may be passible, but no investigations
have been made so far. We have just been
thinking, there is not even a site sclected.
What we are now trying to do is to set up
River Valley Commission so that they can
get into ‘things and try to find out what
possible sites there are, and if any of these
prove useful or economic or possible, then
naturally they will be undertaken.

ot ¥ A e oft g R
frpam & & & f afed 9
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forrror &Y miw Ao oY o€ } A fg-
A R 4 § afea A S 8
oY afedl a7 frgror &< A 7w AW
*r mf § 3 w7 ARE # aE F B
gt A afaraf sy} ?

DR. K. L. RAO : This is again nota
question pertairing to this, but neverthe-
less I would submit that the two rivers on
which they are laying claim are the Ganga
and the Teasta.

oY wgrerwfag AT ;- FgIT &
wfer 7 Faw orw § afes gff dmrar
Y o orffera W oF v & Td
A qF ATAY § R AT AW R
aE #1 a7qT § fraAr fear amg
¥frr sk fae gwTR g dar AgY @
wafag qg a0 garf &y gad gy @
8 & AT =g R w fee
FHR F AT THR ¥ Ig gHE
fear & a1 ¥ & wur FUN fe acE
#5 & oy dar 3% @ gy N
R w7 ¥4 faur @vg @ wnr
T FF AN R g g a7
@t o wR gt qrfeera s
AW N7 qg AT qOAITE  IAET
STYET § WX & § SaRT SEsT ag
aqy g4t sawr ® afggr v AR U
Wt stww afgm & amoam ) s oag
gaTT A frar § ar 3 & a9 Fqv
s ?

DR. K. L. RAO : I would like to sub-
mit to the hon. member that by the cons-

truction of a navigational canal between *

Farakka on the Ganga and the Brahmaputra
it is uot possible to divert any amount of
water from the Brahmaputra. It will never
take away any appreciable amount of water
from the Brahmaputra. Actually, the water
has to be pumped to a height of 350 feet.

off ngrevefay wreeh © g faw
weft AT AT SNy Wi g ?
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DR. K. L. RAO : It is possible to lift
only a very small quantity of water. It is
not physically possible to take water from
the Brahmputra in large quantities to any

. other river system.

Agreement intered into by Pablic
andertaking

*607- SHRIS. S. KOTHARI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a8) Whether it is a fact that in certain
cases, public undertakings relating to his
Ministry have entered into agreements
covering amounts exceeding a crore of
rupees without obtaining the approval of
the Law Ministry or the Solicitor and the
undertakings bhave incurred heavy lossss on
this account owing to serious lacuna in the
agreements;

(b) If so, the steps which Government
have taken to ensure that in future all such
agreements have the concurrenec of the
Law Ministry or authorised solicitors;
and

(c) The steps taken against the officers
concerned responsible for such agreements ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRIRAGHU RAMAIAH):
(a) Public undertakings have their own
legal advisers and arc uot required to
obtain the approval of the Ministry of Law
or the Government Solicitor to agreements
being entered into by them. One case of
alleged loss reported by Audit as having
resulted from an apparent lacuna in an
agreement entered into by the Oil and
Natural Gas Commussion is within the
knowledge of Government,

(b) Pleasc sec the reply to (a) above.
The Ministry of Law and the Government
Solicitor are uot avilable to render legal
advice to public enterprises.

(€) As the Oil & Natural Gas Commis-
sion has not accepted the view of Audit in
the caso under reference, no action has
been taken against any officers.
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SHRI S. S. KOTHARI: This appears
to be aserious matter. [ would suggest to
Government that they should provide that
all agreements entered into by public under-
takings are scrutinised by the Law Ministry,
If the Law Ministry needs to have any addi-
tional staff for the purpose, that can be
provided.

Cases come to notice where due to

defects in agreements, public undertakings
suffer considerable loss......

MR. SPEAKER : He has made a good
suggestion. But the question ?

SHRI S. S. KOTHARI: Will Govern-
ment provide that the Burcau of Public
Enterprises or the Law Ministry undertake
to scrutinise all agreements above a crore
of rupees entered into by public under-
takings ?

SHRI RAGHU RAMAIAH: In this
case, the Oil and Natural Gas Commission
has, 1 understand, a legal adviser on its
own staff. As to whether in the particular
case, he was consuited. 1 have asked for
information.

SHRI S. S. KOTHARI: Have certain
cases come to the notice of Government
where highly paid officials had shown some
favour to private companies and later on,
on retirement they were absorbed by those
very concerns immediately after retirement
or after some period ?

RAGHU RAMAIAH: One of the
conditions for giving approval for employ-
ment after retirement is that he should not
have had any such connection. If there is
any case where improper advantage has
been taken of such connection and if it is
brought to our notice, we shall certainly
took into it. -

SHRI S.S. KOTHARI: Have any such
cases come to Government's notice ?

MR. SPEAKER : He says if any case
is brought to notic_:c. he will look into it.

SHRI ATAL BIHARI VAJPAYEE:
We want information from Government.

MR. SPEAKAR: He has no information.

SHRIMATI SHARDA MUKERIJEE:
The hon. Minister has stated in his reply
that they have a legal adviser attached to
“their own Ministry. May ) take it that all
these things are arrsnged, as they should
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not be, within the Ministry ? The legal
adviseris in the Ministry, the contract-
makers are in the Ministry? Who is respon-
sible to Parliament ? Surely, if these things
happen, some measurcs must be taken to
see that there is a check. Obviously, that
check cannot be from withia the Ministry
itsel.

Secondly, very often reference is made
to officers. The officers are not responsible
to Parliament. May I suggest to the Mini-
ster that in future he takes whatever respon-
cibility devolves upon himto answer Parlia-
ment and not accept questions against offi-
cers? One does not know under what
circumstances officers have behaved in the

wdy they have.

SHRI RAGHU RAMAIAH : I do not
think I have said any thing disowning my
responsibility or conferring it on officers.
All I said was that the Law Ministry ad-
vises various Ministries of Government.
But the public undertakings like the ONGC
have an in-built legal advisory system
within themselves. The Law Ministry
does not come into the picture. Certainly
in public sector unbertakings, officers are
responsible, and to the extent we are res-
ponsible to Parliament, we share that
responsibility.

SHRI J. MOHAMED IMAM : It is the
usual practice,whenever Government or any

- public undertaking enters into an agree-

ment or contract, for the Law Ministry
to scrutinise it and only when that Ministry
okays the ag or o , it is
finalised.

But here the amount involved is very
large. It appears that the Law Ministry
was bypassed and their opinion was
not taken, as a result of which a
good deal of complication has arisen.
There is some doubt on the honesty of
the Department which did not seek the
opinion of the Law Ministry., Will the
Mioi bo pleased 10 i igate such
cases where the opinion of the Law Mini-
stry was not obtained and how many cases
there are of such a nature and what is
the amount of loss involved as a result
of the failure to consult the Law Miniatry.

SHRI RAGHU RAMAIAH : | am

afraid there is a misconception. Let me
repeat again. It is not as though the Law
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Ministry is bypassed. The Law Ministry
has certain functions. The Law Ministry is
not a legal adviser to public undertakings.
The Law Ministry advises only various
Ministries. Every public undertaking of
this type is expected to have its own legal
adviser. In this case there is a legal adviser.
Whether in this case he was consulted or
not, as 1 mentioned to the House, I will
inquire into it.

SHRI SURENDRANATH DWIVEDY :
In part (c) he says that as the audit obje-
ction was not accepted by the Oil & Natu-
ral Gas Commission, no action was taken
against the officer. If the Legal Adviser
did not accept the avdit objection, would
they notsendit to the Law Ministry to
scrutinise it, and would not responsi-
bility for this defect be filed ?

SHRI RAGHU RAMAIAH : I have
already called for the report.

faeeh same grar doR wf Qv
+
»608 «it weateg wtgm :
it Twfay saam
A, @ wy
ot vreawy faardf

war fanfo, smave aq gqfa Wt
7g TN FT FAq & 5

(%) faeelt smaT g 9ot T
@ AR Awad § o @ o§w
3% warerg A AT §

(®) 2 Prord w7 o wE o
o srw ¥ fog araredn 0T E;

(7) wrrag & & & @ Do
 fagew ¥ aga afus @ s
w T g A

(w) afx gt, @t Ja& w1 ETW
g o g% A ¥ afew foiw s
o fory ar o gearaAT & 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI IQBALSINGH) :
(s) No scheme of the Delhi Admini-
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stration is pending with the Ministry of
Works, Housing and Supply.

(b) to (d) : Do not arise.

ot wreatag AYgm ;& ag awar
st § FF 7 1w o ¥ o gvoeg
fawra & faq smmer T g & 9w
FIY A qUTAT ¥ ¥ ¥ A §B
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A u ¥ qgraan a1 feet R agraar
fSrAmATINE ?

ot yware fag : wFw & garfas
ar #1€ ggraar Anm A | wE
gAR arg & adt 1 R W @ aa
&g @ & qur AN F& FqT qHAT ¢ |

) srzw fagrdr avondat ;T feeet
F1 T FY N AT FT § et
AR qHA FIZATT 3T ATRET HT
Waqraz a9 @ & & feeenr
qATET ¥ Iq% fAq A% AT TAW &
faafas & qw FvoET sa w1 WS & ?
ag AT F0 @erg § 9¥ § e} ag
THIRA & q% KA ?

ft ywarw fag : wgt a% A€ feosht
Y ATTET F ARG F dEw A AN
TR Kraa o, ag @ |wew @Y MK
e faeelt Tefafrg am & srreral
# ¢urEl & fag N envg Tg e
A A I §O ¥ §, AT A FEA
A g IAH T w4 1 fqd IR
o %gr a7 fif e aTaReE WM o
fro T&wgo o & § a5 AAF XA
fr ¥yt ag & qwen § | ggav &TE-
T ¥ qag 7 gare § 1 AT ok e
AN w7 g AG § )

ot srze fagrdt o : € ANE
sriweT ¥ wrr drar aff 7 anfwewe
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ot yware fag ¢ arfmas & W
IR A Y wk fag fe o T
wgt T anfge 1 gw A afeac
frar sk xg anfraT SAEr WRE
T

Royalties on Crude ol
* 610 SHRI GEORGE FERNANDES:

will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the name of the parties receiving
royalty on crude oil and gas produced by
the Oil India Ltd.;

(b) the basis on which the royalty pay-
ments are made; and

(c) the amount of royalty paid annu-
ally since the company came into
existence ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS(SHRI RAGHU RAMAIAH):

(a) The Government of Assam.

(b) Before 1.11. 1962, the basis was as
stipulated in the Petroleum Concession
Rules, 1949, viz. 10% of well head value
and after the said date, it was based on the
Prime Minister’s Award of 1962, at a rate
of Rs. 7.50 per tonne of oil.

©)

Year Amount of Royalty

(Rupees )

1959
(18.2.59 to 31.12.59) 23,92,473.60
1960 29,42,641.48
1961 33,24,376.08
1962 60,10,386.71
1963 ' 56,85,700.86
1964 106,73,151.43
1965 - 132,30,749.74
1966 162,31,762,27
1967 208,71,415.15

it wrk woRRw: www AR,
WWHTFRINITE 30 ¥o &)
XM Y I "y Ay § A Gt
g ¥ IW 9C qy Ted W I
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A AT FTER X FYATAT IW W
T AT § 98 W AARE aad ?

SHRI RAGHU RAMAIAH: Originally
it was on the basis of the value at the
well-head : 10 per cent of that. Now, it is
changed. Since the Prime Minister’s award,
to Rs. 7. 50 per tonne.

ot o w77 AT W
agi a1, & ¥ qoT % AMAR @, el
Afqgg R agarfear omar ¢ 7w
qe% § 39 99 foet e & Frered
§ oY 39 g 71 99 & gedr gz F
=1fgw ag fFg AT 9T A9 AT wW@A
g

MR. SPEAKER: On what basis ?

SHRI RAGHU RAMAIAH: It is
because oil is found in that state.

st wirof sTARRo: 77 U few
g e qarr § ?

ot ofe @ wedfar g ?

MR. SPEAKER: On fixing the royalty
there, what is the criterion ? That is the
question.

SHRI RAGHU RAMAIAH: The ques-
tion can be either of these two: why royalty
is paid in this case to Assam, or, what is
the criterion, on what basis, whether on
tonnage basis or on the well-head value
basis.

SHRI GEORGE FERNANDES: What
are the principles ?

SHRI RAGHU RAMAIAH: I am not
aware of any theory about it, but as far as
I am aware, wherever oil is found, the
state concerned- gets the royality.

MR. SPEAKER: You are giving the
royalty to the state, but on what basis: why
is it Rs. 7. 50 and all that.

SHRI RAGHU RAMAIAH: [ have
said that it is now being paid on the basis
of the tonnage actually produced; the quan-
tum of oil actually produced; it is now Rs.
7. 50 per tonne. Previously it was on the
basis of the value at the well-head. What-
ever ofl was praduced, then 10 per cent of
that value, that was the basis.
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Y W SR gwa AT
T Ig ¢ i qg oY 3 qide ATE
fedsgaa & & ag N dvg a9
¥ v frar § ag sATosdm W W
traFr s d gFET X *gr dear
ot fggeam ¥ oy wr AR &
fawar § o< fadw & oY Aw gq o
AR F o QA FT QW gATT RY A
W ? AT FTAT & I F A ALY
= S ?

SHRI RAGHU RAMAIAH : So far as
0.N.G.C. 0il is concerned, even the oil pro-
duced In Indiais now priced on the basis of
import parity, that is, the price at which it
is imported at any given port. Thenthe CIF
value is taken and the various charges are
added (o them and the same price is made
to apply to indigenous crude also, so that
the price is now even between the two.

=t Aot eI . A wEA a6
qgaT fgear S 91 3@ &1 I AS
1T | AT TG ATATH GIEIT HY 77727
W Eag WD WA AT F
HTHIR 9T 3 § a1 3 &1 w759
RNAMTES 2 I IV E 7

SHRI RAGHU RA AIAH:Theinterna-
tional rate varies fron. country to country,
I have not got a graphic picture before me.
There is America and there are the middie
castern countries, the Soviet Union, Mexico
and so many other countries which produce
oil, and the rate varies. In this case ‘the
Prime Minister of India was authorised by
both the parties to give an award, and the
award has been given. .

SHRI R..BARUA: Is the Government
aware that the Government of Assam is
consistently pressing for increasing the
royalty and the matter was referred to the
Prime Minister more than a year back and
it is not resolved yet 7 May I know at what
stage the dispute is today ?

SHRI RAGHU RAMAIAH: We are

. expecting the final award of the Prime
Minister very soon.

SHRI R. K. AMIN: May I know why
the basis was changed from valus to
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tonnage because the Gujarat Government is
being done injustice because of the change ?

SHRI RAGHU RAMAIAH: Both the
parties agreed to the award and the award
has been given.

SHRI BASUMATARI: The price-parity
system was prevalent in the British times.
May 1 know what is the difficulty in
changing that system after independence ?

SHRI RAGHU RAMAIAH : When
there is a dispute and the Prime Minister
is asked to give anaward, that is the
best reason for the change.

SHRI BASUMATARI: What was the
difficulty in changing that system? It was
prevalent in the British times. After inde-
pendence, why is it not changed ?

SHRI RAGHU RAMAIAH: After
independence, the question arose and the
matter was referred to the Prime Minister
and the Prime Minister has given the award.
This award is subject to review again. That
is why another reference has been pending
with the Prime Minister.

. SHRI HEM BARUA: In view of the
fact that the Assam Government is demand-
ing a higher royalty on the crude oil
found in the State and the State Goven-
ment is also facing a financial crisis, may
I know whether Government propose to
revise the award given by the Prime Mini.
ster six years back and give a higher royalty
to Assam? The Minister said that the
basis fixed is 10 per cent. Why not 15 per
cent. ? Is it negotiable or not ?

SHRI RAGHU RAMAIAH : Both the
partics have agreed and the matter is
pending with the Prime Minister for a fresh
award.

Irrigation Commission

*611. SHRI S.C. SAMANTA:

SHRI ESWARA REDDY :

Will the Minister of IRRIGATION
AND POWER be picased to state when
the proposed Irrigation Commissioa will
start their work and whatare the tasks
being entrusted to them ?

THE MINISTER OF IRRIGATION

AND POWER (DR. K. L. RAO): The
Irrigation Commission is expected to start
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work soon. A copy of the terms of refer-
ence is laid on the Table of the House.

Statement

TERMS OF REFERENCE OF THE
IRRIGATION COMMISSION

(1) To review the development of
irrigation in India since 1903 and
.report on the contribution made by
irrigation to increasimg the productivity
of land and in providing insurance
against the vagaries of rainfall.

(2) To examine in detail the irrigation
facilities available in chronically
drought affected and food deficit arcas
and suggest essential and minimum
irrigation works to be undertaken
promptly in such areas.

(3) To draw up a broad outline of
development of irrigation of all types for
achieving self-sufficiency in cereals and for
maximising the production of other crops
and to makea broad assessrnent of thefunds
required for the purpose.

(4) To examine the adequacy of water
supply in major irrigation projects.

(5) To ine the administrative and
organisational set up for the planning,
execution and operation of irrigation works,
particularly with a view to the speedy com-
pletion of projects and reduction of their
gestation period.

(6) To suggest criteria for the sanction-
ing of irrigation projects; and

(7) To ecxamine any other matter
incidental or related to the development
of irrigation in the country and make
suitable recommondations. .

SHRI S. C. SAMANTA : May I know
what is the composition of the Commissi-
on and whether the Chairman is whole-
time and the other members also whole-
time, because of the exhaustive pature
of the task all d to the ission ?

DR. K. L. RAO : We are trying to geta
whole-time Chairman and a few members.
If we fail in that, we will be having at least
a part-time Chairman and many members
who will be whole-time.

SHRIS. C. SAMANTA ¢ May I know
whether any similar commission was set up
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during the pre-independence period and
if 80, whether their recommendations have
been implemented or for want of money,
they have been shelved ?

DR. K.L.RAO: A commission was
set up in 1903. That commission did a very
beautiful work and their report is one of the
best written on the subject. Many of the
suggestions they made have been carried out.
Many more remain to be implemented.

SHRI BISHWANATH ROY : In view
of the considerable number of rivers,
rainfall and underground water in the
country, may I know whether the whole
matter of water resources in the country
would be considered by the commission
and whether it would suggest their fnil
utilisation ?

DR. K. L. RAO: Quite 30; that is the
object of the Commisgion.

SHRI S. KUNDU : 1 have Jooked into
the terms of reference of the commission,
but 1 do not find any reference to matters
like flood control there, Due to the fre-
quent recurrence of floods, it has become
necessary that the Centre should take the
major burden of flood control. Flood
control and irrigation are inscparable,
Thers is no reference in the terms of
reference as to who should execute flood
control measures. Always the ministry
says thatit is a State subject and the
centre bas nothing to do except to give
advice. Therefore, it is necessary that
certain constitutional changes have to be
made. May I know whether the minister
is  authorising this commission to
suggest if any constitutional amendments
are necassary to make this reforence more
little is wholesome ?

Then, there has been no reference as
to how much of electricity would be used
for irrigation purposes. There is an opinion
held in various parts that large quantity
of electricity is being used for industry,
which employs less number of people and
produces less quantity, of goods and very
provided for agriculture.

MR. SPEAKER : He is making s
speech.

SHRI 8. KUNDU : | am not making
aspeech. Because there is no mention in
the torms of reflerence about the quantum
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of electricity to be used for irrigation pur-
poses, I would like to know what the com-
mision is going to do specifically to that
end.

DR.K.L.RAO: 1tis true that flood
control is a very important aspect and it
has really affected some of the irrigated
areas. We appointed a commision some
years ago on the various flood control
schemes in the country and it submitted a
very valuable report. This Irrigation com-
mission is meant to cover oaly irrigation.
It is not possible for that commission to go
into the flood aspect, . with regard to the
question of electricity, it is entirely within
its terms of reference and it is hoped that
the commission will go into this particular
question more fully because, in order to
exploit the underground water resources,
which is one of the most important sources
of firrigation, electricity is required for
lifting water. Therefore, it is within the terms
of reference of the commission and it will
indeéd be necessary for the commission to
go into it in detail and say what rate should
be given for ugricultural purposes.

sft wo Ato faardY : ¥ AW W
fear & @ R g FW T gE
g ?

DR. K. L. RAO : Necessary funds have
been provided in the budget. This year
over Rs. 3 lakhs have been provided.

ot <fa v : Wy WA wEYET FTE
fir x@ awa ey wOY OFT O 9
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Bwr R @ whwT & Foridom
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DR. K. L. RAO : Out of the total area
of 350 million acres that we are cultivating
in this country, 90 million acres are under
cultivation by irrigation, both minor and
major, and it will be of course to the best
advantage of the country that as much
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water must be given to the land as possi-
ble. Otherwise, we can do only dry farm
agriculture and it is accepted all over the
world that dry farm agriculture does not
yield so much as irrigated agriculture.
Therefore, it will be our endeavour, sub-
ject to the finances that we have, to extend
irrigation as much as possible.

SHRI P. G. SEN : Our experience in
the kosi belt is that the irrigation canals
flood out the extra water through the
existing rivers, thus over-flooding the low
lying areas and affecting the standing
crops there. Will the Irrigation Com-
mission take into consideration the drain-
age of such water and its utilisation other-
wise ?

DR. K.L. RAO : Irmrigation in the
eastern Kosi canal is a subject that can
be attended to by the State Government.
At the same time, because drainage is an
important question in the matter of irri-
gation, 1 would say that the Commission
must go into it.

SHRI BAL RAJ MADHOK : Though
.itis welcome news that a commission is
going to be appointed, may I know
whether this Commission will have a
majority of {irrigation experts, of wham
we have got quite a good number in the
country, so that this Commission may not
go tbe way most commissions dominated
by politicians go ? Secondly, in this
country we have a lot of perpetual water,
snow-fed water, and therefore certain areas
need water much more than other areas.
So, may I know whether the Commission
would be entrusted with the task of deli-
neating areas which need first priority in
this matter so that thosc arcas can be
looked after quickly ? Thirdly, while the
work of the Commission is going on, will
it bo ensured that its report will not be
delayed and, in case for any reagon it is
going to be delayed, an interim report will
be submitted ?

DR. K.L. RAO: It is quite true that
there are a large number of irrigation ex-
perts in the country, Therefore, the Com-
mission will consist of irrigation experts
from both the north and the south. As ro-
gards water, thero are certain arcas where
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only snow meltwater ig available and is being
used for rabi irrigation and the Commis-
sion will go into this. We have asked the
Commission to go into drought areas
where water is deficient. Therefore
it must go into the question of delineat-
ing economically the utilisation of waters
that come in the rabi period. The third
question {which the hon. Member asked
is about the interim report. Naturally, the
Irrigation Commussion will take two or
three years for its deliberations, and so
we will ask it to submit an interim report.
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THE MINISTER OF IRRIGATION
AND POWER (Dr. K. L. RAO) : Itis
true that there is a controversy about the
alignment of the canal between 68
kilometre and 78 kilometre of this feeder
canal. There have been representations-
from both the sides. One party waats to have
acurved alignment while the other wants a
straight alignment. I have myself gone into
the question and the various technical
details and have preferred the straight
alignmeat. Accordingly, I wrote to autho-
rities in UP, including the Governor,
drawing their to the ity of
adopting the economic slignment.

ot sevmfre weft : gR e
g e i faarf s W a
I AIAT FIOW W A W
sT e § Afwr If a7 § IO
sfsargat Ifeqy ot ar ot § 9T oo
T %Y ST GO g e & qy Avv
gy § 6 war ad gTHd W A
w1 W qury wrrar § fiw Ry o ¥ @
w¢ ag weT fireweft § gt famll &t
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anft i AR ¥ o AR AT S
AR It S g ¥ I AR A
STAAY, A I N F AT § Fwaedy w0
& 9y 1 ofe o% fFam & ST o8
ARG ar Wy R fEd frar 9T
faly A 7 @, afeF X WA 9T
TATE 9 | W7 T UFR &7 KK gOF
fret § 7 < war ag i gwra et §
e fom &7 ¥ §1F< R fagasdt § Al
fowe chima fafew & 3o fa=rg +7
gfaard ¥ & w7 arfe o adF g F
72T AT GAwY 7g @l ofg w7 @F 7
afe gt @ GER @ graew F AT
froa 3@ g ?

DR. K. L. RAO: The approved pro-
Ject does not provide for irrigation under
the feeder canal. The water from Ram
Ganga goes on straight into the Ganga ;
it does not irrigate any land at all. There
is a 50-mile stretch of this canal. [ myself
felt that it was not correct and justifiable ;
80, 1 drew the attention of the UP Govern-
ment to the fact that they must provide
some kind of irrigation under this feeder,
whether by flow or by lift.

Y swrmaT wredlt ¢ AT I 33
& fir firgral & iy T g F OF
YT 7 ATAY 1 @Y wmT SR F Ay
fET ¥ oTT gWTT A X § 99 A1 A
arfw feqral &7 oA o X A Y,
FAQ AAG AR A 7 FTAY 9B ?

DR. K. L. RAO : This is a thing where
in every case it is not possible to doitin
practice because the canal goes into a
straight alignment. It has to go in smooth
curves and land is very often cut by this.
. That is, no doubt, true but it is not
pomsible to rectify it in every case. If there
is any particular case where it is possible to
rectify to some  extent, I will be very
glad to look into it if the hon. Member
brings it to my notice.

oft swTeaic west : ssaw WP,
& woeft arer wwwr ot o @ g A
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T AT T AwAG F qraA F
o fFam i ol T ¥ ow @R

MR. SPEAKER : He says, he cannot
help it and there may be hardship; but if
there is a case where it can be rectified
it will be rectified. )

SHRI S. M. BANERJEE : In view of
the fact that this canel is a must, I would
like to know whether it has b:en taken
up with the U.P. Government that they
sce that the peasants do not suffer either -
financially or in comsolidation or Chak-
bandi, that chakbandi should be done in
such a manner that they do not lose a
bigger portion of their land ; if so. what
is the reaction of the U.P. Government.

DR. K. L. RAO: I drew the attention
of the U.P. Government to the fact that
because the area is not irrigated by the
canal they should have the least or the
minimum amount of acquisition of land
required for it.

Balance of Payments Position

*615. SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be pleased
to state :

(a) the present balance of payments
position of India ; and

(b) how it compares with the position
that existed when ne took over as Finance
Minister ? ’

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD : (a) and (b):
The balance of payments position has
shown some improvement on the side of
trade balance and as reflected in the pres-
sure on reserves.  Whereas in  1966-67 the
trade deficit was Rs. 921 crores. In 1967-68
it was Rs. 774 crores. The deficit has
oarrowed further in the first six months of
the current financial year to 286 crores as
compared with Rs. 445 crores in the
corresponding  period last year. The
improvement has Been dus both to a
reduction in imports and better petfor-
mance in exports.
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Foreign exchange reserves (including
gold) which stood at ‘Rs. 478 crores on
31st March, 1967 rose to Rs. 554 crores as
on 30th November, 1968. Part of the
improvement represents the net drawal on
the IMF of Rs. 24 crores during the
period.

However, during this period, debt servi-
cing liability has been on the increase,
Rs. 59 crores more in 1967-68 than in the
preceding year and Rs. 55 crores more in
the current year than last year.

Also, aid availability has diminished
As against Rs- 674 crores ( $ 898 million)
of non-project assistance ' available in
1966-67, only Rs. 427 crores ($ 569 million)
was available for 1967-68 and so far in the
current year a commitment only for Rs.
245 crores ($ 326 million) is available.

ot grrme dwqwm: s ! @
IAFY s|ear g% & R ag ew I
FT AT 9T @ &1 9GT FA Ay
R A YA TG FT ATET Y
179 ¥ 1 # 73 Amar wwgar § fe @z
F g w7 Y falw W ¥ fg ek
A A & feafh, e wme duw
&1 gt 1947 & qgd oS amd &
o gee a7 fadrg qn Iar @r 2 ?
Tgt qw FY arafw srdegEedr ¥ AR
TELF WA AG 79 F G K
faafa &, formd gy 7z feafa guz
q W EH AR EF aWmT gark
g g

&t Ao ar 1947 & qg»
w1 feafq 4 ag feafar = Uz g @
fe qEed i o &m é WA
AT T T Wit g wm g
adl 4t 91T 9gr ¥ wTE I AT A
‘rwg ¥ T AR AR & &dan
AWAW TAY | 9 AT A ETH
avinimw w3 W, ¥ W agg
FA & fad g oW %@ IO w@
0 § foraw) awg & amgT ¥ wTr g
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T wAET ot § AR xEr aog @
o F AT ¥ wR qwAT &1 Igwr
Ty 7 } fie g ow agn
IR A @l AR W
eI IR, v W' b fad g
aqq qFF SATET {IEAWT AT &, W
far t wifawr § @I IR ™
TO% ¥ g g WA gw¥ § AR
fFC g TR ¥ A T A4 o}, ¥
gfefeafa & gw o a%g § wac @d
TS, TF M § &7 A AT

.ot grmaTe W : WA EIER
aqq 3o &1 fAgfa @R & fag, faf
& ot gmarg ggt § o §, SawY
Ty gurT & fad fadw w9 & orf
o1 331 W@ R ? wifs snfadr &
awg & & frafe ag gwar & o Aw
#1 wrafes feafy gured & fad fadw
®7 § QTATH &7 IqTEq TI ® fordr
forg a8 q7OR A INT # fadw o
a7 At &r g S www emar=
T IAIET I3 & 77 ot qTEr
frart ®r faiw &9 & agrear Ah
fagd f& @@= & gemRw #
qafa & ?

st Moot @ wow &
Iz a3, wWF fod gw T ade @
fraraY &Y azg &7 @ &1 I A=
afIY, Ia% A § AT ARNAE
@I 31 Wz g% wfeomzod € ara b,
1Y qET G N Frad § T ag 9T
G2 3R ® ferg F wrcard wor W@ §,
¥ Faw A 3R § st v
wA A N W@ & 1 v § mam
& T I q= A, foaar wfewmgo
g# wifgy, Sar aff o day w7 @A
fawrdy &1 SwTE o ogw AW @ &
T feami &Y samay faaeh 2@ &
gait & fog faorelt qfwig ar iy &
qg® ® gend § aw s fawefh
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@ W & ......(vEwwd).... L BF
8, ATIET AFT AFY T, ATIHT AN~
T ey § @ Sew fAg & w4
qHaT § |

SHRI TRIDIB KUMAR CHAU-
DHURI: One of the major items for
which we have to spend large amounts of
our foreign exchange reserves is for imports
of equipment and krow-how for our public
sector projects which are often on a turn-
key basis. Is there any arrangement to
scrutinise all these things at the highest
Jevel, so thut our expenditure of foreign
exchange on these item§ may be properly
screene?

SHRI MORARIJI DESAI: We are
now not importing any equipment on a
turn-key basis. We are importing only
these parts which we are not manufactur-
ing here. Whatever is manufactured here,
we are using all, and what we do not
manufacture here, we are getting from
outside.

SHRI TRIDIB KUMAR CHAU-
DHURI : My question was whether there
is any arrangement for screening.

SHRI MORARIJI DESATI: That is
being done.

MR. SPEAKER : Short Notice Ques-
sion. Mr. R. Barua...

SHRI UMANATH : Very many impor-
tant questions are being refused whereas
this question about inland letters has been
accepted. This 'is an agreement between
them ? Unterruptions)

sft <fie Trq ; ¥9T A F A FH
w3 foar 8 ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (Dr. RAM SUBHAG SINGH) :

They do not want that their monopoly
should be broken.

MR. SPEAKER : | was myself feeling it.
During the Question Hour it looked as
though I was taking up only the questions
of Opposition members. [ am glad that, at

< least for a change, the Short Notice Ques-
tion is from that side.
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SHORT NOTICE QUESTION

Non Availability Of Inland Letters In
Gauhati Post Office

‘SNQ 10. SHRIR. BARUA: Will the
Minister of COMMUNICATIONS be
p]easeq to state.

(a) Whether Government are aware
that inland letters are not available in
Gauhati Post Office for the last few days;

(b) If so, why no steps were taken to
make good the non-availability; and

(c) Whether an inquiry will be held to
find out the person or persons at fault far
creating this situation ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (Dr. RAM SUBHAG SINGH):
(a) Yes, Sir. Inland letter cards were not
available at Gauhati P. O. from 24.11.68 to
29.11.68 and from 2.12.68 to 5.121.968.

(b) Necessary action to replenish the
stock has been taken and there Is no
shortage at present.

(¢) Yes, Sir.

SHR1! R. BARUA : This being an
important Station, this is one of the many
manifestations of the inefficiency of postal
services. Money orders are not properly
delivered; the letters are also not distributed
in time. { think this is because of the fact

“ that the Office of the P.M.G. is not estab-

lished at Gauhati, and he is insistent on
having it at Shillong although the Govern-
ment’s intention was that it should bein
Gauhati and there should be a proper sup-
ervision, Will the Government, therefore,
give an_assurance that the PMG's office
will be shifted from Shillong to Gauhati ?

DR. RAM SUBHAG SINGH : Act-
ually there is no relationship between this
and the PMG's office being ‘established at
Gauhati. Whether the PMG's office is in
Shillong or Gauhati, it is not going to
increase or decrease efficiency. As I have
already said, suitable actions have been
taken to replenish the stock.

SHRI R. BARUA : May 1 know
whether the Governmeat, at one stage,
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wanted the PMG’s office to be at Gauhati ?
Now, a partof it is in Gauhati and an-
other part is in Shillong. How does this
add to the efficiency of the services ?

Dr. RAM SUBHAG SINGH : Effi-
ciency will be there whether it is Shillong
or Gaubhati.

SHRI S. KANDAPPAN : Sir, itis
a shame on the department......

Mr. SPEAKER : [t is not a question.

SHRI S. KANDAPPAN : Sir, |
would like thc Minister to come and tell
us about whathe is going to doin the
matter. Why should people at these places
suffer because these inland letters and other
postal articals have not been sulppied to
them by a certain wing of the Department ?
Why should they suffer for want of adequate
stocking by the Department ? What is the
Modus Operandi of the dopartment ?
What is it that they are doing? [ want
to know what steps the Government are
taking to replenish the stock ? What steps
are they going to take against the officer
who is concerned with it ?

Dr. RAM SUBHAG SINGH : My
hon. friend Shri Kandappan is so igno-
rant that be does not know that there was
a terrific flood between Gauhati and this
part. These things are sent from Nasik by
train or by air, and when he should have
known this. It is @ shame on his intellige-
nce that he did not know these things. The
railway system has been completely broken
due to the recent floods and there was no
booking ‘from this part of the country or
from Nasik to Gauhati and therefore these
things took some time. Now the position
has improved.

SHRI S. KANDAPPAN : Why is
shortage there in a capital place like
Gauhati ? *

SHRI HEM BARUA : If inland
letters and other postal articles are not
available in places like Gauhati, which is
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an unofficial capital of the state, it only
shows how the place is 0 neglected and it
has become a colony of Delhi. What
ever it is, these inland letters, postal arti-
cles, envelopes etc. are not available not
only in the city of Gauhati, but also in
Silchar, Agartala and Tripura. May I
know whether Government is going to tell
the Post- Master-General of the Eastern
circle particularly, to see that there is no
dearth of these articles or these stocks in
any of the post offices in the Eastern
India ?

Dr. RAM SUBHAG SINGH : Itis
not a fact that there was dearth of these
things at Silchar etc. I had been to Sil-
char, Agartala and Tmpbal. 1 was there
at Silchar, Imphal and Agartala and I
passed through Gauhati. | myself had
been there. It was not brought to my
notice by somebody else, because I myself
was there and I took action.

SHRI BASUMATARI: I want to
know whether it was a fact that the pro-
posal of the Government was (o setupa
PMG's office at Gauhati, but the then
PMG objected on the ground of health
and wanted this PMG's office at Shillong.
If it is a fact may I know whetber you will
consider the efficiency of the department or
the health of the officer concerned ?

Dr. RAM SUBHAG SINGH : Few
PMG's arc as healthy as the hon.
Member......

ot wriwe fog : o AT,
IR AMF F APV STATE | W
aza & amax AT & A A agR
fawrr wwz fbg @, gak A ¥ mad-
7 e fer §, g wremar o
wifee | ft it 9T wEET W@
L4

Mr. SPEAKER : Pleasc resume your
seat. '
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WRITTEN ANSWERS TO QUESTIONS

Tariff Commission's Report on" Prices
of Drugs

#602. SHRI KANWAR LAL GUPTA
SHR1J. B. SINGH :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer to
the reply given to Unstarred Question No.
3592 on the 12th August, 1968 and state ;

(a) whether Government have since
received the report of the Tariff Commis-
sion to enquire into the question of prices
for important drugs; and

(b) if so, the details thereof and the
action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLETROLEUM AND

CHEMICALS(SHRI RAGHU RAMAIAH):

() Yes, Sir. (b) The report is still
under consideration of the Government
and details can not be divulged at this

stage.
fogra sted ¥ wawlal &
foq war@z

# 605. =it Ay fowd

a1 Fwiw, srae aan qfa 70 98
AT A g7 4T F ’

(%) *m oz &< ~ f& Awd g
w1 Wl & saafd & foy saEd
w1 frmfor &7 ¥ fagen ol A
Feig geHITy 1963 ¥ 4 Fq% wA
urT fad 5 T

. (=) afz g, dvag it a= 2 fe
3q g ¥ wa=rra & foy F@Ed &
aft aF famtor A fear @ R
¥aer 20 wre sgEr 25 AT T
wrTe ¥ afewta) & 60 §8 F@wT
R E?

fimfe, wem awr g WA
¥ gl (oY vwarw fag) : (%) A
LAl
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AgaAare afafa wr afadea
#606. =t ArvTAY EAEw WAL :

a1 faw w4 22 gard, 1968 &
Fareile ser gear 288 & e F
qarg A Ay IA R FO A v

(%) 7ar wdra arq faa<or gvaay
wgwadve afafa &1 af<m wfo¥<w
= faw wan &

(@) afz &i, a1 93 gea faw-
fesf 7ar &;

() FTFIT T IA 97 @ fAuig
frar &, o

(=) afg agy, fae= & a7 <o
g7

IT-uTT AN aqv faw A (sh-
st dd) ¢ (F) WA Ag

(@) T (M). T garw dar A
Al :

(w) adma feafs az & fr afafy
F g # gfaT frar £ f& e
sfm & 428 9 AqrAT W< 18 a-
a7 1968 #1 gf oY | afmw fdle,
a9 gIEl #Y geafq § «rETe Y T
grafafd 12 e dsF d oy
et frar & 5 R 97 e gee
F qre Wt ara A IT d5% A gafeaq
adi ¥, ¥R ¥ wwe foiE g @
TATITHE i F AR, IT L
feeqult & grw gt feoqalt & faar gear-
T & I I & @y qeew
wr Frar § e oy fodl 3% ot Y
faer araft o



41  Written Answers AGRAHAYANA 18, 1890 (SAKA) Wristen Answers 42

Fewfaewfeat & facy frwrad
s 609. i siwre foy:

a7 Frator, arvave aar gqfr w9 a8
AT FIO FA ¢

(%) food TT 7t & w4
HAT9T F X IAQ 9 HR IAD
ey srafadl F a7 37 gfaal qar
Ieaifymifeat & fagg qqo@ & qar
foraa #F forwrad e g§ § IAF AT
w1 § T ¥ f i qT §;

(=) w7 afusfcdl & amwr §
fom¥ faeg aXEI IRT 91 #Y af @
AT o & Far ofvory fasd § R

() ¥y wfamifedl & fawg ot
AT Famaug ?

faufor, sna@ aqr qfa wwwg
# gu-st (oft ywarw fag): () & (7).
gyrged 9T uF fravor @ fom
T
foatm

geq faa®, gz qur e qudr
* faeg ur fsrma sy g€ O faad
Tg H1OT Far @ oqr {5 gEe qar
¥ G fAm & qF FHAT &
faeg squmafas FEard § qamEge
foia &7 & fag ¥ foeT wim <@ 4
S &Y @ qar 97 A9 fAme
qraT 4T |

2 wax gem {AfrEr (a0 gew
ohfrae & 37 & gamfwa) & freg
o s ey g€ o forad ag s
aaran T a1 6 I OF gark AR
@ wan-faam-sw  (qfEETe)
) gafowr =1 & v & fag 3e7 3R
% ow fade o & are agfer quamr

firar & 1 ¥=0T FEdar ST & Q-
g ¥ T AW HY orfr wY w aay
ag @wer o fr fam & fwdt s
fawrd & grr sfrafaaar @ €
T, qqr I IO A wrdard €
T ag w14 & fex ¥ o qar wImenmar
(d=r FreE T ¥ e o

3 uF s ifrr Twr %9 aew
afgFifen & faez oF T fasaa
s g% ot frad ag QW S ar
qr f& w{q@ TRfEr & o garg
43 ¥ §0 frrfar wral & afys o
¥ filie Y cpfa 3 & fovm ot @)
FT w@ARAT WM F quwd ¥
frgsrag &Y ot Y T N qqr oy
gz aYor sroaray T 7 7 @ fr ger
ffage & w1d & fgr W, aqr *@%
forelt waro ¥ @iz € sfus qea
& I9g ® wifuws fear ar )

4 oF g weg WA ¥ faex
u% frwra gt gk @ fwed 0z
AT AT AAT 91 fF qF IR A
fear a1 &1 AT FFR ¥ 97 W
AT 9T JYT FATWGAT & T ¥ faqT
Tar a1 1 3g *ft w77 g °9v fE 37 e
OF ¥ RIX Y FH T 3 oy
T AT | ATAA FY SrT FY AdY q9r 78
qar w91 fe sfaw ofifAg7 7 o 5w
fEmag gt & g § a1 IA
FTIATE FITT (X @ o

Kolar Gold Mining Undertakinges

613. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to
state :

(a: the reasons for the Central Govern-
ment agreeing to pay a tax on electicity
consumption by the Kolar Gold Mining
Undertakings to the Mysore Governmeat
in contravention of Article 287 of the
Constitution;
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(b) the fotal amount so paid;

(c) whether it is a fact that the Govern-
ment of Mysore have refunded this amount;

(d) whether it is also a fact that the
Central Government reimbursed the amount
to the Government of Mysore by way of
grant-in-aid; and

(e) if the reply to part (d) above be in
the affirmative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a)to(e): A statement is laid
on the table of the House.

Statement

When the Central Government took
over the Kolar Gold Mining Undertakings
from 1-12-1962, the Government of Mysore
raised the question of compensation for
Joss of tax on electricity and it was agreed,
taking note of the price that was fixed for
taking over the Mines, that the State
Government would be compensated by an
annual payment. Certain payments - of the
amounts billed by the Mysore State Electri -
city Board had been made under protest,
upto Octobsr, 1964 by the Managing
Director, Kolar Gold Mining Undertakings
as they included some amount on account
of electricity tax. The manner of compen-
sating the State Government was decided
in consultation with the State Government
in October/November, 1964 and the
amount of Electricity tax paid under pro-
test was adjusted. A Grant-in-Aid equiva-
_lent to the tax on the basis of rates preva-
lent on 1-12-1962 was given. It was felt
that the giving of a grant-in-aid did not,
in the circumstances of this case, amount
to circumvention of the provisions of the
Constitution. The total grant thus given
for the period upto 31-3-1966 amounted to
Rs. 47.52 lakhs, including the amount of
Rs. 28.9 lakhs adjusted as aforesaid. From
1-4-1966 this grant-in-aid was stopped. as
te Finance Commission had taken this
factor into account in fixing the overall
QGrant-in-Aid.
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Supreme Court Judgement on Preparation
of I.T.O.s Seniority List

* 614. SHRI SHARDA NAND:
SHRI BANSH NARAIN SINGH:
Will the Minister of FINANCE be
pleased to state :
(a) whether Government have proposed
a new seniority list of Income-tax Officers
in accordance with the principles laid
down by the Supreme Court in its Judge-

ment given on a writ petition on promo-
tion of Income-tax Officers;

(b) if so, how many persons have been
affected by it; and

(c) what will be its implications ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) A fresh seniority list of Income-
tax Officers, Class I has been drawn up and

issued in compliance with the mandamus
of the Supreme Court.

(b) The seniority of 1184 persons has
been affected, one way or another,

(¢) Of the affected persons, 154 are the
junior-most officiating promotees who have
not been given any weightage in seniority,
They will be adjusted against the vacancies
falling in the promotion quota in future
years, and seniority given to them as and
when they are so adjusted.

agfre vamfe g e

# 616. it wygrow ey wrew
w1 Rfraw st A SN ag
Fary € v & fe

(%) w1 ag w= § f& angfas vam-
fam JA T Fream & e, goffaa-
for aar EqTIAT w7 O AT F G @
¥ ot waw frwin ol AR # Tl
@ wr ¢ fogw afcamass ¥ @1
w18 3677 ¥ § feg oeg § o W
) g ¥l 9T fRd WA quar @
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(w) afz gt @ Tw A srawe-
ATl W I FW & AT, @ wrewE
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nAME afw s@ § fag e
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() saeT Ty wwE @ T
friré fasht @ fe wmd s 75 orm
T Y faReit gav e o

(%) =% a7 =R W wwre §--
(1) ®=9ft grer o arder 1961 2

aX T% AT 6y T arawT o ey
AT @ -

farefry a6 et fodr oy wy
i
1961-62 1,15091
1962-63 428,584
1963-64 51,470
1964-65 9,28,584
1965-66 3,68,079
1966-67 4,96,021
1967-68 1,55,859

1-4-68 & 30-11-68 mx gwv mft
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(ii) v9g'w rafa arafy 1-4-61
¥ wwaw wwAr g fraifea smass
¥ A T IFR §—

wfaafor ad, fraffa #

forg AT grafoaa

1959-60 4,10,628 w9

1960-61 we-fraftr g <
faar w3 Ag f@R
¥ wfauleor  fwar
o

1961-62 285,145 =qa

1962-63 4,81,244

1963-64 2,64,635
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(i) wewefht ¥ age N
Tl ATH-FT FT THAT

Fi-fagtear ad 1959-60 &
grafrag 50,081 =97 %Y ot aqis
& Rger I aF & fay  egfinr w7
Gt g '

Family Planning Programme in Jammu and
Kashmir State

*618. SHRI B. K. DAS CHOW-
DHURY: Will the Minister of HEALTH,
FAMILY PLANNING and URBAN
DEVELOPMENT be plcased to state :

(a) Whether it is a fact that in Jammu
and Kashmir State, the family planning
programme has not been implemented in
view of the State Government's refusal to
hurt the sentiments of the minority
community there; and

() Tf so, how it is proposed to be
implemented there ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT. (DR.S. CHANDRASEKHAR):
@ No, Sir. The State Government
bave taken up various measures to imple-
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ment the family planning programme
effectively in the State.

(b) Does not arise.

‘ﬂff!“ﬁ antmi:ﬁmm

® dn® W " s
4619 &t TwqE wreAE:
=it stwrTT AT

ot ey

1 eateen, afca fratem aan
T fawra welt ag T & AT
I v .

(%) sar gz o & f& f faoelt
quT qrfesr & gaufn, U qrfer
¥ fa<ha gemesr & dnr 93 argfaa
®T Y s &1 AE 2 Star fw 25 faa-
@y, 1968 #F “agwma e’ #
FATATT THTIOT g &;

(@) #av ag i a9 & f& g9 qmw
# ¥ gt fawmr 7 atw @
afFa gaar g &1 oY g+ zamr
At

(m) afe gt, a1 =% s FOw §;
M7

(w) 9% fale & gf & o<
q a7y wrdaTd A § 7

earew, afcare fratom aat A
fawre it [ o wemTTENteg | :

(%) feelt e ¥ qaemar & s ag
[T g qg g

(®) & (n): m, 1967 % ¥y

I fawm & ow o faeh @

faad 3wy a€ freet T orfeeT &
farefm qeEER & TOEre IS F qfc-
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aifr A< afcads wT@ & AT arferer
& 9 qGT W & A g
§6 frwmad feod & T} ¥ aremar
T a1 | I fed a3 feesft some
& fra firar qar sweR W T A
w7z & mr fr w A ¥ gy ofc-
TR qar ofRwde Ae & feudR
a ¥hg & faafo fomm &Y ama-
ww gufy ¥ & amg Mo Al ae
*TA ¥ feg ¥y et faam
N sfraw e 97 s w1 ST
A #y T

fardeft gar awt arr dEY W geaa

#620. it siwwwrw wnf : w
faw it oz TR N T4 K@

(F) ¥ AT & o Yar  &OT-
fsg frOg &9 %3 wWrg, o few
g7 BT fajwy quew) & fadvir gev
¥ war § q9r SAF g AS ¥

FEAAT AT §;

(&) #1737 gAT # wg & feag
&% A o g £ $1¢ Forwras vy §;

(n) afz gr, @ 3% frdg & s
& et @ & fAg ge&C gm
w7 Frdardr £ af §; W

(7) as 1967 & A fwan =afex
firegare fey ma &7

faw aeyreg & Tew W@ (s
FONAT GA):(F) G&T) a7 A fqa
Er 9% AT AT ¥ ¥|7 oA diar §
¥® sufe fada ger fafmg fafaasa
afgfras, 1947 % Iedwq & ArTC-a4%
¥ geq € o fadwlt qdewl @ wewrd
fafrmg Tt &N &0 w fadon g
wforr w3 § 1 7z 91 7Y f6 w7 ¥=-

T & el At A o O Wy
€ & sraar aff |

(w) fexd &% are cfwar & w2
TR @ gy § e frw e o
ark &

(M) waw ws w aer W
we safeagi/a¥fadt ® faeg wrdandr
w77 ¥ pfez § F9x (%) ¥ Sfewfea
HAIAE] K7 T & AT IJAX TR 6
saeiT qHfaE) gRT Q-9 Fw-qyare
i ardft §

(%) sw=fapa alx qx faden gur
@ § feafex ¥ gao'q faameg
AT A7 wrw YA § ATAF AT
qer gra 1967 # fiwre fRd w3
sufeadt ¥ deqr 26 § 1

AHqT *Y Iqeewar

5621, oft vgeircfag wvest:
oft wo %o fag dw:

Fa7 Wiferaw st caan 56 ag
TITA €1 g1 7

(%) #ar gg o= § f&s wx A
w1 A%Yr 9T Frarfeg IATET w7
JNRA AT T T J¥ AFAT &Y
®HY & ATH ®) EWAAT §;

(w) afz g, aY x@ ama & Fed
gC a9 adwra sdE ANfr # sweR
&1 %7 qftad ¥ w1 fawre §; A

(7) afz afl, @v xgaw Idw
wTATAT ¥ AEaT &) feadt wow gy
€ W ZEW IENEA IR 6N
aqa feadt § awr  ag 1970
o wafs AF AW sWA
IAMA AP T &, (@H1 QAT
fraar o B at ofr Gwrwar § ?
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Rfwgn stk @R wwreg §
I WAy (st TgTRar ) : (F) qA%ar
W awg w@g § | faniomd
o Fgafe 9w @@ qQ-wmEa
IO F  ygAT qEIA A wm
FSMT AT HIA T TH FIAG AFAT
§ gadme & g 1971 & aw
Y ETA AT GAETE |

) i Nfr # #1g  qfadw
fafza ad% & 1 o=, o7, oL UL, g
orgfrs g AT srarfaa seifRar &1
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dwfens Fo% wrer ® €9 ¥ wor ey
I AR A%ur & Afgwaw g
INYEA F T 9 T T AT § |

() 1968 # T wiyar A
FrEml # qaaq 220,000 @ ==
AT GIT EEIT | ABAT H IJQEA F
a7 wiwd A fagd o qwy ¥dife
AHAT ST gER ST AT AT G
1968 & 1970 & v g% Argel
# IeqIEA AT @aT T AFGT FY waA
T & AAA freq aHC i —

( fafaga @zl z9 )

7R AT geF It T Y

FT IqIIA 1 =T qaq
1968 2.640 1.900 0.456
1969 3.100 2.354 0.878
1970 3.589 3.083 1.514

9 7Y & ATFST 9T ATAT

Ald Prospeéts from World Bank

#«622. SHRI RABI RAY: Will the
Minister of FINANCE be pleased to state:

(a) Whether Government's attention
has been drawn to the speech made by the
World Bank President, to the Board of
Governors of the bank to the effect that
the institution would double its loans over
the next five years and shift emphasis from
South Asia, India and Pakistan to Africa,
Latin America and other countries; and

(b) Ifso, the reaction of Government
thereto and the details thereof ?

THE DEPUTY PRIME MINISTER

& MINISTER OF FINANCE (SHRI
_ MORARJ DESAI): (a) The Govern-
ment is aware of the proposed change
in the allocation of resources to geographic

areas, indicated in the World Bank Presi-
dents speech as in the extract placed
on the Table of the House.

(b) The Government commend the
aim of doubling the development lending
of the World Bank institutions during the
next five years. If, coupled with such
doubling, Africa and Latin America are to
get some better share than they have been
getting hitherto, that need not cause any
concern about the adequacy of funds for us.

Statement

Extracts from the ‘“Address to the Board
of Governors by Mr. Robert S. McNamara,
President, World Bank, on September 30,
1968 :

+«Our five year prospect calls for con-
_siderable changes in the allocation of our
resources, both to geographic areas and to
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economic sectors, to suit the considerably
changed circumstances of today and
tomorrow.”

*‘First as to area: in the past the Bank
Group has tended to concentrate its effort
on the South Asian subcontinent. Much
has been achieved—the harnessing of the
waters of the Indus River system for power
and irrigation for instance-and much
remains to be achieved. I believe World
Bank lending to Asia should rise sub-
stantially over the next five years. But it
is not to Asia alone that our new effort
will be directed. Itis to Latin America
and Africa as well, where in the past our
activities have been less concentrated, and
to some countries in great need of Qur
help, such as Indonesia and the United
Arab Republic, where our past activities
have been negligible. ™

«In Latin America, I foresee our invest-
ment rate more than doubling in the next
five years. But itis in Africa, just coming
to the threshold of major investment for
development, where the greatest expansion
of our activities should take place. There,
over the next five years, with effective
collaboration from the African countries,
we should increase our rate of investment
three fold.”

Bank Rates and Interest

*623. SHRI LOBO PRABHU: Wil
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 2621 on the Sth Ausust,
1968 and state:

(a) The reasons for which the ceiling
on interest at 94 per cent is restricted
only to major Indian banks;

(b) The comparative rates of interest
scheduled banks in U. K., U. S. and
‘Pakistan;

(c) The average difference between the
borrowing and lending rates of Bank, other
than major banks at present;

(d) Whether the Reserve Bank of India
has examined the structure of expenditure
of such banks to justify the difference
between thé borrowing and lending rates;
and

Answers AGRAHAYANA .18, 1890 (SAKA) Written Answers 54

(¢) If not, whether Government propose
to refer the subject to the National Credit
Council ?

THE MINISTER OF STATE IN TEH
MINISTRY OF FINANCE (SHRI K. C.

- PANT): (a) A similar restriction in the case

of smaller banks may affect their viability,
especially as their cost of borrowing is
higher compared to the bigger banks.

(d) The comparative rates are 9% in
the United Kingdom and 6} %, in the
United States of America. Info-mation
regarding Pakistan is not available.

(c) At the end of April, 1967, the
difference, between the average deposit and
advance rates in the case of India scheduled ~
commercial banks with deposits of less
than Rs. 50 crores was S5.'l per centas
against 5.21 per cent in the case of tha
other major banks.

(d) Yes, Sir.
(¢) Does not arise.

Consrtruction of Six Dams by West Bengal
Government

#624. SHRI DHIRESWAR KALITA ;
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the West
Bengal Government propose to construct
six dams in order to control floods;

(by whether it is also a fact that the
West Bengal Government have requested
for Rs. 13} crores from Centre to construct
these dams ; and

(c) if so, the deiails thereof and the
action taken thereon ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
(a) The Government of West Bengal have
informed that they have at present no
proposals for the construction of dams in
order to control floods.

(b) and (). Do not afise.
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Weather Warning System in East India
* 625. SHRI SITARAM KESRI :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) Whether it isa fact that much
of the damage caused and the loss of lives

in East India during the recent floods and -

landslide could have been prevented if
weather warning system had been made
up-to-date; and

(b) the steps which are being taken
to modernise the system and prevent the
recurrence of such calamities in future ?

THE MINISTER OF IRRIGATION

AND POWER (Dr. K. L RAO):
(a) Timely warnings of heavy rainfall

were issued by the India Meteorological
Department. It is considered that with
a scientific flood forecasting system on
the various river systems some lives
and movable property would have been
saved, although this would 1:ot have preve-
nted any of the damage to crops, houses,
loss of cattle etc.

(b) Necessary steps to improve and
modernise the weather warning system are
being taken continuously by the [ndia Me-
teorological Department. A scheme has
also been drawn up for establishing a
scientific flood forecasting system on the
rivers in the country with centres/sub—cen-
tres in areas vulnerable to flood damage
like Gauhati and Silchar (Assam) Siliguri/
Jalpaiguri (West Bengal); Patna (Bihar);
Lucknow (U.P.); Ahmedabad or Surat
(Gujarat) and on the east coast with
necessary wireless stations and control
rooms and some observation stations. The
proposal is under consideration.

Interests Subsidy on Export Credit
*626. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government have lately
announced a scheme of interest subsidy
on export credit;

(b) ifso, the details thereof and for
which commodities such subsidy will be
available and to what extent in each case;
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. (¢) whether there will be any priori-
ties in between the different export items
for entitling the goods to the said subsidy;
and

(d) if so, the details of such priori-
ties ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes, Sir. .

(b) Under the scheme, the sched-
uled commercial banks are eligible for a
subsidry at 149, per annum on both pre-ship-
ment and post shipment finance provided
by them in respect of all exports, irrespe-
ctive of the nature of commodities expor-
ted.

{c) and (d). Do not arise.

Oil Prospecting at Badra and Canning

*627. SHRI JYOTIRMOY BASU :
SHRI INDRAJIT GUPTA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state : .

(a) the total outlay and investment upto
date on account of Oil prospecting at
Bodra and c:nning in the District of
24-Parganas, West Bengal;

(b) whether. sometime back, a number
of officers of the Bodra Project of the oil
and Natural Gas Commission sent informa-
tion to his Ministry that crude oil has been
struck at Bodra;

(c) whether, on the basis of this infor-
mation, the striking of Crude oil at Bodra
was given wide publicity by Government;

(d) whether the sample oil collected from
the well drilled at Bodra was sent to the
Central Laboratory of the oil and Natural
Gas Commission, Dehra Dun for
examination;

(e) if so, the result thereof;

(f) whether the drill site No. 3 of the
Port Canning Project has been of late,
declared as abandoned; and

(g) if so, on whose instructions this
declaration was made ?
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THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM & CHEMI-

- CALS (SHRI RAGHU RAMAIAH):

(a) The total outlay on the Port Cann-

ing Project which includes Bodra was
Rs. 221 82 lakhs as on 31st March, 1968.

(b) Information regarding indications of
gas, flouroscence in cuttings and drilling
mud and later of oil was furnished by the
Project to the ONGC.

(c) A press realease was issued by the
ONGC giving the above information.

(d) Yes, Sir.

(e) The sample was found to consist of
diesel oil, not crude oil or condensate.

(f) The Bodra Drilling location No. 3
bas been kept in abeyance.

(g) A recommendation for keeping the
Bodra drilling location No, 3 in abeyance
was made by the Technical Committee of
the O.N.G.C.

Jobs in Public Sector undertakings

*628. SHRI GADILINGANA GOWD:

Will the Minister of FINANCE be pleased
to state :

(a) .whethere it is a fact that certain
percentage of jobs, in the public sector
undertakings for the people of the State in
which the undertaking is situated, is made;

(b) if so, the reasons therefor; and

(c) the names of the undertakings in
which this system has been complied with
fully and the recruitment percentage fixed
thereof; and

(d) the pames of those undertakings
where it has not been followed and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) to (d). No percentage of jobs is
to be reserved as such by the Public Bnter-
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prise for the people of the States in which the
enterprises are located. However, according
10 the instructions issued, the Public Enter-
prises are to recruit their staff against posts
carrying a basic salary of less than
Rs. 500 p. m. only through the National
Employment Service and other sources of
recruitment can be tapped only if the
Employment Exchanges issue “Non-availa-
bility Certificates”. In respect of higher
posts, the Public Enterprises have to make
their recruitment on an all India basis to
attract the required type of talent.

Need-Based Minimum Wage
*629. SHRIS. M. BANERJEE: Will
the Minister of FINANCE be pleased to
state: '

(a) whether Computors have been used
to arrive at the need-based minimum wage;

(d) if so, the figures arrived at; and

(c) whether Government propose to
lay a copy of this analysis on the Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JAGANNATH PAHADIA) : (a) No, Sir.

(b) and (c). Do not arise.

Staff in the Office of Accountant General
Commerce, Works & Miscellaneous, °
New Delhi.

*630. DR. SUSHILA NAYAR: Wil
the Minister of FINANCE be pleased to
state:

‘a) Whether itis a fact that in the
office of the Accountant General, Commerce,
Works and  Miscellaneous, New Delhi,
there is a large number of class I and III
employees who have put in more than three
years of service, but have not so far been
declared as quasi-permanent contrary to
Home Ministry's orders in this regard;

(b) if so0, the reasons therefor;

(c) the number of persons who have
completed five to seven years of servioe
but still have not been declared as quasi-
permanent; and
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(d) the time likely to be taken by
which they will be made quasi-permanent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) There are
no class I1 employes in the office of the
Accountant General, Commerce, Works and
Miscellaneous awaiting declaration as quasi-
permanent.

There are 99 class II1 employees as on
23-10-68 with more than three years service
who have not yet been declared as quas:-
permanent.

(b) Before declaring a Government
servant quasi-permanent the appointing
authority should be satisfied regarding the
quality of the official’s work, conduct and
character and his suitability for employ-
ment in a quasi-permanent capacity under
the {Government of India. In a majority
of cases in which quasi-permanent decla-
rations have not been issued, it has not so
far been possible for the Accountant General
to assess the suitability of the officials.

(c) 23.

(d) A large majority of the officials
who have not been declared quasi-perma-
nent so far are those who took part in the
Strike on the 19th September, 1968 and as
such their cases can now be considersd
only after their work and suitability for
retention in Government service is re-
assessed.

Tubewells For DrinKing Water
In West Bengal

3693. SHRI JYOTIRMOY BASU:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the total number of tubewells for
drinking water purposes in each district of
West Bengal up to August, 1947;

(b) the total number of tubewells sunk
through Government and other channels
separately in each district of West Bennl
till date since Septembet 1947;
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(c) the average population in the rural
areas of each district covered by each
tubewell; and )

(d) how many of the tubewells in cach
district are in working condition at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(d). The required information is awaited
from the Government of West Bengal and
will be placed on the Table of .the Sabha
as soon as received.

Block and Thana Health Centres,
West Bengal

3694. SHRI JYOTIRMOY BASU:
Will the Minister of HEALTH, FAMILY
PLANNING AMD URBAN DEVELOP-
MENT be pleased to state:

(a) The total number of block and
thana Health Centres set up in West Bengal
so far since 1950 in each district; and

(b) How many of the present block
and thana health centres in each district
have maternity beds and average number
of maternity beds in the block and thana
health centres of each district ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). A statement containing the requisite
information is laid on the Table of the
House [ Placed tn library Se¢ No.L T.-
2589/168 ]

Health Centres located at the block/
thana Headquarters are called Primary

Health Centres.

Oil And Natural Gas Commlssion‘s
Bailding In H. P.

3695. SHRI HEMRAJ: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:
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(a) whether it is afact that the Oil
and Natural Gas Commission’s buildings
at Jawalamukhi and Sapri in Himachal
Pradesh are lying unoccupied; and

(b) if so, whether Government propose
to hand them over to the Tourist Depart-
ment of the Central Government or to the
Himachal Government for boosting tourism
in Himachal Pradesh ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) A partof the building
is lying unoccupied.

(b) It has been decided to hand over
the building to a Security Organisation of
the Government of India.

Standards of Green and Black Teas

3696. SHRI HEM RAJ: Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
pleased to refer to the reply given to
Unstarred Question No. 2506 on the 30th
November, 1967 and state:

(a) the final result obtained for the
fixation of the Standards of the green and
black teas of Kangra and Dehradun Teas;

(b) whether any decision has been
taken by the Government in this regard;
and

(¢) if not, when it is likely to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(c). On the request of the Central
Committee for Food Standards the
matter is being further examined by the
Indian Standards Institution who are
collecting further data on samples of teas
from Kangra Valley and Dehradun. The
recommendations of the Indian Standards
Institution, when available, will be consi-

.
L]

dered ‘by the Cenrtal Committee for Food
Standards. A final decision will be taken
after taking inte account the recommendate
ions of that Committee,

Nanakpur C.G.H.S. Dispensary

3697. SHRI ISHAQ SAMBHALI : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVEILOP-
MENT be pleased to state :

(a) whether it is a fact that Medical
Officers-in-charge of the Central Govern-
ment Health Scheme dispensaries are
required to see children of Government
employees anly upto 6 years of age, parti-
cularly, in the Nanakpur Dispensary ;

(b) if so, the reasons therefor; and

(c) if not, why medical officer-in-charge
of the Central Govetnment Health Scheme
Dispensary at Nanakpur refuses to sce
children beyond 6 years of age, during

"normal hours of dispensary, particularly

when one of the doctors of Dispensary is
on night duty and therc is a great rush of
patients in the Dispensary during the day ?

THE DEPUTY MINISTER IN TEE
‘MINISTRY OF HEALTH, FAMILY
PLANNIG AND URBAN DEVETOP-

MENT (SHRIB.S. MURTHY): (a) to
(€). Since children constitute about 409,

of the patients " attending the Central
Government Health Scheme dispenesaries
arrangements have been made at certain
selected dispensaries for a Paediatrician
who examines children upto the age of
six years. This provides sufficient load
of work for a Paediatric Specialist. This
arrangement has not been extended to the
Nanakpur Dispensary. The data collected
at the latter dispensary indicate that the
Medical Officer-in-charge examines patients
without restriction of age.

Shortage Of Medicines in Nanakpur
C.G'H.S. Dispensary

3698. SHRI ISHAQ SAMBHALT : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether it is a fact that the
medicines prescribed by the C.G. H.S.
specialists are not readily available in the
C. H. S. dispensaries particularly in the
Nanakpur Dispensary with the result that
patients go without medicines for a number
of days, some-times even for a week result-
ing the in great deterioration of the patient ;

(b) if so, the reasons therefor ;

(c) the steps Government proposc to
take to ensure that the medicines are always
available at the C.G.H.S. dispensaries ;
and

(d) if not, why the medicines are not
given to patients in time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (d). At times
medicines prescribed by specialists are not
readily available in the dispensaries for
which logal indents are made and medicines
supplied in a day or two. Where supply of
medicines is indicated immediately, the
patient is allowed to purchase the same
from the open market and the cost is reim-
bursed to him. If specific cases of delay are
brought to notice these will be investigated.

Pathratu Thermal Power Station

3699. SHRI ESWARA REDDY : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Pathratu
Thermal Power Station of Bihar State
Electricity Board is not working satisfacto-
rily as a result of which power crisis is
being experienced in the areas receiving
power from it ; and

(b) If so, the steps being taken by
Government for its proper working ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SHRI SIDDHESHWAR
PRASAD): (a): In Pathratu Thermal
Power Station two generating units of 30

DECEMBER 9, 1968

Written Answers 64

MW were under operation. During April.
1968, the turbine rotor of the second unit,
unfortunately, got damaged and the generat-
ing unit was taken out of commission. In
October, 1968, the first unit which was
under continuous operation for a long time
had to be shut down for maintcnance
under the advice of the suppliers. Accord-
ingly, for some time during October-
November 1968, the Pathratu Thermal
Power Station was not generating any
power. During this period, the Bihar State
Blectricity Board was drawing additional
bulk power from Damodar Valley Corpora-
tion to meet the requirements of South
Bihar.

(b) By the middle of November
1968, the third generating unit of 50 MW
in the Pathratu Thermal Station was,
commissioned. By end of November, 1968
the first generating unit was also placed
back into service. Arrangement for pur-
chase of a new turbine rotor from U.S.S.R.
has been finalised and that for repair of
the damaged turbine rotor is under exami-
nation. Efforts are also being made to
commission the fourth unit of 50 MW and
the fifth and sixth units of 100 MW each in
Pathratu Thermal Station expeditiously.

Bihar State Eelectricity Board

3700. SHRI ESWARA REDDY: Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a; whether it is a fact that Bihar State
Electricity Board is not working satisfac-
torily due to bad management of the
Board, and

(b) if so, the action taken for its work-

" ing satisfactorily ?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1RRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). There was deter-
ioration in the financiai position of Bihar
State Electricity Board during 1967-68, which
has n¢ t been ascribed to bad management
but mainly to non-materialisation of sub-
stantial industrial load demands, losses due
to extension of rural electrification, increase
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in the price of fuel and increase in establish-
ment charges on account of increase in
wages paid to workers. In order to im-
prove returns, tariffs have been revised
from March/April, 1968. The Board has
constituted a high powered Technical
Committee to make a systematic study of -
the nature and causes of power failure and
interruptions and to suggest remedial
measures. A Committece has also been
constituted for examining various sugges-
tions for effecting economy. The State
Government are also considering the ap-
pointment of a Committee to go into the
working of the State Electricity Board and
to suggest measures for its further im-
provement.

Income-Tax and Wealth-Tax payment
by Shri and Shrimati A. R. Kardar

3701. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) the amount of income-tax and
wealth-tax Shri A. R. Kardar and his wife
Mrs. Sultana Kardar each owed to the
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State as on the 31st March, 1968 for their
personal cases and for production con-
cerns owned by them,

(b the steps taken to recover the
arrears of taxes from both ;

(c) whether it is a fact that Shri Kardar
has been turned into an informant against
actor Dilip Kumar and promised remis-
sion in tax arrears ;

(d) if so, to what extent, and

(e) the reasons why Shri Kardar has
been shown leniency in tax recovery so
far ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI : (a) and (b}. The
requisite information regarding Shri A. R.
Kardar and his wife Smt. Sultana. Kardar
is given’ in the Annexure. Information
about the production concarns owned by
them is being coMected and will be laid
on the Table of the House as soon as
possible.

ANNEXURE

Arrears as on 31st March, 1968 Steps taken to
recover the
Income-tax Wealth-tax arrears
Shri A. R. Kardar 15.57,784 Income Not asse- Recovery certificates
tax ssed to have been issued
Wealth. to the Collector and
2,30,440 Excess tax are being persued.
profit tax
17,88,224
Mrs. Sultana 71,916,958 —do-- —do—

Kardar .
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(c) and (d) In the interest of 'secrecy of
investigation and safety of informers, such
information can not be furnished.

(e) Shri Kardar has not been shown
any leniency. Necessary steps as provided
in law are being taken for recovery of
arrears from him,

Under-Invoicing of Exports

3702. SHRI BABURAO PATEL
Will the Minister of FINANCE be pleased
to state :

(a) thé apount of loss in export duty
or foreign exchange caused to the country
owing to under-invoicing of exports during
the last > years by each of the Companies
viz. (i) Bird and Co. and allied concerns,
(ii) Turner Marrison and Angelo Brothers
(i) Bunge and Co. Ltd, (iv) Louis
Dreyfus and Co.

(b) the steps taken in each casc and the
amount of loss recovered in each ease, and

(c) the manner in which each of these
companies committed the fraud ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). There are
no proved cases of loss in export duty or
foreign exchange on account of under-
invoicing of exports made by these firms
during the years 1963 to 1967, except for
M/s. Louis Dreyfus and Co. from whom an
amount of Rs. 2,300/~ has becn recovered
as penalty on account of loss of foreign
exchange to the extent of Rs. 15,400/-,
there was no loss of export duty in this

case.

Show Cause notices regarding under
invoicing of some exports effected by these
firms during the last five years have how-
ever, been issued by Calcutta Custom
House and the particulars of loss in export
duty or Toreign exchage as suspected are
furnished in the statement laid on the Table
of the House. [Place in Library. See
No. LT—2590 | €8) statement. ] Because of

t judgement of the Supreme Court
i‘:‘ tmn’.or M/s. Rai Bahadur Seth

Shriram Durgaprasad and others Vs. the
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Union of India, it will not be possible for
the Custom House to proceed with the
adjudications, and the proceedings already
drawn up will have to be dropped. .veces-
sary adjudication will now be done by the
Director of Enforcement, Foreign Ex-

change Regulation Act.

(c) The suspected contravention in the
case of M/s. Turner Morrison and Angelo
Brothers and M/s. Bunge & Co. Limited
is that they had not declared the full ex-
port value. This is also the suspected
contravention in the case of M/s. Louis
Dreyfus & Co. who are further suspected
to have used different sets ot invoices show-
ing different values in respect of the
exports involved.

Excise Duty on Aviation .Fuel used
by I. A. C.

3703. SHR1I BABURAO PATEL :
Will the Minister of FINANCE be pleased
to state:

(a) Whether itis a fact that the Indian
Airlines Corporation paid an excise duty of
Rs. 244.87 lakhs on the aviation fuel used
by it during the year 1966-67;

b) The amount of excise duty paid
during the above period on aviation fuel by
Air India; and

(c) if not, the reasons why Air India
is not charegd excise duty ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) During the year
1966-67 the Indian Airlines Corporation
paid an amount of Rs. 244.87 lakhs by way
of excise and custom duties on aviation fuel
used by them; separate figures -of excise
and custom duties so paid are not available.

(b) During the same period the Air
India paid an amount of Rs. 13.40 lakhs
by way of custom and excise duties on
aviation fuel ; separate figures of custom
and excise duties so paid are not available
in their case-also.

(c) Rxcise duty or the custom duty, as
the case may be. is charged on quantities

t
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of aviation fuel used by Air India on their
domestic  flights. Neither custom nor
excise duty is'required to be paid on avia-
tion fuel used by Air India or any other
air lines on their international flights.

Out-Of-Turn Allotment of Government
Accommqdation

3704 SHRI D. N, DEB : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to refer to the reply
given to Unstarred Question No. 2675 on
the 5th Augusr, 1968 and state :

(a) whether out-of-turn allotment of
Government accommodation under the
provisions of S. R. 317-B. 9 is governed in
each case by the genuineness of the case or
at the discretion of the Ministry in certain
cases;

(b) whether any distinction is made in
consideration of cases where one family
member is ill or where two or more are
ill;

(c) whetheritis a fact that the cases
of certain illness which are curable in long
run are treated at par with - those cases
where illness is of a scrious nature and
incurable in medical science and there is
always a danger of life to the patient;

(d) if so, the reasons why preference
is not given to those cases which are atten-
dant with immediate risk to life of the
patient;

(e) whether any scrutiny has boen made
in the cases where allotment have already
been made or sanctioned with a view to
soreening whether all have been on genuine
grounds; and

(f) if not, reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SU'!’PLY (SHRI IQBAL SINGH):
(@) to (d). Out-of-turn allotments
have generally been made in serious
medical ocases, of sclf or dependent
members of families of the applicants like
T. B., Cancer, Paralysis, Heart discases,
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chronic Asthma and physical disabi-
lity etc. on the basis of medical certi-
ficates producec. While doing so the
totality of circumstances in each case is
taken into account. In cases where medi-
cal certificates do not disclose seriousness of
the disease, the allotments on out-of-turn
basis have been refused.

(¢) and (f). Since the out-of-turn
allotments are sanctioned on the
basis of authentic records the question
of scrutiny of cases where allot-
ments have already beecn made or
sanctioned does not arise,

Production Quota in Public Undertakings

3705. SHRI R. R. SINGH DEO:
Will the Minister of FINANCE be pleased
to state :

(a) whether itis a fact that as at pre-
sent no rational quota of production has
been laid down for the different categories
of persons engaged in production in the
public sector undertakings;

(b) whether it is also a fact that atthe
meeting of the Heads of the Public Sector
Undertakings held recently, he had sugge-
sted laying down of quota for all cadres
from the workman to the manager; and

(c) ifso,the steps which have been
taken in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Public Bnter-
prises fix their targets of production for each
year as well as convenient smaller periods.
A number of manufacturing concerns have
Iaid also down, wherever feasible, norms of
production for the different categories of
employees, or groups of employees.

(b) Presumably the Hon' ble Member
is referring to a meeting of the Heads of all
Public Enterprises. No such meeting has
been convened recently.

() Doe not arise.
Meetiog Of Heads Of Public Usdertakings

3706. SHRI R.R. SINGH DEO: Wl‘ll
the Minister of FINANCE be pleased to
state :
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(a) whether a meeting of the Heads of
the  Public Sector Undertakings was held
recently;

(b) * If so, whether all the puBlic sector
undertakings were represented in  the mee—
ting; and

(c) the main points of discussion and
the decision taken at the meeting ?

. THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARJI DESAL): (a) and (b). No
meeting of the Heads of all public Enter-

prises has been convened recently.

(d) Does not arise.
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Architects and Assistant Architects in
Directorate General of Health
Services

3709. SHRI ABDUL GHANI DAR:
will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be placed to state :

(a) the total number of Architects and
Assistant Architects and Assistant Archi-
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tects in the Directorate General of Health
Services.

(b) the number of persons who have
left this Department since 1960; and

(c) the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) There
are 5 posts of Architects and 6 posts of
Assistant  Architects in the Dirccterate
General of Health Services out of which
2 posts of Architects are lying vacant.

(b) Six,

(c) Due death and

retirement.

to resignation,

Promotion of Architects in D. G. H. S.

3710. SHRI ABDUL GHANI DAR:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

.a) Whether itis a fact that some
architects, who did not have even the pre-
scribed basic qualification, have been pro-
moted in the Directorate General of Health
Services during the period from 1960 to
1968, and

(b) if so, the reasons therefor

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
FLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) No.
According to the Recruitment Rules, the
minimum qualifications prescribed for the
direct recruits, are not applicable to the
departmental promotees. Two candidates
who did not possess a degree or diploma
in Architecture, which is a basic qualifi-
cation for a direct recruit, were promoted
as Assictant Architects.

'bj Does not arise.

Recruitment Rules for Architects and
Assistant Architects in D.G.H.S.

3711. SHRI ABDUL GHANI DAR:
Will the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-

MBENT be pleased to state :

(a) whether the recruitment rules have
been framed for the posts of Architects and
Assistant  Architects in the Directorate
General of Health Services ;

(b) if so, the detaiis thereof ; and

(c) if not, the time likely to be taken
to frame the rules ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

MENT ( SHRI B. S. MURTHY):
(a) and (b). Yes. The recruitment
rutes for the posts of Architect and

Assistant  Architect have already been
notified vide the Ministry of Health Noti-
fication No, 38-63/60-Estt. (P), dated the
17th October, 1963 and 38-62/60-Estt. (P),
Copies of which are laid” on the Table of
the House [ Placed in Library Sec. No. LT
2591 [ 681

(€) Does not arises
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Effect of Floods in North Bengal on
Business

3714: SHRI SAMAR GUHA : Will
the Minister of FINANCE be pleased to
state :

(a) the steps taken to rehabilitate
trade and business in the flood affected
areas of North Bengal and particular
in the city of Jalpaiguri and bazar areas
like Domohani;

(b) whether banks have been asked
on the basis of Government assurance to
advance loans to traders and business-
men in these flood affected areas;

(c) whether tea production and
marketing has also been affected in this
area; and

(d) if 8o, the steps taken by Govern-
meat to meet such difficulties ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE. (SHRI
MORARIJI DESAI): (a) and (b), The
State Government have reported that
they are providing assistance by way
of grants and Joans for the rehabilitation
of trade and business in the flood affected
areas of North Bengal including Jalpaiguri
and Domohani, In addition, a scheme
has been introduced under which Scheduled
banks would advance loans in suitable
cases on the guarantee of the State Govern-

ment.

(c) and (d). There have been repo-
rts of damage to the tea estates, mainly in
Darjeeling district. The State! Govern-
ment and the Tea Board are vcnfymg the
extent of losses with a view to remedial
measures, The State Government have
also repoited that arrivals of tea in the
Calcutta market were temporarily disloca-
ted-as a result of disruption of communi-
cations in North Bengal. The situation
has since improved.

Losses of Documents Etc. due to Floods
In North Bengal

3715 SHRI SAMAR GUHA : Will
the Minister of FINANCE be pleased to
state :

_ (a) whetherit isa fact that banks,
Life Insurance Corporation and other insu-
rence companies, Government treasury and
the administration lost valuable papers,
documents and currency notesas a result
of devastating floods in North Bengal;

(b) ifso, the details of such losses;
and

(¢) the steps, which have been taken
by Government to restore bank account
books, insurance policies, revenue and
agricultural documents and other such
papers and documents to the affected
persons ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl) : (a) to (c). The
information is being collectea and Will
be laid on the Table of the House
in due course.
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Type IT Double Storey Quarters At .R.K.
Puram, New Delhf

3716, SHRI RAM CHARAN : Will
‘the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(@) whetheritisa fact thatin type
11 double-storey quarters in Rama Krishna
Puram, New Delhi, drains, connecting
roof and verandah of first floor are ending
abruptly at thc backyard of the ground
floor and, in tho absence of an outlet
accumulated water turns into a cesspool
resulting into comstant troubles between
the allottees of first floor and ground floor;
and

(b) if so, the steps which Govern-
ment  propose to take to alleviate the
suffering of Government servants because
of faulty construction of Government

"accommodation ?

THE DEPUTY MINISTER IN THB
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH);
(@) It is a fact that the down take
pipes connecting roof and first floor rear
verandah outlets discharge on the ground
of the backyards and in some cases water
.does not flow freely.

-

(b) Accumulation of water in such
cases is not on account of faulty construc-
tion but due to the tenants disturbing the
ground level in the backyard by digging
flower beds, etc. In cases where there is
genuine difficulty of water not flowing
freely on account of ground configuratios,
provision of drains is under examination.

T. A. and D. A. to MPs on Governmental
Committees/Commissions

3717. SHRI DEORAO PATIL ; Will
the Minister of FINANCE be pleased to
state :

(a) whether Goverament have issued
any order or any instructions regarding the
Travelling and Daily Allowances te be
paid to the Mémbers ef Parliament appoi-
nted to Committess/Commissions of Iaqu-
fry set up by Governmeat; and
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(b) whether the instructions conta-
ined in his Ministry’s Officce Memoranda
No. F. 6 /26)~EIV/59 dated the S5th Septe-
mber, 1960, are still applicable ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes sir, The
orders are contained in the Ministry of
Finance (Department of Expenditure) Office
Memorandum No. F. 9 (4)-EIV (B)/68
dated the 27th May, 1968 and are effective
from 1st June, 1963. A Copy of the said
orders is laid on the Table of the House.
[ Placed in Library See. No. LT-2593/68 |

(bj The instructions contained in
the Ministry of Finance ( Department of
Expenditure) Office Memorandum No. F.
6 (26)-EIV/59 dated the 5.9.1960 in so far
as they relate to Members of Parliament,
are no longer applicable.

Slabs In Kitchens Of Government Quarters
In Delhi

3718. SHRI BALGOVIND VERMA:
Wil the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) the number of applications received
by differeat C. P, W. D. Enquiry Offices
in Delhi for fixing slabs in the kitchens of
Governient Quarters for standing Chulla-
has;

(b) the steps being taken to fix the
slabs;

() whether it is a fact that Rs. 10 per
slab is being collecied from the Government
employees occupying the quarters for fixing
the slabs;

(d) whether itis also a fact that second
fan has been provided in the quarters
without having any charges; and

(e) if 30, the reasons for charging the
the price for the slabs from the same
Government employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
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(a) About 1300 such applications have
been reccived in different C.P. W. D.
enquiry offices.

(b) The matter is under examination.
(c) No.

«(d) Yes.

(¢) Does not adsé.

Fioance Minister As Karta of Hindu
Undivided Family

3719, SHRI MADHU LIMAYE ; Will
the Minister of FINANCE be pleased to
state :

(a) whether the Minister is himself a
Karta of Hindu undivided family;

(b) if so, the members of his family;

(c) whether he has formally and legally
become separated from his son; and

(d) whether as Karta of Hinda Undi-
vided Family, he is a beneficiary of the
businesses of his son/daugher-in-law/grand-
sons ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT):(a) to (d). The Deputy Prime Minis-
ter was joint in status with his three bro-
thers till about 25 years ago when they
separated. The separation was effected ‘not
by deed but by word of mouth as is per-
missible under law.

2. The Deputy Prime Minister's family
at present consists of the Deputy Prime
Minister, has wife, son and the son's wife
and children. The family has no property
of its own after the Deputy Prime Minister
gifted away his ancestral house to charity
about 20 vears ago. On the making of the
gift the Deputy Prime Minister orally in-
formed the members of his family that
they should not look to him for any pro-
perty and that whatever property he would
leave on his and his wife's death would go
to charity.

3. No deed of partition has been effected
between the Deputy Prime Minister and the
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members of his family as there was no
joint family property to be partitioned. To
the exent it is possible in law for a Hindu
undivided family to be in existence without
owning any property whatsoever. Whether
movable or immovable, the family can be
said to be joint. The family has, however,
no property or assets which the Deputy
Prime Minister can administer, as Karta nor
hashe at any time acted or considered,
himself as Karta of the family.

4. Assets of the son of the Deputy Prime
Minister have not been acquired from or
with the aid of any ancestral property
but by his individual cfforts, Hence, the
Deputy Prime Minister has no interest,
legal or beneficial, in any income or prope-
rty accruing to his son and the members
of his son’s familv from business, employ-
ment or any other source.

Survey for Nutrition among
Children

3720. SHRI BSWARA REDDY : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) Whether tho nutritional research
Laboratories had recently conducted a
survey in 17 Villages around Hyderabad to
find out the level of nutrition among the
children,

(b) if so, the findings thereof,

(c) the suggestions made by the survey
team to solve the problem of nutritional
deficiency in children; and

(d) Government’s decision there on ?

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH, FAMILY

PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b) Among the 3,116 pre-school children
examined it was observed that signs of
protein calorie malnutrition, signs of vita-
min A deficiency, B-Complex deficiency
and anscmia were frequently mot with, It
was also observed that the average height
and weight of many of these children were
subsstandard.
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(c) The survey team did not make any
suggestions, though it stressed the importa-
nce of solving the malnutrition probiem,

(d) Government are seized of the problem
of malnutrition in the country, especially
among the vulnerable segments of the pop-
ulauion. A coordinated approach is being
unaertaken by various Ministries and
Departments. Large scale supplementary
feeding programmes production of nutriti-
ous processed foods, nutrition education
and extension, Applied Nutrition Program-
me, and screening and treatment of early
cases of malnutriton are some of the mea-
sures which are being undertaken by the
Government at present.
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u.p. Mayor's Memorandum to
U. P. Goverament

3722. SHRI RANIJIT SINGH :
SHRI NARAIN SWARUP SHARMA:
SHRI ATAL BIHARI VAJPAYEB:
SHRI JAGANNATH RAO JOSHI :

Will the Minister of HBEALTH,

FAMILY PLANNING AND URBAN
DEBVELOPMENT be pleased to state :
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(a) whether the Mayors of Uttar Pra-
desh have recently submitted a Memo
randum to the Governor of U. P.; and

(b) if so, the demands contained in the
Memorandum which have been accepted by
Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
ME NT (SHR1 B.S. MURTHY) : (a) Yes.

(b) The demands _contained in the_
memorandum are under consideration of
the Government of Uttar Pradesh.

Import of Airconditioners by UNESCO;
New Delhi.

3723. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Que-
tion No. 79 on the 22nd July, 1968
concerning UNESCO and state :

(a) whether enquiries have since been
co mpleted;

(b) if so, whether it is a fact that
UNESCO, New Delhi imported six Air-
conditioners, all certified for official use,
from Messrs. G. E.. New York, in early
19-6;

(¢ whether it is a fact that payments to
Messrs. G. E., New York and Messrs.
Jeena and Company. Clearing Agents,
Bombay, concerning two out of six air-
conditioners were sent by Shri Dewan,
Administrative Officer, UNESCO, out of
personal account of Mr." Dunningham,
former Deputy Chief of UNESCO in
India;

(d) whether these two air-conditioncrs
were disposed of by Mr. Dunningham in
November, 1966 and Shri Dewan deposited
in Mr Dunninghams'. account a portion of
payment, certifying as Mr. Dunningham's
savings converted into foreign exchange and
sent to Mr. Dunningh in New Zealand
in early 1967; and

(¢) if s0, the action taken against Shri
Dewan ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) :

(a) No Sir. Some enquiries have still to
be completed;

(b) Yes Sir;

(c) and (d) It has been ascertained that
payment for two out of six air-conditioners
was made out of the personal account of
Mr. Dunningham and these two air-condi-
tioners have been disposed of towards the
end of 1966. However, no evidence has so
far been collected to support the contention
that Shri Dewan was in any way concerned
with the transactions. There is also so far
no evidence to support the contention that
sale proceeds of two air-conditioners have
been converted into foreign exchange and
sent to Mr. Dunningham in New Z=aland,

(¢) Does not arise.

AT-GTOT RAATAT & FHAMCAT 9
stefire famz aifufraw & @1 o

3724 =t qrgu eawq wHl.
& AMTY T WA
st e fagrdr- avemay
Fa1 e, qfca [Fam of
anx fawra @t 19 awwa. 1968 &
saretfra v g=a7 4286 & 9T F
T § g7 qqI A OFq KN fF

(F) 7O AT-HETX AqqET F
TOHF F AEAST & AR H aw
AT FEqaTEl ® FHANE
srefrs faarg afafm s 7 5@
® IR ¥ @ a9 o folg &< e
T g W

(w) afxgt A wn?

wwreey, qficer< firdvem e wordie
fawre worwa ¥ gl (off wo g

gfa) : (w) s off



88 Written Answers
(=) ag w& 7ff Izav

AETAT AT-T

3725. u‘l wren fag 1’@1

w faw o gg @ Y FAT
s fw

(%) xd¢ 1967-68 # &7
gTHTE 7 ArawT H fegAr ofw aqa
F AT IqA® aw ¥ AG-FT
faet waufo asman @ AT

(=) v ga-uf it aF asmar @
I AT KR & (¢ WA 0
FraY A &7

ITWHTA weNY aan frw wedr (s
Arercont dark) @ (%) 1967-68 #
agda 1 wE AWHT T WA
629.74 50z wWu (fawrfiy atwd)
1967-68 & wr&r #Y v w3 # A7 {
¥ 1-4-68 Y ardy ¥ qr¥ W IE™AT
&T 87 #qhr : 79,91 %qe Tay;

(@) arar R F agT FA ®
frg sas A # ofcfeafrat &
ATWIT HIAA-F¥T YT o ar @
§ | v afafoaq g8 Swmafas Iarw
it fed T § 9 o e —

(i) v R & sfawfal
TRI IX A% 6y WA A0S qgeA-wrd
N (P #) ¥ar, I feedt, wvE
SR, AT AT TAEAT AT
qgwl # s @At Hqh aw ¥
ferar mar &; @ ofews qarw, A,
4T R I AW R AW wT

AGRAHAYANA 18. 1890 (SAKA) Written Answers 86

aIgEEt ® wrdde F aifos wwAY
formr w0

(i) froeh wgas sl &
79X & wdsgl & d@ER FH-
fewom Y AwT A w0 oW
NATT § FFAR TgA & w7, w@&h
@ AN Q& U FAFT 4fy-
wrfeat ®t @ aYx & &¥ar smar &)

(i) fegamaYy & e &
TXMWT HH TGF AT AW § I
g wdA & N faeEra
fafirez  safuwifeal 97 ga gore <@r
e —

a1 Afwry | arer =3 w7 £Y
THrAT & a1 e ggraw g
| o/ g0 & sfus 7=y 5 =r@r ¥o
A7 Y THTAT R qHS )

AMFT MIF D> R To A
afa®s £ F&ar & qTAT

(iv) 5 st& %o & afww
fagrar atr & wme) & Frdeo
fakws  (TAwur atfer®t aar wwTaa)
I qHET |

(v) asmar iy &Y e agelt
TR ANT @A § fod ame srgua)
& sraR § fade agelt gfet &
TIAT AT |

aewrdt wardd e frafn

3726. oft wrea fag wigm :
off trereq faaret :

w1 frwfor, srwre e gfe s
ag XA & T SO fir

(%) frafvrdla  aowrd wrddt
Ny dwr fealt § it wd



87 Written Answers

1968-69 ¥ #Aa g ¥ FHaTfCE)
& fag feedt § fea-fer ool g ¥
AT qAE T @ E;

(@) & #aEd &1 fanto—srd
®q g & TG AR AT AgAA
grm fegdr g @R

() 37 I A gwEfum
faazor oy & fag 7z &1 afaran
L atvem Ao s g ?

~ fawto, aram aar it worwa ¥
IrH (st g Fag) < (F) & (M)

170 .84 =@ #q7 (fgaRiig w9
) * sgmifaa awg o w@NFE
944 A #1 famiwr =9 wr &
srqar ST fF gar qew 9T W@ g
fagror § Sfeafea 8, 1968-69
Aqa Ay fFgr oA 1 FEATEAr
¢ [gmser & @ fem war
&fery w=ar LT-2594 168

Opening of Medical Colleges in
Fourth Plan Périod
3727. SHRI RAM KISHAN GUPTA:

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state;

(a) whether the programme to open
M edica! Colleges during the Fourth Five
Year Plan has been finalised; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHR1 B.S. MURTHY): -

(a) No.

(b) Does not arise.

Madras Fertilizers Ltd.

3728 SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND-
CHEMICALS be pleased to state:
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(a) The year in which the Madras
Fertilizers Ltd. was floated, who were
the members on its Board of Directors and
how lony the same Board continued; and

(b) The names of the members of the
Board of Directors at present and the
Chairman or Managing Dircctor of the
Company, and when they were appointed
and their tenure and terms of employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI1RAGHU RAMAIAH)

(a. The ‘Madras Fertilizers Ltd. was
floated in 19 6. The following w.re the
Board of Directors at the time of
incorporation: '

. Shri P. R. Nayak

. Shri P. Goviadan Nair

. Shri B. Sivaraman

. Shri V. N. Kasturirangan
. Mr, L. L. Smith

Mr. G, R. Helffrich

. Mr. W.S. Bradley

. Shri R. A. Shah

0 NAUNE W N —

These first Directors wére appointed in
December, 1966. The tenure of the Board
is three yearsin terms of the Articles of
Association of the Company unless some
changes become necessary when the office
of a Director is vacated due to resigoation
etc.

\b) The present directors of the company
and the dates of their « ppoinment are given
below:

Name of Director Date of appointment

(Shri P. R. Nayak Chairman) 14.12.1966
Shri B. Sivaraman 14.12.1966
Shri V. N. Kasturirangan 14.12.1966
Shri Ramaswamy R. Iyer 18.11.1968
Mr. B. T. Alison 29.8.1968
Mr. R. E. Noble/Mr. W. O.

* Frazier Alternate 29.8.1968
Dr. Easo John 18.11.1968
Mr. J. C. Weaver Jr.

(Managing Director) 3.3.1967

The duration of appointmet of Direc-
tors as per the Articles of Association of
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the Company is three years from the date
of constitution of the Board.

Excepting Mr. J. C. Weaver Jr. who
has been reappointed as Managing Director
for a period of two years with effect from
3rd March, 1968 on a salary of Rs. 2,57,385
per annum, all other Directors are part
time honorary Director.

Madras Fertilizers Ltd.

3729. SHR1 PREM CHAND VERMA:
Will the Minster of PETROLEUM AND
CHEMICALS be pleased to state :

‘a) the extent of loss thesuffered by
Madras Fertilizers Ltd. on account (i)
irregularities, (ii) theft, (iii) stock shortage,
(iv) fire or any other such causes since its
inception;

(b) whether these matters were looked
into ; and

(c. if so the result thereof and if not,
the reacons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ( SHRI K. RAGHU
RAMAIAH ):

(a) The company has not incnrred any
loss on account of (i), (iii) and (iv), It
incurred a loss of Rs. 295/- on account of
the theft of the Company's cycle.

(b) and (c) : The theft was duly report-
ed to the police, but the cycle having
remained untraced, it has been writien off
the books under the orders of the Board of
Directors.

Madras Fertlizers Ltd.

3730. SHRIPREM CHAND VERMA:
Will the Minister of PETROLt UM AND
CHEMICALS be pleased to state:

(a) Whether the Madras Fertilizers Ltd.
has proper rules of staff recruitment for
jobs carrying more than Rs. 500 p. m. and
for purchase contracts and sales;

(b) 1f s0, what are those rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):

(a) and (b): Not yet, Sir, but these
are in the process of being formulated.
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Madras Fertilizers Ltd.

3731. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(@) Whether at any time a general
assement of the working of the Madras
Fertilizers Ltd. has been done;

(b) If so, the result thereof; and

(¢) If not, whether Government propose
to secure the services of any expert in order
to find out the draw-backs and to bring
improvement in its working ?

THE ' MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS ( SHRI RAGHU
RAMAIAH ): (a) No, Sir.

(b) Does not arise.

(©) No, Sir. Government have no

reason to believe that such an investigation
is necessary.
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Gaubatl and Barauni Refineries

' 3733. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) The date of commissioning of
Gauhati and Barauni Refineries and the
expected full throughput of crude oil in
these two units;

(b) The actuals taken by them year-
wise, upto 1967-68;

(¢) The reasons for the.low throu-
ghputs and how it reflected on the efficiency
of the Oil India Limited; and

(d) The steps proposed to work the
refineries to their full capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):

(a) Gauhati Refinery was commis-
sioned on 1.1.1962. The first million stage
of the Barauni Refinery was reached on
22.7.1964 and the Second million unit was
commissioned on 4.2.1966. The rated
capacities are 0.75 million tonnes per annum
and 2 million tonnes per annum for the
Gauhati and Barauni Refineries respec-
tively. The capacity of Barauni Refinery
is under expansion to 3 million tonnes per
annum.

(b) The actual throughputs of the
Gauhati and Barauni Refineries from
inception are as under:—
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(All figures in tonnes)

Year Gauhati - Barauni
1961-62 64,700 -
1962-63 282,695 -
1963-64 543,524 ' -
1964-65 749,164 249,918
1965-66 799,434 744,540
1966-67 742,946 1,113,885
1967-68 811,718 1,629,625

(c) The Gauhati refinery has been
operating at about its rated or even higher
throughput level during the last four years,
In the initial stages, the lower throughputs
were due to delay in the commissioning of
the coking unit and initial troubles with
the compressors in the Kerosene refining
Unit. The Crude throughput at the
Barauni Refinery has been lower mainly
due to the delayed start up of the coking
unit and the kerosene refining unit, and
the delayed commissioning of the Lube Oil
and Bitumen complexes. The delays resul-
ted in lower offtake of Oil India Limited
Crude that could otherwise have been
produced.

(d) The Barauni Refinery, is at present
operating at the capacity of two million
tonnes; the Gauhati Refinery has been
working at full capacity for some years.

Oil India Limited

3734. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) Whether itis a fact that a guaran-
teed net return of 9 to 13 per cent on the
equity capital was stipulated in favour of
the Oil India Ltd.;

(b) Whether it is also a fact that
Government had to pay a subsidy of over
rupees 18 crores upto 1966-67 to ensure
this minimum guaranteed dividend; and

() The reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) :

(8) Yes, Sir.
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(b) and () The payments made to
Oil India Limited up to'1966—67 were not
in the nature of 8 “‘subsidy” to the Com-

pany, but were towards meeting the cost

of the crude oil purchased by the Indian
Oil Corporation from Oil India Ltd. in
terms of the pricing formula stipulated ia
the Second Suppl 1 Agr
between Government and B. O. C.

Exploration of Oil in Dum Duma
and Ningru
© 373>, SHRI S. R. DAMANIL: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleused to state the action
taken against the Oil India Ltd. for not
making serious efforts to.explore oil in the
new arcas of Dum Duma and Ningru ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND;
CHEMICALS (SHRI RAGHU RAMAIAH)

Having regard to the financial resources
available to the Company Government
consider that the efforts so far made by Oil
India Ltd. in their exploration programme
are satisfactory. The question of taking
any action against the Company does and
therefore. arise.

Drilling of Oil or Gas Well

3736. SHRI NITIRAJ SINGH CHAU-
DHURY: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state:

ra) The numbar of oil or gas wells
drilled and meterage of drilling done in the
country after the 31st March, 1967;

(b) The result of above drilling and
the areas where the drilling was done;

(c) Whether the arcas where drilling
has not so far been undertaken are oil or
gas bearing; and

(d) The reasons for not undertaking
drilling in the said areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):

(a) From 1.4.1967 to 31.10.1968, a
total meterage of 411991 was drilled and
169 wells were completed.

(b) The drilling was carried out as a
part of exploration and also development
of already discovered fields. The drilling
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was done in various areas in Gujarat,
Madras, Pondicherry, Assam, West Bengal
and Rajasthan. As a result of drilling, oil
bas been struck in Kadi and Sobhssan
areas of Gujarat, and shows of oil have
been recorded at Geleki in Assam. Also
further exploration/development of oil felds
has been made in the Ankleshwar
Kosamba, Kathana, Dholka, Nawagam,
Kalol, Sanand, Ahmedabad, Bakrol,
Rudrasagar and Lakwa areas where oil
had been struck earlier.

Drilling was also done at Nahorkatiya,
Moran, Dum Duma and Ningru in Assam.
On the 21 wells drilled, 16 were oil bearing,
2 gas bearing and 3 proved dry.

(¢) It is not possible to say, without
drilling and testing of wells. whether any
particular area is oil/gas bearing.

(d) Drilling, on a priority basis has
been undertaken in those parts of the
sedimentary areas where the prospects of
oil/gas deposits, on the basis of geological
and geophysical surveys, are rated high
and the operating conditions are not very
difficult. The remaining sedimentary areas
will be covered after the prospects in these
arcas have been tested and exhausted.

Iranian of-Shore Ofl Explorations

3737. SHRI NITIRAJ SINGH CHA-
UDHARY : Will the Minister of PET-
ROLEUM & CHEMICALS be pleased to
state

(a) the details of Iranian off-shore
explorations done by India individually or
jointly with others ofter the 31st March,
1967;

(b) the expenditure incurred thereon
and results obtained; and

(c) when the oil production from
above area is likely to begin ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
CHEMICALS (SHRI RAGHU
RAMAIAH ) ;

(a) Subeequent to 31-3-67, a total
of ssven exploration wells has been drilled.
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(b) An expenditure of Rs, 655. 38
lakhs has been incurred by the ONG Com-
mission during the period from 1-4-1967
to 30-9-68 on the operations in the Iran-
ian off-shore area. One structure which
has been found to be oil-bearing has been
declared as commercially exploitable.

(c) Oil production is likely to start
in the third quarter of 1969.

Programme for Oll and Natural Gas
Exploration.

3738. SHRI NITIRAJ SINGH CHA-
UDHARY : Will the Minister of PET-
ROLEUM AND CHEMICALS be pleased
to state :

(a) whether the progral.mme of work
fixed for 1967-68 for oil or natural gas
explorations has been achieved;

(b) if 8o, the details thereof and
extent of achievement;

(c) the amount
schome; and

spent on each

(d) the actual increase of oil and gas
production as a consequence of above
after the 31st March, 1967 and the area
responsible for this increase in produc.
" tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEM ICALS ( SHRI! RAGHU
RAMAIAH) : (a) Yes, Sir.

(b) Apart from the deployment of
16 Geological, 10 Gravity-magnetic and 26
Seismic field exploration parties as per
plan. the target of exploratory-cum-develo-
pmental drilling was achieved to the extent
of 106 9 in terms of the number of wells

and 99.29, in terms of the meterage drilled,

by the Oil and Natural Gas Commission.

Oil India Limited completed the
target of completing one exploratory well
and drilling another partly with a total
meterage equal to 919 of the target.

(¢) The Oil and Natural Gas Com-
mission speat an amount of Rs. 29544
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lakhs on exploratory surveys and Rs. 2203.
03 lakhs on driliing during the year 1967-
68.

Oil India Limited spent Rs. 58 lakhs
on Exploratory surveys and Rs. 94 lakhs
on exploratory drilling during the period.

(d) As aresult of the work comple-
ted by the ONGC, the total annual produ-
ction from the Commission’s fields was
increased by .26 million tonnes of crude
oil and the sale of natural gas was increa-
sed by 110-66 million cubic meters during
the year 1967-68. This increase was mai-
nly due to the stepping up of production
from the Gujarat region. In addition, the
exploratory drilling resulted in the disco-
very of an oil field in Gujarat and a possi-
ble gas field in Rajasthan,

Oil India's exploratory drilling did
not result in the discovery of fresh oil or
gas reserves.

Geological and Geophysical Surveys

3739. SHRI NITIRAJ SINGH CHA-
UDHARY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) the areas of the country where
geological or geophysical surveys were
carried out after the 31st March 1967;

(b) the findings of these surveys,
and

(c) the areas of the country of which
geological and geophysical surveys have
not been carried out so far and the reasons
therefor ?

THE MINISTER OF STATE IN
THE MINISTRY -OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) The Oil and Natural
Gas Commissior: has tarried out geological
and geophysical surveys in the sedimentary
areas of Gujarat, Rajasthan Jammu and
Kashmir, Himachal Pradesh, Uttar Pradesh
Haryana, West Bengal, Assam, Nagaland,
Orissa, Andhra Pradesh, Madhya Pradesh,
and Madras.
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(b) These surveys helped to study
the stratigraphic and structural conditions
existing in the respective areas. The sur—
veys also- helped to confirm a number of
structures, indications of the presence of
which had been obtained earlier, and also
to the discovery of a number of new
structures.

(¢) The surveys have not been carri-
od outin the areas in which crystalline
besement rocks or metomorphosed sedi-
mentary rocks or volcanic rocks are expo-
sed, as such areas do not have any oil/gas
prospects. Such areas are mainly in
Madhya Pradesh. Maharashtra, Mysore
and parts of Uttar Pradesh, Bihar, Assam,
West Bengal, Orissa, Andhra Pradesh,
Madras, Kerala, Rajasthan and Gujarat.

The surveys have not been carried
out in the parts of sedimentary areas of
Assam and Nagaland where circumstances
are not favourable and in parts of Anda-
mun Nicobar Island on account of diffi-
cult accessibility.

Upgrading of Surgical Department
of Darbhanga Medical College

3740. SHRI BHOGENDRA JHA : Will
the Minister of HEALTH, FAMILY PLA-
NNING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 1451 on the 29th

July, 1968 and state :

(a) whether any proposal has since
beon reccived from the Government of
Bihar for the upgragding of the surgical
department of the Darbhanga Medical
College Hospital;

(b) if so, the decision taken thereon;
and

(c) if not, whether inquiries have
been made from' the Health Department
of the State Government and at what stage
the proposal stands at present 7y

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes,
only receatly.

L]
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(b) and () The proposa) is under
consideration,

Irrigation Schemes Of Orissa For Fourth
Plan

3741, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of TRRIGA-
TION AND POWER be pleased to state :

(a) the number of irrigation schomes
which the Orissa Goverment have included
in its Fourth Plan and for which they have
asked for allocatiom of funds;

(b) whether the Manibhadra Barrage
scheme on which some lakhs of rupees had
already been spent has been included there-
in; and

(c) the schemes in Banpur, Raapur, Da-
spalla and Khandapade areas which have
been recommended by the Orissa Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINJSTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):

(a) The Government of Orissa have pro-
posed inclusion of five major and sevent-
cen medium irrigation schemes in their Fo-
urth Plan aad have propsosed a total ou-
tlay of Rs 3724 - 95 lakhs. The Fourth
Five Year Plan of Orissa has not yet been
finalised.

(b) No. Manibhadra barrage scheme
has not boon proposed for inclusion in the
Fourth Plan.

(c) Salia Irrigation Project in the Banp-
ur area and Dahuka Irrigation Project

in the Khandapade arca have boen propo-
sed for inclusion in the Fourth Plan.

sgerwm o feeme sam ol
3742. mmmm L
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Appointment Rules in Fertiliziers
and Chemicals Travancore, Limited

3757. SHRI P. VISWAMBHARAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(8) the rules regarding appointments
in the Fertilizers and Chemicals, Travan-
core Ltd;

(b) thelist of officers drawing Rs.
.1000/—and above per mensem by way of
salary and allowances appointed in the
Fertilizers and Chemicals. Travancore
Limited, from 1963 up-to—date;

(c) the list of persons who have been
appointed in 1he Fertilizers and Chemicals
Travancore Ltd. after retirement from the
service of the Central Government, Karala
Government, the Madras Government and
Governmental organisations like Central
Water and Power Commission, Railways
etc., during the last five years; and

(d) the list of officers who were
absorbod in the Fertilizers and Chemiculs,
“Travancore Ltd. when they had only less
thap one year to retire from Government
service ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
_C_HEMICALS(SHRI RAGHU RAMAIAH)*
a) For all non-managerial posts, there is an
agrecment between] the Management of
FACT and the Association of FACT ampio-
yees.§ The agreement lays down the rules
of ' recruitment, minimum qualifications
etc.

For managerial posts, carrying a scale
\'of pay, the maximum of which does not
exceed ;Rs.] 1,250/—p. m., selections are
\ made by the Committees appointed by the
Managing Director. For higher posts,
selection is made by a Committoe of the
‘Board, of Dircctors.

- Appointments 10 posts carrying a
salary of {Ra.§2,250/—p. m. and above,
ro referred ito Eﬂe Government.

In addition to the above, the Com-
‘pany has a scheme of recruitment to the
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Executive Cadre through an annual com-
petitive examination. -

Similarly, the Company recruits '

every year some Engineering Graduates
under its Engineering Graduates Apprenti-
ceship Scheme.

(b) A list is laid on the Table of the
House. [ Placedin Library See. No. LT-
2599/68 )

(© Alistislaid on the Table of the
House. [ Placed in Library See No. LT-
2599/68 )

(d) Alistis laid on the Table of the
House, [ Placed in Library See No. LT-
2599/681
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Central Assi: For K bati

Project (West Bengal)

3759. SHRI VISHWA NATH PAN.
DEY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(8) whether i, is a fact that Govern-
ment have sanctioned financial help to the
West Bengal Government for financing

expenditure on Kangsabati project recen-
tly; and

(b) if so, the total amount sanction-
ed so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER(SHRI SIDDHESHWAR PRASAD )5
(a) Eaymarked Central assistence is being
given for Kangsabati Project from the year
1967-68 onwards.

(b) Rs. 341.00 Lakhs.
A fadeh gav o feafar

3760 i swrmfic wveh :
oft TrTwTC i
&t fira e el

w1 few o0 gy @A @ ww
w3 fe:

(®) w1 ¥ N fadw gur A
feafer ¥ stz gur gar §;

(W) "rwom & wafas @
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Decisions of Advisory Panel on
Engineering Industry

3762. SHRI HIMATSINGKA
SHRI S. K. TAPURIAH:

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state:

(a) Whether the re-constituted Advisory
Panel on engincering industry, at its first
meeting held in the third week of September,
1968 discussed the question of diversifying
production with a view to developing
and producing substitutes for items for
which India depends on imports;

(b) if s0, the decisions taken at the meet-
ing for the purpose; and

(c) the major items for which Indis is
to depend totally on imports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) and (b): The question af maximum
possible utilisation of domestic capacity
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through import substitution was discussed
in a general way and the representatives of
the Engineering Industry were urged to
diversify their prodnction in fields where

q

there was i »us capacity.

4

(c) A statement indicating the major
representative items furnished by the
Directorate General of _ Technical
Development for which India has broadly
to depend on imports, is laid on the Table
of the House. [ Placed in Library See No.
LT—2600/ 68 ]

Development Programmes For Calcutta

3763 Shri S. K. TAPURIAH. Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleasd to state :

(a) whether during her visit to Calcutta
in September. 1968, the Prime Minister
discussed with the Governor and Officials
the development programmes for Calcutta;
and

(b) if so, the nature thergof and action
taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY: (a) and
(b): The Governor of West Bengal met
the Prime Minister in New Delhi on the
2nd September, 1968. It was decided
at this meeting that the Government
of India would provide an additional sum of
Rs. 2. 3 crores for specific schemes of deve-
lopment in the Calcutta Metropolitan area
to bo settled in consultation with the State
Government. During her visit to Calcutta
later, in Scptember; the Prime Minister did
not have occasion to discuss the develop-
ment programmes of Calcutta with ths
Governor and Officials of the West Bengal
Government.

w0 ¥ wrawt qe AT W agvn
W
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Remittences sent abroad

3765. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
1o state:

(a) The total amount remitted abroad
as (i) profits, (ii) royalties, (iii) fees,
(iv ) commissions, and (v ) interests
from Tadia from 1948-49 to 1967-68, year-
wise ; and

(b) The share of private sector com-
panies in the total remittances from
194849 to 196768, year-wise ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD): (a) and (b). A
statement showing the remittances made
abroad since 1956-57 under various heads
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is laid on the Tabie of the Lok Sabha.
[ Placed in Library See No. L.T.—2601 68[.
Similar information prior ta 1956-57 is not
available.

Remittance of royalties, technician and
other professioqal fees, technical know-how
and management fees and office expenses
cover both public and private sectors.
Separate figures of remittances by private
sector companies giving actuals for 1960-61
to 1963-64 and estimates for 1964-65 to
1966-67 and the coverage of these figures
is expected to be available shortly when the
Foreign Collaboration Report is finalised.

Demand of Petroleum Products

3766. SHRI JYOTIRAMOY BASU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

‘a) the estimated current demand of
petroleum products in India;

(b) the present installed capacity of
the Public and Private sector refineries,

separately;

(¢c) the total value of petroleum
products imported from abroad in 1967-68;

(d) the estimated demand of petro-
leum products at the end of the Fourth
Five Year Plan period; and

(e) the installed capacity of the
Public and Private sector refineries,
separately at the end of the Fourth Five
Year Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRIRAGHU RAMAIAH):

(@) The total demand for petroleum
products during 1968 is likely to be.15.4
million tonnes.

(b) The capacitics of Public and Pri-
vate sector refineries are 9.10 and 8.30
tonnes respectively.

(c) The total value of imports of
petroloum products during 196763 was
about Rs. 38.55 crores.

(d) The total demand for petroloum
products during 1974 is estimated as 29.6
million tonnes.

(¢) This has to be determined having
regard to regional requircments, excess
capacities, if any, that could be added at no
great cost and availability of crude oil from
local sources.

Rural Electrification Programme

3767. SHRI HIMATSINGAKA:
SHRI S. K. TAPURIAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the total proposed lay out of the
rural electrifications programme to be
included under the Fourth Plan;

(b) the proposed break-up of this
lay-out, State-wise and Union territory-
wise; and !

. (©) whether the State-wise allocation
i1s proposed to be made in proportion to
the p tage of ified villages in
cach State and Union Territory ?

THE DEPUTY MINISTER 1
MINISTRY OF IRRIGATIONN:IEI{S
POWER (SHRI SIDDHESHWA R
PRASAD) : () to (c). The Committee of
Members of Parliament on Rura] Electrifi-
cation, in their interim recommendations on
the outlay for the Fourth Plan, have sugges-
ted thnt. an outlay of Rs. 632 crores should
l:fe provided in the Fourth Plan for energisa.
ltiop of 12.5 lakhs pump-sets during the
Fourth Plan and for clectrification of on
lakh villages by 2nd October, 1970, ¢, e. I:.e
the end of Gandhiji's birth Centenary y.e.:
The Committee have further reool!'lmendeci
that special assistance should be given to
@ States of Assam, Bihar, Madya Pradesh,
Orissa, Nagaland, Rajasthan, Uttar Pradegh

Jammu and Kashmir and West Benul‘

where the progress of eloctrifica

villages is below the all India nv:::a ‘i,:
order that an Scoslerated programme of
rural  electrification can be taken up
in thess nine States. The outiays for each
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State and for the Union Territories for
rural electrification programmes during the
Fourth Plan are being finalised with the
Fourth Plan. The interim recommendations
of the Committee of Members of Parlia-
ment on Rural Electrification on the outlays
required during the Fourth Plan for rural
electrification are under consideration.

Assistance for Families affected by Floods in
Bibar and North Bengal

3768 : SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH:

Will the Minister of FINANCE be
pleased to state :

(a) whether any -plan for rehabilitation
of people rendered homeless and thrown
out of jobs due to flood devastations in
Bihar and North Bengal in October, 1968
has been prepared;

(b) if so, the details thereof; and

(e) the Central assistance given for
implementation. of the rehabilitation
scheme ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI): (a) and (b). The
Governments of Bihar and West Bengal
have reported that house building loans
and grants are being provided to people
rendered homeless as a result of floods
in October, 1968. In addition relief works
have bsen started in ths flood, affected
areas to provide gainful employment to the
people  Assistanc: by way of loans and
grants of various other types is also being
given to help the rehabilitation of the flood-
affected poople.

(c, Central assistance to State Govern-
ments for natural calamities relief is not
provided scparately for individual items.
The Government of India have so far
sanctioned Rs. 4 crores to the Government
of Woest Bangal and Rs. 0.50 crore to the
Government of Bihar during the current
year for various relief and rehabilitation
measures taken up following the floods in
October, 1968. The rolease of further
assistance will be regulated in the light.of
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the progress of expenditure and the reports
of the Central Teams of officers which
visited the States concerned to asscss the
requirements.

Kodari Super Therma) Station Near Nagpur

3769. SHRI DEORAO PATIL: Wil
the Minister of - IRRIGATION AND
POWER be pleased to state:

(a) the reasons for slow progrees on
Kodari Super Thermal Station near Nagpur
in Maharashtra State ; and

(b) the estimated cost of the project
and expenditure incurred up to the end of
Third Plan?

THE DEPUTY MINISTER IN THB
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) the slow progress on
Kodari Super Thermal Station near Nagpur
is mainly due to constraint of financial
resources.

(b) According to the revised estimates.
the cost of the Project isabout Rs. 86
crores. No expenditure was incurred on
this Project upto the end of Third Plan.

High Prices of Drugs, Medicines and Instru-
ments Manufactured in Public Sector

3770. DR. SUSHILA NAYAR: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether itis a fact that the rates
of drugs, medicines and surgical instru-
ments which are manufactured in the Public
Sector Pharmaceuticals are higher as com-
pared to private sector;

(b) if so, the differences in prices and
reasons therefor;

(¢) whether it is alsoa fact that the
sale of drugs, medicines and instruments
manufactured in public sector is very much
Joss as compared to the capacity of produc-
tions; and
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(d) If so, the steps taken by Govern-
ment to reduce the prices of drugs, medicines

and instruments produced in the public °

sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ( SHRI RAGHU
RAMAIAH) : (a)and (b): It is presumed
that the question refers to the products of
Hindustan Antibiotics Ltd. and Indian
Drugs and Pharmaceuticals Ltd. As regards
the Antibiotics products the prices quoted
by H.A.L. and 1. D. P. L. are comparable
with those quoted Ly private sector firms.
The prices of Synthetic Drugs are however
likely to be somewhat higher than the prices
of similar imported items as the production
in the Synthetic Drugs Project is organised
from basic stage and this adds to cost. The
Surgical instruments made at the Surgical
Instruments project, Madras are of superior
quality and their prices cannot therefore be
compared simply with the prices of similar
instruments manufactured in the private
sector.

(c) Yes, because the plants at Rishi-
kesh and Hyderabad have not yet reached
their full production capacity. In the case
of Surgical Instruments plant, the produc-
tion has been deliberately restricted to
demand.

(d): Every effort is being made to improve
processes and technology through research.

High Level Chaonel Of Tungabhadra Project

3771. SHRIGADILINGANA GOWD:
Will the Minister of IRRIGATION AND
POWER be pleased torefer to reply given
to Unstarred Question No. 5726 on the 26th
August, 1968 and state:

() whether on account of the detailed
surveys for economising the cost of constru-
ction of High level channel of the Tunga-
bhadra Project passing through the villages
of Alur Taluk of Guntakal and cross
drainage works, the extent of acreage in
_each of the villages referred to in the above
.question will be affected;

(b) whether the surveys have been com-
pleted and if not, the basis for digging the
canal in a place other than the course of
the canal proposed in the original project
scheme ; and

(c) whether Government have approved
the deviation?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The information
is being collected from the State Govern-
ment and will be laid on the Table of the
House.

Utilisation of second Czech Credit

3772. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the utili-
sation of the Second Czech Credit is slows
and

(b, if s0, the steps which Government
have taken to speed up the utilisation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). Under
the Second Czech Credit of Rs. 63 crores,
contracts for a total value of Rs. 31.59
crores have so far been placed on the
Czechoslovak suppliers. A portion of the
unutilised credit will be used for import of
components required for the production
programme of the projects set up with
Czechoslovak assistance and the balance

~for projects after tne Fourth Five Year Plan

has been finalised.

Irrigation Schemes in Bihar and U. P-

3773. SHRI GADILINGANA GOWD:
Will the Minister of IRRIGATION AND
POWER be plessed to state:

(a) whether it is & fact that a large
number of irrigation schemes could not be
completed according to their schedule for
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want of funds in the States of Uttar Pradesh
and Bihar;

(®) If s0, the details of such schemes,
District-wise; and

(c) the steps proposed to be taken to
got them completed in time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The progress of construc-
tion of irrigation ‘projccts all over the
country (including U. P. and Bihar) has
been affected due to constraint on
resources.

(b) The major schemes affected in and
U. P, Bihar are:

(i) Ganduk Project to benefit the
districts of Purnea and Saharsa in
Bihar.

(ii) Eastern Kosi Canal to benefit
the districts of Saran, Champaran,
Muzaffarpur and Darbhangain Bihar
and the districts of Deoria and
Gorakhpur in Uttar Pradesh.

(c) A special assistance of Rs. 8 crores
has been sanctioned for Gandak Project
during the current financial year. Efforts
are being made to provide adequate out
lays in the Fourth Plan.

National Economy

3775. SHRIS. R. DAMANI:  Will the

Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 3604 on the 12th August. 1968 and
state;

(a) the growth of national economy
noticed during the six months from April
to September, 1968 and the consumer price
index as on the 30th September. 1968;

(b) the extent to which industrial
production index has ‘picked up during
this poriod: and

DECEMBER 9, 1968

Written Answers 128

(c) the expectations of agricultural
turnover this year and its contribution to
the national economy keeping In view the
unprecedented floods and drought condition
in many States ?

THB DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Estimates of
‘national income are prepared on an annual
basis as figures of agricultural production
can be known only after the principal
harvests. There are thus no national in-
come estimates for April - September 1968
which can be compared to the previous
year’s national income figures. The consu
mer price index is compiled on a monthly
basis. The consumer price index (1949=
100) was 218 for September, 1968.

. (b) Comprehensive figures of industrial
production are available only upto the
month of July, 1968. The provisional aver-
age index of monthly industrial production
‘base 1960=100 during the first seven
months was 158.7 as compared to 150.8
in the eorresponding period of 1967, which
implies a rise of about 5.3 per eent.

(c) No firm estimates of agricultural
production are as yet available. However,
partial information so far received indicates
that agricultural production as a whole in
1968-69 may not be perceptibly lower than
in 1967-68. )

Uniform Tax

3776. SHRI RAM AVATAR SHARMA:
will the Minister of FINANCE be pleased to
state;

(a) whethier there is any proposal under
Government's consideration to have a uni-
form tax year; and :

(b) if so, what are the details thereof?
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI.
MORARJI DESAI): (a) Yes, Sir.

(b) Shri S. Bhoothalingam in his Final
Report on Nationalisation and Simplitica-
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tion of Tax Structure has recommended the
adoption of a uniform tax year. This
recommendation is under Government's
consideration. Details of this reccommenda-
tion are contained in paragraphs 14.1 to
14.15 of Shri Bhoothalingam’s Final Report,
copies of which have already been made
available to Hon'ble Members.

Creation of Wing for Rural Developmeat in
Life Insurance Corporation

3777. SHRI D.N. PATODIA : Will the
Minister of FINANCE be pleased to state :

(a) whether it isa fact that a Working
Group of the Administrative Reforms
Commission has suggested change 'in the
investment policy of the Life Insurance
Corporation of India for the creation of a
Wing for rural development;

(b) i. so, whether the suggestions have
been considered; and

(c) if so, the decision taken in this
regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJJ DESAI): (a) Yes, Sir.

(b) and (cj. The .recommendations
made by the Working Group set up by the
Administrative Reforms Commission are for
the Administrative Reforms Commission to
consider. The Administrative Reforms
Commission has yet to submit its recommen-
dations on the subject to the Government.
The question of Government considering
the report of the Working Group does not
arise,

Sale Proceeds of Australian Wheat

3778. SHRI D. N, PATODIA:
SHRI N. K. SANGHI :

Will the Minister of FINANCE be
pleased to state:

(a) whether the sale proceeds of the
Australian wheat which the Government
of Australia have recently promised to give
on grant basis will bo utilised for develop-
ment projects in India ;
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(b) if so, whether the details of utilisa-
tion have been worked out; and

(c) whether the Australian wheat has
started coming to_India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) The rupee value
of the wheat supplied to us would be used
on such of India’s development projects as
may be mutually agreed upon.

(b) No, Sir.

(c) The wheat is expected to arrive in
India during this month.

Japanese Project Report On Off-Shore
Drilling at Cambay

) 3779. SHRI D. N. PATODIA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

.(a) whether itis a fact that the Japancse
Mnt.shubishi Oil firm has prepared a revised
project report for the off-shore drilling at
Cambay;

(b) if so, the details of the project report
now drawn up by the foreign firm;

_ (c) whether, according to Mitshubishi
circle, if the Central Government approach
the Japanese Government, the currently
suspended Yen credit may be revised and
made available for this project; and

(d) if so, whether any steps have been
taken in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH)
(a) Yes, Sir,

(b) It will not be in the public interest
to disclose the details since that may adver-
sely affect other proposals also now under
consideration. ’

(¢) j Mitshubishi have not made any
such statement to Government.

(d) This does not arise at present.
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Medical Colleges In The Country

3780. SHRI JAGESHWAR YADAYV:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 2533 on
the 5th August, 1968 and state:

(a) Whether the information regarding
Medical Colleges in the country has since
been collected; and

(by If so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHR1 B. S. MURTHY) : (a) and
(b). A Statement showing the information
in respect of 85 Medical Colleges is laid on
the Table of the House. [ Placed in Library.
Sec- No. L.T.—2602/168 ]. The requisite
information in respect of the rest: is being
collected.

Male and Female Doctors in India

3781. SHRI JAGESHWAR YADAYV:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 3712 on
the 12th August, 1968 and state :

(a) Whether the information regarding
the number of male and female doctors in
the country has since been collected; and

(b) If so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) (a) Yes.

(b) A statement showing the details
thereof is laid on the Table of the House,
|Placed in Library. See No. LT—2603/68 ).

Aerial Survey of Floods in Midnapore
(West Bengal)

3782. SHRI BENI SHANKER SHARMA:
Will the Minister of IRRIGATION AND
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POWER be pleased to state ;

(a) Whether it is a fact that large areas
in Midnapore District of West Bengal
were flooded and Ministers and Officials
of the Central Government surveyed the
area acrially;

(b) If so, how many Ministers and
other high officials made aerial surveys,
how many trips were made by them and
in what type of aircrafts; and

“(c) The cost of these aerial surveys and
to which account the cost has been
debited ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes Sir.

(b) and (c). Thé Union Minister of
Irrigation and Power made an aerial sur-
vey of the flood affected areas of Midna-
pore District and surrounding areas in
West Bengal on the 10th August, 1968,
accompanied by the Union Minister of
State for Reilways and the Chairman,
Central Water & Power Commission,
besides high officials of the Government
of West Bengal. The aerial survey was
made in an I.S. F. Dakota aircraft and
only one trip was made from Calcutta to
the site and back. The expenditure for
chartering the plane was Rs. 12,622/-
which is debitable to the Central Govern-
ment budget---**Grant No. 39—Cabinet.”

The Prime Minister also carried out an
aerial survey of the flood affected areas of
Midnapore District on the 8th September
1968, by a special plane of the Indian Air
Force. The Prime Minister is entitled to
use of service aircraft and no specific
payments are required to be made of such
flights.
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(@) % yA% woh & fdw &
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U. P. State Electricity Board

3786. SHRI VISHWA NATH PAN-
DEY: Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) Whether it is a fact that the Uttar
Pradesh State Electricity Board has proposed
an ambitious project for transmission and
transformation works involving a capital
expenditure of over Rs. 30 crores;

(b) 1If so, the main features thereof;

(€) When such project is likely to be
completed; and

(d) How many such stations will be
established and at what places ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir. The Uttar Pradesh
State Electricity Board has submitted a
project report for transmission and trans-
‘formation works estimated to cost about
Rs. 30 crores.

(b) The project involves construction
of about 1230 circuit Kilometers of 66 KV,
132 KV and 220 KV transmission lines
scattered over the whole of Uttar Pradesh.
Besides, construction of 20 new sub-stations,
éxtension to 32 existing sub-stations, one
central load despatch station and five area
Joad despatch stations is also envisaged.

(¢) The project is likely to be com-
pleted during the Fourth Plan period.

(d) The proposed locations of sub-
stations and load despatch stations are
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given below:—
(i) Installation of 20 new substations
at :—

Lucknow
Naini

Baraut Avrai
Jahangirabad Ballia

Allahabad town Haldwani Unnao
Dalla Barabanki Bazpur
Azamgarh Karvi Modinagar
Gazipur Baharaich Lalitpur
Gajraula Deoria

(ii) Extensions to the 32 existing sub-
stations at:- -

Kanpur Bulandshahar Hathras
Harduaganj Khatima Shikehabad
Moradabad Sirathu Rampur
Mughalsarai Gonda Nirgajni
Allahabad Kasia Muzaffarnagar
Gorakhpur Mirzapur - Shamli
Obra Basti Sitapur
Lucknow Bareilly Matatila
Mau Shahjahanpur Mainpuri
Hapur Malwan Roorkuve
Muradnagar Nehtaur

(iii) Installation of one central load
despatch station at:—
Lucknow

(iv) Installation of 5 area load des-
patch stations at:

Roorkee
Dakpathar

Bareilly
Sahupuri

Kanpur

Teesta River Project

3787. SHRI DEVEN SEN:
SHRI VIRENDRAKUMAR
SHAH :

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) The stage at which the proposal of
Government for Teesta Dam Project stands
at present and when it will be implemented;

(b) Whether it is a fact that the Govern-
ment of West Bengal have not approved
the Project; and

(c) If so,
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The proposed Teehty

‘Government’s reaction
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Dam Project is under investigation by the
West Bengal Government. The relevant
Project Reportis awaited. Government's
reaction will be known after the reportis
received.

’ Accommodation for Lawyers of Delhi
Courts

3788. SHRI MAHANT DIGVIAI
NATH: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state : ’

‘ '(a) whether it is a fact that the lawyers
of the Delhi Courts went on strike on the
26th November, 1968 in connection with
their demand for suitable accommodation;

(b) whether the lawyers bave also
sent a Memorandum to Government for
the provision ef suitable accommodation;
and

(¢) if so, the steps being taken by
Government to provide accommodation to
the lawyers 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Some lawyers of New Delhi Courts
went on strike which has since been given

up.

(b) The New Delhi Bar Association
held a meeting on 26th November, 1968
and passed a resolution in this behalf, a
copy of which has been received by the
Government,

(c) The Government are taking steps
to see how better accommodation could be
provided.

Power Plant at Bikaner
3789. SHRI VISHWA NATH PANDEY :

will the Minister of IRRIGATION AND
POWER be pleased to state.

(a) whetheritisa fact that a power
plant will be established at Bikaner
(Rajasthan) with Yugoslav assistance; and

() if s0, when?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR,
PRASAD) : (a) There is no proposal to
establish a power plant at Bikaner with
Yugoslav assistance.

(b) Does not arise.

Setting up of Six Central Flood Fore-
casting Units.

379.. SHRI VISHWA NATH PANDEY:
will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whetheritis a fact that Govern-
ment are considering to set up Six Central
Flood Forecasting Units in the country;

(b) if so, when ant at what places; and

(6) the total amount of expenditure
involved on this scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR PRASAD).
(@) to (¢). A scheme costing about
Rs. 6 crores during the Fourth Plan has
been drawn up for establishing flood fore-
casting and flood warning centres at
Gauhati with sub-centre at Silchar (Assam),
at Asansol with sub-centre at Siliguri/
Jalpaiguri (West Bengal), at Patna (Bibar),
at Lucknow (U. P.), at Ahmedabad or
Surat (Gujarat) and on the east coast with
necessary Wircless stations and control
rooms and some observation stations for
scientific flood forecasting. The proposal
is under consideration, '

Smuggied goods In ‘Jayanti’ Ship

3791. SHRI R. K. AMIN: Will the
MINISTER OF FINANCE be pleased to
state:

(a) whether it is a fact that ship ‘Jayanu”
was found recently carrying smuggled
goods;

(b) if so, the details thereof; and

(c) the action taken in the matter ?



139 Written Answers

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). Fifty-four
packages containing nylon sarees, shirting
and watch parts valued at about Rs. 2.9
lakhs onimport and Rs. 7.1 lakhs at the
Indian market price were seized froma '
fishing craft M. F. V. *Jayawanti” on
27-10-1968 by the Anti-Corruption and
Prohibition Burecau of Greater Bombay.
Eleven persons were arrested. They were
later released on bail by the Magistrate.
Further investigations are in progress.

Eaquiry About Lapses In Flood Warning

3792. SHRIR.K. AMIN: WIll the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that West
Bengal Government have ‘decided to ask for
explanation of all officials found responsi-
ble for lapses following an inquiry into the
flood warning system in North Bengal;

(b) whether such an explanation and
inquiry will be done in regard to recont
floods in Narbada and Tapti rivers;

(c) if so, the details thereof ; and
(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF 2 IRRIGATION AND
POWER (SHRI SIDHESHWAR
PRASAD): (a) Yes. Sir. ’

(b) to (d). The Government of Madhya
Pradesh have reported that timely intima-
tion of flood warnings was sent to Collec-
tors Surat and Jalgaon during 1968 rains.
The Government of Gujarat are satisfied
that timoly action was taken by all concer-
ned officers to transmit the flood messages
in accordance with existing system of flood
forecasting and warning.

Direct Negotiations by State Governmeuts
with World Organisations for Loans

3793. SHRI D.N. PATODIA : Will
the Minister of FINANCE be pleased to
stato ©
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(a) whether any State Government can
pegotiate with any world organisation for
loan for the development projects for that
State ;

(b) if oot, whether all such requests
are routed through the Centre and on what
basis the requests are_considered;

(c) what is Centre’s responsibility in
the event of delay or failure to repay such
loans by the State Governments; and

(d) the number of cases in which
State Governments were permitted to
negotiate for loans independently ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARJI DESAI) : (a) Under the exist-
ing procedure, State Governments are not
authorised to undertake direct negotiations
with the foreign countries/world organi-
sations for loans for the development pro-
jects without prior approval of the Cent-
ral Government.

(b) All such requests are considered
by the Central Government in the Ministry
of Finance, Department of Economic
Affairs, on the basis of the priority of the
project, its position in the plan, its techni-
cal and economic feasibility and its require-
ment of external finance, all of which are
examined in consultation with other agen-
cies of the Government like the Planning
Commission, administrative  Ministry/
Department etc.

(c) Even when a loan is intended
for a State Government project, the borro-
wing from abroad is done only by the
Government of India. As a borrower, debt
servicing is also done by the Government
of India.

(d) None.

Electricity from Bhakra Dam to
Member States

3794. DR. KARNI SINGH : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the quantity in K. W. of eléctri-
city allocated to each member State of the
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Bhakra Electricity Board from the Bhakra
Hydro-electric Power House;

(b) whether it is a fact that Delhi
is also provided power from Bhakra and if
30, how many K. W. and under what capa-
city Delhi is provided such an enormous
quantity of power;

(c) whether it is also a fact that an
appreciable quantity of power produced
by the Delhi Thermal Power Station is
kept in reserve by the Delbi Administra-
tion ;

(d) as against the power supplied by
Delhi and kept in reserve there, whether
the Central Government are aware that
Rajagthan does not receive adequate
power consequently its backward area is
unable to make any appreciable progress
both in industry as well as in agriculture
and mainly depends on tube wells; and

(ey when Rajasthan is likely to get
its full share of power from Bhakra ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR
PRASAD) : a; The a'location of firm
power at 60°%, load factor to the con-
cerned States and Union Territories produ-
ced in the Bhakra-Nangal power stations
after meeting the common pool loads of
the Nangal Fertilizer Factory, Delhi Elec-
tric Supply Undertaking and Jammu and
Kashmir is as follows : —

Rajasthan 54 MW
Pupjab 161 MW
Haryana 116 MW
Himachal Pradesh 8§ MW
Chandigarh 1 Mw

Total 350 MW

(b) Yes Sir, Delhi is being provided
Electricity in accordance with an sgree-
ment between the erstwhile Punjab State
Electricity Board and Delhi Electric
Supply Undertaking. The agreement pro-
vides for supply of 80 MW of power to
Delhi.

() At present, there is a small
surplus in the Delhi system. Accordingly

AGRAHAYANA 18, 1890 (SAKA)

Written Answers 142

it has been decided that Dethi would draw
loss power from the Bhakra system for
the time being.

(d) and (e). Rajasthan is not able to
draw at preseat the power allocated to it
from the Bhakra-Nangal system owing
to transmission limitations, It will be in
a position to do so when the 220 KV
Ludhiana-Hissar line is completed ecarly
next year.

1. O. C.’s Production and Profit Rates

3795, SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Indian
Oil Corporation has increased production
of its products nearly by twe hundred per
cent during the last two years;

(b) whether it is also a fact that the
profit rates are very high, in spite of the
fact hat its production has increased
considerably; and

(¢, if s0, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : (@) to (c). The through
put in the Corporation’s own refineries in-
creased by about 2249 from 1965-66 to 1967-
68. The sales of the Corporation increased by
about 170 3% during the same period. The
profit rates for individual products of an oil
company are governed by the reccommenda-
tions of the Working Group on oil prices.
There has been an increase in the profits
earned by the Corp ion due to i d
sales but they are well within the limits
recommended by the Working Group.

Foreign Exchange granted to 1.0.C.

3796. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state the for-
eign exchauge granted to the Indian Oi)
Corporation for imports of different Oil
compounds during the last two years ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):
The foreign  exchange allocations
made to ithe Indian Oil Corporation for
the import of different petroleum products
during the last two licensing periods were
as under :—

Rs. in lakhs.
1966—67 326291
1967—68 2340.39

Residential Quartersto C. G. H. S.
Dispensaries

3797. SHRI M. L. SONDHI ¢ Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that a lurge nu-
mber of residential quarters are being
utilised as Central Government Health’
Services Dispensaries ;

(b) is 80, the numbers of such quarters ;
and

(c) the reasons as to why Government
do not construct buildings for Central
Government Health Services Dispensaries
on a priority basis and allot the said quar-
ters to the Government employees ?

THE DEPUTY MINISTER IN THE
MINISTY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH):
(a) and ( b). Out of nearly 40,000 reside-
ntial units in jthe general pool, in Delhi
only 80 units are being utilised as Central
Government Health Services Dispensaries.

(c) The Government have now decided
to sponsor the programme of construction
of such Dispensary buildings simultaneous-
ly with (the construction of quarters in
Government colonies.

Setting up of Special Courts to deal with
Customs Cases.

3798. SHRI CHANDRA SEKHAR
SINGH :
SHRI D.' N. PATODIA :

Will the Minister of FINANCE be
pleased to state :
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(a)fwhether a Study Team of the Adm-
inistrative Reforms Commission has
suggested the setting up of special courts
for dealing with Customs cases ; and

(b) if so, the decision taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER  OF FINANCE,
(SHRI. MORARJI DESAI) : (a) and
(b).. Reports have  appeared in
certain newspapers to the effect that a
Working group of the Administrative
Reforms Commission has suggested to it
the establishment of special courts to deal
with cases relating to violations of the
customs, central excise and foreign exchan-
ge laws. But the Government has not yet
received any report on this point from the
Commission.

Agriculture Refinancing Corporation

3799. SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to state:

(a) the amount which has been invested
in the Agriculture Refinancing Corporation
by the Central Government and its nature
of activities ;

(b) the amount lifted by

different
states from this Corporation ; and

(c) the location of the main offices of
the Corporation in India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) The
Central Government has not sub-
scribed to the share capital of the
Corporation. It has, however, advanced
to the Corporation a total sum of Rs. 12
crores as loans. The Corporation provides
refindnce facilitics to state cooperative
banks, land mortgage/development banks
and scheduled commercial banks for finan-
cing worthwhile agricultural schemes such
as land development, soil conservation,
minor irrigation, purchase of tractors/pow-
er tillers, development of plantations,
horticulture, fisheries, dairies and poulitries.
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(b) A statement is laid on the Table of
the House [ Placed in Library See No.
LT-2604/68

(c) The Corporation has offices at
Bombay. Calcutta, Coimbatere, Bangalore
and Hyderabad.

ATEYT AT FFAE ¥ TAREAH W
faggy *t aef

3800. &t W=t a™a wKEET : w4AT
faurf st faga @At g T79 F
gar 37 f¥ ¢ '
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faq avH17 § Fa7 FI4TIEY FT § ?

ferat aar ﬁl;u’a‘ Fa@a § 39-
w0 (o faqReax seq ) (%) o,
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National Power Grid

3801. SHRI LOBO PRABHU : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether power cuts have been
announced by states and if so, the pature
thereof;

(b) whether these power cuts could
have been avoided if a national power
gtid was created;

(c) ifeo, whether an estimate has
becn made of the cost of such a grid;
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(d) whether any state has obiected
to such a grid; and

(e) if so, the nature of objection and
Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION

. AND POWER (SHRI SIDHESHWAR

PRASAD): (a) Power shortage condi-
tions prevail at present in the States of
Mabharashtra, Gujarat. Punjab and Har-
yana. A power cut has been notified in
Muahurashira and restrictions in - power
supply enforced in the other States. In
Rajasthan, due to limitation in transmission
and distribution capacity, there is a restric-
tion on utilisation of power by high-ten-
sion consumers. Details are briefly indi-
cated below :—

(i) Maharashrra :  with effect from
4-11-68, a ceiling on consumption of
clectrical energy has been imposed as also
a powor cut of 16% mainly in respect of
major consumption of electrical energy
for industrial and commercial purposes.

(iiy Gujarar: The following restrictions
are in force :

(a) Holiday staggering and recess stag-
gering in respect of high-tension consumers.

(b) Holiday staggering in towns and
cities for all LT motive power industrial
consumers.

(c) LT industrial consumers are not
permitted to use power between 6 P. M.
and 9 P. M.

(d) Load shedding in respect of agri=
culture pumps.

(lity Haryana :

(a) Load shedding has been done in
Panipat area on account of lack of trans
former capaaity.

(b) Restrictions on power consump-
tion have beea fmposed in Certain areas
like Sirsa, Mohindergarh and Rewari
on account of non-avallability of requisite
transmission/dlstribution systems.
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(iv) Punjab : .
(a) Supply to rural feeders is
being cut off for two to three days in a
week by rotation.

(b) Industrial establishments ex-
cept those involving continuing processes
are not allowed to run during the even-
ing peakload hours between 18 to 21
hours. Off-days of industrial consumers
have been staggered over all the week
days.

(¢) Grant of new industrial and

agricultural connection has been
stopped.

(v) Rajasthan :

All - HT consumers (above 12§

KVA maximum demand) have
to restrict their maximum demand
to a level of 6% during the peak hours
from 17 to 20 hours. This restriction
does not apply to electro-chemical in-
‘dustries.

(b)'to (¢). Power shortage can be
met by expansion of generation capaci-
ties, strengthening and expansion of the
transmission and distribution network
in the States and construction of inter-
State and inter-Regional transmission
lines to enable transfer of power from
one system to another. As indicated
in reply to Lok Sabha Unstarred Ques-
tion No. 2714 on 4th March, 1968 the
concept of unifying power systems
on a regional basis has been recognised
and systematic efforts are being made
for evolving a co-ordinated plan of
development of Regional Grid systems
witb the ultimate objective of evolving
an All-India Grid System. A sum of
about Rs. 15 crores is expected to be
spent by March, 1969, towards the
construction of inter-State and inter-Re-
gional links. The ultimate cost of
inter-State and inter-Regional links is
estimated to be Rs.100 crores. No state
has objected to the construction of a
National Grid. The National Develop-
ment Council at its mecting held in
May 1968; have indicated that one of
the main guidelines for the formulation
of the Fourth Five Year Plan is the
inter-linking of the various Regional
power systems with objective of estab-
lishing an Ali-India Grid System,
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Foreign Investment

3802. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state :

(a) the total foreign investment in
India in 1967 as compared to the amount
spent on Government and private imports
of plants in 1967 with reference to the
statement of the U. S. Ambassador that
foreign capital is looked upon as a monster
in India ;

(b) whether Government have taken
any steps to encourage foreign capital and
if so, the nature of steps taken ; and

(c) whether Government propose that
the repatriation of its profits may be only
in the form of exports of its production ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) Government are
not aware of any statement by the U. S.
Ambassador in India to the effect that
foreign capital is looked upon as a monster
in India. In the 16th November, 1968 issue
of the American Reporter he has stated
that on a per capita basis, 'India had
received by far the smallest amount of
foreign private capital investment of any
developing nation in the world. He went
on to say that even on an absolute basis,
foreign private investment in India was far
below that invested in many developing
which nations had only a tiny fraction of
India’s importance, population and size.
Once privately owned corporations in
foreign countries became canvinced that
they were really wanted in India, the rate
of investment could be increased quickly
and massively.

The latest available information about
the actual foreign business investments in
India is as at the end of March, 1965 and
was Rs. 935-8 crores. A statement showing
the mmount of net foreign investment
received during the ycars 1963-64 and
1964-65 and approvals accorded thereafier
and the total amounts of foreign exchange
spent on import of complete machinery
and equipment is laid on the . table of the
Lok Sabha. . ’ s
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Statement (Rs. crores)

Fresh Foriegn Value of

Investment imports of

in India in complete

the private machinery

sector and equipment*
1993-64 t 679 3388
1964-65 1 177 3263
1965-66** 354 3286
1966-67** 386 3016
1967-68** 223 248:2

*As the import statistics are compiled
for the country as a whole and not sector-
wise, breakup of figures for Government
and private sectors are not available.

+Represents actual investments and are
the aggregate of (a) the net foreign liabili-
ties of branches of foreign companies oper-
ating in India, (b) foreign held ordinary
shares, including the proportionate share
in free reserves and foreign held preference
shares and debentures of Indian joint
stock companies and (c) long term loans
for financing fixed capital exependiture
obtained by these companies from foreign
official instituitons.

**Approvals only and represent sanctions
given to the issue of ordinary (equity)
and preference shares in Indian joint stock
companies only.

(b) The existing important facilities to
encourage foreign private investment into
the country are free repatriation after pay-
ment of taxes of dividends and approved
capital investments, payment of reasonable
and fair compensation in the event of natio-
nalisation, conclusion of investment gua-
rantee agreements with the Governments of
U. S- A, and West Germany in respect of
private investments of their nationals in
India and various tax incentives to foreign
investors. In order to avoid undue delays in
the disposal of applications for foreign co-
llaboration and in order to streamline the
various procedures, Government have rec-
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ently decided that there should be a single
agency within Government, to be called the
Foreign Investment Board; which will in
future be responsible for all matters rela-
ting to approvals of foreign private invest-
ments and collaborations.

(¢) No, Sir. According to the exist-
ing policy remittances of profits by foreign
companies is frecly allowed after payment
of Indian taxes. Some schemes involving
foreign collaboration, are however, appro-
ved on the condition that a certain percen-
tage of the production will be exported.

YT & Fagw sy wx wfewrd &
w1 W wiw
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Transfer of Officers from C.W. & P.C,
to Border Road Development Board

1:04. SHRI P. R. THAKUR : Will
the _Minister of IRRIGATION AND
POWER be pleased to state :

(a) the particulars ‘of the quasi-per-
manent officers from the Central Water
and"power Commission who went on trans-
fer to the General Reserve Engincer For-
ce of the Border Roads Development Board
on selection by the U. P. 8. C;

(b) whether on reversion to their
original posts in the Commission, their
seniority has been fixed according to the
instructions contained in the Home Mini-
stry’s O. M. No. 32/2/61—Estt. (A), dated
the 2nd June, 1961;

(c) if not, the reasons therefor;

(d) whether any specific caso was
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referred to the Ministry of Home Affairs
for approval or clarification ;

fe) if so, the action taken thereon
by the Home Ministry as well by the con-
cerned Ministry; and . -

(f) whetheritis a fact that orders
were actually issued more than a year back
for refixation of seniority of the officers
concerned but were subsequently withheld;
and if so the reasons therefor ?

THE. DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRISIDHESHWARP RASAD,,
(a) to ‘c) A Statement containing the‘
requisite information is laid on the Table
of the House [ Placed in library See. No.
LT 2605/68] The question of fixation
of seniority of the concerned officers is at
present under consideration in the Ministry
of Home Affairs. Meanwhile they have
been allowed seniority as per provisions of
the Ministry of Home Affairs O. M. No.
32/2/61-Estt.  (A), dated 2.6.1961, read
with that Ministry’s O. M. No. 9/11/55-
RPS, dated 22.12.1959.

(d)to (f). On a reference made to
the Home Ministry, they have held that
quasi-permanent employees on reversion
to the parent department could be allowed
to regain their original seniority in the post
or grade in which they were declared quasi-
permanent. The advice of Home Ministry
which, was circulated by the Ministry of
Irrigation and Power in September, 1967,
to its attached and subordinate offices was
however, not. acted upon as soon there
after the Home Ministry intimated that
the matter was under further consideration.
The Home Ministry is still examining the
question in consultation with the Unio!
Public Service Commission. .

G.E-C. of India (P) Ltd.
*3805. SHRI B.K. MODAK :
SHRI K.M. ABRAHAM :
SHRI P. RAMAMOORTHY :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that G.E.C.
of India (P) Ltd. has applied to Govern-
.
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ment for permission to merge with the
A. E. 1. (India) Ltd;

(bj if so, whether the honorary Chair-
manship of the new merged company
has been offered to Shri Kantilal Desai;
and

(c; if so, Government's reaction to
these two proposals 7

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHFTI
MORARIJI DESAI : (a) No formal appli-
cation has been recevied from G.E. C.
India for.permission to merge A.E. L
Lid. with itself. How ever, the compan
has informed Government that it has
applied to the Calcutta High Court .for
permission for such merger under section
39] of the Companies Act 1956. .An
intimation from the High Court regarding
the scheme of merger is still awaited.

(b) No, Sir.
(c) Does not arise.
G. E. C. of India (P) Ltd.

3306. SHRI E. K. NAYANAR :
SHRI C. K. CHAKRAPANI :
SHRI VISWANATHA MENON :

Will the Minister of FINANCE be
pleased to state :

(a) whether there has beeli. a further
change in Government's policy on t'be
question of foreign equity holding in Indian
companies;

(b) if so,what is the new minin;u;n per-
of Indian capital that foreign own-
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THE DEPUTY PRIME  MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) aad (b). Govern-
ment’s policy with regard to any 100 %
foreign owned Indian company in India,
engaged in any industrial activity, is to
persuade it to associate Indian participa-
tion progressively in its capital structure,
whenever a capital issue proposal is made
to Government either for expansion of the
undertaking or for capitalisation of its
existing reserves. To start with, the com-
pany concerned is asked to associate a
minimum of 25% or 26% Indian minority
participation in the issued capital of the
company, to be increased to a minimum
0f 40% in a period of about five years. In
the case of a foreign owned Indian cpm-
pany engaged in trading or agency acti-
vities, the company is persuaded to offer a
minimum of $1% of the issued capital to
the Indian nationals.

(c) and (d). No special relaxation from
the general policy of association of Indian
public participation was shown to G.E.C.
of India Pvt. Ltd. which had applied to
Government for making a bonus issue by
capitalisation of its reserves. A consent
under the Capital Issues Control Aci, 1947
was granted to G.E.C. of India (P) Ltd.,
on the 26th September, 1963, for capitalis-
ing Rs. 225 lakhs from the reserves, for
issue of bonus sharcs with certain condi-
tions. The conditions are : —

(i) the company should be converted
into a public limited company immediately
after the bonus issue;

(ii) the company could amalgamate
another foreign majority company by the
name of Associated Electricals (India) Ltd.
as desired by it by moving the Calcutta
High Court under Section 391 of the
Companies Act, 1956, but within six

ed electrical gineering compar
must have on conversion as public limited

companies;

(c) whether this minimum percentage
bas beengspecially relaxed for G. E. C. of
India (P) Ltd.; and

(d) the minimum peroentage ol. capital
that G. E. C. of India (P) Ltd. will oﬂet
to Indian shareholders immediately on its
conversion as & public limited company ?

months after the merger, or latest before
the end of D ber, 1969, should make
an offer of equity shares to the [ndian
public through a prospectus, so that the
participation by the Indian public shall
be at least 26% of the issued equity share
capital of thc amaigamated company. The
Indian participation was to be further
increased to 3334% within three years
from the date of the public issue and

40% by December, 1976. '
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The company appears to have reconsi-
dered its proposals for making the bonus
issue as applied for and approved by the
Gover The cc y is at present
proceeding ahead only with the merger
proposals, through an application made to
the Calcutta High Court. As such, the
-association of Indian public participation
in the amalgamated company, if and when
the Calcutta High Court sanctions the
scheme of amalgamation, stands deferred
for the time being.

Western Kosi Canal

3807. SHRI BHOGENDRA JHA :.

Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Starred Question No. 17 on the
11th November, 1968 and state :

(a) whether the approval of the
Government of Nepal with regard to the
alignment of the Western Kosi Canal in
Napalese territory-has since been obtained ;

(b) if so, the details thereof ; and if not
the reasons therefor ;

(c) whether the Government of Nepal
want proposed alignment of the Western
Kosi Canal to be shifted further North and
a higher rate of compensation for the lands
to be acquired :

(d) if so, Government's reaction thereto;
and ;

(e) If not, the reasons for the delay and
the steps taken to expedite the approval ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESWAR
PRASAD) :

(a) Not yet, Sir.

(b) The matter is being continuously
and vigorously pursued.

(¢) No, Sir.
(d) Does not arise.

(¢) The matter has been taken up at
the highest level.
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Amendment of Master Plan, ‘Delhi

3808. SHRI BHOGENDRA JHA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 43 on the
11th November, 1968 and state :

(a) whether the proposal for amending
the Master Plan of Delhi has since been
received ; and

(b) if so,
thereto ?

Government's  reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF PLANNING AND
URBAN DEVELOPMENT SHRI B. S.
MURTHY): (a) No.

(b) Does not arise.

wrargen afwerfat gro Weat
& QT T QYT ATAT
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Tax Evasion by Fruit Merchants of Delht

3811. SHRI ARJUN SINGH
BHADORIA : Will.  the  Minister
of FINANCE be pleased  to

refer to the reply given to Unstarred
Question No. 5826 on the 26th August,
1968 and state the details of the action
taken against the fruit merchants of Delhi
who have been involved in cases where tax
evasion had been found ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): The income
which was found to have escaped assoss-
ment was brought to assessment in the

hands of the assessoes concerned.

Shifting of Subzi Mandi to Azadpar Site

3812. SHRI K. N. PANDRY: Will the
Minister of HEALTH, . FAMILY PLAN.
NING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 5827 on the 26th
August, 1968 and state :

(8) whether the vegetable Market has
since been shifted to Azadpur,

(b) if not, the reasons therefore and
the steps being taken to shift the market at
an carly dateto new site in view of the
insanitary conditions leading to slum area
in the present market; and

(€) whether the arrears of rent un&
other taxes from the merchants have since
been realised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP.
MENT (SHRI B. S. MURTHY) :

(8) Not yet,

(b) The area is under development and
the services are being provided. As soom
as the necessary amenities have beea provi-
ded, the shifting process would start.

) No.
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Applicants for Shops in Azadpur
. Site of Subzimandi

3813. SHRI K. N. PANDEY: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased state :

(a) whether Government are aware
that the fruit and vegetable Unions Subzi-
mandi had not paid rent and taxes to
Government since 1959;

(b) if so, whether Government are
aware that the Delhi Development Autho-
rity has accepted the certificates issued to
hundreds of applicants for the shops at the
new market at Azadpur by charging Rs. 25
per applicant; and

(c) whether Government propose to
accept these certificates which have been
glven to people who have made 10 to 20
applications in different names?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B S. MURTHY) : (a) Yes.

(b)and (c). No such certificate issued
by the Union has been accepted. Each
individual application is being examined on
its merit.

Man Singh Commlitee’s Recommendations
oo Flood Control in North Bengal

3814. SHRI M. !. SONDHI: Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it isa fact that Govern-
ment did not act on Man-Singh Committee’s
recommendations for flood control and
soil conservation measures for North
Bengal districts; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OE IRRIGATION AND

POWER (SHRI SIDHESHWAR PRASAD) :

(a) The Man Singh Committee's terms
of reference were confined to the problems
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of floods and drainage congestion in Cen-
tral and Southern districts of West Bengal
only, Their report did not cover the North
Bengal districts.

(b). Does not arise.
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Raid on a House in South Exteasion,
New Delhi.

3816. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the house
of Shri P. L. Sood, living at South Extens-
ion, New Delhi was raided on the 2lst
May. 1968;
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(b) if so, the particulars and value of
foreign currency, smuggled goods, travellers
‘cheques’ and other articles found;

(c) whether the articles found have
been seized and the steps taken against
him; and '

(d) the nature of occupation or
business of Shri P. L. Sood ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAID: (a) The premises
of Shri P. L. Sood at South Extension.
New Delhi were raided by the officers of
the Directorate of Revenue Intelligence on
the Sth May, 1968 and not on the 2lst
May, 1968.

(b) and (¢). As a result of the search,
the following foreign exchange in the form
of currency notes, travellers’ cheques,
cheques and drafts of a total value of
about Rs. 82,000/ was seized from the
premises:—

u.s s 9723
£ Sterling 295
D. M. 1020
New Francs 1000

In addition, Indian currency amounting
to Rs. 97,015/ -was seized.

The following goods, believed to be
smuggled, were also seized: —

Television Sets:

Tape Recorders:
Typewriter:

Cigarette Lighters:
Electric Shavers:

Bottles of foreign liquor:

NN N - NN

As regards the seized foreign exchange
referred to above, the Enforcement
Directorate have issued to Shri Sood, an
opportunity notice as contemplated in
Section 23 (3) of the Foreign Exchange
Regulation Act, 1947, asking him to state
whether he had the previous general or
special permission of the Resorve Bank of

India for buying or otherwise acquiring
the said foreign exchange. Further, a
showcause notice under sections 4 (1) and
4 (2) of the Forcign Exchange Regulation
Act, 1947, has also been issued to him in
respect of Prima Facie violations of the
provisions of the Act revealed on the
scrutiny of the seized documents.

The seized Indian currency has been
retained by the Incometax Department

under the provisions of section 132 (5) of
the Indian Income-tax Act, 1961.

In respect of the seized goods mentioned
above, a notice has been issued by the
Customs authorities asking him to show
cause why these goods should not be con-
fiscated under secticn 111 (d) and why a
personal penalty should not be imposed on
him under section 112 of the Customs Act.
1962.

(d) The exact nature of occupation or
business of Shri P. L. Sood is not known.

World Bank Loan to Indian lrom and
Steel Co. Ltd.

3817. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Indian
Iron und Steel Co. Ltd. has recently entered
into an agreement for loan for expansion
programme with the World Bank;

(b) if so, the role played by Govern-
ment in bringing about this agreement; and

(c) the terms thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAl): (a) On July 7,
1966 M/s. Indian Iron and Steel Com-
pany entered into an agreement with the
World Bank for a loan of $ 30 million to
finance the foreign exchange cost of their
stee]l expansion schome and to import
certain spares and replacements.

(b) Under the World Bank's Charter,
when the member in whose territories the
project is located is not  itself the borrowar,
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the member country is required to guarantee
the repayment of the principal and the
payment of intercst and other charges of
the loan, Accordingl/y. the Government of
India have guaranteed the Joan.

(€) Interest :—6°; per annum of the
amount withdrawn and outstanding from-
time to time.

Commitment Charges :—3/8 of 1% per
annum on the principal amount of the
loan not withdrawn from time to time.

Repayments :--In 26 semi-annual instal-
‘ments beginning from November 15, 1971
and ending on May 15, 1984.

Loss in the Indian Drugs nnd
Pharmaceuticals Ltd.

3818. SHRIMATI SUSHILA
ROHATGI : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) Whether it is a fact that the three
units of the Indian Drugs and Pharma-
ceuticals Ltd. located at Rishikesh, Madras
and Hyderabad have in total incurred a
loss of nearly one crore of rupees last year;
and

(b) If so, the reasons thercfor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) and (b). The loss incur-
red by the Indian Drugs and Pharmaceuti-
cals Ltd. during the year ended March,
1968 was Rs. 232.54 lakhs including
Rs. 58.49 lakhs towards depreciation and
Rs. 84,22 lakhs for interest. The reasons
for the loss were :

(i The clement of interest and depre-
ciation amounting 1o Rs. 142.71 lakhs.

(if) The low production in Surgical
Instruments Plant. Madras as the produc.
tion was restricted to the demand:

(iili The year 1967-68 was one of
pletion af { ing, startup,
“1ial ‘roduction and commissioning for
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industrial production in Antibiotics PlAIl!‘.

.Rishikesh and Synthetic Drugs Piant,

Hyderabad.

Dam On Subarnarekha River

3819. SHRI VALMIKI CHOUDHURY:
SHRI HIMATSINGKA :

Will the Minister of TRRIGATION
AND POWER be please to state :

(a; whether the Bihar  Government
have lately submitted a proposal to
construct a dam on thc Subarnarekha
river near Getalsud;

(by if so, thc details of the scheme
and its cost; and

(¢} Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDESHWAR PRASAD):
(a) and (b). The Government of Bihar
had submitted in 1965 a proposal to
construct a dam across the Subarnare ha
river near Getalsud for water supply and
power generation. The scheme envisages
construction of : —

i) a dam 116 ft. high, 448 ft. long
with earthen flanks at both sides totalling
about 7,000 ft. across the Subarnarekha
river to provide a gross storage of 0.234
million acre feet.

(ii) a water conductor system of a total
length of 35,000 ft,

(iii four ponds with aggregate pondage
capacity of 730 acre ft.

(iv) two power stations with an installed
capacity of 60 MW each,

v} tail race tunnel, 3400 ft. long
leading to a channel 2,000 ft. long for
discharging the water into the river.

(vi) associated transmission works. The
scheme is estimated to cost & total of Rs.
1526.7S lakhs. -

(c) The .scheme has - already ‘been
sanctioned “for .implementation and- the
works are int progross. o
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Purchase of Fertilizers

3821, SHRI UMANATH :
SHRI P. GOPALAN :
SHRI K. RAMANI :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state:

(a) whether Government are negotiat-
ing with foreign fertilizer firms for the
purchase of fertilizers,

(b) if so, the names of firms with
which the negotiations are going on,

(c) the details of the negotiations with
each firm, and

(d) whetheritisa fact that delay in
finalising the deals arc duec to the high
prices quoted by the firms?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS. HOUSING

AND SUPPLY (SHRI! IQBAL SINGH):
(a) Yes, Sir.

b) (i) M/s. Nitrex A, G.
@iy M/s.L.C. L, U. K.
(iii) M/s. German Complex
Suppliers.
(iv) M/s. Seifa, ltaly.

(c) and (d). The question of prices and
the period in which supplies would be
made forms the subject matter of the dis-
cussions which are still under way.

Condition of workers in Kolar Gold
Mining Undertaking

3822. SHRI G. Y, KRISHNAN: will
the Minister of FINANCE be pleased to
state:

(a) whether Government are aware
that the housing and sanitary conditions of
the workers of the Kolar Gold Mines
Undertakings are deteriorating;

(b) whether Government are also aware
that the quarters for Watch and Ward stafl
of the Kolar Gold Mines Undertakings are
not fit for family dwelling and they are
forced to live without their families with
them; and

(¢) if so. the remedial action taken
thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI): (a) There
is no deterioration in the housing
and sanitary facilities’ in the Kolar
Gold Mining Undortakings.

(b) Watch and Ward personnel are of
two categories-general duty watchmen and
special duty watchmen. The general duty
watchmen are provided with family acco-
modation, whereas the special duty watch-
men are provided with barrack type of
accommodation, free of ront. They are
also given a separation allowance.
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(¢) Does not arisein view of (a) and
(b) above. It may, however, be stated
that construction of 150 concrete houses
has been recently sanctioned by Govern-
ment, to further improve the housing

- facilities.
Flood Damage in India

5823. SHRI G. Y. KRISHNAN: Will
the Minister of IRRIGATION AND

POWER be pleased to state :

(a) whether it is a fact thau the country
is subjected to huge losses due to floods
every year;

(b) whether any Master Plan is propo-
sed to minimise the havocs caused by the
floods; and

(c) if not, whether Government propo-
se to appoint a Technical Committee for
the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHR! SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b)and (c). A High Level Committec
on floods was appointed by the Govern-
ment of India in 1957 to suggest measures
for tackling the flood problem in different
parts of the country. This Committee in
its report recommended the preparation of
integrated plans for flood c-ntrol and
indicated the broad lines on which such
plans are to be prepared. The State
Gover were req d to prepare
the plans accordingly. The draft plans
have already been prepared by some States
and the other States are preparing these.
In the last few years the Government of
Tndia have also appointed several Techni-
cal Experts Committees for examining the
specific problems in differcnt States which
require immediate attention, A Committee
hasalso been set up fecently to make a
study of the flood problems of North

Bengal.
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Supply of Transistors to States for Propaga-
tion of Family Planning Programme

3824. SHRI N. K. SANGHI :

SHRI RAMCHANDRA
VEERAPPA ;

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(@) whether itis a fact that the Central
Government have supplied transistors to
the Hnryana Government for the propa-
gation of Family Planning Programme;

() if so, whether Government have
supplied transistors to other States also;
and

(c) if so, the number of transistors
supplied to each States, State-wise, 50 far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT. (DR. S. CHANDRASEKHER) :
(@) Yes, these transistors have been
supplicd to the State Guvernment for use
at rural Family Planning Centres / Sub-
centres,

‘) Yes.

(c) The number of transistors supplied
so far to the various States is as follows:

Haryana 514
Mabharashtra 1,821
Punjab 926
Rajasthan 846
Uttar Pradesh 884
Total ... 4,991 -

All India Tax Executives Conference

3825, SHRI TRIDIB KUMAR CHAU-
DHURI Will the Minister of FINANCE
be ploased to state :

(a) whetheritisa faot that an Al-
India Tax Execoutives’ Conferencs was hold
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in Vigyan Bhavan, New Dethi on the 15th
and 16th November, 1968 under the
auspices of the Federation of Indian
Chambers of Commerce and Industry in
which the Minister of Revenue and
Expenditure of the Government of India,
Chairman and other Members. of Central
Board of Direct Taxes took part;

(b) how many - Income-tax Commis~
sionres, Deputy Income-tax Commissioners
from different States and Tax Executives of
other categories were represented in this
Conference;

c) the basis of representation of Tax
Executives in this Conference and its

objectives;

(d) who will pay the travelling expenses
and other incidental expenses like daily
allowance to the Government officials
attending this Conference; and

(e). 'since how long have the Govern-
ment permitted its Tax Executives to
participate in such Conference organsised
under the auspices of the representative
association, in the Private Sector Business ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI): (a) The
Third All-India Conference of Tax
Executives was held in New Delhi on
15th and 16th November, 1968 under the
auspices of the Federation of Indian Cham-
bers of Commerce and Industry. This
Conference was inaugurated by the Minister
of State in the Ministry of Finance. The
Chairman and other Members of the
Central Board of Direct Taxes participated
in the Conference at the invitation of the
Federation of Indian Chambers of
Commerce and Industry.

() No information is available about
the number of Tax Executives from
different States who attended the Con-
ference. Some Income-tax Commissioners
and Assistant Commissioners of Income-
tax at Delhi and also a few other officers
of the Income-tax Department attended
the Conference at the invitation of the
FLCCL
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(c) The representation of Tax Execu-
tives in this Conference was determined
by the Federation of Indian Chambers
of Commerce and Industry. The objective
of the Conference, as stated by the
Fede'ntiqn, was to promote goodwill and
better understanding in the Tax Executives
anc.I 8ot useful suggestions from them for
rationalising the tax laws and improving
the tax administration.

(d) The Government officials actending
the Conference have not been paid any
n.-avelling allowance or daily allowance
either by the Government of India or
the Federation of Indian Chambers of
Commerce and Industry for attending the
Conference.

(e) It is not necessary for Govern-
mem. .oﬂicials to obtain the formal
permission of the Government for attending
such conferences,

Diversification of Activities of 1.0.C.

_3§26. SHRI R. BARUA: wil the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to gtate :

(a) whether tbe Indian Oil Corporatioa
has any plan to diversify its activities ;

() if so, whether establishmen
t of
udex plant and production of comm:I
-f9od grade’ hexane are part of thess
diversified activitics ;

(¢) whether Assam will be inci i
extanding these activities ; and ineluded in

(d) if not, how Govcrmnent
3 propose to
meet the populnr demand in thi i
1 regard in

THE MINISTER OF STATE I
MINISTRY OF PETROLEUM ng
CHEMICALS(SHRI RAGHU RAMAIAH):
(@) Yos, Sir, within the 50 pe of lho)
objects laid down in the Memorandum of
Association of nu Indian Oil Corporation,

(b) Yes, Sir.
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(c) Steps are under way to diversify
further the production at the Gauhati
Rofinery.

(d) Doee not arise.

. Incidence of Corporate Taxation

2827. SHRI R. K. SINHA :

SHRI SHIVA CHANDRA
JHA:

Will the Minister of FINANCE be
pleased to state :

(a) the present corporate tax rate in
India vis-a-vis that of U.S A., U.K., France
and Japan ;

(b) whether it is a fact that the inci-
dence of corporate taxation is the highest
in India as claimed in a paper prepared by
the Federation of Indian Chambers of
Commerce and Industry ;

(c) the reasons for such high rate of
taxation ; and

(d) whether devices are being evolved to
lower the rate of taxation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The current rates
of tax in India on the business income of
domestic companies, and the corresponding
rates of sax in U. S. A, U. K,, France and
Japan, as could be gathered from the ma-
torial available with the Government, are
set forth in the statement laid on the table
of the House. [ Placed in Library See No.
LT—2606/68 .

(b) No, Sir.

(c) and (d) The rates of tax on the
incomes of corporate and non-corporate tax
payers are reviewed every year in the light
of the economic noeds and the budgatory
requireménts of the country and the
annual taxation proposals of the Govern-
ment are formulated on the basis of such
review.
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Quarters on Chitra Gupta Road, New Delhi

3829. SHRI P. ANTONY REDDY:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether_it is a fact that all the
houses in X. Y. Z. (ground floor, Ist floor
and 2nd floor respectively) of Chitra
Gupta Road are classified as Type III and
standard rent is charged ;

(b) whether it is also a fact that the

facilities available in each of these blocks
are not equal;

(c) if so, whether this aspect has been
kept in view while classifying all the houses
as Type III and fixing standard rent; and

(c) whether any facilities have been
provided to the first and second floor occu-
pants for keeping their conveyances ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Yes. Sir. The rent is being charged
on the basis of pooled standard rent under
F. R. 45-A or 109 of the emoluments,
whichever is less.

(b There is a little difference in the
facilities available in the flats on ground
floor, first floor and 2nd floor.

(c) While reclassifying these flats as type
1IT the Government kept in view standard
of amenities available in these flats and
other alike factors.

(d) No, Sir.

¥ gy-famfe dwen & srevia
My n A W W Aem

3830. witv w, @fwa: wr
fawrtor, srere oy gf At 7z @A
1 ¥ & fg:

(%) f¥ wre aal ¥ fafo
w0 qg-fmin  deeei & sk
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weg RW § fFAT A7 qHTA AT MY
e

(=) vga fead safewal &1 a9
garr ?

fratw, sram aa gfa wwwa
¥ gw Wi (S gwam feg)
(%) 9 (@) 8550 wem T

wr faai & 8237 wamwl w1 srden
v fear mar

aog MW § AEwd § qenw

3831 st w. w dfwm: T

e, afcare frdwm awr wda

fawra 91 78 T 7 IO ST F

(%) w70 1968 & wagay,
1968 A% weq 2w ¥ fead syfemal 4
gfrarx fadisra Fowe & aqe A9-
T F ATIIA FIY T IAA, fAWAT-
are; frad gee qar afzarg §;.

(@) 3% wafy & 7w 7 3@ @
feaatr sr7 faam,

(M) @ arakwe & fa e
aqr 34 syfepal ) feaay for & ag;
IR

(w) 1967-68 ¥ ¥ azare A
qE7 ST TR WY fog ST K AT
et @gTET & ?

exveca, afcare frdvar aar wrd
fawra s & v wt (w0 sfiafa
V) : (F) AT IF WA FAATT &
AR AW N [T F oyl ¥
awgaT 1968 & frr 79,017 aewd
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arama frg g § 1 e § 3 arezart] 968
& frg 179,182 Aqwedt srawa) W
TR AR eR-qey e a@
IqTe TEY § 1 Ay 69,835 THAw
FamAl & &R Fr fagm o 2w
97 @r @ [geerem # ow fear war
tfed swar L. T.-2607/68]

(@) #R (). 7T FrwTA ¥ guAr
T F oo W R AR o @ &
AT 92 9T 7@ & JIaE |

(w) ofcarx  fagrom sww &
faq ooq gewr # 1967-68 % 2=
&7 sea qgraaT F w9 & 179.03
T TY 3 2,96 w1 w97 1965-66
# 5T ITW F &9 § foaw A0 | gaw
afafecs, Tor g W 1967-68 %
e 88,967 85 www grq & wwfera
mi fordraw ot qearé feg mg ek ag
TFA JEATIRIT & €T ¥ g
T

Targets for Chemical Industries

3832. SHRI BASUMATARI: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply
given to Unstarred Question No. 1421 on
the 29th July, 1968 and state:

(a) whether the required information
regarding targets for chemical industries
has since been collected;

b) if so, the details thereof;

(€) whether it is a fact that actual
rea lisation of the targets fixed under the
Third Five Year Plan fell much below the
targets and if so, by how much and the
reasons therefor; and

(d) the steps proposed to be taken
to avoid recurrence of the shortfall betwesn
actual realisation and the targot fixed for
the chemical industries in the Fourth Five
Year Plan agaia ?
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THE MINISTER OF STATE IN THE
. MINISTRY OF PETROLEUM AND

OMEMICALS (SHRI RAGHURAMAIAH):

(8) No targets for the IV Plan have
boon fined yet.

(b) Does not anise.

(e) The required information in res-
pect of the important chemical industries
is given in the statement laid on the Table
of the House [Placed in Library, See.
No. LT-2608/68).

(d) Steps suited to the requirements
of each industry will be taken in the
light of the experience gained.

Price of Imported Sodium Nitrate

3833. SHRI K.N. PANDEY: Wil
the Minister of PETROLEUM AND
CHEMICALS be plecased to refer to the
reply given to Unstarred Question No.
5741 on the 26th August, 1968 and state:

(a) whether the information regarding
the price of imported Sodium Nitrate has
since been collected;

(b) if so, the details thereof; and

(c) if rot, the reasons for the delay ?

THE MINISTER OF STATE IN THE '

MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI RAGHU RAMAIAH:

(a) to (c). Some information has been
oollected. 1t fis being checked further
before it is placed on the Table of the
House.

Production of Chemical

3834. SHRI JUGAL MONDAL:
SHRI HIMATSINGHA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to Unstarred Question
No. 140 on the 22nd [July, 1968 and
state:
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(a) whether the information regarding
the production of chemicais has since been
collected;

(b) if so, the details thereof;

(c) the total production during the
last 3 years in theso industries and the
extent of imports of each of these items
allowed during these years indicating the
extent of foreign exchange spent;

(d) the various stages of progress of
the units in these industries which are
already in the process of installation and
have not so far gone into production; and

(e) whether there are any plants to
manufacture some of these items in the
public sector and if so, what is their
installed capacity and the names of such
units ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):
(a) to (c). The Annual Plan for 1968-
69 was presented to the Parliament on the
31st July, 1968 and some of the informa-
tion required is available in that dc
Complete information to the extent avail-
able, is being collected.

Production of Gas in Ofl Wells and
Refineries

3835. SHRI JUGAL MONDAL:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased (o refer to the
reply given to Unstarred Question No.
178 on the 22nd July, 1968 and state:

(a) whether the information regarding
annual production of Gas in Oil Wells and
refineries has since been collected ?

(b) if so, the details thereof; and

(e) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):
() Yes, Sir,
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(b) A statement is laid on the Table
of the House. [Placed in Lihrary Sce
No. LT-2609/68 J.

(c) Does not arise.
dt g § ddt g aig w faatw

3836 s+t fra = @ oA
faaé sl faga 441 73 TqR T FO
w0 & :

(7) Favag as § fF IO W
F oYY mgarw f4> A 9l St &ty
F fantg &1 4 o a5 qu A
SR

(@) afz adl, @ 9% aFta w7
famtor & aF qu &7 & gwTET ;

(M) = atq ¥ q@ @ aA
fasrat w¢t w3t & A,

(9) = @ET & AR 7z
fageh doaey & Y, @Y f5 s
AEAL ©AF §, ITTET FAX FT Y,
E1KY

(%) afs adi, &t Sa% aar F=or
¥?

ferwrf awn fage wonam & go-Aqt
(= fag e sew) : (F) @ (@).
Y A o A df <o
g m-faast @w F faeer
sfaestfeg smar 200 faAlawe
t w4, 1969 aF qu R I N
qeaTaaT & | 38 & § atg &1 fato
qfewfera a8 &1

() *fmaz, Aifg A, oW ak
qa-wamr

(%), e o Yy T
wr et 37 w1 ok fawre afi ¢
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(®) 9T wrr (1) ¥ T9C M
gl & afafes srr wedl ®r fawgh-
o atfas ghe ¥ sgagrd 78 qmn
ar - '

Loni and Trans-Hindon Area under
Ghaziabad Development Scheme

3837. SHRIP. M. SAYEED: Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether Governmrent are aware
that hundreds of people in Delhi, more
particularly Central Government employees,
have invested their life’s saving in purchas-
ing plots in the Loni area and Trans-
Hindon arca under the Ghaziabad Develop-

‘ment Scheme;

(b) whether itisa fact that the dates
of original sanction of more than two
dozens of these colonics has expired on
various dates during the ycars from 1963
to 1966; :

(c) whether the lay-out plans of these
colonies have been renewed by the
Colonisers and if not, what is the present
position; and

(d) whether it is permissible for any
plot-holder to bujld house on his plot of
land in such colonies and whether the
prescribed authority of the regulated arca
(Ghaziabad) sanctions the plan of the
building ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT - (SHRI B. S. MURTHY):
(a) There are 24 private colonies in the
Trans-Hindon arca and 16 in Loni area;
but the private colonisers have not
supplied to the Prescribed Authority,
Regulated Area, Ghaziabad, any infor-
mation regarding the number of persons to
whom plots of land have been sold by

(b) The colonisers were required to
complete the developments in their res-
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pective colonies within a period of three
years from the date of sanction. The
sanction of all these colonies except two
expired during the years 1963—1966.

(c) Lay-out plans of the private
colonies stand approved. Agreement has
now been prescribed for renewal. None of

the Colonisers has come up for getting the

sanctions of their colonies renewed.

(d) The building plans of the plot-
holders can be considerd for sanction
provided they have clear title on the plots
of land and these fit into the lay-out plan
of the colony, and subject to the condition
that the plot-holders pay the requisite
development charges, wherever recoverable.

whft ¥t Wi fogd wrea & age & wen

3838. it sfvitare @y F@r
fea g9 78 TOR A T F

(%) fro™ @7 awl § frat =t
wa & agard fed & wmy gu
awe f;

(@) 7g 77 7E 7t frg wE
¥ A T gIET 1 fauR T
w1 fagta s w1 &;

() afe adi, &y #ar &z W
faqr ag wtY Am HAwT AT} arfe
st &1 qo7 w9 & 9w W)

(%) =z gfafeas s & fad fe
W WY argT A YT X A
TR, G 347 FTHAE FTE & 7

IT-RATA Wt awr fwer Huy
(st wreroolt Xerf) : (w) feex
A wAE AWl # @meger
M AW SEEA-ges sy
st gra ordr af 9w wt &
frAm AR WA ORI Y
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I Y Hifgw F 7€ 7 g7 THR
t—

aq qTAT
1965 2,322 fretw
1966 19,263 fesims
1967 52,935 feettama

(=) aiYe (w) . o=y & @77 9g =l
WG T &1 TFA § qq7 FT &
I & 1 Tq 9 F M Y fAafa feE
o fawas fed weae 9T fa=me adY
frar T @)

() aed smama-frata & Qe
F fod, fogd qw y g a0 Bl
AT A gy S ot mfaw @
FER I fF3 17 qgeager Il &
vy a g —

qerafeqd T & Toq gEAT TFG
FET T I9 GI4AT § ATAX &
wAgEs  FW F@ @A, e
gafad #t frgfe sar qar g &
fafwea fIQE qT @ad Ao @A,
dfgry S@aTAl T argATA W qATay
AT, y-Hmen qut g, geadt a)
AT § O FT GHA 40T &AL A
T ST, I9YeE ATHel & fawmia
arg-fadiy # $EAT & AqTET TEW@-
Yy w FEOG FEAT ) AT
afafgn &+t Sfag dwaa fFgan
® & aar @ JTvg 1 OF fAgw e
a1 A o & faar mm &

Loss due to Customs Procedures

3839. SHRI BRIJ RAJ SINGH
KOTAH: Will the Minister of FINANCE
be pleased to state:

(a) whether the Indian Institute of
Foreign Trade has pointed out certain
slow Customs procedures leading to
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heayy losses both to the importers and
port revenues; and

(b) ifso, the steps taken to remedy
the situation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARJI DESAI): (a) The Indian
Institute of Foreign Trade, New Delhi,
has published a report on <«Shipowners,
roblems at the Port of Bombay in June,

1968. In their Report the Institute have _

mentioned in general terms slow customs
procedures as one of the causes of un
productive detention of vessels at berths,
though they have not identified any parti-
cular proccdure nor have they suggested
any specific remedy.

(b) The Customs Study Team set up by
the Governmsnt of India in March, 1966
under the Chairmanship of Shri D. N.
Tiwary, M. P. has reviewed, Inter alia,
the Customs clcarance procedures
and has recommended measures for
simplification and rationalization ot these
procedures. The report of the Study Tcam
has been laid on the Table of the Lok
Sabha. A number of recommendations of
the Study Team have been accepted by
the Government and have already been
implomented. The remaining recommenda-
tions are under considcration and deci-
sions on these are likely to be taken
shortly.

ATIgT TedT A AT
37 W QAT

3840. oft deveta W Fr
aresy, qfcare frdtwa of A fawra
qft 73 TI1A F FO F40 (5

(%) wag aw 5 FAw
@R qar§ AR (Ioed) #
AV F AT I AT QAT K
wATa ¥ T Y gErAar J a9
oA &Y owrET ag 1962 ¥ -
™
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(@) war 78 FoET AW YT W
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AT, TRTAI, BAT, AT, fqA,
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A qQe Qqraar &g W exreey
whfagd dea WY gimaw san
1965 ®Y faely ff | x@ dyyaT &
wret € e qyare A o e qw
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1965 % g W& @ -
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fraa &t Arrarell & =R F A A
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Shortfall In Economic Growth Rate

3842 SHRI N, K. SANGHI :
SHRI D. N. PATODIA:

Will the Minister of FINANCE be
pleascd to state:

(a) whether it is a fact that according
to a study conducted by thc National
Council of Applied Economic Research,
there will be shortfall of 5 per cent in the
econoinic growth rate and the target set
by the Planning Commission will vot be
met;

(b) if so, the reasons therefor; and

(€) the likely rate of growth during
the next two yecars ? !

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJL DESAl): (a) In a recent
study entiticd Long  Term Projections
for Iron and Steel, the National Council
of Applicd Economic Rescarch have
assumed that  between  1964-65 and
1970-71 national income will grow at
the ratc of about 3.1 per cent compound.
In the Draft Qutling of Fourth Five Year
Plan (1966), a growth ratc of 5.5 per cent
per annum was envisaged for the same
period. The Fourth Five Year Plan is,
however, not yet finalised, and no target
has been set by the Planning Commission
for the period referred to. So the
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NCAER s assumption cannot be compared
with the Planning Commission’s target.

(v) Does not arise.

" (c) The estimates arc not availab'e.

Woild Bank President’s Consultation
with Indian Industrialists

3343. SHRI R. R. SINGH DEO :
SHRI D. N. PATODIA :
SHRI DEVEN SEN :

Will the Minister of FINANCE be
pleased to state : .

(a) whether it is-a fact that Govern-
ment arranged consultations between the
President of the World Bank and top
industrialists and financiers during his
recent visit to India;

(b) if so, the industrialists who were
given opportunity to discuss the matter with
him; and

(¢) the nature of consultations held
and the outcome thereof ?

THE DEPUTY PRIME MINISTER .

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). When
Mr. M¢Namara, President of World Bank
visited India recently, he was afforded an
opportunity to study and understand vari-
ous facets of Indian economic development
including agricultural development, indust-
rial devclopment, family planning, educa-
tion, urban devclopment ctc. Various-
meetings were also arranged in this connec-
tion and, as regards industrialists and
financiers, mectings were arranged with a
group of industrialists under the auspices
of FICCI in Dclhi, with some faculty
members and students of thc Indian Insti-
tute of Management, Calcutta, some indus-
trialists and industrial managers in
Calcutta, a group of industrialists in
Madras, mrembers of the Board of Dircctors
of ICICI in Bombay and some private
industry. A list of industrialists, industrial
managers, financiers and otbers connected
with industries or associations, Who were

present at various meectings, business or
social, is placed on the Table of the House,
{ Placed in Library See No. LT-2610/68 ).
Thesc were all in the pature of informal
discussions and the question of any out
come does not arise.

Loans Advanced by Banks to Agriculturists
in Andhra Pradesh

3844. SHRI D. B. RAJU : Will the
Minister of FINANCE be pleased to state ;

(a) the extent of loans by the Reserve
Bank of India and other banks to the
agriculturists for fertilizers and’ tractors
and for agriculture purposes in Andhra-
Pradesh during the last three years and the
rate of interest charged thereon; and .

(b) the steps being taken by Govern-
ment to ensurc that cultivators receive
quick and morc loans at reasonable rate
of interest ? :

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARJI DESAI): (a) The Reserve
Bank does mnot lend to agriculturists
dircctly. Scparate figutes of loans granted
to agriculturists by banks for the purchase
of fertilisers or tractors, as also information
relating to agricultural credit disbursed by
commercial banks in Andhra Pradesh, aro
not available. The short, medium and long
term Joans disburscd by the primary agricul-
tural credit socicties and central land
mortgage banks in Andhra Fradesh in the
years 1963-64, 1964-65 and 1965-66 amoun-
ted (o Rs. 29.15; 26.11 and 29.55_crores
respectively.  The interest  charged by
banks will vary depending on the duration
of the loan, security available and

ilar other considerati

(b) The Reserve Bank makes available
substantial fi at ¢ ional rate
to the cooperative credit  structure,

. which is the primary institutionl agoncy

for disburscment of agricultural credit.
There is also a  proposal to set up
agricultural credit corporations in co-
operatively weak States. The commercial
banks have entered the field of agricultural
financing and the National Credit Council
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has also recommended that commercial
banks should enlarge their credit facilities
for agriculture.

’ Bagmari Syphon Works

3847. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the present progress of the
Bagmari Syphon works awarded to a
firm at additional cost in preference to the
lowest bidder on the ground of reliability
and carly completion of the same; and

(b) whether the progress made so
far conforms to the schedule stipulated
at the time of award of this contract ?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1RRIGATION AND
POWER ( SHRI  SIDDHESHWAR

PRASAD) : (a) Some earthwork excavation’

and sinking of wells for the foundation of
the structure have been done.

(b) the progress of work had
conformed to the stipulated schedule at
the time of award of the contract; but
recently it has been decided to defer the
work on this structure by one working
season in the interest of the project
work as a whole.

Award of Contract for R. C. Regulator
across Bhagirathi River

3848. SHRI LATAFAT ALI KHAN:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the contract for R. C.
Regulator across the Bhagirathi River on
the left afflux was awarded to the lowest
bidder ;

(b) if so, the previous experiencc of
the firm; aad
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SHRI  SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The firm carried out various works
i. e. Earthwork, Bridge work, Buildings
work and other misccllaneous works in
connection  with doubling of Railway
line under South Eastern Railway.

(¢) There has bzen no  deviation
from the principles followed in the award
of work on the Bagmari Syphon and
the Ja ngipur ‘Barrage.

Payment to Beclitel for layiug down
Haldia-Barauni Pipeline

3849. SHRI CHANDRIKA PRASAD :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether itis a fact that Batchel has
becn paid Rs. 16 lakhs as consultant fee for
laying down Haldia-Barauni Pipeline
Refincry ;

(b) whether it is also a fact that the
Indian Oil Corporation have paid the full
amount of income-tax on this amount to
Governmen!t without the sanction of
Government or Board of Directors ;

(c) whether it is further a fact that
this was done at the time when the present
Secretary of the Ministry of Petrolcum and
Chemicals was the Managing Director of
the Pipclines Division ; and

(d) the rcasons for keeping such things
in dark for such a long time ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHURAMAIAH);
(a) Bechtcl were paid Rs. 86.37 lakhs
as fees and reimbursable costs for supervi-
sion of the ork of design, engineering and
construction of the Haldia-Barauni-Kan-
pur pipeline project, which wgs constructed

(c) the reasons as to why the principl
foliowed ia this case could not be followed
In cases of award of ocoatracts for the
Bagmari Syphon asd the Jangipur barrage ?

by SNAM of Italy, .

(b) No, Sir.



189 Written Answers AGRAHAYANA 18, 1890 (SAKA) Wnitren Amswers 190

(c) 1Itisa fact that the present Secre—
tary, Ministry of Petroleum and Chemicals
was the Managing Director of Indian Refi-
neries Ltd., which was in charge of the
Pipelines Division, at the time the contract
with Bechtel was made.

(d) Does not arise.
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Arrest of Nava) Officer for Smuggling
Silver

3851. SHRI RAM AVTAR SHARMA:
Will the Minister of FINANCE be pleased
to state:

(a) whether it isa fact thata Naval
Officer, Lt. Mohammad Ali and his
accomplice Shri C. T. Kutti, have been
arrested for smuggling silver recently;

(b) whether any other accomplice has
also been arrested; and

(c) if so, the action takes against
them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) No other person has been arrested
so far.

(c) The two arrested persons have
been released on bails of Rs. 30,000 and
Rs. 15,000 respectively by the Magis-
trate. Investigations are still in progress.

Foreign Post Offices in Madras and
Cochia

1852. SHRI VISWANATHA MENON;

"Will the Minister of FINANCS be pleased

to state: ’ .
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(a) thenumber of postal articles
which passed through the Customs in the
Foreign Post Offices of Madras and
Cochin during the period from 1st April,
1967 to the 30th September, 1968;

(b) the customs revenue realized on
the postal articles during the same period
at Madras and Cochin; and

(c) the number of customs cases regis-
tered and the amount of fine realized cn
objectionable forcign post transactions at
the Foreign Post Offices of Madras and
Cochin ? .

THE DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : (a) The number
of imported postal articles which passcd
through the Customs in the Foreign
Post Offices in Madras and Cochin
during the period form Ist April,
1967 to the 30th September, 1968, is 1,09,
265 and 32,236, respectively.

(b) The Customs revenue realized on
the postal articles during the same period
at .Madras and Cochin is Rs. 61,79,619
and Rs. 5.22,915 respectively.

(¢) The number of Customs cases
registered during the same¢ period at
Madras and Cochin Foreign Post Offices
is 5,973 and 671 respectively. The amount
of fine and penalty realized at Madras is
Rs. 1,10,200 and the amount of fine reali-
zed at Cochin is Rs. 18,790.

Machinery of Cochin Oil Refinerles
Confiscated by Cochin Customs

3853, SHRI VISWANATHA MENON:
Will the Minister of FINANCE be pleascd
to state:

() the total value of erection cquip-
ment and machinery imported by Messis.
Pacific Precon for the erection of Cochin
Oil refineries have been  confiscated and/or
taken into custody by the Cochin Customs
Department after the completion of erec-
tion. work of the refinery;

(b) the arrangements which have ‘been
made by the Customs Department for
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secure custody and guarding of ' these
materials;

(c) whether there have been any com-
plaints of inadequate arrangements of
protection and guarding of these materials;
and

(d) if so,the action which has been
taken to avoid loss to Government by way
of theft, rusting, etc.?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHR1
MORARJI DESAL) : (a) The total
value  of erection . equipment and
machinery  imported by Messrs.
Pacific Precon for erccti n of Cochin Oil
Refincries is approximatcly Rs, 8.20 lakhs.
These goods were allowed duty free on
condition that alter crection of the Refi-
nerics, they would cither be re-cxported or
surrendered to the Customs. The machi-
nery was accordingly surrendered to the
Customs.

(b) For guarding the heavy machinery
so surrendered  the place of storage has
been barricaded by barbed wire fencing and
guards are also posted round the clock.

(c) There have been no complaints of
inadequate arrangements for  protection
and guarding of these materials,

(d) Does not arise.
Staff in Customs Houses of Major Ports

3854. SHRI VISWANATHA MENON:
Will the Minister of FINANCE be plcased
to state;

(a) the number of recruitment made in
cadres of L.D.C., Scpoys, Lascars, Syrange
and Driverg in the Customs Houses of
Major Ports during the period from 1965 so
far, Port-wise and year-wisc;

(b) whether the recruitment are made
for filling up of vacancies or newly sanc-
tioned posts;

(c) the position of vacant posts as on
this date in each of the Customs Houscs
and the date cn which they fell vacant;
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(d) whether there were any complaints
about the shortage of staff due to delay of
filling up of vacancies, and

(e) if so, the action taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (e). The in-
formation is being collected and will be
placed on the Table of the House.

Enquiry Against Official of D.D. T,
Factory, Eloor ( Kerala)

3855. SHRI VISWANATHA MENON: -

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that, an enquiry
on corruption charges against the officials
of D. D. T. Factory, Eloor, Kerala, was
being conducted;

(b) whether the enquiry was conducted
by the C.B. I. and the investigation is
over; and

(c) if so, the reasons for not launching
formal criminal prosecutions against the
culprits ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ( SHRI RAGHU
RAMAIAH): (a) Yes, against some
officials of the D. D. T. Factory, Alwaye
‘(Kerala).

(b) No. The complaints were received
from the C.B.I. A priliminary investi-
gation reveals that there was no case of
corruption.

(c) Does not arise.

* Customs Houses

8356. SHRI VISWANATHA MENON:
Will the Minister of FINANCE be pleased
to state:

(s) the amount of disbursement of
cash handied by the Customs Treasurers of
Cochin, Madras, Goa and Vizagapatnam;
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(b) the scale of pay and designation
of ministerial non-gazetted officers who
are entrusted with the cash disbursement
work in the above Customs Houses;

(c) the security furnished by such offi-
cers in each Customs House referred to
above;

(d) whether there is any disparity in
regard to Cochin Customs House as regards
the rank and scale of pay and security
furnished by such officers ; and

(¢) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): ‘a) to (¢). The
information is being collected and will
be laid on the Table of the House.

Tax evasion in Film Industry.

3857. SHRI BASUMATARI: Will the
Minister of FINANCE bc pleased to state:

(a) the steps taken by Government
for stopping tax evasion in the flm In-
dustry during the last two years and with
whal results;

(b) the top 100 tax evadors in the
film industry against whom complaints
have been received and the action taken
against them; and

(c. thc total amount of tax evasion
involved therein 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAL) : (a) The following
stcps have been taken :

(1) Cases suspected of large scale tax
evasion have been transferred to Central
circles for thorough investigation.

(3) Prosecutions have been launched
in cases where tax evasion was established.

(3, Searches have been carried out in
cases where circumstances 8o required.
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* (4) Law has been amended to provide
for disallowance of expenses in excess of
Rs. 2,500/—if such payments ar¢ not made
by crossed cheque.

(5) Payments to tax payers' relatives
is liable to be disallowed if it is considered
excessive or unreasonable.

(6r A Committee of officers of the
Department was appointed to suggest steps
to be taken for checking tax evasion by
the film industry. Its report has been
received and is under examination.

Itis too early to assess the results t ut
some persons in the film industry have
already surrendered for assessment the
income concealed by them.

(b) The top loo persons in the filin
industry involved in tax evasion of whom
complaints have been received cannot be
determined till the assessments are finalised
after appeals and the exact concealment is
determined. All complaints of tax evasion
are enquired into and if found ro be correct,
action is taken 10 assess the income which
had escaped assessment. Other penal
provisions are applied according to the
circumstances of each case.

(c) Does not arise.

Fifth Finance Commission’s Report

3858. SHRI D.N. PATODIA :
SHRI VASUDEVAN NAIR :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Fifth Finance Commi-
ssion has submitted an interim report; and

(by if so, the reactions of the State
Governments to the recommendations con-
tained in the report ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARIJI DESAI): (a) The Interim
Report of the Commission, along with an
‘Explanatory Memorandum as to the action
taken thercon, was laid on the Table of the
House on the 15th November, 1968.
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(b) No formal communication has been
received from any State Government indi-
cating their reactions to the recommenda.
tions contained in the Report.

Introduction of Pre-Medical Course In
Govern.nent College Manipur

3859. SHRI M. MAGHACHANDRA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be plcased to state : a) Whether
the Pre-medical course is being intro-
duced in the Government College of
Manipur with effect from the Session
1969-70;

(b) whether Government of India
are considcring the question of setting up
of a Medical College on regional basis
at Imphal; and

(c) whether the  Government of
Manipur have approached the Government
for the setting up of the said college so
that it may start from the year 1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) The
Gauhati University has not yet agreed
to the proposal of the Government of
Manipur to start Pre-medical classes in
their Science College.

(b) There is no scheme for the opening.-
of regional Medical Colleges at present.

(©) Yes.

New Subzi Mandi at Azadpur Delhi

3860. SHRI K.M. KOUSHIK: Will the
Minister of HEALH. FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) the price at which the land acquired
by the Delhi Development Authority for
the New Subzimandi at Azadpur, Delhi
and the price of developed land proposed
to be realised from the shopkeepers to be
rehabilitated there; and
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(b) the criteria to be adopted for the
allotment of shops and loans to be advan-
ced for rehabilitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT: (SHRI B. S. MURTHY): (a) and
(b). The matter is still under consideration
of the: Delhi Development Authority. Final
decision has not been taken so far. Infor-
mation regarding the price of land acquired
for the new Subzi Mandi, Azadpur is being
collected and will be laid on the table of the
Sabha.

Provision of Subzimandi in Delhi
Master Plan

3861, SHRI R. D. BHANDARE: Will
the Minister of HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

a, whether it is a fact that there is a
provision of market in the present site of
Subzimandi area of Deihi in the Master
Plan of Dclhi and there is a vast land
around Subzimandi lying vacant which
can be converted into a bigger market; and

(b ifso, the reason for shifting the
present Subzimandi from the heart of the
city to a remote area in Azadpur?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a: and
(b). According to the Master plan for
Delhi, the market for wholesaling of
fruits and vegetables may bc reconstru-
cted in due course at the present Subzi-
mandi site. The present site and its sur-
roundings are, however, very much congces-
ted and wholly unsuitable for the purpose.
A serious fire also broke out in the present
Subzimandi area in May, 1968, with the

result that most of the shops have ecither .

been déstroyed or declared dangerous by
the Municipal authorities. The new site at
Azadpur is sp and  well-l d
There will be a truck terminal on the
eastern side of the new Subzimandi, which
will also obviate movement of beavy
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vehicles to the heart of the city and the
existing traffic hazards caused thereby,

Inundation of 24 Paraganas due to Siltage
In the Rivers

3862. SHRI K. HALDER: Will the
Minister of [IRRIGATION AND POWER
be pleased to state:

(a) whether Government are aware of
that vast tract of 24 Paraganas upto'
Calcutta City are inundated with heavy
rain due to siltage of rivers and canals; and

M) if so. whether Government propose
to take steps in this matter so that
cultivated lands and houses are not
damaged ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD; : (a) Yes, Sir.

(b) The Government of West Bengal
have reported that nine drainage schemes,
estimated to cost Rs. 948 lakhs, are under
execution. Four other schemes have also
been formulated.  When all these schemes
are completed, the drainage congestion is
expected to be substantially removed.

Theamal Power Plant at Palana (Rajasthan)

3863. DR. KARNI SINGH: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the -up-to-date position of the
Thermal Power Plant Project at Palana in
Rajasthan and when it is likely to be put
into commission; and

(b) its output of power and whether it
will be sufficient to meet the requirements
for the industrial development of Bikaner
and Jodhpur regions?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : (a) Pending detailed explora-
tion of the lignite reserves at Palana, the
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Government of Rajasthan was requested
to prepare and submit a scheme report
Tor the installationpf one 0 MW unit or
alternatively two units of 30 MW each, The
scheme report is still awaited

(b) The details will be known after the
_scheme report is reccived.

Contracts for Supply Of Nylon Fabric

3864. SHRI BASUMATARIL: Wil
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to refer to the reply
given to Unstarred "Question No. 66 on
the 11th, November, 1968 and state the
names of the parties to whom the contra-
cts for supply of light-weight nylon
fabric were awarded ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH)

The contracts for the supply of light
weight nylon fabric 1.1 Oz were placed
by the Directorate General of Supplies and
Disposals during 1965-66, with the
following parties:—

1. M Pannalal SilK Mills {P) Liud,,
Bombay.

2. M s Kamla Mills Ltd., Bombay.

3. M.s New Oriental Silk Mills (P)
Ltd., Bombay.

4. Mus Sadhana Textile Mills (P,
Liud., Bombay.

5. Mys Jaifabs Rayon Industries (P)
Lid., Pombay.

Flood Centrol Projects in West Bcngal

* 3865. SHRI SAMAR GUHA: Will
the Minister of IRRIGATION °~ AND

POWER be pleased to state:

(a) whether the Government of West
Bengal have submitted 8 number of pro-
jects for permanent flood contral measures
in West Bengali
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(b) if so, the nature and estimate of
expenditure for such flood control mea-
sures; and

() whether Government have appro-
ved these projects and recommended
their inclusion in the Fourth Plan ?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). The Government
of West Bengal havesubmitted the
following flood protection and drainage
schemes:

;i Dubda Basin Drainage Scheme in
Midnapore District estimated to
cost Rs. 199.08 lakhs.

(ii) Contai Basin Drainage Scheme
(Phase IT) in the Midnapore Dis-
trict estimated to cast Rs. 47.83
lakhs.

(iii) Scheme for resuscitation of Kalia-
ghye river and its tributaries in
Midnapore District estimated to
cost Rs. 199.00 lakhs.

(iv) Beel-Balli Drainage Scheme in the
District of 24 Parganas estimated
to cost Rs.53.27 lakhs.

(v) Protection of eroded right bank of
Bhagirathi at Kalna in the District
of Burdwan ( Part B ) estimated
to cost Rs. 27.97 lakhs.

The scheme at (iv) above has been
rec ded to the Planning Commission
for approval, In respect of the remaining
schemes, the approval of the State Flood
Control Board is still awaited. The
schemes would be processed further with
the Planning _Commission on receipt of ~
the State Flood Controi Board.

Pending approval of new schemes by
the Planning Commission, the Working
Group on Irrigation have recommended
a lumpsum provision of Rs. 2050 lakh for
new flood control and drainage schemes in
West Bengal during the Fourth Plan.
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Fixing of Ceilings on Salaries

3866. SHRI LOBO PRABHU: Will
the Minister of FINANCE be pleased to
state: )

(a) whether in view of the reports
that the number of Indians in the salary
group of Rs. 5000/—and above have
incrgased from 165 in 1964 to 371 in 1967
and the number of Government employces
in the salary group above Rs. 3000/—from
100 to 200, Government have considered
the necessity for fixing ceilings on
salaries;

(b) whether Governnient have received
reports that their employees in Public
Sector enterprises are affected by their
opposite numbers in the Private Sector
having higher salaries; and ’

(c) ‘whether Government propose to
freeze all further incrcase of higher salaries
till the economy improves and there is
increased employment ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir.

(b) The Study Team of the Admini-
strative Reforms Commission on «Public
Sector Undertakings” in their Report had
observed that so far as top executives are
concerned, the salaries in the Public
Enterprises are much less than those
obtaining in private concerns. The Team
was of the view that if the wage structure
in the Public Sector falls far below what
obtains in the Private Sector, it will be
difficult for Public Enterprises to compete
for scare managerial talent with their
counter-parts in the Private Sector.

(¢c) Thereis already a ban on revision
of salary structure at any level which isin
force upto 30th June, 1969, inso far as
Central Government Servants are con-
cerned. A similar ban has been applied in
Public Sector Undertakings in respect of
top posts and other posts the creation of
which or appointments to which require
the approval of the President/Ceatral

Government.

Subzimandi at Azadpur, Delhi.

3867. SHRI D. N. DEB: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(@) the area of the plot of land,
acquired for shifting the present Subzimandi
of Delhi to Azadpur site and the dimension
of each shop proposed to be constructed;

(b) whether itisa fact that the final
plan of the proposed Subzimandi has been
got approved by the Fruits and Vegetables
Merchants Association; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY):

(a) About 30 acres of land has been
carmarked for the new Subzimandi near
Aradpur. It is proposed to carve out shop
plots of 12"x53, 10'x18 and 12'x1$".
These sizes of shop plots are subject to
further revision/adjustment.

(b) and (c). The map of the proposed
new Subzimandi near Azadpur has been
preparéd and approved by the Delhi
Development Authority.

Central Assistance to Orissa

3868. SHRI K. P. SINGH DEO: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the Gove-
rnment of Orissa have sought Central
assistance to the extent of Rs. 8 crores for
relief and rehabilitation in the districts
ravaged by cyclone;

(b) if so, whether the Central Govern-
ment have agreed to give the financial
assistance asked for by the Government of
Orissa;

(c) if not, the extent to which the
Central Government propose to give finan-
cial assistance to the State of Orissa for the

said purpose; and
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(d) the reasons for not giving assis-
tance in full as requested by the Orissa
Government?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). The
Government  of Orissa hadmade a
request for adequate financial assis-
tance for relief measures necessitated
by the recent cyclones. A Central Team
visited the State for making a detailed
assessment of the situation in consultation
with the State Government. In the light
of the Tcam's report, the Government of
India have adopted a ceiling of Rs. 5.33
crores on various relief and rehabilitation
measures during the current financial year,
for purposes of Central assistance. An
amount of Rs. 1 crore has already been

released to the State Government and’

further assistance will be provided in the
light of the progress of actual expenditure.

Production of Pctroleum Coke by . Assam
Oil Company

3869. SHRI HIMATSINGKA: Will
the Minister of - PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the Assam
0il Company has been permitted to change
its pattern of production thereby elimina-
ting the production of petroleum coke;

(b) whether it is also a fact that by
change of its pattern the Assam Oil
Company is going 'to produce such
products which are already surplus in the
courntry;

() whether Government are consider-
ing the question of asking the Assam Oil
Company not to stop production of
petroleum coke and continue the produc-
tion thereof; and

(d) whether the Assam Oil Company
has been selling petroleum coke to its
labourers as domestic fuel and if so, the
steps which 'Government propose to stop
the use of this product ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-
AIAH): (a) No, Sir.

(b) and (c). Do not arise.

(d) Yes, Sir. The Government have
asked Assam Oil Company Limited to
examine whether this quantity of raw
petroleum coke can be diverted for indus-
trial -consumption.

Shortage of Drinking water in Village
Garhi Jaria Maria Near Lajpat Nagar
New Delhi

3870 SHRI MAHANT DIGVIJAL
NATH : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the inhabi-
tants of the Village Garhi Jaria Maria near
Lajpat Nagar, New Delhi arc facing a great
difficulty due to scarcity of drinking water;

(b) if so, whether itis also a fact that
there are only two public taps in the whole
village baving a population of more than
10,000 people;

(c) if so, whether it is further a fact
that these two taps run only, for two hours
in the morning and two hours in the even-

“ing:

(d) if so, whether Government propose
to provide the facility of drinking water to
the inhabitants of this village; and

(e) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH FAMILY
PLANNING AND URBAN DEVELOP-
MENT ( SHR1 B. S. MURTHY ): (a¥ to
(e). The required information s
awaited from the Municipal Corporation,
Delhi, and will be laid on the Table of the
Sabha as soon as received. N
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Erosion of Ballia Bund by Ganga

3871, SHRI MAHANT DIGVDAI
NATH : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether it is a fact that the river
Ganga is continuously eroding the Ballia
bund in District of U. P.;

(b) if so, the damage caused to the
bund so far; and

(¢) the steps which Government are
taking for the safety of the bund ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDESHWAR PRASAD):
(a) Yes, Sir.

(h) No damage caused so far to the
bund.

(c) The State Government have been
taking temporary protection measures.
Model experiments are being carried out
by the State Government to evolve perma-
nent protection measures.

Supply of Ammonia by K;lwnlt Company
for Fertilizer Plant in Maharashtra

3873. SHRI SITARAM KESRI: Will
the Miniter of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether it is a fact that Kuwait
Company which is collaborating in the
setting up of a Fertilizer Plant in Maha-
rashtra has been demanding a fixed price
for the ammonia it would supplv ; and

(b) whether this stand of the company
has affected the finalisation of the
Project ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH
(a) and (b) The matter is under nego-
tiation and it would be premature at

present to disclose the details of the issues
under negotiation.

Setting of a Pilot Plant to Produce
Protein

3874. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether thé Indian Oil Corporation
has decided to set up a pilot plant to pro-
duce protein from petroleum at Koyali;

(b) whether any foreign firm is colla-
borating in the project; and

(c) the estimated cost of the project
and the nature of protein to be produced ?

MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH): (a)and(b). A Pilot Plant
originally set up by the Indian Institute of
Petroleum in association with the Institute
Francais du Petrole, France, at Dehradun,
has now been transferred and located in the
premises of the Gujarat Refinery on
account of the facility of obtaining the
required feedstock.

(¢) The estimated cost of the Pilot
Plant is not known as it has been gifted to

-the Indian Institute of Petroleum by the

Institute Francais du Petrole. However,
the Gujarat Refinery is expected to spend
Rs. 92,000/~ for providing the utilities and
space for the plant.

The essential amino acids in the petro-
leum-derived proteins are Lyeine, Leucine,
Valine, Threonine, Methionine, Agginine,
Histidine and Phenylalanine,

Raids to” Unearth unaccounted Money from
Film Artists

3875. SHRI SITARAM KESRI: Will
the Minister of FINANCE be pleased to
state:

(a) the number of raids cunducted by
the Enforcement Directorate of his Minis-
try during the last two years op the
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premises of the film artists for unearthing
unaccounted money;

(b) the total amount unearthed; and

©) the action taken against the guilty
persons?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI): (a) The Enforcement
Directorate  do not conduct raids with
a view to unearthing unaccounted money
The question of their raiding tho premises
of film artists for this purpose, therefore,
does not arise.

(b) and (c). Do not arise.

Assessment of Industrial Situation by
World Bank Mission

3876. SHRI R. BARUA: will the
Minister of FINANCE be pleased to state:

(a) whetheritisa fact that a World
Bank Mission led by Mr. E. Bevan Waide
has recently visited India to assess the
industrial situation in the country,

(b) if so, the names of the industries
which the said Mission has examined and
whether they have submitted any report to
Government about their findings; and

(c) if so, the details thereof?

THE DFPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD: (a) Yes, Sir.

(b) The purpose of the Mission's visit
was to gather statistical and other informa-
tion on factors affecting recent trends in
industrial output, investment and trade as
part of continuing bank economic work.
The Mission had discussions with the
Reserve Bank of India and visited various
agencies in the public and private sectors
such as Hindustan Machine Tools, Banga-
lore. Mysore Kirloskars, Hindustan Anti-
biotics Ltd, Pimpri, Binnic and Partners,
Madras, Tata Engineering and Locomotives
Company, Bombay, and some small indu-
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strial estates. etc. The Mission also met
representatives of several Companies and
Research Institutions in individual and
group meetings. The group meetings were
arranged mainly by Federation of Indian
Chamber of Commerce and Industry and
Industrial Credit and Investment Cor-
poration of India.

The Mission is expected to submit its
report to the President of the World Bank.
However, it has not yet submitted Its
report.

(c) Does not arise,
Birth of Brainless Children

3877. SHRI R. BARUA: Will the
Minister of HEALTH, FAMILY PLAN-

NING AND URBAN DEVELOPMENT
be pleased to state:
_ (a) whether it is a fact that
births ol a number of brainless
children have bcen reported fromsome
hospitals in Delhi recently.

(by if so, whether Goverment have
conducted any study into the causes of
such births, and

(¢) if so, with what results ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) A
certain number of brainless children
has been reported but the proportion is
not unusually high.

(b) No
(c) Does not arise.
Hydrology of Narmada Basin

3878. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of IRRIJ-
GATION AND POWER be pleased to
state:

(a) whether it is a fact that five-mem-
ber team of experts has assessed the

hydrology of the Narmada Basin; and
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(b) if so, what was the object of the
survey and thie results thereof ?

THE DEPUTY -MINISTER IN THE
MINISTRY OF IRRIGATION & POWER
( SHRI SIDDHESHWAR PRASAD ) ;

(a) and (b). A five member Team has
visited the Narmada basin to chalk out a
programme of water resources studies, with
particular emphasis on ground water so as
to make best possible use of the total water
resources of the Basin. The report of the
team is still awaited.

wHRTE TR SR w1 g
3879. =t wqo TRo WY : T
far w=t gg-Fa™ F U FA fF I

¥y sR=rfEl W ger e § O
Fras 2 & AT fawwT I wAw
(1) 500 &3 & 1000 37 (2) 1000
wy & 2000 =1 (3) 2000 =T
3000 =% &< (4) 3000 = wfa-
e ¥ Afqw §?

Iq-waA WA aqr faer Wt
(= W ¥avd ) (S9Few  gIAT
¥ agar 31-3-1966 #v fafrw
Jga-val A wafaF 9 g A
frafag ¥=0g gETd wH=fed) &t
gear Ay fay agare dn—

e I

wimfol o dea N
500 =o & 999 %o mfgw aw 28,783
1000 =0 & 1999 %o wifax a% 6.362
2000 =0 & 2999 =0 mifa® a% 611
3000 %o arfes qar 9q & FIT 170

7 g aaferd) Y arEFT A dav &

Electric Supply for Tubewells in Dineshpur
Nainital

3880. SHRI K. HALDER: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether the East Bengal Refugees
of Dineshpur, District Nainital are facing
trouble due to shortage of water for culti-
vation;

(b) whether itis a fact that a good
number of tube-wells are not working for
want of electric supply; and

(c) if so, the steps taken by Govern-
ment for the supply of electncuy to the
tube-wells?

THE DEPUTY MINISTER IN
THE  MINISTRY OF IRRIGATION
AND POWER (THE SIDDHESHWAR
PRASAD) : (a) to (c). In order to provide
water facilities to East Bengal Refugees of
Dineshpur, District Nainital, the Uttar
Pradesh State Electricity Board have
sanctioned power connections for 65 tube-
wells. The terms and conditions for
giving supply to tubewells have been
finalised with regard to 5! consumers and
they have been requested to sign the
agreements 8o that power connections are
given as soon as possible. The terms and
conditions in respect of power supply to
the remaining consumers are under fina-
lisation. Connections to tubewells will
be given within two to three months of
the agreements by the consumers.
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Rules and Regulations Re. Recrultment
etc. in O.N. G.C.

3881. SHRI TENNETI VISWANA-
THAM : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the Oil and Natural Gas
Commission passed statutory regulations
under the Oil and Natural Gas Commi-
ssion Act in regard to recruitment, promo-—
tion and fixing seniority of their service
conditions;

(b) whether Government have approved
the regulations and notified them; and

(€) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRIRAGHU RAMAIAH):
(a) Yes, Sir.

(b) and (c). The regulations are In the
final stages of consideration by the
Government.

Chairman of O. N. G.C.

3882. SHRI TENNETI  VISWA-
NATHAM : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) the technical qualifications of the
Chairman of the Oil and Natural Gas
Commission; and

(b) the number of official trips abroad
made by him since he took over and the
expenditure involved and the purpose and
justification for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):

:a) The present Chairman of the
ONGC is an administrator belonging to
the Indian Civil Service.
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(b) He made twenty trips abroad invol-
ving a total expenditure of Rs. 1,44,565.
Of these 17 trips were performed by him
solely in respect of Iranian Offshore drilling
as Managing Director 6f Hydrocarbons
India Private Ltd., and Director of Iranian
Marine International Oil Company. Two
trips were made in connection with discu-
ssions with Russian, Rumanian and Czech.
authorities about problems of supply of
equipment personnel and other problems
relating to the Commission. One of these
two trips included a visit to Milan also in
connection with the business of Hydro-
Carbons Ltd. One trip was made to
Mexico in 1967 as head of the Indian
Delegation to the 7th Petroleum Congress.

Retired Army Officers in Dirtecrorates
and Projects of O.N. G. C.

3883. SHRI TENNETI VISWANA-
THAM:Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the total number of officials in the
Directorates and Projects of the Oil and
Natural Gas Commission in managerial
position in the scale of Rs. 1300-1600 and
above;

(b) the number among them who are
retircd Army Officers and their technical
qualifications, if any, suitable for occupy-
ing the posts in the Oil and Natural Gas
Commission; and

(c) whether Government are aware
that many of these Army Officers have a
military approach and are not able to
handle civil personnel properly or to
assess technical ability ?

THE MINISTER. OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-
AlAH): (a) 62

(b) There are 12 retired Army Officers
working in the ONGC in Managerial and
Administrative posts. These officers have
no technical qualifications but are suitable
for holding the administrative and mana-
gerial posts given to them.



203 Whritten Answsrs AGRAHAYANA 18, 1890 (SAKA) Written Answers 214

(c) Government are of the opinion
that, by and large, these officers have
discharged their duties satisfactorily.

Rigs Possessed by OIl and Natural
Gas Commission

3884. SHRI TENNETI VISWANA-
THAM: Will the Minister of PETRO-
LLEUM AND CHEMICALS be pleased to
state:

(a) thc number of rigs possessed by
the Oil and Natural Gas Commission and
their capital cost;

(b) the rank which the country occu-
pies among World Oil Organisations in
terms of the number of rigs possessed;

(c) the recoverable reserves discovered
and proved by the Oil and Natural Gas
Commission so far and how the results
stand with reference to the number of rigs
cmployed, wclls drillcd and cost incurred;
and

(d) how the discovery rate of rescrves
compares with that of Pegsian Gulf Coun-
tries?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-
ALAH): (a) It is presumed that drilling rigs
are meant. The number of such rigs in the
possession of the O.N. G. C. was 50 in
October, 1968. The capital value of these
rigs and related equipimnent, as on 31-3-1947
was Rs. 1g.64 crores.

(b) Based on the information available
in the July 1958 issue of *World Petro-
leum” India’s position in the world may be
said to be the fifth as far as the active rigs
arc concerned.

(¢) Upto the ond of October, 1968,
the Commission had drilled 630 decp wells
with a total hole-depth of 1.28 million
metres. A total expenditurc of Rs. 106.22
crores had been incurred for 1.13 million
metres of drilling upto 31.3.1968. This
has rosulted in the establishment of recover-

able reserves of the order of 120-130
million tonnes and an annual production
capacity of 2.15 million tonnes of crude

- oil by 1968-69.

(d) The discovery rate of reserves in
Persian Gulf countries is much higher than
in most countries of the world including
India.

Wells Drilled by Oil and Natural Gas
Commission

3885. SHRI TENNETI VISWANA-.
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state:

(a) the tota! number of wells drilled
by the Oil and Natural Gas Commission so
far and the number of dry wells-exploratory
and developed separately and their cost;

(b) the results obtainod by carrying
out test drilling in the sedimentary arcas of
Cauvery, West Bengal, Bihar, U. P., Pun~
jab and Rajasthan, the total number of
exploratory wells drilled and the cost
incurred area-wise; and

(c) the number of wells driled by ENN L.
rigs on contract and the cost incurred in
rupee and foreign exchange compoaent and
the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ( SHRI RAGHU RAMAIA):

(a) By the ond of October, 1986, the
ONG Commission has drilled 630 wells. Of
these, 154 wells-147 exploratory and 7 deve-
lopment-proved to be dry. The total

. expenditure incurred on all the wells is Rs.

106,22 crores and 31.3.1968.

(b) The results of drilling so far under
taken in Bihar, U. P., and Purjab were not
encouraging. In Rajasthan, presence of gas
bas been observed at shallow depth, in two
wells, while the well at Bodra in West
Bengal is still under test Drilling in Rajas-
than, West Bengal and the Cauvery Basin
is still continuing. So far, in all, 27 cxplo-
ratory wells have bgen drilled in these states
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as shown below, with total expendnture
indicated against cach :—

wells Expendi-
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“No.of  Total |

ture as on

“31.3.68

Rs. in Jakhs
1. Bihar 2 246.95
2.U.P 3 429.56
3. Punjab 7 897.45
4. Rajasthan 7 470.41
5, West Bengal 1 176,44
6 Cnuvery Basin 7 245.20

(c) The E. N. I has drilled 4 explora-
tory wells for the Commission under con-
tract—2 in Punjab, and onc each in Uttar
Pradesh and Bihar. All these wells proved
to be dry.

1In respect of these four exploratory wells
drilled by E. N. I. Rig, the contractual pay-
ments are as under :

PUNAIJAB :
Rs. 3,67,66,643 (in-

cluding foreign ex-
change

Hoshlarpur one well

.o

Juwahmukhl one well | Component: equie
valent to Rs,

\2,92,14.281)

U.P.:

Mohand one well {Rs.3,67,45,846 (in-
cludmg forcign

. cxchange -

BIHAR :

Raxaul one well | Component eqniva-
lent to Rs.
2,99,28,370)

Farakka Barrage

3888. SHRI M. L. SONDHI: Will the
Minister of IRRIGATION AND POWER
be pleased to state ©

(a) whethor it Is a fact that the Farakka
Barrageis likely to be commissioned by
e ead of 1971; and
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. (b) if so, when the rail bridge et
Farakka will be commissioned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):

(a), As per construction programme the
Farakka Barrage has been planned to be
completéd by 1970-71. Efforts are however,
being made to advance the completion date.

(b) The rail bridge over the Barrage is
to be constructed by the Railways. The
Bridge is cxpected to be ready synchroni-
sing with the commissioning of the Barrage.

Sclzure of Smuggled Gold in Delhi

3889 SHRI SHRI CHAND GOYAL:
SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA:

Will the Minister of FINANCE be
pleascd to state :

(a) whether the smuggled gold worth
Rs. 85,000 from two forcigners has becn
recently scized in Delhi;

(b) if sa, the action taken against them;

(c').wlieth.or the “offenders are connected
with the gang of smugglers; and

(d) the steps taken to check this type of
smuggling ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a) and (b). On 20th
November, 1968 about 5.283 Kg. of gold
with forcign markings valued at Rs. 43,702/
at the international rate was seized from
two foreigners near India Gate, New Delhi.
Both the foreigners have been arrested and
are in judicial custody.

(€) The investigations arc in progress.

(d) Collection of intelligence through
reliable and speclalised sources, syrveillance
over known smugglers and their associates.
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check of suspected vehicles and passengers
and their baggage arc among the steps
raken to check this type of smuggling.

12.09. hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Involvement of Pcking authorities in
terrorist activitics in Kerala

SHRI K. NARAYANA RAO (Bobbili):
Sir, T call the attention of the Minister of
External Affairs to thc following matter
of urgent public importance and I request
that he may make a statement thereon:

«The reported seizure of two letters
written by the Information Officcr of the
Chincse Embassy to one Shri P. K. Bala-
krishnan, a Naxalitc of Cananoor district
giving the incontrovertible proof of the

. involvement of Peking aulhurmcs in the
terrorist activities in Kerala.”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): Government
have seen Press reports in  Indian news-
papers regarding two letters dated July 23
and August 24, 1968 respectively, alleged
to have been written by the Information
Officer of the Chinese Embassy, New Delhi
to one Shri Balakrishnan in Kerala. Some
papers have also published the text of the
alleged letters.  Immediatcly on  secing
these reports, the concerned authorities
were directed to investigate the matter.
These investigations arc in progress.

The Housc will appreciate that the facts
have to be determined before any  action
can be taken. If the alleged letters are
found to have been forged, action will be
taken'by Government in accordance with
our laws. If, on the other hand, it is
established that these letters have in fact
been written by the Information Officer
of the Chinesc Embassy, Government will
take appropriate action. It is an accepted
principle of diplomatic relations that diplo-
thatic reprsentatives should not interfere
jo-tho intemal affairs of the country to
which they are accrodiated.

SHRI S. M. BANERJEE (Kanp\n‘) A
very diplomatic answer.

SHRI NAMBIAR (Tiruchirappalli): It
was subsequently denied by thc Kerala'
Government. Why should the hon. Minister
not mention that a'so ?

SHRI K. NARAYANA RAO: From
the answer given by the hon. Minister
it is quite clear that until now Qovern-
ment have not established any proof in
regard to the veracity of these letters. I
would like to know how theso letters had
come out and now they had beon published
in the press and whether Government had
traced the origin of those letters,

SHRI B. R. BHAGAT: All these
matters are under investigation and we are
trying to trace the original letters also.
(Interruptions)

MR. SPEAKER: Sittingin the seat
and putting qucstions is not broper. if
some hon. Members do not like a parti-
cular item this is what they do. That is
not proper.

SHRI HEM BARUA (Mangatdai): Day
in and day out, the Pcking regime is
encousaging the Mao-worshipping commu-
nists in this country with all ‘sorts of
propaganda. Now, - the Chinese Embassy
in Delhi has provided - them with the
blueprint of the Viet Congtype of goéﬁlh'
warfarc based on Mao's thoughts. Miss
Ajitha, that girl lcader of the Naxalitcs in
Kerala has cstablishcd her owa pipeline
to Pcking with that woman called
Mrs. Sarda Sharma. She and her husband
are the cmployees of the Peking Radio,.
and she has already  estabilshed her
pipeline. Shri E. M. S. Namoodirpad had
wanted that Kcrala should become the
Yenan of China, but unfortunately that
Yecnan is recoiling on him now; and now
he has to go out on tour in armoured
vehicles fitted with machine-guns. That
is the trouble now. It has also transpired
(Interruptions) 1 have read ail these things,
and, thercfore, | know. I mctthe Korala
Chief Minister in Delhi aiso and had o
long discussion about all these :
ments. They were worried about these
developments. There is no doubt gbout k ;
1 bad met him in Dehli and had 8 lot of
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discussions with him about these develop-
ments and I found that he was also worried.
The Left Communists and thc Right
Communists in this country are worricd
now. It has also transpired that Chinese
submarines are delivering arms and
ammunition through the open sca border
of Kerala to these rebels. Whatever that
might be, the fact remains that the Chinese
Embasay in Delhi is inciting and organising
subversidbn in this country through their
agents operating in this country, and Mao’s
pictures are distributed widely from
Nagaland to Kerala. There is no doubt
about it.

In the context of it, may I know whether
Government propose to remain a silent
spectator as they have becn up till now or
they propose to take action? Since the
Embassy of Chipa in Delhi is involved in
these activities and when a certain -person
from Kerala was found getting money from
the Chinese Embassy, Shri E. M. 8. Nam-
boodirpad had said that it was perfectly
carrect, since we had diplomatic rclations
with China, may I know whcther Govern-
ment are preparcd to administcr a stern
warning to the Chinese Embassy in Delhi
that they must not indulge in these sub-
versive activities and if they do they will
be rolled up like a shect of paper from this
cayatry ? There cannot be any question
of that, because the Chincse Embassy
in Delbi is opgaged in these subversive
activities.

About the existenco of the lIctiers the
hon. Minister has said that it hasto be
verified whether the letters are forged or
real. But he should make it clear whether
such letters exist or not, whether thcy ate
forged or real. The involvement of China
and the Chinese Embassy in Delhi is clcar
to any damn fool in this country.

AN HON, MEMBER: And particularly
to Goverament.

sfy ReTmite el (grgy) SrE
et § v qUT @t ?
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SHRI NAMBIAR: May 1 know whether
the Government of Kerala have denied and
said that there are no such letters ? Let him
explain that also.

SHRIB R. BHAGAT: If the Speaker
permits 1 shall answer the hon. Member's
question, one after the other.

MR. SPEAKER: The calling-attention-
notice is in Parliament now. The hon.
Mcmber has asked a question of the hon.
Minister and let him answer it now. The
Kecrala Assembly Member may have asked
some question and the Kecrala Mibister
might have said something, but the Central
Minister need not repeat what he had said;
he can say something else also.

SHRI B. R. BHAGAT: The hon.
Member is very right when he says that the
Pcking radio and all the propaganda
machincry of Pcking is dirccted towards
hostile and subversive propaganda. The
Peking authorities are indeed indulging in
subversive  propaganda so far as the
Naxalite activities in Kerala are concerned.
He is also right when he says that they are
also attacking the State Government of
Kerala. All thesc are true. We are not
silent spectators. The Home Migister had
made an exhaustive statement the other day
about the violent activities in Kerala and
the steps he was taking. He would take
all the steps to prevent all such subversive
and violent activities. And we seek the
co-operation of the people to support the
Government in violating and eliminating
such groups of misguided people who are
taking inspiration from outside. So far as
taking action against the Chinese Embassy
is concerned, I have said that we are investi-
gation into the matter and if the fact is
established..........

oft sermeire wredt: ST g
w719 ¥ gor 5 A ?

SHRI B. R. BHAGAT : Beyond douty
that such a lotter was sent, we will tak
action.
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AN HON. MEMBER: Was the Chinese
Embassy contacted ?

SHR1 B. R. BHAGAT: We had called
the Charge d'Affaires of the Chinese Em-
bassy, and curiously, he has neither
confirmed nor denied. 1hat was the nature
of his reply. After the investigation is com-
plete, we shall take whatever action the
investigation reveals to be necessary.

SHRI HEM BARUA: May I seck a
clarification ? He has said that the Chinese
Charge d'affaires had neither confirmed nor
denied. How is that done ?

MR. SPEAKER: 1 do not know; in
diplomatic language there is that possibility.

12.16 hrs.”
PAPERS LAID ON THE TABLE

AUDIT REPORT AND APPROPRIATION
ACCOUNTS (CIVIL)

DELHI SALES TAX (EIGTH AMENDMENT) RULES

THE DEPUTY PRIME MINISTER
AND THE MINISTER OF FINANCE
(SHRI MORARIJI DESALI : I beg to layon
the Table :-—

(1) A copy of the Audit Report (Civil),
1968 (Hindi version, under article
151 (1) of the Constitution read
with sub-section 3 (ii) of section 3
of the Official Languages Act, 1963;

(2) A copy of the Appropriation
Accounts (Civil), 1966-57 (Hindi
version)

[ Placed in  Library Seec No. LT-
2597/68 )

On behalf of SHRI K. C. PANT l beg
to lay on the Table:-—

(1) A copy of the Delhi Sales Tax
(Eighth Amsndment) Rules, 19.8
(Hindi and English versions) pub-
lished in Notification No. F. 4 (120)/
68-Fih. (G) in Delhi Gazette dated
the 15th November, 1968, under sub-
section (4) of scction 26 of the Ben-
gal Finance (Sales Tax) Act,1941. as
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in force in the Union Territory of
De'hi.

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the above Notification.

[Placed in Library, See No. LT-2588 |
68.]
1216} hrs.

LEGISLATIVE ASSEMBLY OF NAGA-
LAND (CHANGE IN REPRESENTA-
TION BILL)*

MR. SPEAKER: Shri Surendra Pal
Singh

it i fag (smfear) @ arepsy
"R, AT TF SAedr qenedt wew )
T fAagT ag & fr s g3 qi fag
ag o falaw a1 @ § ¥ 9% wavem
& frl o N & W s wfiw
qrmsfos A€ fadw Haft @ ot gad
FT AT A9 sgAeqr Sfay |

Mr. SPEAKER : No, that is not
necessary. Any Minister can do it. There
is no difficulty.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTBRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
1 begto move for leave to introduce
a Bill to provide for a change in repre-
sentation in the Legisfative Assembly of

' Nagaland and for that purpose to make

e ial & d in the Statp of
Nualand Aet, 1962, and the Ropnlenu
tion of the people Act, 1950.

Mr. SPEAKER : The question is :

“That leave be granted to introduce a
Bill to provide for a change in repres-
entation in the Legislative Assembly of
Nagaland and for that purpose to make
consequential amendments in the State
of Nagaland and Act, 1962 and the
Representation of the People Act, 1930."

The motioh was adepted.

¢ Published in Gazotte of India BEstraordinary, Part 11, Section 2, dated 9-1268.
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SHR1 SURENDRA PAL SINGH:1,
introduce the Bill.

12.19 Hors.
INSURANCE (AMENDMENT) Bill Contd.

Clause 6-Contd,

MR. SPEAKER : The house will now
take up further clause-by-clause considera-
tion of the Insurance (Amendment) Bill. We
have already taken 4 hours on this. There is
1 more hour left. Clause 6 and - the amend-
ments thereto are under consideration,.

SHR1 NAMBIAR ( Tiruchirappalli ) *
The amendments 1 have moved arc
Nos. 49, 50 and 51 to Clause 6.

‘12.19} hrs.
[ Mr Depaty Speaker In the Chair ]

Clause 6 is a very vital clause. So
we need not be in a hurry to dispose
of it. Cl 6 deals with the matter of
deposits dealt with under sec. 7 of the
principal Act. Certain gencral insurence
companies have got a very bad history.
They -are misappropriating the moneys
of the public left with them. So Govern-
ment have to take preventive steps to
prevent this happening so that if at all
the -companies misbehave, the deposit
money could be utilised for paying claims.
That is the purpose of the clause.

By my first amendment, I scck to raise
the amount from Rs. 150,000 to
Rs. 500,000 in regard to the
second; I seek to limit the extension
to one instead of the present two and in
my third amendment, I seek to raisc the
deposit to be made before application for
registration from Rs. 10 lakhs to Rs. 50
lakhs. I shall explain them one by one.

Coming to my first amendment No.~
49, it is to the proviso to (b) incl.6,
page 4, which says :

«Provided further that in respect of
an insurer not having a share capital and
carrying on only such insurance business
as in the opinion of the Central
Governmient is not carried on ordina-
rily insupers......the deposit to be made by
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such insurer shall be such amount, being
not less than onc hundred and fifty thou-
sand rupees, as may be specificd in the said
order”.

I seek to raise this amouvnt to Rs.§
lakhs. My reason is this. Those insurers
who dea_l with a crore of rupees and above
are to make a deposit of Rs. 20 jakhs and
those who deal with just a crore arc to
make a deposit of Rs. 10 lakhs. These
insurers are doing ‘miscellaneous types
of insurance and we do not know how
much claim may accrue. If the insured are
placed at a disadvantagous position vis-a-
vis the companics, there must be a sufficient
amount of moncy to compensatec them.
For this purpose, Rs. 1,50,000 is too small,
not even sufficient to pay one claim. In
order to safeguard their intercsts, I seek to
raisc this amount to 5,00,000.

Now I come to my sccond amendment -
this clause runs into 3 pages and is a very
vital one. My second amendment is to
to the proviso to (ID)in p. 7 where two
cxtensions are provided for in respect of
any deposit or instalment of deposit
required to be made by ar insurer.
This must be limited to one exten-
sion only, because if you go on giving
extension, the money of the insured will be
accruing and subsequently when a comyany
gocs into liquidation, the insured will suffer
and Government will have to come to their
rescue,

My third amendment is No. 51. This
raiscs a bigger issuc. As I said, this secks
to raise dcposit to be made before the
application for registration is made from

- Rs. 10lakhs, to Rs. 50 lakhs, in page

8, line 2. I shall read out the item:

«(3) Wherc the deposit is to be made
by an insurcr not carrying on insurance
business in India immediately before the
commencement of the Insurance (Amend-
ment) Act, 1968, a deposit of rupces ten
lakhs shall be made before the application
for registration is made, and the provision
of clause (ii) of sub-section (1A) shall apply -
to such insurer after his registration as they
apply to an insurer specified in clause (a)
of sub-section (1)”.

My amendment is that Rs. 10 lakhs
must be made into Rs. 50 lakhs, When
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you are registeriag a new company, it may
be a foreign company doing marine busi-
ness or anything else. We do not know its
implications. So, if you have only Rs. 10
lukhs and if one ship is missing or one
claim comes in with cargo etc., this Rs. 10
lakhs will be nothing to pay the insurcd.
Therefore, to be on the safe side and to see
that the Indian citizens is not put to a disa-
dvantage and also that the Government does
not get involved in difficulties, this amount
may be increased as suggested by me. After
all it is a deposit, it will- be deposited with
the Reserve Bank, and it will also earn
interest. Therefore my ameadment may be
accepted.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARJI DESAL): After hearing care-
fully my hon. friend I see no reason
to change the provisions made here.
In the first instance he says that in clause
6.a) (iii) in the proviso Rs. 150,000 should
be substituted by Rs. 5 lakhs, This applies
only to an insurer not having a share capi-
tal and carrying on only such insurance
business as in the opinion of the Central
Government is not carricd on ordinarily by
insurers under separate policies. There-
fore, they are special cases and more than
Rs. 150,000 is not necessary in my view.
Therefore 1 cannot accept this.

Secondly in page 7 line 28 he wants that
instead of two extensions only one should
be given. When one extension is given, the
second extension also might be necessary.
When it is given it will be secn whether the
person can pay it or not, and if he is not in
a position to pay it, the second extension
may be given. 1do not think that two
extensions are too much.

In the same way, where he wants Rs, 10
lakhs to be changed to Rs. 50 lakhs, I think
it is ooly a jump. I do not consider it
reasonable.

SHRI BENlI SHANKER SHARMA
(Banka): On Friday 1 moved an amen-
dment regarding net premium and gross
premium and also spoke on it, but the Hoa-

ble Minister has not said amything about
that,

SHRI MORARIJI DESAI : That was
also discussed in the Selcct Committee very
carefully. I cannot accept it.

Mr. DEPUTY-SPEAKER : I put all
the amendments to the vote of the House.

Amendments Nos. 4 tc 7, 32 to 34 and
49 t0 51 were put and Negatived

Mr. DEPUTY-SPEAKER : The ques-
tion is :

“That Clause 6 stand part of the Bill."
The motion was adopted.

Clause 6 was added to the Bill.

Clause 7 — (Substitution of new section
Jor Section 9)

SHRI P. GOPALAN (Tellicherry) : 1 beg
to move

Page 9, line 13,—
after vinsurer” insert—

““except those incorporated or domiciled
clsewhere than in India but registered in
India”. (71)

My amendment isa very simple one.
I do not think that the Government has
the courage to nationalise general insurance
in the country, That is why I am moving
this amendment, The clause as proposed
in the Bill reids :

“Where an insurer has ceased to
carry on in India all classes of insurance
business, and his liabilities in India in
respect of all classes of insurance business
have been satisfied or are otherwise
provided for, the court may, on the
application of tho insurer, or.er the
return to the insurer of the deposit made
by him under this Act.”

My amendment soeks that this class of
insurers bas to bo emompted from the
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benefit. This class of insurers are those
who aro incorporated or domiciled
elsewhere but registered in India. The
reason why I am moving this amendment
is very clear. You know how these foreign
insurers are operating in this country by
employing legal as well as illegal methods.
They were carning huge profits from our
country. That is why I want these insurers
whether incorporated or domiciled else-
where than India to be exempted from
this benefit. That means that the deposit-
they have made under the Act will not go
to them, in case they wind up the business
in India. 1 hope this amendment will be
accepted by the hon. Minister.

SHRI NAMBIAR : 1 support this
amendment I tried my best to
see that the hon, Minister would
at least agree to my amendment. The
point here is once having deposited,
if these elements wind up their show and
go away, there is the risk of our insured
not getting the amount, T suggest he will
accept the amendment. At least repatria-
tion of the amount to the foreign insurer
will be stopped. At least to that extent,

it will give relief to the persons affected.

After all what we are discussing is against
the foreign insurer. We are not
discussing general insurance of Ame-
rica or any other country. It is Indian
insurance. You must accept the amend-
ments which will be helpful to the ludian
citizens and the Indlan Government. What
objection should there be to this ?

SHRI MORARIJI DESAI: My hon.
friend has been correct in his assessment
when he said that it is only to safeguard
the Indian insurcds and not others. T would
have certainly accepted it, but 1 do not
seo any reason why there should be these
fears. These are prejudices which are
making him say this. There is absolutely
no danger to the Indian insureds and the
Government have sufficient power and
methods to see that they are properly safe-
guarded. There is no danger to their
interests. I can assure him about it.

MR, DEPUTY-SPEAKER: I will now
put amendment No No. 71 to the vote of
the House.
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Amendment No. 11 Was put and Negatived,

MR. DEPUTY-SPEAKER: The ques-
tion is:

*‘that clause 7stand part of the Bill”

The motion was adopted, Clause 7 was
added to the Bill

MR. DEPUTY-SPEAKER : There are

" no amendments to clauses 8 10 10, I will

put them to the House.
The question is :

“That clauses 8 to 10 stand part of the
BilL.”

The motion was adopted Clauses 8 1o
10 were added to the Bill

Clause 11— (Insertion of new section 27B,)

MR. DEPUTY-SPEAKER :
one amendment by Shri Kothari,

There is

SHRIS. S. KOTHARI (Mandsaur) : T
beg to move:

Page 11,
after line 21, insert—

“(ii} preference and cquity shares of
any industrial company which has been
newly formed and approved by the
Controller.” (94)

I'submit that certain insurance com-
panies underwrite industrial equities of
new industrial undertakings. 1f this
clause placing restriction on
investment under Sec. 227 (b) is put
through, the effect would be that these
companies would not be able to under-
write those shares because these new
shares will not qualify according to the
provisions laid down. The consequence
would be that the money flowing from
the insurance companies to these new
undertakings would cease. The point is
that the balance amount of 25% of the
assets which are invesible in unapproved
sccurites arcal ready taken up by the existing
investment. 1 would submit to the Deputy
Prime Minister to contider investment im
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new shares as approved investments, sub-
ject to the sanction of the Controller. Let
the Controller sanction the investment.

SHRI MORARJI DESAI: Sir, what
he wants is that these companies' should
invest also in newly - started industrial
companies. It is not certain what dividend
they will give, How are the intercsts of
the insurance companies to be safeguarded
if they invest in those companies ? I do not
think it is necessary to go on extending inv-

estments to all kinds of industrial concerns.

Moreover, the insurance companics are
not rolling in money so that they can invest
it everywhere, It is best that they invest
in thosc companics which are provided
already in the Act,

1 oppose the amendment.

MR. DEPUTY-SPEAKER: I shall now
put the amendment to the vote.

Amendment No 94 was put and negatived

MR. DEPUTY-SPEAKER: The qucstion
is:

“That clause 1! to stand part of the Bill”,
The motion was adopted.
Clause 11 was added to the Bill.

MR. DEPUTY-SPEAKER: There are
ao amendments to clauses 12 to 1S.

The question is:

“That clauses 12 to 15 stand part of
the Bill.

The motion was adopted.
Clauses 12 t0 15 were added to the Bill.

Clause 16:—(Inscrtion of new sections
334, 34, 34A, 34B, 34C, 34D, 34E, 34F,
34G and 34H

SHRI LOBO PRABHU: (Udipi) Iam
0ot moving my amendmeat,

SHRI N. K. SOMANI: (Nagaur) I move:

Page 24, line 2, for *“to" substitute
“after obtaining an order from a competent
court of law to (45)

MR. DEPUTY-SPEAKER: Shri Digvijai
Nath-—absent.
Then, Shri K. Narayana Rao.

SHR1 K. NARAYANA RAO (Bobbili)
1 move:
Page 22, line 15,—
Jor “treaty"’ substitute “agreement’* 95)
Page 22, linc 18,—
Jor “treaty” substitute-agreement” (96)
Page 22, line 2],—
Sor «“treaty ™ substitute-“‘agreement’ (97)

Page 22, line 26,—

Jor  ‘treaties”

ments’ (98)

Page 22, line 29,—

Jor “trealy’ substitute “‘agrooment’’ (99)

Page 22, line 30,—

Jor “treaty” substitute ‘‘agreoment”

(100

Page 23, line 4,—

Jor *-direct” substitute “‘ordet” (101)

Page 23, line 9,—

add at the end-

«and any transaction by the insurer
from the date specified in such order shall
be deemed to be invalid. (102)

Substitute - ‘‘agroe=

SHRL N. K. SOMANIL: My basic
objection is that if this section to which
this clause relates is passed, as it is in toto,
in addition the power that the Controller's
office has, his office would also be vested
with unlimited power and authority under
the guise that somebody is likoly to misuse
this. Onec part of it is very strange. 1 can
understand if you take action of seizure
and search and any other logal action if a
misdeed has been committed, but if you go
through the section, you will find that
“any illegal rebate or commission has
been paid or is likely to be paid by un
insurer” are the worsds that have beon
putin. Which officer or which authority
can with any amount of cortainty say that
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an event is likely to take place and there-
fore, the action is to be taken. 1am not
going to justify such an action. This whole
clause has been drafted in such a way that
it gives tremendous powers to the Control-
ler’s office without much justification.

As I said, in the beginning, if an event
takes place which involves fraud or mis-

appropriation or misuse of money, you
can certainly impound upon the company
with any authority that you have, but to
justify a Controller's actionin this regard
stating that an event is likely to take place,
I think, is getting too far. Even then
we are prepared to arm the Controller’s
office with this power provided he goes to
a court of law and produces Prime
Facie eovidence that such and such an
act is likely to be committed. Therefore,
in respect of seizure or search or any other
action by the Govcroment, if the court is
satisfied, then, the Controller is entitled
to take action.

In sub-section (e) of Section 34H, it
has been mentioned thus : ‘‘any clalm

which is due to be settled by an insurer..

I have no objection to that. But when
you say ‘‘...... or is likely to be settied
at a figure higher than a reasonable
amount, or,” it is very vague; it arms
the Controller with disproportionate
powers, saying thatit s “likely”. Therefore
these powers are likely to be tremen-
dously misused. So, my amendment is to
the effect that action could be taken
after a court’s order has been obtained.

SHRI K. NARAYANA RAO : My
amendments are  technical. There is

reference to the expression *‘treaty” or
s“‘treaties” in the context of the reinsurance
with other countries. Normally, treaties are
concluded with sovereign States or between
countries in the international world. In
the case of companies, *‘agreement” or
arrangemont’ wou Id be a better expression.
It should be ‘s /r cement’, rather than
wtreaty” or “treaiies’. My amendmeats
therefore are to the effsct that the word
«sagreoment” should be put in, in the
place of the word “treaty’’ or ‘‘treatics’’

as the case may be.

MR. DEPUTY Speaker-Shri Morarji
Desal.
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SHRI NAMBIAR : Sir, this is an
important clause, We must be allowed to
speak on it,

MR. DEPUTY--SPEAKER : It would

.be difficult; 1 must avoid the repetition

of speeches. It has to be guillotined.

SHRI MORARIJI DESAI : The hon.
Member has said that the Controller
has been armed with vcry large powers.
The Controller cannot be immune to
supervision by  Government. He is
always under the supervision of Govern-
ment. Thercfore, he cannot exercise any
of these powers arbitrarily.

If he does so, Government has enough
powers to see that it is checked. But it
is nccessary to prevent some actions
from taking place rather than take action
after they have taken place. Therefore, 1
cannot accept this amendment.

As regards ‘treaty’ and ‘agreement’.
I do not see why there should be any
change, in insurance parlance, the word

used is  ‘trecaty’ and not ‘agreement’
Therefore, the word ‘treaty’ has been
kept here.

MR. DEPUTY-SPEAKER : I wil
now put all the. amendments to vote.

Amendments Nos. 45 and 95 to 102 were
put and negatived

MR. DEPUTY-SPEAKER : The ques-
tion is :

*‘That clausc 16 stand part of the Bill.”

The motion was adopted
Clause 16 was added 10 the Bill.

MR. DEPUTY-SPEAKER: We have
to dispose of more than a hundred amend-
ments. May I know whether Government
is thinking of accepting any amendment ?

SHRI MORARJI DESAIL: No. Sir.

MR, DEPUTY-SPEAKER: Then, I
would request hon. members to mdmu
some important ¢l where sp
are necessary and amendments nood to be
pressod.  On those clauses I will stop and:
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permit speeches. Instead of guillotining
all the clauses, 1 can make these adjust-
ments.

SHRI LOBO PRABHU: Clause 17.

SHRI NAMBIAR : Clauses 17, 29, 37
and 40.

SHRI S. S. KOTHARI: Clausc 22,

Mr. DEPUTY-SPEAKER: In this way,
you are more or less covering all the
clauscs.

SHRI BENI SHANKER SHARMA:
Clause 18.

MR. DEPUTY-SPEAKER: All right.
No. other hon. member wants to press for
discussion on the other clauscs.

ot PAAA  (ATAAEIN) : IqTSAE
gy, "I H P ALY

MR. DEPUTY-SPEAKER: The bell
is being rung.

Now there is quorum.
Clause 17— (Iuscrtion of new section 374)

SHRI LOBO PRABHU: I beg to move:
Page 29, line 4,-

after “may”’ insert

‘after considering any representation
madc by the insurer or transfer insurer’.
(29). -

SHRI NAMBIAR: I beg to move:
Page 26,-

omit lines *“13 to 15", (52)

SHRI LOBO PRBHU: We are fortu-
nate that the Finance Minister and Deputy
Prime Minister is himself present here to
pilot the Bill. I would like to take up only
certain points which have not been touched
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The Bill proposes to reduce the commi-
ssion of one class of insurance agents from
15 to S per cent. It-is, therefore, going to
favour not a small class like the insv .rce
agents but insurance companies. This
difference between S and 15 is going to the
insurance companies. I want to ask the
Finance Minister if this fayouring of insu-

‘rance companies is any kind of socialisa-

tioh. If, for instance, that saving between
15 percent and 5 pcr cent had been passed
on to the public by a reduction of the
premium then there would have been some
socialisation.

Now I take the next point. What is
this Act going to cost ? According to the
Financial Memorandum it is going to
cost Rs. 25 lakhs annually and it may cost
Rs. 30 crores in case all insurance compa-
anies are nationalised. From whom is
this Rs. 25 lakhs going to be recovered?
Rs. 10 lakhs are going to be recovered
from the same agents whose commission
has been reduced. Is this social control ?
Is it socialism that a class from whom
you have alreudy cut down their share is
asked to pay something more for susporting
the staff maintained by the Government ?
The remain ing Rs.15 lakhs are going to -be
recovered from the insurance companies.

Now my third point is this. Where
are the insurance companics going to get
the tinances for this and for other pur-
poses ? The Finance Minister has reduced
their discretion to make their investments
from 100 percent to 25 percent. Now thoy
have to invest their resources in securitics
which have a very low rate of interest,
What is going to be the rewult ? The pre-
mium is going to be raised. Is this
socialism ? This is bad enough, So,
what I would say to tbe Finance Minister
is this. He has done something which
may be of advantage to the y when
he has brought insurance under control.
But he couid have brought irsurance
under tho control of the Companies Act.
He has not agreed to that. Even so, let
this Bill not go down as an anti-social
Bill. This what I am going to emphasize,

in this House carlier. 1 am concerned,
just as the Finance Minister is concerned,
with social control of insurance. I would
like to know from him how certaln provi-
sloos of this Bill belp that socia! control.

the Fi Minister is favouning
the big insurance companios against the
small agents.

Now I come to my amendmeat wiiivh
relatates to a small matter of the schemw
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for amalgamation. When the scheme
comcs to government from the Controller,
he will have his consuitative committee,
but there is no provislon for the parties
concerned to represent their case before
governmant. Now, in the amonded
section 110, there is a provision for
appeal against any order of the Controller,
but there is no provision for appeal or
representation when the scheme ' comes up
to the government. I would like the
Deputy Prime Minister to concede that
before he passes the order, the insurers
concerncd, those who are going to be
transférred or those who are transferors
they should have the right to make their
represeptation on  the totality of the
recommendations becausc, no doubt
carlier they can object to the Controller,
but once the Controller makes his
scheme, then there is no provision for

their representation to the government.

So 1 would like the Finance Minster to
concede this small amendment that before
passing orders Government  gives the
parties concerned an opportunity to
represent and submit their obijcctions.

SHRI NAMBIER: I have got a little
different opinion from that of Shri
Lobo Prabhu, with all my respect to
him. He is, of course, very, very earnest
in his desire but, unfotunately, his desire
does not coincide with the desire of the
people.

SHR1 LOBO PRABHU: Of the
Communists.

SHRI NAMBIAR: Clausc 17 is an
amendment to scction 37 of the original
Act and, as the short title of it will show,
the scheme is about the power of the
Controller to prepare schemes of ‘amal-
gamation. Amalgamation is requirod
because one company is very bad and has
to be cither liquidated or put an end to.
The Controller, after studying all the
pros and cons, may in his wisdom come
to the conclusion that it can be done by
amalgamation rather than liquidating it.
Shri Lobo Prabhu does not want to
have amalgamation at all.

SHRI LOBO PRABHU: No, 1o
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SHRI NAMBIAR: He wants to have
amalgamation subject to appeals and other
things.

MR. DEPUTY-SPEAKER: Please come
to your amendment,

SHRI NAMBIAR: My amendment,
No. 52, seeks to omit lines 13 to 15 on page
26. Ther¢ is a proviso in this clause
which is a very dangerous thing. When
itis a question of amalgamation it must
bc amalgamation of one company with
another company. But here the proviso
saysi-

“Provided that no such scheme shall
be prepared unless the other insurer has
given his written consent to the proposal
for such amalgamation.”

Here the question of amalgamation is
completely taboo because, if this proviso
is accepted, the other insurer will not
accept amalgamation. The two may
collude and it will not come to an end;
amalgamation will come into being. When
you think of amalgamation, you do it.
Why do you make it a condition prece-
dent, written in letter that it cannot be
done without the written consent ? No-
body will come forward for amalgama-
tion.

AN HON. MEMBER: It is a marriage.

SHRI NAMBIAR: Even in the case
of marriage, there is no forcible marriage.
Nothing can be done forcibly. Even
here, without this proviso being there, it
will be found neccssary to get the opinion
of the other side. That is natural justice
and it gocs without saying. But by putting
in this condition, it will become impossiblg.
The whole scheme of amalgamation will
be jeopardised by accepting this proviso.
Therefore my submission is that this pro-
viso be deleted. At the time of amal-
gamation, when the Controller decides he
can pick and thoose with which company
amalgamation may be possible. He can
enter into negotiations with that company
and persude that company. On merits that
company will accept. Otherwise, it will
become impossible and the provision will
become infructuous.
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The hon. Finance Minister is busy
talking to the Prime Minister to which T
cannot object. I can understand that the
Deputy Prime Minister and the Prime
Minister will have to discuss various
matters, but at least he must apply his
mind to the subject and agree to the
deletion of the proviso whereby amalgama-
tion will become possible; otherwise. it
will become impossible.

SHRI MORARJI DESAI: May T say that
amalgamations, if they are forced against
the desires of the companies themselves,
can create a lot of difficulties? This was
discussed very much in the Joint Commi-
ttee and as a result of the discussion this
proviso was accepted. 1 do not sce
why there should be any forcible amal-
gamation. Ifitis in‘ the interest of the
company, it will certainly agree. If
a company is doing something wrong and
Government wants to amalgamate it, the
company with which it is to be amalgama-
ted can also be a Government company.
There are Government companies which
will immediately  say, <‘Yes', Why
should private companies also not agree
to it 7 There are ways and ways of doing
this. Ultimately if they do not carry out
things properly and do not work under
the Act, they can also be taken over.
There arc all those provisions and my
hon. friend need not be worried and
afraid about it.

SHRI NAMBIAR: Even without the
proviso it can be done. Consultation can
be done.

SHRI MORARII DESAI :
tation is always done.

Consul-

SHRI NAMBIAR : Then what is your
objection ?

SHRI MORARIJI DESAI: Consul-
tation is diffcrent from an agreement to
amalgamate. Consultation will always be
done; there will be nothing done without
consultation or asking for their objections.
Even here, if it is seen, if a scheme is
made, the objections or suggestions will
be invited from the insurer....

SHRI LOBO PRABHU: Not at
Government level.
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SHRI'MORARJ1 DESAIL: Aftréwards,
they will be before Govermnent. They will
always be free to send their 3uggestions
and objections, whatever it is, and I do
not think it is necessary to put it in here.
Therefore, I do not accept it. But I do
not understand the argument which my
hon. friend put that this will be an anti-
social thing, Ido not know how he
made a difference between a small comp-
any and a big company in the matter of
commissions. The commissions will be

+the same for all companies. It is not a
question of a big company or a small
company. The commission for certain
classes will be different, One will be .8
per cent and another will be 10 per cent...

SHRI LOBO PRAHBHU: But the
commission agents lose the difference
between S and 15 per cent and the compa-
nies benefit. That is the point.

SHRI MORARIJI DESALIL
should not get it.

They

SHRI LOBO PRABHU: Normally,
they would have 18 per cent ;now, they
have only § per cent.

SHRI MORARJI DESAI: Formerly
they were benefiting to the persons
insured and the commissions were being
utilised forit. 1do not think agents kept
more than 5 per cent. Therefore, we have
reduced it.

MR. DEPUTY-SPEAKER: Now I
put amendments Nos. 29 and 52 to the
vote of the House.

Amendments Nos. 29 and 52
Were Put and Negatived

MR. DEPUTY SPEAKER : The
question is :

«*That clause 17 stand part of the :

The motivon was adopted
Clause 17 was added to the Biil

Clasue 18—(Amendment of Section 40A)

SHRI1 BENI SHANKER SHARMA : I
beg to move :
Page 30, Line 24,
after “policy” insert
“where the premium excesds rupess
fifty thousand”’ (8)
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Page 30, line 25—
add at the end—

“ten per cent for marine and 15 per
cent for fire where the premium s
below rupees fifty thousand® (9)

Page 30, line 28,--

Sor ““ten” substitute ‘“fifteen™ (10)

Mr. Deputy-Speaker, Sir, in moving
these amendments, my only intention is to
maintain the status quo. T want to retain
the provisions more or less as in the origi-
nal amending Bill. Thisis one of the Sec-
tions which affects the people, I mean the
“people” according to the definition of
Mr. Nambiar. Now Sir, according to the
Insyrance Year Book, 1967, there were
3,28,786 agents who were earning their
livelihood working as agents and bringing
business for insurancz companies, Out of
these 3,28,786 agents, about 3 lakh agents
have been earning to the extent of Rs.
10,000 or so. 1If we reduce their commis-
sion to 5 per cent, that will tell heavily
on them, This will throw out of employment
Jakhs and lakhs of people. 1 beg to draw
the attention of the Deputy Prime Minister
that it will not only affect only 3 lakh and
odd agents but, taking the average of 6 or
7 members in a family, it will affect about
20 to 25 lakhs of people. 1 would, there-
fore, earnestly request the Deputy Prime
Minister to take into consideration the
amendments which I have tabled and
which, in fact, was originally given by me
at the time of the original amending Bill.

Sir, it is very easy to rob a hundred per-
sons of their livelihood but it is very diffi-
cult to give bread to one. Wo have scen
the effect of the Gold Control Order,
Lakhs of people were thrown out of em-
ployment. We could not give alternative
omployment to cven a fraction of them,
Similarly, if we reduce the commission of
these Insurance agents to 5 per oent, that
will lead to depriving the agents who are
working in this business of their most-nee-
ded broad. Of course, this will add to
the coffers of the insurance companies and
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a portion may go'to the shareholders by
way of dividend, and others by way of
taxes, to the Government,

13 hours.

Let me give a short example, If a
person gets an insurance business worth
a lakh of rupees, he brings on an
average, about Rs, 200 as premium. On

. that premium of Rs 200, he gets a commis-

sion of about Rs, 8 to Rs. 10. in order to
earn Rs, 10,000, he has got to bring
premium of about Rs. 2 lakhs, on a
business of Rs. 10 crores. This is very
difficult in the case of s.nall agents. We
know, there are many people who cannot
secure that much business. The only thing
which we discussed in the Select Commi.
ttee. was as to how to check the malprac-
tice of evading. I would, therefore,
request the hon, Minister to take into
consideration this small amendment and
restore the sratus quo.

SHRI MORARJI'DESAT : This is the
main provision that has been made in
order to remove the chief illegal practice.
The chief illegal practice was that the
commission agents gave away a part of
their commission, a large part of their
commission, 10  the insureds, and
this was never shown either in the
accounts or anywhere else. Even foreign
companies were doing like that. This
created a lot of unaccouated money,
That is why we wanted to reduce this. I
do not think, the commission agents ever
retained more than 5 or !0 per cent
of the commission that they got. There-
fore, this has been made more realistic,
and I do not want to change it now.

MR. DEPUTY-SPEAKER : I Shall
now put amendments 8, 9 and 10 of Shri
Beni Shanker Sharma 10 the vote of the

House,

(Amendment 8, 9 and 10 were put and)
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

‘That Clause 18 stand part of the Bill”
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The motion was adoptei.
Clause 18 was added to the Bill.

Clause 19 was added to the Bill.
Class 20 - (Amendment of section 42)

MR. DEPUTY-SPEAKER : Is Mr.

Somani moving his amendment ?

SHRI N. K. SOMANI ; Yes,
I beg to move :

Page 31, line 19.—
add at the end—
‘and the following shall be added at

the end of clause (a) of the first proviso
to sub-section (1), namely :—

she possesses from an appointed date
which shall not be later than 3ist Decem-
“ ber, 1970, qualifications of general insu-
rance business and minimum insurance
education as may be prescribed”’. (46)

MR. DEPUTY-SPEAKER : We shall
take it up after Lunch,. The House stands
adjourned to meet again at 2.00 P.M,

13.02 hours.

The Lok Sabha adjourned for Lunch

till Fourteen of the Clock.

The Lok Sabha re-ussemtled at Six Minute
Past Fourteen of the Clock.

MR. DEPUTY-SPEAKER IN THE CHAIR ]

Re-Development in Hariyana

ot wzw fagrt addt (7FH-
qT) : JUTSAH WFXA, HIGH! EATHT
¥ & oF qgeqel faew & T sTewr
s ot gt § o & g fn g
T wgreg gfamon & feaiq & I &
7927 § e § | af-mit mwe
faeit § 6 gfqm A fawm a &
stHig 1 ¥gaa &WH & T §

...\TAAW) ... B wTAE e Wi

o9 16 grfedi & qe sHw ¥ @-

ax ¥ 3% § 3R Frdet oo e
g ey eq qamar &1 41w
e & fAaed T d &R ogg A
w1 5 geg o0 o S w7 @W-
X |7 fagn o AT T A AqIT-aw
T ¥ Y 3% water w7 fear g
afew agt 9T 7 WA oA W
fr gfamm & gwd aop adf *ad
arrft, g TrAYTE ¥ 4T 6T TETAN
& faam g # T F@T XA
¥ frdg 7z & fe o g@d R
FH grgEA ¥ g §9R ¢, 9qHT Tg-
AT & A T fawm &g AT
=T & e fewm T &
voo(3TANM)....

gafeg ¥ ey fadgA § fe sme
7z 7 A & e ¥ g & ame &
TET 9T TF 647 X 1., (AWTA).,,

«ft qqo qwo Wt (T) : &Y
&1 73 qaarar 791 3 5 wwe Sfew
AT ¥ qwd § AfwT ag Sfafad
sgglaf AN agamaw W@ fe
Tsgafa & graT A @A I W
/N WY I oo @r § 3w AR &
gt 9T ¥ @@ grav wifgg
.. (FEEET). ..

MR. DEPUTY-SPEAKER: Cabinet is
a very elusive thing. It is difficult for any-
one to say anything about it. Anyhow, I
am not going into it. Now, letus proceed
with the Insarance (Amendment) Bill.

SHRI BAL RAJ MADHOK (South
Delhi): We want this assurance that
President’s rule will not be clamped there...

ot aek st (weat wfewm):
a9 gg 70 A «fgg Fefv agt ax
amia ¥ z6 9z svATAA wifgg fe
agt 9T ueafy & maw gl A
oA |
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SHRI BAL RAJ MADHOK : There is
a stabie group which can have a majority
in the House and which can form a Mini-
stry. So, we want a categorical and clear
assurance from Government that,that group
will be allowed to forma Ministry and
President’s rule will not be clamped there
to adopt back-door methods.

MR. DEPUTY-SPEAKER : He wants

an assurance regarding the stability of '

Government or of the Ministry ? For, that
is the main thing. T am sure that the hon.
Minister of Parliamentary Affairs has taken
note of all this.

SHRI AMRIT NAHATA (Barmer):
Those defectors must be made to resign
from the Assembly first.

ot o weRE ATy agd
xas! 741 fwr fegr ar ? s gw o
e A & fac daT &

MR. DEPUTY-SPEAKER: We are not
having a general debate on this now.

SHRI TRIDIB KUMAR CHAUDH-
URI (Berhampore) : [only want to
say that there must be some statement
from Government on the development. in
Haryana, because this may lead to far-reac-
hing consequences. I am not holding out
any threat. Similar development elsewhere
have led to a mini-general election. We
are having a general eclection in three
states, and now in Haryana, all the
Av. Rams have become Gaya Rams.
That has created a situation  on which
Government should make a statement in
response to this request made on behalf
of all the opposition parties. There have
been such precedents here before. When
such important developments take place
Government have been asked, and they
have made such statements. So, a sate-
ment should be made by Government on
this.

SHRI BAL RAJ MADHOK : We had
given calling-attention-notice in  the
morning, and Government cen make a
statement on that notice.

MR. DEPUTY-SPEAKER : No motion
can be admitted in anticipation of certain
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events. How is that possible ? No body
can admit on hypothetical considerations.
It was in anticipation.

oft srzer fagrdt st : SuTeaw
wiE, ®faqra & ygE Uswe W
ot frad Tegafy &Y T R wex
&g ey ¥ fd miv gwar 3
I T Ty 98 fedrd w7 & e
T-fama g1 § T F3 & aruar F

39 fdrd &1 atfem 7 @w 1

MR. DEPUTY--SPEAKER : Thatis
all hypottetical

= wEw fagrdr e - gafac
g Az § f5 gz ol w@Ew @ ar
TS T FT ST H TITG L AT A
qAT & |

oft 3w s @@ (gErETAR)
IITETET MERY, q7 A% FaraAr £

MR. DEPUTY--SPEAKER : If [
have followed Shri S. M. Joshi aright,
I think the House should feel concerned
about ‘the stability of any government
anywhere at the political level. That
is what he has said. We should feel
concerned at the political level, without
party considerations. The Hon. Minister
of Parliamentary Affairs, I am sure, has
taken note of it.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS

(DR.RAM SUBHAG SINGH): As you
have said, it is totally hypothetical. It
is strange that anyonc here should expect
that any State Government could be
constituted by expressing our sentiments
here. Everywhere, the Constitution is in
force. We cannot force the Governor to
send any report. because the Governor is
the holder of a very responsible office and
it is within his power and within his
competence to do anything he likes.

Mr. DEPUTY-SPEAKER : Now, let
us proceed with the Bill.
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o7 ew fagrd aRdt ;. gadw
w14 WA A gar &g ? @y geamon #
gl 9T ¥y g7 WA Ay A
T ?

o R g fay :
§ f5 o1 amdT gE A

gréshfafera § |

MR. DEPUTY--SPEAKER : The
hon. Minister has taken note of it and
has said what he wanted to say. What
else can he say ? On behalf of the Home
Minister, he could not give an assurance.
No, that is not possible.

fhsm
FAIEg AW

SHRI NAMBIAR ( Tiruchirappalli ) ¢
This is 8 clcar case of the failure of the
Home Minister. So, the Home Minister
must resign.

SHRI N, K. SOMANI (Nagaur) : It
is not a hypothetical matter.

MR. DEPUTY-SPEAKER : The Cons-
titution is in force everywhere. And this
House is the custodian of the Constitution.

SHRI N. K. SOMANI: What they
did in Rajasthan they must not be
allowed to do in Haryana.

SHR] NAMBIAR : There is a failure
of the machinery there in Haryana. The
whole thing was mismanaged. Itis the
failure of the Government, and so, the
Home Minister must resign. If he does
not resign, he must be dismissed. Either
he must be dismissed or he must resign
very honourably.

MR. DEPUTY-SPEAKER : Now, hon.
have exh d their time on
the amendments. Those who have parti-
cipated in this di ion will not get any
time on the amendments.
forfeited their time on amendments. |
shall not be calling them.

Memb.

14.12 hrs.
INSURANCE (AMENDMENT)
BILL—contd.

MR. DEPUTY-SPEAKER : We shall
now take up further clause-by-clause con-

They have

sideration of the Insurance ( Amendment )
Bill. We were on clsuse 20. [ think Shri
N.K. Somani has exhlluted his time

SHRI N. K. SOMANI: How am I
responsible for itif something urgent comes
up before the House ?

SHRI ATAL BIHARI VAJPAYEE:
( Balrampur) : It is beyond our control .

SHRIN. K. SOMANI : We are not
deciding the issues in Haryana. How can
we do ?

Before speaking on the amendment
to clause 20, I would like to be assured
through you that the continuity of these
discussions would be maintained. It is
somehaw félt that thereis an alternating
current of presence .between the Deputy
Prime  Minister and Shri K. C. Pant as
far as this Bill is concerned. Wé have
nothing against Shri K. C. Pant as a per-
son. But we would like to be assured that
while all these discussions are taking
place, the continuity will be maintained.
How does Shri K. C. Pant know what

_has happened and what the background

of the discussions was before lunch ? This
is not the way that the House should be
treated on an enactment like this.

MR. DEPUTY-SPEAKER : 1 must
say that Shri K. C. Pant is most acco-
mmodating.

SHRI. N.. K. SOMANI] : If he is
more accommodating, we welcome him,

Regarding clause 20, I would submit
that the insurance agent is supposed to do
one signal sefvice to his clients, and that is
in the matter of the provision of expert
service. | am sure that Goveroment have
realised that insurance is a very a highly
professional, legal and technical matter.
When a large number of my own amend-
ments had been. approved at the joint
Committee stage, 1 had thought and taken
it for granted that this innocuous and

ly le amend wouid also
be accepted.

There are two points of view. One is
that we require professionally qualified,
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competent people as insurance agents SO
that they can serve as a useful link between
the insurance companies and the client,
because actuarial calculation, accountancy,
engineering and legal things are involved.
It is not like a broker in the share market
when any one can function as a broker or
a dalal.

The second thing is that there is
considerable rumour that most of thesc
BENAMI transactions involving black
money take place because any Tom, Dick
and Harry is allowed to act as an insurance
agent, including "Thousewives and even
minors. I see no reason why Goverament
should have turned down this useful sugges-
tion from me that if you want to become
an insurance agent, you must qualify. One
has to aspire to be a qualified insurance
agent. If some of the trade maipractices in-
cluding avoidance of income tax have got
to be curbed, T would appeal to Government
that they should make it compulsory in
future, at a certain future date 1 do not
say from midnight tonight—for people to
qualify in an insurance examination and
course of study.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1K.C,
PANT) : First of all, may I say that the
only reason why I had to absent myself in
the morning from the consideration clause
by clause of this Bill was because I had
something else in the other House ? In any
case, someone better than [ substituted for
me, Therefore, there can be no objection.

SHRI N. K. SOMANI: We welcome
him.

SHRI K.C. PANT : As for this amend-
ment, I fully appreciate the purpose behind
it. But even LIC agents who are fqr more
in number are not required 1o be qualified.

SHRI N. K. SOMANT :
argument.

SHRI1 K. C. PANT: Therefore, we feel
this should not be done by law.

SHRI N. K. SOMANI: Two wrongs do
not make one right.

SHRI K. C. PANT: It should be left to
insurers to take steps to see that this pur-
pose is achived. So we cannot accept the
amendment.

That is no

DECEMBER 9, 1968

(Amdt.) Bill 248

SHRI N. K. SOMANI: Then why social
control ?

MR. DEPUTY-SPEAKER: 1 shall now
put amendment No. 46 to vote.

Amendment No.46 was put and negetivd.

MR. DEPUTY SPEAKER: The ques-
tion is.

“That clause 20 stand part of the Bill"’.
The motion was acopted
Clause 20 was added to the Bill.
Clause 21 was added to the Bill.

Clause 22— (Insertion of new section
321, 52J, 52K, 52L, 52M, and 52N.

MR. DEPUTY-SPEAKER: I will allow
only SHR]I KOTHARI to move his amend-
ment. I was going to guillotine all amend-
ments. At the request of those present,
particularly Shri Nambiar, some im-
portance amendments were allowed to be
moved.

Shri  Fernandes can speak later. I
had asked Government whether keeping
in view the importance of it, they were
prepared to accommodate. But it was not
possible.

* SHRIS. S. KOTHARI; T beg to move:

Page 32,--after line 19, Insert— ¢Provi-
ded further that notwithstanding anything
contained in this Act, no undertaking of an
insurer shall be acquired by the Central
Government unless the express sanction of
the Central Government has been obtained
and the Central Government shall take
such action as may be necessary for obtain-
ing such sanction”. (103)

When accepting social control, the
Deputy Prime Minister stated that nationa-
lisation would not be desirable in the in-
terest of the country. But by this clause it
is provided that i S may be acquired
by Government under certain circumstances.
My submission is that there should be no
back-door nationalisation; if any under-
taking is to be acquired by Government, the
latter must come before Parliament for its
Sanction. Then the acquisition may take
place. I think this is a perfectly reasonable
proposition and in accordance with the
policy enunciated by the Deputy Prime
Minister himself.
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1 appreciate Government may have a
little difficulty in coming before Parliament
with the necessary legislation framed for
the purpose. But then we arein a demo-
cracy. How could Government nationalise
an undertaking without the express sanction
of Parliament ? Therefore, T press for

p of my d t

SHRI K. C. PANT: This sec. 5S2H
empowers the Central Government to take
over an undertaking of an insurer in case
itis grossly mismanaged, oritis required
in public interest etc., circumstances which
Shri Kothari spelt out; it is only in those
circumstances we are going to acquire it.
To come forward to Patliament everytime
we want to acquire an undertaking is
tantamount to deleting this particular
clause. Hence I cannot accept it.

MR. DEPUTY-SPEAKER: [ shali put
Amendment No. 103 to the vote of the
House.

Amcnament Ne. 103 was put and negative:d.

MR. DEPUTY-SPEAKER: The ques-
tion is:

«That Clause 22 stand part of the Bill”

The motion was adopted.
Clause 22 was added to the Bitl.

MR, DEPUTY-SPEAKER: The ques-
tion is @

«That Clauses 23 to 28 stand part of
the Bill.”

The motion was adopted.
Clauses 23 to 28 were added 10 the Bill

Clause 29-—(Insertion of new Parts
1B and 1IC)

SHRI NAMBIAR: | I beg to move:
Page 39,--

for lines 27 to 31 substitute—

«(d) not more than four ropresentatives
of Parliament of India and two represent-
atives from among the employees of the
Insurance Company.” (53,

Mine is a very simple amendment and
I think the hon. Minister will be pleased to
accept it. I agree to his proposals of a
Tarifl Advisory Committee etc. It is
good that he is bringing a certain amount
of control in the absence of nationalisation,
that is the compromise which he wants us
to agree to. He is forming an Advisory
Committee consisting of the Controller
who is the Chairman, a Vice-Chaiman, ten
representatives of Indian insurers and four
representatives of foreign insurers, I
suggest that instead of these four representa-
tives of foreign insurers there should be
four Members of Parliament to represent
various groups in Parliament.

SHRI N. K.SOMANI: Four is enough ?

SHRI NAMBIAR: There can be one
from the Congress and threce from the
Opposition because after all the cont-
roller is there and he bhas got all the
powers, and this is only an advisory body.
my objection to the foreigners is this and
1 made it quite clear in my opening speech.
Foreign- insurance business in India is
mostly in marine insurance which has got
a very bad reputation because of various
malpractices. These foreign representatives
in our advisory body will be there to
safeguard only their own interest. We do
not do marine business abroad. There-
fore, instead of these four foreign represent-
atives I suggest there should be four
Members of Parliament who know some-
thing about insurance and also two
representatives from the employees of the
insurance company.

In his reply to me earlier he asked why
there should be representatives of emplo-
yees. He says that the representatives
should have actuvarial and other technical
knowledge and since the employces of the
company do not have this knowledge they
should not be there. My submission is
that the employees concerned with general
insurance know every detail of its working.
It is they who do the actual business.
After all in these insurance companies the
top management are not the people who
do the whole work, it is the underdogs
who do it and these peopie know how it
should be done. Tharefore there should
be at least two of them in this;committee to
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give the other side of the picture because,
after all the picture gziven by the manage-
ment is knowr,

Therefore, my plea with him is that he
would not treat it with contempt saying
that the employees do not know anything
about it. Kindly accept these proposals.

SHRI N.K. SOMANI: We are discussing
about the composition and the terms of
reference of the Tariff Advisory Committce.
As the whole House knows the controller
has been clothed with disproportionate
and sometimes demonic powers that he cant
hold to r ansom any insurance company or
subject under his control. We find here tha
the Adviso-y Committee will have its
Chairman. the Controller of Insurance and
then the Government want its Vice-
C hairman also to be an officer of the same
Department. The Government would want
that the Secretary should also be out of
the officers of the office of the Controller.
Then the Controller can also veto the
decision in terms of tariff and also other
important decisions of this Advisory
C ommittce. My purpese in moving this
smencment is'sinple. If you would likc a
representative body whose consultative and
cumr ulative counsel should prevail not only
on the Government but also upon the
insurance companies, then this innocuous
office of Vice-Chairman should go to some
person othe: than the Government officials.
There may be matters where the controller
may veto a unapimous recommedation of
this Committee. 1 would, therefore,
recommend that at least as far asthe
Vicc-Chairman is concerned, he should be
somebody clected from the insurance
companies.

SHRI S. S. KOTHARIL: You would
appreciate that it is provided in the Bill
that the surveyor. must have worked for
7 years if they are to have their licencgs
renewed. I would submit, let not the
Government deprive the people of their
livelihood, 1 have given my amendment
No. 104. I have suggested that those
surveyors who are practising at present
should be given li Their i
should be renewed. Let us uot repeat the
case of goldsmiths here. I think it is a
easonable amendment and 1 would submit

DECEMBER 9, 1968

Insurauce (Amdt.) Bill 252

to the hon. Miaister that he must at least
accept this one amendment. Otherwise,
what is the use of our giving amendments.
Is there anyone in this House who is
against this amendment ?

MR. DEPUTY SPEAKER: I have
taken the sense of the House and F was
about to, guillotine the amendments. But
some hon. Members represented that they
had certain specific amendments which
they want to move. All the others are not
to be moved. If I admit yours 1 have to
admit several others and later onT will
guillotine all the other amendments. This
is the final thing. If you want to press
for it, T will guillotine all the other
amendments.

SHRI HIMATSINGKA (Godda): 1
have suggested that in place of ‘‘(a) has
been in practice as a surveyor or loss
assessor for a period of not less than
seven years immediately preceding the
commencement of the Insurance (Amend-
ment) Act, 1968, or”, the following *‘(a)
has been in practice as a surveyor or loss
assessor on the 26th day of October, 1968,
or’” may be substituted. I think the Mini-
ster will accept it perhaps. It is very
unfair that those who are practising and
who are doing that business, should be
deprived.

I beg to move:
Page 49,—
Jor lines 26 to 29, substitute—

**(a) has been in practice as a surveyor
or loss assessor on the 26th day of October,
1968, or” [¢1)

ft W S IqTeqe wENET,
N A AT § 1 84 qrgv FY A0
% ¥4 gg wrdar £ ¢ fas o € & 39
¥ qiferariic & azea) ® srerar &) 4-
wifet # sfafafy @ g wifgy ot
gy W W@ IR E T TB N,
fee oft & 318 it wEW fr ag
W gHTT & &ITR $T | 6 gaETT
w1 Wt AT wee & gwdw fear
LY '
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{77 Iy e 86 AFa< #T )
g By 46 9T W gEEAR &
Iq% T SN & faw fear g W9
Y6 647 ow, | ok 2 % ot &few
A # R faw sefaw & w4-
AT § I AT G T A FYA
® yavd qEAW w70 qT IA® A
a7 § IA&T BY 0 fear w01 TR
R & fomr mm

¥3 ag qoiryA dw fear 2 f aeme
g7 FAAME # Iq7 g9 FI7 &Y
sfFar ¥ g8 wAfal & da § A
W A T 2, @Y IF Iq AAS FT
gefezaw femge 5 &9 § goT4 &1 2%
AT 1fge T 9T a8 e § M-
fafqama aMad & qro s sT 8
g A8 drar &, &1 IqFr qEYfeARmT ¥
fow fesgas & .ggd 7 faar oy &
& 97 F1§ faeverd a8 erer var
g &af e g fr sdwfeal &
¥9T FAT grEAT AW F1 fA9efiy
FHEY & ATAN AU wIT &7 AfwwT
faar @ry

1 beg to move. : -

page 46, -

afrer line 23, insert—

“Explanation No. 2 -In case the remu-
neration of the employees are reduced or
the terms and conditions of service of the
employees or of a section of employees are

altered to their detriment, it would be *

open to such of the employees who are
affected adversely by such reduction in
emoluments or alteration in service condi-
tions to raise an industrial dispute as to
the justification of such reduction or
alterations and in case the dispute is
not settled amicably or through the conci-
liation maehinery, the same shall be

referred to a Tribunal for adjudication.”

(86)

SHRI S. S. KOTHARI ; 1 beg to
move :

Page 49, line 27,—

Jor *‘seven years"” substiture “‘three years
or he has assessed and surveyed not less
than five hundred cases'' (36)

Page 50,—
after line 8, interest—

“(EE) The Controller shall take imme-
diate steps to institute and conduct perio-
dical qualifying examinations for assessors
and surveyors.” (38)

SHRI N. K. SOMANI: I beg to move:
Page 39. line 22,—

Omit  *‘who shall be the Vice-
Chairman.’’ (47) '

Page 39,
afrer line 31, intercst -

*“(e) The Advisory Committee shall
appoint its own Vice-Chairman out of the
representatives of Indian insurers. ™ (48)

SHRI S. S. KOTHARI : I beg to move
Page 49, lines 27 and 28,—

Jor **for a period of not less than seven
years immediately preceding*’

substitute—
*‘at the time of”" (104)

SHRI K. C, PANT : Sir,s0 far as Shri
Nambiar's amendment is conerned, 1
would only say that I would not like to
take the time of the House by repeating
all that I had said in reply 10 the debate.
1 had gone in to this question at great
length and I had explained the purpose of
this Committee. It is only to fix the rates
and it is a technical function. It should be
left to the technical men. There is certainly
no question of having any contempt for
the employecs. Since the function is such
that it requires technical knowledge and
expertise, we want to leave it 1o the techni-
cal men. That is what 1 had said.



255 Insurance (Amdt.) Bill

(SHRI K. C. PANT
I had also explained why. foreign ;insu-
rers were represented in proportion to
their business in the country. I cannot
accept the .amendment.

Regarding licence to the surveyors, 1
shall take up jhe ameypments of Snir Himat-
singka and Shri Kothari together. So far
as Shri Somani’s amendinent goes, Itis a
matter of administrative convenience. If
the Chairman cann.t attend a meeting,
the Vice-Chairman presides at the metting.
Therefore, we want the Vice-Chairman
also to be a person from the Controllers
office.

SHRI N. K. SOMANI :. Have a co-
Vice-Chairman,

SHRI K. C. PANT : There is no amend-
ment for a co-Vice-Chairman, and there-
forel cannot possibly consider it at this
stage. 1 cannot possibly go 0a embroide-

ring the bill at this stage when an amend- -

ment is not before me.

So far as Shri George Fernandes’
amendment Woes, when the LIC

was nationalised there were as many as
243 insurers and yet it was never said
that any action was taken to the detriment
of the employees. Why does he not have
more faith in the Government ? T do not
think I can accept his amendment.

SHRI NAMBIAR: The LIC dispute
is still hanging fire.

SHR1 K. C. PANT: The Govern-
ment will perhaps never be honest in his
eyes, but so long as he is sceptical about
it, it is on safe grounds. Now, I accept the
amendment of Shri Himatsingka.

SHRI S. S. KOTHARI: That is because
he is a Congress Member : it is very clear.

SHRI K.C. PANT : I think he is
entiteld to a reply. His amendment
and ‘Shri . Himatsingka’s amend
ment are very similar to each other,
The only difference is that Shri Himat-
Singka’'s amendment has a particular
date, and the significance of that date is
that it was the date on which this matter
came up before the Joint Committee.
We feel that from the Joint Committee
the surveyors and loss assessors may have
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8ot some idea that the Government may
accept such an amendment, and therefore
some-new people may have come up after
that date to take advantage. Therefore,
we accept his amendment. I accept the
spirit of © what Shri 8. S. Kothari
says. I think he is much happier than
what he is showing to be. I have gone
far beyond what Shri C.C. Desai
wanted himself, and there is no question
cf the hon. Member feeling aggrieved.

MR. DEPUTY-SPEAKER: I will
first put amendment No. 87 of Shri
Himatsingka which has been accepted
by Government. !

The question is :
Page 49, for lines 26 to 29, substitute

*ra) has been in practice as a surve-
yor or loss assessor on the 26th day of
October, 19¢8, or” (87)

The motion was adopted.

MR DEPUTY-SPEAKER : I will now
put all the other amendments 10 vote,

Amendments Nos. 53. 86. 36. 38, 47,
48 and 104 were put und negatived

MR, DEPUTY - SPEAKER : The
question is :

*‘That clause 29, as amended, stand
part of the Bi!l’

The motion was adopsed.

Clause 29, as amended, was adided
to the, Bill

Clause 30 fo 36 were added to the Bill,

MR. DEPUTY-SPEAKER : Is the
Government thinking of accepting any
amendment to the other clauses ?

SHRI K.C. PANT : There is a
Government amendment to clause 40.

-MR. Nambiar is" keen on that point
and 1 have accommodated him there.

SHRI NAMBIAR : So far as clause
40is concerned, when the taking over
takes place, the conditicn in the Bill is
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that compensation must be paid at the
market rate or face value, whichever is
higher. 1 wantit to bz «swhichever is
Jower”. But now the minister is accepting
an amendment saying that it shall be mar-
ket value. He has removed the words
«face value” and also ‘‘whichever is
higher”. I am satisfied. I am not pressing
my amendments to clause 40.

MR. DEPUTY-SPEAKER : All right.
Now, we are on clause 37.

Clause 37—(Insertion of new sections 110D,
110E, 110F, 110G, and 110H.

SHRI BENI SHANKER SHARMA: 1
beg to move;

Page 60, lines 12 and 13,—

omit ‘“(who shall be the Chairman
thereof) " 1)

SHRI S. S. KOTHARI: I beg to move:
Page 60,- -

Jor lines 11 to 15, substitute—

«“110G. (1) The Central Govern-
ment shall constitute an Advisory Board
of Insurance consisting of the Controller
and not more than four other’ members
having special knowledge and experience
of the business of insurance, provided that
a member other than the Controller shall
be nominated by the Central Government
to be the Chairman of the Board.”  (39)

SHRI NAMBIAR: I beg to move:
Page 60, line 15,—
@dd at the end—

“but having no_ direct or indirect fin-
ancial interest in the said business.” (54)

My amendment is very simple. The
clause in the Bill says :

«The Central Government shall consti-
tute a Consultative Committee consis-
ting of the Controller ( who shall be the
Chairman thereof ) and not more than
four other members having special know-
ledge and experience of the business of
lasurance.”

Here I want to add,

“but having no direct or indirect
financial interest in the said business,’

Otherwise, my fcar is, through the
backdoor, in the name of the consultative
committee, those who are representing the
interests of the business will come in. I
want a ban on such entry. I hope he will
accept this amendment.

SHRI BENIT SHANKER SHARMA :
1 have a very important question to
ask, namely, whether the Government is
comp to change the recc dations
which we make in the Sclect or Joint
Committee, So far as I remember, in the
Joint Committee, it was only agreed that
there will be a consultative committee or
advisory committec and there was no talk
of any Chairman.

Now I find that after the words ‘after
the Controller’ the words ‘who shall be
the Chairman thereof ' have been added.
is my first question.

My amendment therefore is this.

MR. DEPUTY SPEAKER : You are
suggesting that what was not agreed to in
the Joint Committee has been put in.

SHR1BENI SHANKER SHARMA :
Yes Sir.

MR. DEPUTY SPEAKER: He will
take note of it.

SHRI BENT SHANKER SHARMA
It was not discussed in the Joint Commuttes
as to who shall be the Chairman. And so,
T want that the words ‘who shal be the
Chairman. thereof should be deleted. In the
Joint Committee we said that the Controlies
should be controlied by the Cousuitave
Committee or the Advisory Commities,
But, here, we find that e Aacvewy
Committee is going to be conecorrag ov me
Controller himsclf. That is very curious.

So, the Chairman should not be the
Controller who is to be advised and
who should be controlled for his
injudicious acts. That is the only amend.
mecat that | have sugsested. My
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suggestion is that ‘any other member other
than the Controller should be the
Chairman’.

SHRI S. S. KOTHARI: I would submit
that instead of the Consultative Commi-
ttee, there should be an Advisory Board
of Insurance. If the Controller is to be
the Chairman, it would be difficult. 1t
means he will dominate the Committee and
the Committee will endorsc what he con-
siders necessary. He will do what he wants
to do. In my opinion, the Chairman
should not be the Controller but anyone
other than the Controller should be
the Chairman of the Advisory Board.
And it should be known as the
Advisory Board of Insurance. I do
not know what they will losc by giving
a decent name¢ and giving adequate
powers so thatit can function properly.
Secondly, there is the question of appeals
to the Central Gevernment, I would say
that the appeal should betothe Appellate
Tribunal, The functions of the executive and
the judiciary should not be combind. This
is a very important pcint. There should be
an independent appeal against the decision
of the Controller. There should be an
Appellatc  Tribunal as in the case of
Income tax there is an Appellate Tribunal
for appeals,

SHRI K. C. PANT : So far as Mr.
Nambiar’s amendment gocs, I would like to
tell him that the Government is aware of
this aspect of it. He referred to the proce-
dures to be followed. I have given him an
assurance that I shall keep this aspect in
mind and I hope he will not press for the
amendments, as it will create difficulties.
T have asked the law people to look into it
If there are certain difficulties. But, we
shall keep this aspect in mina,

SHRI NAMBIAR: Then I woul” with-
draw this amendment.

SHRIK, C. PANT: So far as Shri
Sharma’s amendment goes, I had gone
into this matter at great length. The
function of thc Board is to give a second
opinion to the Controller. Tt is not a Board
of Appeal. Appeal is provided for separa-
tely to the Central Government. In casc of
a difference of opinion between the
Controller and the Board Mcmbers, all
shis will go to the Ceatral Government,

Therefore, there is no qu&tion of having
an Appellate Tribunal. '

SHRI S. S. Kothari: At least the
Minister should accept the name ‘Board of
insurance’.

SHRI K. C. PANT: What is there in
the name ? It is the functions that are
important.

SHRI S. S. KOTHARI: Why should
not the Committee go by the name—
Boari of Insurance.

SHRI K. C. PANT: 1know that you
are anxious to go into the functions rather
than the name, Name is not important.
The main thing is that once the secund
opinion is obtained by the Controiler, he
will be assisted by this in discharging his
functions. This will be placed upon his
shoulders and nobody can deny at least his
responsibility in this regard. So, 1 thing
I have covered this.

Y AT FTAAS A AT,
ZAFT ST oo a1 fF WA A fae fom
SF1T F H foar a1 gEd gl
qfvads &, IFT FATT A AT+ A7
el qftadT A € 187 @ W W
srFEqT FATEA |

MR. DEPUTY-SPEAKER: That is a

diffcrent matter. Here it isa fact. 1 want
to know.

SHRi K. C. PANT: The draft of the
amcndments was circulated to the Mem-
bers. 1 cannot say anything more than that.

SHRI BENI SHANKER SHARMA:
At that time there was no decision that ‘We
shall be the Chairman’. The Joint Commi-
ttee had said that there should bea Con-
sultative Committee consisting of five
members including the Controller. It was
never decided that the Controller shall be
the Chairman.

SHRI K. C. PANT: I was not present.

MR. DEPUTY-SPEAKER: There was
no discussion and no decision. The Minutes
were circulated prior to the submission of
the report and so, I don't think there is any
serious mistake.
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SHRI S, S. KOTHARI: You must give
your cogent arguments for not having an
Appellate Tribunal,

SHRI NAMBIAR: In view of the assu-
rance of the hon. Minister, I would like to
withdraw my amendment No. 54.

MR. DEPUTY-SPEAKER: Has the
hon. Member the leave of the House to
withdraw his amendment?

SOME HON. MEMBERS: Yes.
Amendment No. 54 was, by leave, withdrawn

MR. DEPUTY-SPEAKER: I will now
put amendment Nos, 11 and 39 to the vote
of the House.

Amendments Nos. 11 & 39 were put and
negatived.

MR. DEPUTY-SPEAKER: The que-
stion is:

"That clause 37 stand part qf the Bill.”
. The motion was adopted
Clause 37 was added to the Bill
Clause 38 and 39 were added to the Bill
Clause 40th Insertion of (Fighth Schedule)
Amendment made.
Page 61,—
omit lines 35 to 40 (92)

Page 62,—

Jor lines 6 and 7 substitute—

*encushable value as on the appoin-
ted day” (93) )
' (Shri K. C. Pant)

MR. DEPUTY-SPEAKER: The que-
stion is:

“That clause 40, as imcnded, stand part
of the Bill,”

The motlon was adopted

Cluase 40, as amended, . was added to
the Bill

Cluuse 41 was added to the Bill

Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRI K. C. PANT: I beg to move:
*That the Bill, as amended, be passed”

MR. DEPUTY-SPEAKER: Motion
moved:

““That the Bill, as amended, be passed.”

N aR R T8t AU @
saear w1 9% § 93(2) )

g gaqr & &gar § 5 sgaeqr
faaga ars & 1 0t fe g K O
goxr fadas Wt §ev & wwar @r @y
I9 9T ot H7 IEr 9w Fa@r av A}
qT ¥ A aeqr N ag fawgw
He & N1 K g g fraei o
qrer &Y T 93(2) & garfaw w@ 9}
g ATy waf1T g

MR. DEPUTY-SPEAKER: I would
request you to read it for the benefit of the
House.

SHRI GEORGE FERNANDES: I will
first read rule 93(1) and then 93 (2).

93, (1) When a motion that a Bill be
taken into considcration has been carried
and no amendment of the Bill is made,
thc member in charge may at once move
that the Bill be passed.

(2) Where a Bill has undergone amend-
ments the motion that the Bill as amended
be passed shall not be moved on the ‘same
day on which the consideration of the Bill
is concluded, unless the Specakor allows
the/motion to be made.”

MR, DEPUTY-SPEAKER: That last
pottion is very important,

oft ark St AeTA ANaq,
W ams & £33 g € ag
qOIOY (@ 93T & frod v oty
aY a7 W § e ax as gy faaw
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(= Ik FEAE)
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whrex § faw &Y oFd 1@ W A
far ¥ &g §naw ° W fear
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oY oo wox 9 :

oft srew fogrdy wrody: T At
grar wifige 1 ara fae fafm w3 0
o e gyt A & weara T f
fore fraw &7 gare off SR T R
¢ sga et ¢ fear g wfER
fadaw ) q@ FW A NE @ 7@
g saas & fag wufa feqror
v g

grasar g

MR. DEPUTY-SPEAKER: T have

patiently heard what Shri Fernandes said
on the other occasion and today. There is
a basic difference. This measure has come
after scrutiny by the Joint Committee.
That makes a fundamcntal difference in
the Chair's approach to any measure. In
this case Members had one opportunity of
going through and deliberating upon almost
cverything in the Joint Committee. When
the other mcasure had come up before the
Housc there werca number of amend-
ments and the House was interested in
further scrutiny. So I thought that it
would be proper for me not to exercise the
power whichis with the Chair. On this
occasion even Shri Vajpayee is not clear in
his mind whether for the sake of proce-
dural reasons it should be postponed.
Therefore 1 overrule the point of order.

SHRI S. M. BANERJEE: You should

say that you are overruling your own
ruling.

MR. DEPUTY-SPEAKER: No, I am
not over-ruling myself. You are making a
mistake. Therc is discretion left to the
Chair. That dayl rcadily agreed. But
that was a different occasion when the Bill
needed further scrutiny.

Y srzw fagrdt Ay © IaTeAE
wa1ea, ag fawae FAE Y T@v av A
a1, %8 frgw ox fEr s anr
w R T femr s @war
G agafr ¥ @ A& ag g@d AW
4

MR. DEPUTY-SPEAKER : The hon.
Member will appreciate that this rule is
there to sec that we do not hurry and
hustle anything and the House should
scrutinise every measure very quictly.
There should be an ample opportunity for
a reasonable debate according to this
procedure. If a reasonable debate and
opportunity for scrutiny are there, 1 do
not think hon. Member, Shri Vajpayee,

.is right in saying tuat. I am not
doing anything that would detract from
. what I said.
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frg &0 & & 74 fag # gaR
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vz § Offq ¥wa ¥ ag @we
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q & ¥ o wiferd wew
I A1fET |

SHRI LOBO PRABHU : This
moraing, I tried to impress upon the
Finance Minister that this Bill fails to
implement the purpose of social control.
He replied to only one point which I made
that in reducing commission from 15 to
§ per cent, he was not injuring the agents
but was prcventing them from having
black-market transactions with the insu-
rance companies. So, it means that he
wants the insurance companies to have
the whole amount of difference between §
to 15 per cent to themselves. That is not a
socialstic measure. I would like to make
the point to Government \hat this bill
does not serve the purpose of social
control  but will be suspected to
scrve the purpose of Congress control.
It is the control over Rs. 80 crores, through
the Controller who is unfcttered, That is
not regarded as a social control but party .
control, control for the purpose of donati-
ons and control for the purpose of elections.

I wouid urge upon the hon. Minister
cven at this stage to accept one single
amcndimnent and  that amendment is in
respect of Section 110F which permits an
appcal to Government. Instead of
‘Government’, I would support the pro-
posal of my learned friend, Shri S. S.
Kothari, that these should be an
appellate tribunal.  That  will ereate
confidence in the minds of the people that
this Bill is not inspired by any partisan
motives but for the good of the country.

=t grgwg wEnR (WERWT)
Iqreae o, agi . 3§ VY fwfefaon
ge &, fd At # agm owar § fe
faqr v @}, faar qu@ 37 wd ®©
53 femm w1 AN wagm o o
w1 ATy g g A fxav §, gwfeu
I 99 FY Qg F1 Aw@ A, 4
fad AT 7 X AT § A
w7 WA wigd g, A froam -
e § W@ gr 4 wfgd e arawr
foerd drar v a7

|48 qgH 91T a1 AwaErireT WY
T gl d ) @ ey son
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g ar A& Fear afgd —ag a7
T1q ¢, afeT mgr e fHFOeh T &
fadi &Y < wadr gf fr zaw aaw
AT AN T g 0 & srwRr
a1z femsear s g 5 8 ardw 1968
4 T oAt Sl A FG A1, ITF
warg & «ff |’ T Fgr ar—

“May T say that the objection
raised by the hon. Member has no  vali-
dity so far as this Bill is concerned ? If he
thinks that the Government is not
carrying out the policy of the All-India
Congress Committec, it is for the All-India

Congress Committee to tell us and not the
hon. Member to tcll us.

= A FOAR: AZ AR § 7

oft JY'AQ qATT : AT To HrZo
@Yo Yo Y T A7 wfgh « TfF W
To Hrgo &lo dlo & ATH I & 74
fay #3 <@ g1
*“This Bill has been approved by the
A. L. C. C. both in regard to banking and
general iusurance. The Hon.  Mcember
said that we have necither courage nor
conviction, Well, we have rational
courage and rational conviction. There-
fore, our courage and conviction will
never appeal 10 him.”

a7 & y—afzg A At @
AR A AW FE 1 TA 10 Hro
w1 ANTATZANT gar— & TG FIFA
T HE @E BT R agar iR
fordrerdt ¥ q1a 7§ Q@ g—Agt
&, HHAAT 1 &9, T A w01,
AT o A AN g gl e I
o ft qawr X f gl & frd oY
fediom &1 ®m dar gAT Wfey,
B g g ? o oaw o Rfom R
qiferet-greed, qaeel &) i SrF Al A
Y d A g o @ R ?
el grear # ot forw w Agew &
frwge ot vgr {—ow 36 g s
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&% 7 guR, FHAIE] A qAgha 1
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Y 31w & o7 fF ST gmew #
gz ar7 g g
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JAT AT § | ag N fezd Fr 97
a8 Tgar & 1 gt FFIAY FT 97 W@
IR FFICA IgE AW & Ay a9
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15 hrs.

T q AT A F& 7 ¢ 5 wafagi
“® fagar garer ar e §ar § 7
TgT 9Tt gar &, ag ufw agay w@
gz 81 9 qE A awelt gt
g &0 Y &, AT A qrAd 1 &}
et qE A & EET AW g W Q
&\ (s7awra) & FgEm w@r g AW
gfa | g mfeefafedy & 32 aff ¢,
g #1f @ ANiw A § faad fay
T ud AT T gEET 1 ag
NFEITTIENIME | ™R
wTa-grg grE sifegw § & dww agw
SaTEr T AT fevd WX [ a4y
e ¥ am §)
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“The bulk of the surplus money should
g0 to the strengthening of the rescrves ;
only a reasonable amount out of it should
go to the shareholders.’ )

T F T § Fegfag oy a1
qiferdtsr | S%r faw @Y e fpan
T8 | §F THI FY 2 Y FE 4% 5
& fAg 5§ #1977 § 3/ T g 9
e 1 397% fFar mar & ) s aw
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fedwa Y }1€ JE@ gt 4, A
T Ay J§ia A 9 | ao
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@ fF oM F1E 997 e qF #3
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o A fFarad §F A w@ad ) @7
qqTET ®FHAT F 73 dfuFw faaw
T} feaz Fw A AT ogEd A
w3 A atT A3t wE YT ST AT qHR,
AT qAAE & AE H N AT
Qafaq T gFar 2
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AN T o 5 sifee w
fagar & AR @it ey i Fo-
faal w1 Az Nfagw w7 76 Fz
A g o fefide 1966 & 37 ara
88 g faar AT, N AT-arq Flza
11 ®7rg 65 sm&r w141 9T 3 qe@z
& e & IuTaT 9F ¢ | wgT @ wew-
frat wY wrer gar & wwfoe w% wer-
i &Y 3 q@= & a®T @ asoy
fefid=x famr & 4

Ay o Wk wovdw S
= W wwwe wet w2 § d5eY

TIH ¥ wars iﬁqa@w&
Y R 58 Tamm @ gk
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I AW WA E froem ow oD
T AN €A adt v
T 6 a9 w5 fr derdt gfrar ay
ﬁﬁﬁ%fﬁqmvggfq; T Y &
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AT OF T FE 0 gR srey
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3T I gy AT &, AR fagd grg
TSR £7T Ak §, Iaw e wy
A ¥ § v 7 78 @ s 100
&1 gIgr a1 10 & fax a1 10 %y
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48 €0 1 Bl 8 25 99w gy
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¥ 9 Ut gng At § Afwr
uF i wE T 5 @ frady € oy
& fomy oY qa¥ a7 ¢ g CIw
1378 A g% gTg ¥ wew wx
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i gg'ow g61%
¥ IAAT § AL g FAT GOARA A
wea § #9ifE gt O ), T &,
H) A R Y T R A € W)
fafraa #) =69 Y TN WA ], qAr
wRoA A whir o s fawadt @1
WA N wRr a7 AR F IR
feenia i wer enda § 100, 150,
200, 400 =4l &y sifoqw & 39T
1Sq@e & fema ¥ €0 ¥ a%
et ar ot afaq o7 g 15, 20
wqY {1 9EA A WYY TR q%
oA foafen gyt a1 Sasr Fwafqar
& dafor orew &1d ¥ ) wfag T
AN AT TATE F Iawy w4 frar
§ &t &% & frar &) wR E # AR
JIHT WeX, § gad gFdee ganft
¥ 5 qdiE aF U g T AF
A &) 5ERT T 1Y Ay A gAR
gry, @ @1 W w@a #r afew
FaFT AT TN R F gUIT FT G

4

SHR1 N. K. SOMANI1: Even at this
late stage I would like to remind the
Government of India that therc is a certain
move toarm the office of the controller
of Insurance with an over-abundant supply
of power and authority. 1 suspect, this is
sought to be given because probably the
Minister here is thinking in terms of
individuals. Granted we may have a very
competent and nice controller of insurance
today, & very nice Minister or DPM, but
we cannot build our case around indivi-
duals. I dare say that not even the Reserve
Bank Governor or any parallel institution
anywhere in the world has got any such
power as is sought to be given by this Bill.
In respect of senior officers or managing
directors, if somcbody comes to recognise
that he cannot be removed, he cannot be
penalised, he cannot be questioned by the
management he knows that with the
passing of the Bill asin Clause 34A nothing
can be done to these senior officers—then,
nobody can question them if they are
incompetent or incfficient or proceed
against them.
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You would see that the powers ‘sought
to be given to him are so ? disproportion-
ately out of tune with the requirements of
the situation that in many cases" the
persons who are affected have been denied
the opportunity of going to a court of
law. 1 do not know how then several
provisions will stond the test of law when
taken to a court. But this is something
which I think is a retrograde step that
whether in the matter of removal or in the
matter of appointments etc. a person can
only appeal to the Central Government.
1 for one donot wish to arm the Central
Government with such _ superior, mature

" status of judgment which other courts of

law arc denied. A person may be declared
afterwards by a court of law to be guilty
of anything, but as far as the executive
arm of Government is concerned, it is not
its business to uphold-finally to withhold
the sanction that a person can go to a
court of law in any matter what so ever
under any circumstances.

So, I would appeal that there may be
some moderation as far as this is concerned,
and all legal arms and facility should be
given to anybody who is affccted in this
matter.

SHRI BENI SHANKER SHARMA:
Sonmie Members have expressed their dis-
gust and displeasurc at the way horses
are being changed in mid-strcam. I join
them. We spent five days, five laborious
days at the Joint Committee stage, and
Shri Morarji Desai was all along sitting
with us from 10a. m. to 7 p. m. and her-
king assiduously. I wanted to thank him
but he is not here to receive my thanks.
I find Shri K. C. Pant instead.

SHR] S. KANDAPPAN (Methur) :
He can convey his thanks through the
Chief Whip Shri K. C, Pant.

SHRI BENI SHANKER SHARMA :
T wish Shri Morarji Desai were here. T
want to draw your attention to the fact
and I feel a little sore dbout it that there
was no discussion whatsoever about the
controller being made the chairman of the
consultation Committee and he bas been
brought in through the back-door in this
legislation. 1f Government had any such
intention, they should have brought it te
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our notice by a special letter or by somo
other manner. The Minister of State in
the Ministery of finance has taken shelter
under the technicalities of the thing. But
1 would request you in future to see that
some rules are made whereby such impor-
tant things cannot be pushed through the
back-door at the Government’s and by way
of an amendment in this manner.

SHRI S. KANDAPPAN : Back-door
is the normal door in our country today.

SHRI BENI SHANKER SHARMA :
Now, the controller has been made the
chairman of the advisory committee. At
the stage of discussion in the Joint
Comnmittee we wanted that the powers of
the controller should - be curbed. and
after a lot of discussion, his powers were
watered down a little. But again, we
find that he has been armed with greater
powers.

I am reminded of a story. Theye was .
faqit in a locality, and his desire was that .
he should ride a horse. So, every day he
used to pray to God, saying ‘Ya Allah, Ek
Ghora de, Ya Allah Ek Ghora De’, that is,
«Oh Merciful God, give me a horse’. Just
then, a nawab was passing that side, and
his mare gave birth toa colt. The colt
could not walks and the nawab looked round
and he found the fagir. So, he called him
and asked him 1o carry the colt on his back.’
The faqir was very happy that Allah Tala
was very merciful and he had heard his
prayers and given a horse. But than he reclai-
med God is very merciful but sometimes He
acts in a reverse way. I wanted a horse to ride
upon but now the horse is riding on me.’
Sir, we wanted the controller to be contro-
lled, but we find that again the controller
is controlling the whole thing.

So far as the controller was concerned,
originally he had such wide powers of
which even a Tughlak would have been
ashamed but at the Joint Committe stage,
thanks to the sense of undersianding
displayed by Shri Morarji Desai, many
of the powers were watered down. But
again, we find that what we had done
has been undone by the officials or the
bureaucratic machinery.

In regard to agency commission, much
has been made out that the rebate is being
given to the big business tycoons. I have
got the figures with me here. There are
about 3,28,786 insurance agents in India.
All of them cannot afford to give rebates
to the insurants. They have got to earn
their livelihood and they have got to carry
on. The number of people ‘who earn about
Rs. 2,000 to Rs. 10,000 only is very large,
and is about 3 Lakhs.

Those persons about whom our Deputy
Prime Minister has talked and said that
they were indulging in rebating will be
hardly 4,000 to 5.000. I know here are
wives, daughters and daughters-in-law of
big businessmen and even of Ministers who
are acting as agents. If the measure is to

" prevent such malpractices, I am one with

the hon. Minister. But We should not take
the bread out of the mouth of those psople
who depend on this for their bread. We
should not throw them into the streets and
take away their bread from them. I still
expect some good sense to dawn o
Government.

In the garb of stcpping rebating, the
Deputy Prime Minister will be putting on
the verge of starvation 20-25 lakh people,
The same fate which overtook the gold-
smiths will overtake them. Let this be
taken as a warning. The whole insurance
business will collapse. It seems the
intention of Government is again to help
the bigger industrialists, the bigger compa-
nies, whom they are accusing of monopoly.
Instead of helping the medium-size and
small industries, they are indirectly helping
the bigger industries. If they retain 15 or
10 per cent as commission to agents,
I think the medium-size companies will be
saved and the whole industry will not pass
into the hands of a few big people, about
whom our friends have been saying so
many things.

SHRI S. M. BANERJEE: My hon.
friend, Shri Mrityunjaya Prasad, meationed
that Shri Morarji Desai, once replied in
this Houseto a question of mine that
I1should not have mentioned the AICC
and the promises made there about

"nationalisation of banks or general insu-

rance. After all, this Government at the
Centre is run by the AICC. So naturally
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whenever any decision is taken by the
AICC, right from Avadi where the socia-
list pattern of society was adopted for
our polity, then to Jabalpur, we expect
it to be implemented faithfully.

1 was told that when a decision
regarding nationalisation of banks and
general insurance was about to be taken,
folders were distributed to members of
the AICC by the general insurance
magnates urging that nationalisation of
gencral insurance will be suicidal. I have
no grouse against the ruling party. But
let them nottalk to the people like this.
They should not have given so much assur-
ance to the country that they are going to
nationalise banks and general insurance.

From nationalisation, it has come to
social control. I do mot know whether
this will work., But I have a right to say
that they have not kept their ~word.
I would like to ask Shei Bhagwat Jha
Azad and the other so-called Young
Turks. They were pleading here for
nationalisaion. Where are they today
when the funeral procession of nationa-
lisation is going from this House.

I am opposed_to this Bill only because
it i8 no nationalisation. It they had
nationalised banks and general insurance,
that would have been the beginning of
socialism in this country. But they are not
prepared to do that. It really reflects their
character. From nationalisation they have
come down to spcial control. It shows that
in reality thev are still wedded to those
business houses and are attached to them.

1 oppose the Bill.

SHRI NAMBIAR : 1 tried my best to
pursuade the hon. Minister to improve
upon a very bad case.

MR. DEPUTY-SPEAKER : You have
partially succeeded.

SHRI NAMBIAR : After all, we
wanted nationalisation and they have given
us what is known as social control, and {t
is reduced to this that the entire power
of contro! is given to the Controller. My
hon. fricnds on the right are very wuch
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apprehensive that this Controller may not
be able to discharge his duties properly,
but I have my own fears not of this parti-
cular Controller but because I know the
bureaucracy of this country. ltisa thing
that the Britishers handed over to us and
we are preserving it. One day we will
have to break it, otherwise there will be
no hope for India..

AN. HON. MEMBER :

Who  will
break it ?

SHRI NAMBIAR : We will, the peo-
ple of India.

Anyhow, power is now being given to
the Controller. Let us hope that the new
Controller will behave well. It is only a
pious wish and hope.

The small mercy that he has shown is

_ not all enough. Even if he feels that there

is not much money to be brought out of
this general insurance for the purpose of
the common good, there is a lot of mal-
practice going on in this industry which
has to be brought to an end. My friends
on the other side were talking about
profitability, dividends and all that. After
all inth e present day world profitability
of the capitalists is exploitation. From
where does . this profitability come ? 1
enter into a business and I geta profit to
the tune of Rs. 10 lakhs and people say I
am very ecffiient. But where am | getting
it from ? 1sitin my office and do busi-
ness on paper and I accumulate wealth,

That is exactly what is known as exploi-
tation. They are practing this exploitation
and it is legalised by our putting a scal on
it. Therefore, this so called profitability,
dividend being paid, good business etc., are
only a misnomer to fool the guillible.

So my submission is this that nothing
short of nationalisation will solve the
problem. Though it may not bring forth
as much money as we want for the purpose
of the common good, at least it will put
an end to the malpractices in the industry,
That is why even at this late hour I appeal
to the Government to reconsider this.

st ferek (dfo) @ Soremw A@-
@, R W E g v g e
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[ ool et |
THT FHIT FT O OF vt favow
7gt gz & W & A anfee § v dar
a¢ fegem & ) @Ay Fafd @
EE @Y . ..

SHRI NAMBIAR: On a point of
order, Sir. The hon. Minister cannot read
newspapers in the House.

Several hon. Members rose.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): My hon. friend can see. This is
about criticism on Loksatta and Janasatta.

MR. DEPUTY-SPEAKER: As far as
possible such things should be avoided.

SHR1 S. M. BANERJEE: He can get
Information but not Broadcasting.

MR. DEPUTY SPEAKER: You are
now broadcasting his reading.

= W G IR T A

¥T ¥ arq FeAT 9T & o T i 0y

gafred sfa § w74 wWE A

formay fr o gfwear g #78 F
oY Izrar fF N7 FT UKEFIO EY IF
wiT FY Sa7 A7 F @R 7 Qv
wafydi # wifast & g § a7
¥ wcd FRaT IEFT OF YT W@ FIE
ATAY FFOAT FY GH FT AT

sqmiz #AA § o ufeww & af
35 gfeam #3019 ¥ Fawd gy o
Foe X o RA A W ITH I
fey 3% & A FT @ § afe a9 ®
T ag w1 QT gy Iy fe g fad-
% %1 vzt gEaw g o wgt e
weiEaeT o 13w 91 ¥F
% @

«SHRI GEROGE FERNANDES: You

are the Chairman of the special committee
on general insurance.
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SHRI PATEL: Yes.

SHRI GEORGE FERNANDES: Under
what circumstances was this committee
setup ?

SHRI PATEL: The committee was set
up in the Indian Merchants ‘Chamber Hall
after the Congress Working Committee
had passed a certain resolution. One of
the ten recommendations was the possible
nationalisation of general insurance busi-
ness. At that time the insurers got to-
gether and appointed this committee.’

SHRI GEORGE FERNANDES: The
objective of the committee was to campa-
ign against nationalisation.

SHRI PATEL: 1 will not put it like
that. The objective was to give a clear
picture to the entire public of the role
the insurance has to play.”

“SHRI GEORGE FERNANDES: Do
you think that the objective has been
served to a great measure ?

SHRI PATEL : So far as I am aware
government has decided to have this Bill
instead of nationalisation.”

g wvag *1 ofe T ¥ foy
IATERGT U ITH I AFET FY
aigd qu F fear & fegmw ¥
ghafaal d sewr q@ET AW A
IAF gAT@ W AT TT AT qEwm Iq
Fmifad ST N AT TF ¥ FF e
RBEINFAGRSEH ¥ A
o fadgs &1 gt & ay . zafad &
£ Fauas &1 qU-qu fa 3T § |

SHRI K.C. PANT: My hon. friend
SHRI NAMBIAR has paid me a lefthanded
compliment for having shown little mercies,
but I wish I could say the same for my
hon. friend SHRI GEORGE FERNAN-
DES. He never shows any mercy, and
onco again he has raised this point of
order, of deferring consideration of the
Bill to the next day, because I have accep-
ted some amendments; he did it last time
also. But I think it is going to continue
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until one day I accept bhis amendment;
that alone will change his frame of mind,
I think. But the only trouble is, suppose,
T agree with him and accept an amend-
ment; then he will read out from the
proceedings and say dabav me a gayi,
because whenever we do something accord-
ing to our lights and we agree with some-
body else, he presumes that it is under
pressure. Therefore it is very difficult
even to agree with him. He will presume
that it is under pressure that I have agreed !

My hon. friend Shri Beni Shanker
Sharma has given me a through drubbing,
because he has said something has been
included which was not discussed in the
Joint Committee. Here is a Minute of
Dissent by Shri Humayun Kabir which
says:

«In clause 37 of the Bill....it is proposed
to constitute a Consultative Committee
with the Controller as the Chairman.”

Obviously, if Shri Humayun Kabir has
mentioned itin the Minute of Dissent, it
must have been before him, but what is
far more interesting is that in the Minute
of Dissent, Shri Beni Shanker Sharma him-
self has made the following observation:

“But what sort of advice and guidance
a Consultative Committee could give
to the Controller, who himself happens
to be its Chairman.”

I am rather amazed. I thought that my
hon. friend Shri Srinibas Misra specialised
in springing up with traps but I find that
Shri Beni Shanker Sharma has taken this
thing from him ( Interruption )

SHRI SRINIBAS MISRA (Cuttack) :
You arenot paying a compliment. 1do
not make such false remarks.

SHRI K. C. PANT : There have been
a couple of occasions to which I would
not refer here. Anyway, If Shri Beni
Shanker Sharma, being a senior Member,
takes a leaf out of his book, he should
feel complimented.

So for as the other arguments are
concerned, let me only say this. About the
argument in regard to nationalisation, we
have gone into it at great length, and

I need not repeat it here. There is this
question whether to accept an, appellate
tribunal instead of an appeal to the
Government. I had explained that this
would delay the whole process so much
that it would defeat the very purpose we
had in mind. I could not.accept it.

I am grateful to Shri Mrityunjay Prasad
for his short but very significant speech,
(Interruption) 1 hoped and wished that he
had got more time in the first reading,
b he displayed a deep und ding
of the subject. I may not agree with all
that he said but at least he has a thorough
understanding of the subject.

So for as the Controller's powers go,
once again we have had two opinions
expressed in the House; some Members
said that the powers are too drastic; some
others said that in spite of these powers
the Controller would not be able to do
much., Therefore, these two arguments
which we heard all along in the debate
cancel each other out.

So for as the contribution of Shri S.M.
Benerjee is concerned, he has sought to di-
vide us on this question, very clever as he
always is. But I can tell him that after
having had differences of opinion, we
ultimately arrive at some compromise or
some decision and then we come here and
place the views here. And after that, at
any rate, he should not try to divide us
That is my request to him.

SHRI S. M. BENERJEE : Birds of
the same feather,

SHRI K. C. PANT: 1 think [ have
done with all the other comments. So far
as Mr. Nambiar is concerned, my reply is
this. When he refers to profitability, he
must agree that given a certain system of
functioning, a person who is more efficient
and who adds to the profitability is to be
preferred to one who does rnot. He may
disagree with the system, but he must
agree that within the system, this difference
is legitimate, 1t is this difference which
Shri Mrityunjay Prasad sought to make
out. .

MR, DEPUTY SPEAKER : The ques-
tion is

“That the Bill, as amended, be passed’

The Lok Sabha Divided.
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Division No. 23

Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata

Bhakt Darshan Shri
Bhattacharyya, Shri C. K.
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Deoghare, Shri N. R.

Desai, Shri Morarji
Deshmukh, Shri B. D.
Dhillon, Shri G. S.

Dixit, Shri G. C.

Ering Shri D.

Gajraj Singh, Rao, Shri
Gandhi, Shrimati Indira

Girja Kumari Shrimati
Gupta, Shri Lakhan Lal
Himatsingka, Shri

Kamble, Shri

Kamala Kumari, Kumari
Kasture Shri A. S,

Kripalani, Shrimati Suchcta
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lutfal Haque, Shri

Mahadeva Prasad, Dr.
Mahajen, Shri Vikram Chand

Mandal. Shri Yamuna Prasad
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AYES

Master, Shri Bhola Nath
Mishra, Shri G. S.
Mrityunjay Prasad, Shri
Oraon, Shri kartik
Pahadia, Shri Jagannath

Palchoudhari, Shrimati[l1

Pandcy, Shri Vishwa Nath
Pant, Shri K. C.
Parthasarathy, Shri

Patil Shri Deorao

Raj Deo Singh, Shri
Ram Dhani Das, Shri
Ram Subhag Singh. Dr.
Ram Swarup, Shri

Rane, Shri

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Roy. Shri Bishwanath
Saha, Dr. S. K.

Sapre, Shrimati Tara
Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shinde, Shri Annn;ahib
Siddheshwar Prasad Shri
Virbhadra Singh, Shri

Vvas, Shri Ramesh Chandra

Insurcnce (Amdt.) Bill
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15.40 hrs.
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NOES

Abraham, Shri K. M.
Baneriee, Shri S. M.
Chakrapani, Shri C. K.
Daschowdhury, Shri B. K.
Devgun, Shri Hardayal
Gowd, Shri Gadilingana
Jha, Shri Shiva Chandra
Joshi, ShriS. M.
Kandappan, ShriS.
Khan, Shri Ghayoor Ali
Kothari, Shri S. S.
Lobo Prabhu, Shri
Madhukar, Shri K. M
Mangalathumadam, Shri
Meghachandra, Shri M.
Misra, Shri Srinibas
Molahu Prasad, ghn

MR. DEPUTY-SPEAKER: The result®
#of the Division is: Ayes: 54; Noes: 33.

The motion was Adopted.

SHRI DHIRSWAR KALITA (Gau-
hati,: My vote is not recorded.

MR. DEPUTY-SPEAKER:
no material difference to the result.
will be corrected.

It makes
That

15.40 brs, .
FOOD CORPORATIONS (AMENDMENT)
BILL. .

#MR. DEPUTY SPEAKER : Now, we

‘Mukerjee, Shri H. N.
Nair, Shri N, Sroekantan
Nambiar, Shri

Pate, ShriJ. H.

Patil, Shri N. R,

Saboo, Shri Shri Gopal _
Santosham, Dr. M,

Sen, Shri Deven

Sharma, Shr1 Beni Shanker
Shastri, Shri Sheopujnn .
Singh, Shri J. B,

Somani, Shri N.K.
Sondhi, Shri M. L.

Tyagi, Shri O. P,
Vajpayee, Shri Atal Bibari

Viswambharan, Shri P.

shall take up the Food Corporations
(Amendment) Bill.

We have two hours for this, 1 shall
give one hour for general discussion and
one hour for Clause by Clause discussion.

SHRI S. M. BANERJEE (Kanpur) ;
One hour i$ not sufficient.

MR. DEPUTY SPEAKER: You
should have gone to the Business Advisory
Committee for this. Let the hon. Minis-
ter begin.

*The following Members also recorded their votes:—

. AYES: Shri Mahant Digvijai Nath

NOES: Sarvashri 8. M. Krishne, K. Ramani, K. Anirudhan, Dhirswar Kalita,

K. Halder and S. A. Dange.
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‘THB MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DBVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : I move that the Bill to amend
the Food Corporations Act, 1964 and to
declare the Central Government -as the
appropriate Government under the Indus-
trial Disputes Act, 1947 in relation to the

Food Corposation of India, be taken into .

consideration.

I think that this is the least controver-
sial Bill and therefore, all sides of the House
would support the provisions “of the Bill,

Sir, as the hon. Members are aware
that a number of times, they have raised
the question on the fleor of this House
vogarding the future of the employces of

the Food Department whose services were

to be transferred to the Food Corpora-
tion. It was explained a number of times
that the legitimate interests of the employees
of the Food Department whose services
would be transferred to the Food Corpora-
Tion would be protected. But, even then,
dissatisfaction was expressed by various
sections and also by the Association of the
employees. Government took some trou-
bles to examine the implications of it and
they thought that it would be worthwhile
if statutory provision is provided for
transferring the services of the employces.

This Bill has, therefore, been brought
forward with a view to provide statutory
provision for the transfer of the services of
the employees of the Food Department
and in this, the Clause says :

*‘Where the Central Government has
ceased or ceascs to perform any func-

tions which under section 13 are func-.

tions of the Corporation, it shall be
lawful for the Central Government to
transfer, by order and with effect from
such date or dates (which may be either
retrospective to any date not earlier
than the 1st January, 1965, -or pros-
pective) as may be specified in the order,
to the Corporation any of the officers
or employees serving in the Department
of the Central Government dealing with
food or any of its subordinate or atta-
ched offices and engaged in the perfor-
mance of those functions.”
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So, the main provision is to have statu-
tory protection for the transfer of services
which has been provided for in the Bill.
I may now explain the principles on the
basis of which this piece of legislation has
been brought forward.

Then, Sir, a point was raised whether -
the employees will have the option with
regard to pay scales applicable to posts
hold by them under the Government
immediately before the date of the transfer
or to scales of pay applicable to posts
ufider "‘Corporation to which they are
transferred or to other terminal benefits
admissible to the employees of the Cor-
poration under this Act. It has been
under (4) (b) as follows :~-

“‘(4) (b) by the retirement or other
terminal benefits admissible to emplo-
yees of the Central Government in
accordance with the rules and orders
of the Céntral Government as amended
from time to time or the provident fund
or other terminal benefits admissible
to the employeces of the Corporation
under . the regulations made by the
Corporation under this Act.”

So, every officer or other employee trans-
ferred by an order made under sub-section
(1) shall, within six months from the
date of transfer, exercise his option in
writing.

In regard to the points enumerated
above and a little carlier, this, Bill also
provides for statutory protection to the
employees of the Food Department. A point
was raised that normally a government
servant is entitled to protection under
Article 311 of the Constitution and if the
services of the employces of the Food
Department are transferred to Food Cor-
pomtion, then perhaps this protection may
not be available: Government then went

.into this problem and again decided in

favour of the employees.
>
Now, as per the provisions, opportu-
pity is being taken to declare the Central
Government as the ‘appropriate Govern-

“ment' under the Industrial Disputes Act,

1947, in relation to the Food Corporation
of India.
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15,41 HRs,

[ SHRI GADILIANGANA GOWD
in the Chair. ]

Then, Sir, there is another important
provision according to which whenever any
employee of the Food Corporation is to
be dismissed or removed from service or
any disciplinary action is to be taken
against him, more or less the same proce-
dure which is provided for in Article 311
would be applicable to the employees of
the Food Corporation.

So, by and large, these terms and
conditions and the retirement benefits,

pension and provident fund should satisfy -

the employees and 1 am sure this will
receive wide support from all sections of
the House. I would not like to take much
time of the House at this stage because it
will be clear from the Bill which has aiready
been circulated to all the hon. Members
that the intention of the government is to
give protection to these employees. It is
a very salutary measure and I wish hon.
Members belonging to the various parties
will support this legislation. With these
observations, I move :

‘*That the Bill to amend the Food
Corporations -Act, 1964 and to declare
the Central Government as the appro-
priate Government under the Indus-
trial Disputes Act, 1947 in relation to
the Food Corporation of India be
taken into consideration.”

MR. CHAIRMAN : Motion moved :

"That the Bill to amend the Food®

Corporations Act, 1964 and to declare
the Central Government as the appro-
priate Government under the Indus-
trial Disputes Act, 1947 in relation to
the Food Corporation of India, be
taken into consideration.”

SHRI DEVEN SEN (Asansol) : I beg
to move :

*“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 15th February, 1969." (15)

SHRI VISHWA NATH PANDEY
(Salemppr): I beg to move:

‘“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the "3ist January, 1969." (26)

SHRI LOBO PRABHU (Udipi): Mr.
Chairman, the hon. Minister is subjecting
himself to self-deception in assuming that
this Bill will receive support from all
partics in this House. T have known no
Bill which has caused so much discontent
among the different sections of the emplo-
yees than this Bill and it will be clarified
at different stages by various Members of
the opposition parties.

At this stage I would like to say this,
that having been associated with the food
administration since 1939, in government
and outside, I have come to this conclusion
that the Food Corporation is a monument
of the mistakes of government. In 1964,
when this Corporation was formed, the
government tried to siphon its responsi-
bility to .an organisation which..........

SHRI ANNASAHIB SHINDE: It
was formed only in 1965. Only the Bill
was passed in 1964,

SHRI LOBO PRABHU: 1 accep
that amendment, if it is of any importance.
Now, in this year of grace 1968, they are
trying to siphon the staff and the chaos

. that has arisen in the food problem on to

the Food Corporation. We cannot dismiss -
the food problem by assuming that it doest
not exist. It is a problem of the creation
of Food Ministry. The Food Ministry
has discounted ordinary reason; the Food”
Ministry has discounted facts in pumnn;
its policy.

SHRI ANNA SAHIB SHINDE : Sir,
the hon. Member should confine himself
to the provisions of the Bill. He is going
much beyond them, becausc he is very
allergic to any public sector organisation.

SHRI1 LOBO.PRABHU: May I request
the hon. Minister to allow me to have my
say uninterrupted, as he had his 2. [

would make it clear to him that if there
is no food problom then thero is no need
for a Food Corporation and there is no
need for a Bill of this type. If it is clear
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|Shri Lobo Prabhu
to him, let him hold his peace till I con-
clude.

Now, what are the policies of this
government ? One is food procurement.
What is food procurement ? Even in
Bihar, even in areas where there is scarcity,
this government goes and procures food.
What does it succeed in doing ? It
succeeds in raising prices at a place where
people somehow could have lived before
with what they had. In surplus areas they
prevent the prices from falling by assuring
a support price. They created a food
problem by having so many zones. What
do the zones do ? They create three,
four or five levels of prices because of
which smugglers, blackmarketeers and, no
doubt, corrupt officials have their fill, have
their day. Lastly, and this is an irony
which the hon. Minister must explain to
the House and to the country, when this
country according to their own statistics
had the capacity to supply 18 ounces of
food per person last year, what did this
government do ? It allotted six ounces
and even less in Kerala in statutory rationed
areas.... (interruptions) Yes, only four oun-
ces in ‘some areas. Where did this food
go ? This is the irony. They talked of

a food policy which assures everybody °

18 ounces a day. The Food Corporation
is not for assuring food supplies to the
people, it is for denying the supplies. That
is the position today.

Now the question is : How long can
this unreal—I should say, almost criminal—
state of things continue ? It is criminal
because the Government does not exercise
the slightest intelligence on this problem.
Take the question of procurement. They
procure food at practically half the market
price in most areas. Having procured it,
they sell it at about 40 per cent above their
own price. 1 asked for a break-up of this
difference and 1 was furnished with various
details which do not seem to agree with the
simple fact that they procured rice in
1966-67 at prices between Rs. 72 and Rs. 95
a quintal and their issues prices were Rs.
95 to Rs. 135 a quintal—a difference of
40 per cent which the Minister did not
explain, That is what he has to explain,
pamely, how this Government can keep a
margin of 40 per cent over their procure-
ment prices. " They are unfair, therefore,
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on the one hand, to the producers who get
half the market price and, on the other,
they are unfair to the consumers who have
to, pay 40 per cent to the Government
which is a proportion far higher than any
grain dealer, the most extortionist grain
dealer, has charged. So this is the mean-
ing of food procurement.

Now we come to the Food Corpora-
tion. What was the necessity for this Food
Corporation ? It was given the same
functions which the various regional direc-
torates had. It was a brainchild, I suppose,
of a Food Minister who had come from the
Steel Ministry. Perhaps, his mind had
hardened from that transit and he wanted
a Food Corporation to do exactly the same
kind of thing which was done by the re-
gional directorates. He wanted the Food
Corporation—] do not want to be un-
charitable because this has been suggested—
to accommodate the various relations of
ministers and secretaries in this Ministry.
Names are given of ministers and of secre-
taries. But what I am suggesting is that
when recruitment was made, not according
to Govérnment rules but by mere advertise-
ment and interview, there was room for a
great deal of favouritism. Many people

have got in, specially at the officer level,
who had no right to be there. There have

been cases where someone drawing Rs. 300
a month was appointed to a job on which
he now draws Rs. 1,100 a month.

What 1 suggest is that before any ques-
tion of making this staff permanent is con-
sidered, the Public Service Commission
must be made to examine these appoint-
ments, at least in the higher scales, because
it is a firm belief that the Food Corpora-
tion simply suited the Minister, the first
Chairman and those who wanted to profit
out of the difficulties of the people and out
of an imaginary situation of food scarcity
created by Government for which, in
addition to their own organisation, they
wanted another where the control was not
theirs and the blame, therefore, was not
theirs.

Neow I com to the question of staff
with which this Bill is concerned. This
question has been oversimplified by the
Minister by saying that it is nothing at
all. May I remind him tbat ther¢ are
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three classes of staff involved ? First of
all, there are 3,000 menbers of the Food
Corporation  directly recruited by the
methods . I have mentioned. Then there
are 18,000 employees of Government who
are going to be added, of whom probably
11,000 have already been transferred.
Thirdly, there are the Secretariat staff who
are not being provided in the Bill at all
and who, presumably, will revert to their
own departments. :

The 3,000 direct employees are con-
cerned that they will be swamped when the
18,000 people from the Food Ministry are
imposed on them. The rule ‘‘First come.
first go’* will be applied and in the circums-
tances, that the Food Corporation and
the Food Ministry will shrink from an
improvement in the food position, they
think that their loss of employment is
almost certain. This much cannot be
denied that when the two organisations
are amalgamated, the duplication that
exists will have to be removed. When
this is removed, a proportion of those in
employment in the new Food Corporation
will have 10 go. I was shown certain
orders where such retrenchment has al-
ready taken place. So, the employees of
the Food Corporation are worried.

The employees transferred are also
worried because they are afraid of their
pensionary rights and because many of
them arc comparatively in a less favoured
position than employees of the Food
Corporation who were confirmed after
one year.

MR. CHAIRMAN : The hon. Mem-
ber may conclude now. He should co-
operate with me and adhere to time limit.

SHRI LOBO PRABHU: I am co-
operating with you. But I have to co-
operate with my country and my party
also. 1 have to make out a case. I am
concluding.

Now, they are concerned that once
they join the Food Corporation, their
right to go back to the Home Ministry will
be affected. They are also concerned that
because their functions will be duplicated,
many of the posts which were available
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to them in the original Food Departments
will be lost. Lastly, they are concerned
about their pensionary rights, specially
in'respect of those who are not permanent.

About the secretariat staff, it is rather
strange that when the transfer of work is
made, they are left alone. I would like
the House to consider why the transfer be
made. This transfer is not going to affect
the country at all. I _have obtained a
statement from the Food Ministry itself
which shows that if the transferees are paid
at higher scales of pay. it may cost-the
country something like between Rs. 3 to
4 crores more. Is it necessary to do this ?
Is it nccessary to put further tax of Rs. 3
to.4 crores on the people ? If the Minister
has any doubt, I can lay the stascment on
the Table of the House. .

Then, all these employees will become
eligible to bonus, not only 4 per cent on the
existing salary, this year at the rate of 20
per cent .because the Food Corporation
has done profiteering and made a profit
of Rs. 3 to 4 lakhs last year. This is
another tax on the people.

+ So, my request, first of all, is that this
Bill is complicated and it should go to the
Select Committee. We cannot, here and
now, specially in 2 hours, dispose of it.
Failing that, I would suggest to Govern-
ment to stop this whole thing. They can
treat the employees. of the Food Depart-
ment as on deputation with the Food
Corporation as they were so far—it makes
no difference—and if and when, they
become surplus, they have the right to
revert to the Home Ministry’s pool. That
is a simple suggestion. 1 hope the Minis-
ter will accept it because he is making the
change on the wrong presumption that
the food problem which they have created,
which they alone have created, is going to
last for ever. It is not going to last for
ever. So, why sacrifice public finance,
why sacrifice the employees’ legitimate
intercsts and why sacrifice even our time
in Parliament.

sft tavwrre qtdn (gdwqe): @nr-
ofs W@, wsg WA AgEyg A Ay
oY fakaw vege fear § sed U ww
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[+ fawmra oty ]

e stfufram, 1964 ¥ diaw &0
AT AT AR & gy fHow & gaw
¥ ¥y gw@wr &1 dfrs faae
afufraw, 1947 & a7 agfad
gTAR 9 3 &1 vEAw g1 &
gz & oo fewrr SEa g%
1964 #g7 & g @ fqam &
vqraar g§ | 39 3z faar A, SERT
7z afgare femrmm a1 fram &
" gray & faaeor, FA1 F@T, @UT FIAT,
T T A FAT FAE T WWAT 3T
37 # fas s geanfe ) fwq &
_1T F qreaw { wA qANIF T IZ FIAT
arzan g v fog ¢ & za A 21
AT Y 0E 4, 37 e} gE
T g I SAW AT IATH &
AqF GEWA TAT TEATE | T AN
' @iz gEar Ay a8 qatvw #@ 4,
ary qferht gk ® &), I8F 7§ ave
# weafeat gf dx 97 Azafedi &
g faer A7 wwr 1 gt 97 @ =
arraT &, o €23 &, e R, WA qgq
1 e G o &, T I §, Sawr oF
Ffag Taw %t frar & faw & gaq)
W g &% | AT wEy § e &
ey ¥ wrew smen fadT A 3
fagwil ¥ or7dl FIA & o HATAT
arar K s FEt ¥ Awowv fam
wrar &1 @ faq amavas & f @
frrw oY 1964 & @wv &, 3§ & A
wfaat &, I g Qe wifge Ls&@
% yeqda ag faiaw wep fear mn
§ ) a fabaw & s DAW A
g §—u% A qE N G wHAD
wre fowm ¥ &g e # o, 99
€ qrerg, I NS, I ga-

o % foy wxmor fear o &
mgfkwa’mﬁm#@
wfew ¥ foamr & sk §9 R
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FTHT FHATA § AT T &7 § A
famy g fages e T ¥ ¥ e
% §, frag § 709 &, 37 ¥ arary
7 39 939 ¥ 9 T 9 gEvew & qiw

T E—IT AED F AR ¥, IAE -

& & e #, 3T IAfG F A ¥
@ faw § go W 7 sgr A &, 9
#1 famga g fgar a1 3 fo=
w1 @y favrr ¥ famw & gead-
aTor faar war ¢, 34t = 18 gOR
g, =@ 18 zwrx =ral F mew Ay
A syazar £1 3 #fww ¥ gefam
W1 waw w9 A @ faaw 7 fagw
fem & faaqy d=ar 3000 &, 57 &
q7e70 &1 A7 77 A F1€ qHEAT AL
fear 212w fag 3z swmwas g fw
37 & FAT w9 fawe &1 afx
tar T8 w7 § Y § gowar g fE aw
o qafar & #3 7 § AwWE T
T2 %1 amd @ AT &1 oWRaAd &
Fra-#1 ¥ o fasr faar & &l
Frefogt ot & & 9wy Femw A A
wraAr ot @, Afsd 3w &ei &1 oA
qegn HfFC N TAIFE-vw@e &9
IqH AETE AT AT 9TH A FI9 HT
®E
16 hrs.

# = faarx & g W TvzAT R
far & 399 19 feaqr § ar o S
fdar &\ 59 T ITWT 47 I°W 9T Y,
forg® Bw &g ¥ AA ¥ swew-fnit
& a% |Te &7 §97 &1 AR g 0%
JoF T ¥ A0 aTH 9y AfwT
famy §Y @A gU ag  AAVEE HIAH
g & fr e Mg & st srge-—
qfradw &A1 wrfgn, wfifs qw o
qfefeafaal & srgare, Jor oY v
¥ FgETT, WW &Y w0 & AT, I
fe dmw & a”T Fww TEATE, wE
amgt o gfre & &€ wrgl a A

w1 Qo AT §, AT ATAEEA W
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T RN T @ gAAreRe H
™ T A9A aww Af & smgw ofe-
/T w¢1 gft ofeadw s @ &
et g fe gg wT o fae 8, o
W F g @ 39 A W gy
Lic Uil

! ofee ¥ ag@ ¥ AT e
¥ @ g Ry §, 9 |wrEal
7§97 AT, AT A F g A &
gt faare swe w® 0 ST wgh a%
frre & oo st o g g,
IT AT R yqeg fam 9w, 3T W
afafaw  arr & faanfedt € o
TR A W glawd 97 & o o
WA A ey a1 MR
qrq § g9 (7% &7 qAdT @7 |

SHRI S. KANDAPPAN (Mettur) :
‘The Food Corporation was established in
1965 by an enactment of Parliament. As
Mr. Lobo Prabhu was pointing out, there is
definitely a bungling on the part of the
Government; within three years of its
working, it seems to have accumulated a
lot of anomalies; this is so even with
regard to its location. We presume that
when Government brings a Bill and puts
it on the Statute Book, it takes sufficient
care to analyse and find out the pros and
cons as to how they are going to work it,
what is the purpose for which it is esta-
blished, where it should be located and
all that. As per the Act, section 4 (1),
the headquarters of the Corporation were
to be located at Madras. But I am sorry
to say that 1 now find that, for all purposes
they have shifted the headquarters to
Delhi, and virtually the Corporation has
been functioning from Delhi for the past
so many months. I would like to know
what prompted the Government within
the shortest possible time to shift the
headquarters from Madras to Delhi. When
this matter was mooted we have been
opposing it on the floor of this House and
we were given to understand that there
was only a proposal from: the then Chair.
man. Mr., Chandy was, 1 think, the
Chairman then and he made the proposal
to shift it, but we were told that Govern-
ment was not taking a final decision on

AGRAHAYANA 18, 1890 (SAKA)

Corporation’s Amds. Bili 298

that. But subsequently they have made
that decision and, probably, keeping in
view the provisions that are provided in
this Bill, they might have notified the-
matter in the gazette. I do not know
whether they notified it. Anyway, we
were not taken into confidence. And, I do
not know whether even the State Govern-
ment were taken into confidence. I would
like to know from the hon. Minister as to
what are the real causes which have im-
peded the work of this Food Corporation
that was functioning at Madras and there-
fore it was really difficult for them to
perform their functions from Madras.
What are the real reasons why they have
thought it fit to select some other location
now ? It is only three years since it has
been functioning at Madras. Why should
they adopt this sort of light-heartedness
and casual approach to serious problems,
I would like to know. Because, after all,

~when this matter was first discussed in this

House, I remember very well, some people
objected to its location at Madras. The
then Food Minister answered those points
and various reasons were given. I think
Government is a continous process. Minis-
ters may come and Ministers may go but
the congress party remains there, and as
long as we are going to allow them, they
are going to remain there., I am sure
their policy has not changed along with
the change of ministers. So, Sir, it is for
the hon. Minister to give us the reasons as
to why they have shifted it and also why
they should shift it within such a short
time since it started functioning. In a’
light-hcarted way and within a short time,
such corporations are being sct up and
shifted and it shows that they are treating
this matter in a light-hearted way, without

.any seriousness and, I am afraid, this only

shows that the Government does not know
its business. | am sorry to say this, but
this is exactly what has happened in this
case, As my previous speaker has pointed
out, after all, the Food Corporation has
got some definite functions to perform.
The hon. Minister while initiating the
discussion, said as if there is nothing very
controversial in this Bill. But, let me
draw his attention to the Statement of
Objects and Reasons, in which, the first
paragraph, Jast sentence, reads like this :
**In doing so, carc has been taken to
ensure that the pay, pension and other
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conditions of service are not, as far as
possible, adversely affected on account
of such transfer.”

Sir, these words ‘as far as possible’ are
ample proof that there is going to be some
trouble. That is what is happening, if
the representations that we are receiving
in the past few days is any indication.
I think it has alrcady started.

SHRI ANNASAHIB SHINDE: I
wish to draw his attention to the provision
where the option is given. The option is
provided that if a particular employee wants
to opt for pension, retirement benefits, etc.
he can exerecise that option.

SHRI S. KANDAPPAN : I will come
to that. I have gone through the Bill many
a time. This Bill reads very innocuous
on the face of it. I also on the first reading
thought that it is a good Bill. Afterwards
when we probed into it and when we went
into the root of the matter, 1 thought
that there is going to be lot of complaint.
Even before the passing of this Bill, here
is a telegram which I received from Thanja-
voor where the Food Corporation of India’s
personnel are functioning. The tclegram
reads :

**Twenty-four Direct recruits, Category
1V, with more than one year's service
under orders of ousting. Take immediate
action, Wired Management.”

This is the telegram which has been received
by me. Ifthe ousting has already started even
before the passing of this Bill, I am afraid,
how many more are going to follow in the
wake of this Bill. There are 18,000 emplo-
yees in the Food - wing who are going to
be amalgamated with this Food Corpo-
ration. Under the Food Corporation
there are 3,000 employees also, I am told.
The Food Corporation has got its own
grades, its own rules and regulations
governing the employees and their remunera-
tion, their promotion and all that. After
all, as per this Bill, they are going to bring
everything under the Industiral Disputes
Act. Now, the position is this. The
Food Corporation was thought to be an
authonomous and commercial corpora tion.
Everybody thought there is ample scope
for efficiency and as far as I know, Sir,
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there were many people who left their jobs
clsewhere and competed, and on a compe-
titive basis, got into this’ Corporation.

There are many qualified people, BA.,

‘B. Scs., M.A., M. Scs. and so on who

are working in this Corporation. By viture
of the seniority of the food wing people
who are going to be amalgamated here,
if these people are going to be driven away
or if their seniorify is going to be affected,
I am sure it is not going to be a_healthy
set-up for the administration of the Corpo-
ration in the future. What is the protection
given to these employees who are already
employed in the Corporation? While
reading the Bill, I thought, after all, the Food
Corporation is not going to be wound up,
it is there, the people who were employed
formerly in the food wing of the Central
Government are going to be added to it,
and it is in the fitness of things that provision
is made for them. But here we find that
so many people are retrenched or are
under order of retrenchment.

I am afraid there is some lacuna in this.
Sufficient protection was not given to these
employees already there. This is a very
important point the Minister should attend
to and while answering allay the fears of
those people who are alrcady employed
in the Corporation.

There is another thing. I am told even
in the food wing, about 60-70 per cent of
the employees are kept as temporary. I do
not know what their fate is going to be.
If there is going to be shrinkage by all
indications, it seems there is going to be
a shrinkage in many cadres—I do not know
how many people are going to be affected.
This is a very serious matter, and I hope
the hon. Minister would allay the fears of
the employees who are already there in the
Corporation and also the employees who
are going to be added to it.

Another very important thing is concern-
ing the functions of this Corporation. If I
remember aright, when the parent Bill was
originally under dsicussion, we were told
that it was going to be a commercial corpo-
ration and they were going to enter the
market, compete with businessmen and
bring the monopoly of the grain buyers,
hoarders and 30 on to a stop and bring the



301 Food AGRAHAYANA 18, 1890 (SAKA)

prices down to a considerable extent, with-
out giving a monopoly to the Corporation
and all that. But our past experience does
not prove that Government have acted in
that way. 1 would personally welcome a
corporation of this type operating in the
public sector. So long as there is scarcity,
so long as we do not have a corporation
of this type, there is no hope of prevetning
the hoarders and grain traders from indulg-
ing in malpractices. In that sense, this is
a welcome move. But unless you have an
effective organisation, unless you have
effective working of the organisation, I am
afraid it is not going to prove a success.
In various places, it has already failed.
In some places, they have succeeded. I
concede that to the Corporation,

But I am sorry to have to say something
about the way they are handling the top
post in the organisation. They first put
in Shri Pai as chairman that was very
much welcomed. He did a good job. But
somehow differences or disagreements deve-
loped between him and the Minister or
Government, and he left. Then there was
someone else. The present occupant of
the post, Shri Shahnawaz Khan, is, I am
sorry to say, a once-defeated Congressman.

AN HON. MEMBER : Had to be
provided for,

SHRI S. KANDAPPAN : This s
the notorious path the Congress has already
been following.

SHRI S. M. KRISHNA (Mandya) :
Otherwise, where will he go?

SHRI S. KANDAPPAN : Govern-
ment can create another berth for him.
But this is a vital public sector concern. 1
have nothing against him personally. But
to put a defeated Congressman and a
politician in charge of such a big organi-
sation which is going to operate on an all-
India basis, an organisation which is going
to compete with many big business concerns
in the country, where we should put some
better person in charge, beterays an atti-
tude which has to be condemned.

I am sorry to say that the attitude it-
self shows that the Government is not
serious about its business. They are just
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trying to find berths for their own men who
hiave been thrown out. This mentality the
Government should get rid of. At lcast
in this Corporation I hope they. will.try to
eschew this kind of attitude and find a man
who is suitable for the job.

I hope the hon. Minister will take all
the points very seriously and in the course
of his reply allay the fears of the workers
of the Food Corporation as well as those
of the Food Wing of the Government.

st WMo A (dEER)
7= ", I8 M faw wmEy T g
ey ¥ gEay 7@ sravgwar ff R
g FAT 0% g FE fee gAnt
QA gr g wafs gawr qEd 6 o
aar wifgg a1 w6fE wr gx feurdde
£ g T EIOWHA ¥ AABARE
F7AT TEY A AT I Jral @y
T FIEWRAT § THET FAT ATZX ¥
Y 9EY & ag srdard © o
wifgd ot 1 firr 2o o TR ATaw)
FE AET T tq YT Y 9 FIA N
qTAEEA WG D & R RN
fearédz & wAqrO EIT N wO A
T wAREE £ ® faar a4 ek
ag qravgs N § & s gAY faar
Irar § At ITAT AqTAY T ATHTT AW
FTET AT FArsil & w9 ® garfew
a1 I % garfes xwx  frar g
wiwy ¥g faa & Y grfaym fed oy
g ¥ qrem # aga s § oy
Tard I9T FRGTT Sy & A @ §
376 fog ag ¥g7 Iagnr F el X
AT gt A1 T gz £

AR AT S 5 W A N
T4f 6T ¥ A IR QA v N
¥ wfi ) 9g¥ IFA EEOm &
famrs w1, o ferddz w fify & ag
faeg § 1 &f61 ara § ag ag N w2 §
fe g fearddz & o smeeft 9w 1o
o ¥ A ¥ A9 &1 R II-
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_ [ oft Ao e |
i | Y HrERT ITHY TEHT AT § AR
wIEad A" IR AT qIEe e
arer § 1 O fegfy § o9 fad @ &g
st S § | Ofew fvT o 38 Saey
FUE FRAE
FTINTA & TR A FAT-HAT Y
& gadr &, &9 ag Qg &7 § F1e-
My &1 glagrd a8 §) Afew
g gt grew § &E A 9=l
Eog arw gfear Weat & arX & =r
arar § f5 ag waAE &1 oF feudde
¢ W @& FreErad aar fear g,
H¥ Fro o dlo & 1 JfFA aT FIN-
T gaar § A 399 gEnfawa A
wrEr & 1 WP A qq SO
FAMAT TAT AY IEFT FEATH F7 AT |
i #1E uF A8 s ow ag FEwA
- WQrEI-A-TqrEr FFEAT AT @
21 g feodde & faaw 18 gom
wiard AW AR 9N A § IaF
o & ot 19 gAR FAATY 7Y ¥
ez o W E R oF sffeag
g & gt erar wifgd | wifs amar
gw ¥y & 5 Ay #R9 FEEdT &7
Faficgw o fF sRORWT § agi
geare 99 W & R A ww faw
TR & F o &y g &
T CHET FATH § 1 FRARAT § a9
& 1% G Q7 I(ET qER F @A
aret § &, ag geR e G 1 afk
3w} & S § #1E qd
A% ¥ st fear o
amy fewwd Gar @A A § sk W
7 g A I E g g qA
¥ e @ &7, wQife gr feqdz &
s § fEied arar § @
AN AT @ 399 few WRY
@ g W vz @ fear smam, #q
aTe wfaw & fgame ¥ fEgr omgw ar
¥ feqr a7 g Swar ARE
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& @R g d gwar ¥ s¥awm Fear
anfed frad e iy g wdbsfedi
TN A B AT T FrRARMT w7
O AT A ) 1w mw
aTeH i g fF T gorre s, 18
TR FAAIRGT & a7y & a1z, ot f
®S 8 gy o §, ¥ &
TR &9 St ywe. wEw g g
I 919 fHg wHIT Y STAZIT EAIT |
A% Dfarledt #3 feg v, za%
fod +ft t@ fasr § 1€ Ay v
gt afeq a1 1 § fr¥ew swwm fE
t{'ﬂjw@wmtﬂﬁmw@rmw
FI

T FTIGIT F1 T 72t faeeir
%o % g5 ARG F fan} a5y Ar<ronfy
& a&dt & ST § aumAr g%
FARAT TE AT Tifgr @ry
a9, gfamm,  Teedw, g Gt
Tz @ Swd WRw § oarH ¥
FORA ST § AR Srarde
QT & AT IgHT FwEr Fagwor stra—
WbF WAT & | FIRYIINT gIT Y a8
TN & grAY T aga A wIeIw
W SRl @A F A S g s
&1 oF 91 foar § fF medaw #r
ATH fen A, Fremafer g
& aftg & & e &1 Ned @z FTT
aifgu, &1 dEaEl &7 S agAr
o¥e gFl & wfew o wwE w¢
R F fewd oo § e
AEfeT @EEds f1 @) AwF AT
ifgw ag 1 A Ay amr A W
THX #t aga A fawad o @
el R & W wds &
wiaY ¥ @6 & wdve fear ot g
g e ¥ f5 wmm ¥ faemd
it & W g &Y e ¥
Ty @ faesft & s Tar mT
s gt & o A o
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& swfas gag aff ¥ wgar
# 7z wraar § fw snfy FENTAA A
ATATFTT & ¥ dar fF g@EC T
ez & e @g 1972 awgr s ¥
qray & ITF gEIfTgT & 1A Ak
BT a1z A ya7T TPNE FA AT ATT-
WEATL AN WA A @ AT W
4 g€ AT AR FA FA WG AT
FAEFA QA T ;T Al w1 A
zq¥ qarw gAr Tufge ar1 89 1972
#gn ¥ew anfae @ i Sfea
f6r Y awT @F @A F fag s
fFft A= #Y Wi F@ F fag
TET FITRTHAT QAT | THE QT4
ga g ¥ Feqar FAE fr AR
7 sqaed Y @eq gt wmadr | afe A
gam av fex gk araw 21,000 #4-
srfeat v @ 1ear sy | gafag e
Y @ AN gd wE A |
21 z@FgT ¥ wraga sr 18,000
FHIQ grae @ v fag #rf
tar wifgww &1 Afge 5 & adq
qg2d ¥ A% o wewrd fFar @rgr
i oF gaay wrfag @ /% AR W™
FIAITA T FTH HY 3F § a9 a% |
T FAaTQ Y 99 &7 ¥ q9A w19 A7
¥7ATA X F | 99 T @ AT FRa
g

% AT BRE: §9 39T @
ar # +ft wfgg

st WA AT I ¥
IR ANt & ow ara wg dAEI
ST A frams & ¥ o AL @@ F
T €9 T B ATAE FOA F gL A7G
¥ srAAE wEw fear ar ) S
sfes 3w ¥ AR FAX A w_ITF FAT
g afs § TF6, W AW A AT wY
sk s & fag s e faw
gxar §? Negfe m A sl ¥
BT ARG G AL TS
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Fa ¥ fag Y gF{T foear omar @ &
IZ W AT F T 9N qvH AE@ A
qF qFaT & | 0¥ AR A W@H Q&
&% A & Foar mar

ot el wedRt (FE): O3
ar freem sferg &, smasr adam Y
TIAT a7 F IAFT ATE w1 gfaEw
Y ?

o A7 A7 (swqa|ra): & qf-
afy AR 9T 7@ favas F7 frdy s
g1 g & arg FE qggal 90 gq W
AYRT Y EREHTT AT § 9 i
g AT 71 arfad g  aFd | @A
wgRg 7 geEara § w77 fa @ faw qg
wrag & #1% fadw fFar s & qad
g 4g 8T et § FF o Sreaed
W A7 gz ar f§ ¥
faamn & sAwfea Y frar g an
frt argR & AW ga i) vy w4
far war ? gwT Ak gy A gamr oq
fF oY argT ¥ FHITQ W@ W E K WF
faere ¢, dv 397+t grem avgan ¢
afFT & ag sra wgar § fe amge &
@q gaR e 54 fag ag ? & ot
v anwar § 5 T @ gaTT st oy
g A A 7Y IAE g, Fafe Fodf
wRee gar ¢, ag fad feqrédz amar
T, wtaa 1 A wfr ¥ foderd
# fag ag amar & ) @ faefed
# & amuwy o fagw ot | wwn
g maft @7 g smRrEt Y fagre
Fargfwa | oF w Juadt §
faawy fF o oo Fo qriemo ¥ fawr-
few 9T fazrar war & | I woffe-
Iwg 1€ Af AT T IAE e
& wfgdez 43T ¥ 1 oF § o @0
g N fis 22z goq fafqz s agt §1
Yoy e dflT &Y W qTwre
A U AT A qET I ITH AAWATE
oF PR A FE M fedt dx
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Fozqr &1 o7 s T e E A
ater ¥ a1 dw A F AR §, I S
TR TF g WYY | g AT A
oF fre warg & faad faareht & oo
#36 gyt Ty fRw A 1 3@ & -
A ¥ T H FF g7 W fefgwe
FATX, G2AT #Y qree et § aitx gy
FreaTg & 1200-1800 1 & forr w1
Y ford wriee g & faad Smaet ar
@ AIQT & I THI A g qF AR
) @ & fog ag frod fewrdde awmn
T § 1 w@fg & ag s gemT Aear
¢ B 3w fyr % wdanfedl ¥
Y AT A 747 1w e fwar o ?

AT g wATee ag § f ot
& fgwro ¥ frg gfaw sw<ra &
wfaw & +f sgae v fow s
¢ SfeT wE ol 9T Fos 7 smar §)
7 3 9T YA (3) F wErwm

“As respects remuneration and other
oonditions of service, including pension,
leave and provident fund”

3w & Rar 5 Fhegzdr o
gfaw &1 8 FaF 7 fear T &9y
wHard @@ fawm 3 Fwrma §
Ty gAY qfag w7 { fasfy sran ?
fog fA ¥ ¥ e fasm & Wl go
Agg Ao w7 3?7 W @w@
T I 5 eqerwLor A8 fRar AT )
FA CEET T A4 gy & av
T &g faTT & SEET FTORMR
¥ armar & =t g ?

waw afafom it fager a1
drey & aw AQIF g # & wd § ardy
dar ¥ qgw w7, food feurddz &
i owr @ o oL (sgaa).L.
Ty foarr ¥ e S adT g 91
& Trg ¥ qfFR Frvamm & 700 iz
900 ¥ 1 &fka &g faam & o w4-
il raEt g 3k fag a5 700 av
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900 # vt T wr wYE T
@A AW g A o At F
fag agt o< o &1 #a1 FEw g ?
e - T RS

St fe X wE amEy ? g A

FTH 77 TEHT F AL & FT Feav v
o i S drew o ¥ A
Y 7 U | g7 T 7 sdE qwt
< g ey o

F{ UF qzd 9 @ Ay A
sHaIfeat * arg widve fear ar
fFT ag witdre araT A8 war ) ST
T & fou & qreaY aqenE: 5 ww
3 FIRARAY (F¥eqe) fast &
2 qraara 2 ¥ qrE 3 & 9z 19
g foan gom &

shall ceasc to be an employee of the
Government

- FHEAEY ¥ w5 fF ag A %
g% & faars i | gH AR &
AR § 9 Tadde F faa gl
g ag gi A= 3rfge e oY made
& garfom 1y § A& a9 F7 A
wrE fawar § a8 @9 gfaumw g¥
faadr =fge | &7 afk g7 s
# and @t guE ag qWid @
arfe £ gfaurg’ fasy a1 a8 mfag
& argm & 9N afm A W oaw
ATt T AT FT AT AR |

TAF HATET g 9 ot J\@A Y
fr &7 ¥ a8 T%¥ qAR AEY ? Hof
agreg § W faar a1 5 3g oA
Iq AT FET AT :

The minister mentioned that be would
be prepared to consider 31-12-68 as the
date from which all the employees of the
Food Department would be notionally
deemed to have been transferred. ‘

wiaifad ¥ g dww ¥ 11
65 9 ¥u A @ NN TR W@
Ffan & & g AR @ MR
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¥fer faer ¥ gaer O Y faw A
4

Tretae fomewe & e & o wft
ageg A wgrar fF gn W sTElEE
femzhe & dew §8wA § fag
o @ arayr dfew st gt w
Frew (& w1 v o w1 g afew
famdmg g g TR A A
amﬁa” “mﬁq&cﬂ'r{’ﬁ" F&F
v i § wafan qEwr ATt w4
wificl ¥ fet ¥ 0w wwT &0

sz fas s & a1 aferam &
&Y st Y fesaifedt o afag
it o e fag WA wEaw ¥ W
foar v fr X Eoow gEersA &
g & faq g TAART #
waiAgfed ATET TR HTAAT | W
qg der 41 ¢
The minister agreed that he would have
no objection to the executive orders of the
Government regarding absorption of surplus

employees bcing suitably incorporated in
the regulations to be framed.

e @ Na Fr Mt faw F i
wif fax 7 & o1 q@er T gIEAT
faer & SEwr arw 45 ¥ ag war wav §
o g 9 A1 ITHT afaw  wfeqy
N wT N A Fu AW fw
HAT gOFR & 09 TH 2 AF FIFAT
afaFTc W aY it 2 femddee &
S FHATH FF ®TIOA § § S0
fewrag %3 gen 7 & oAt fewraa &
& T & A sgw afew a1 18,000
§ gAY fgwraw & aX ¥ & sgrar s
T § | 78 SR FE g &
wr qafag & et fores waav g Ofwa
ot w7 Few Zh-z gorr e WY fewrwr
¥ fems A KoY Imarg e
oW wiwfet ft fewtd o

giaw @ | 3fFT gft AT & @1 wgar
9% T & fr g & g I and
wf car AE § R g ¥ fawr W
wafal g e aff A ok &
ag @1 & fr g o ffy §Y ot
AT frdy w frerer ¥ & W€
& ffr=a ga% fog oom T W) ag
iH AH w7t § | xafag SN Ageg
FRT 9T qF T TN Al F7 Wed)-
O F & qq qF gW AW FT faw w
A ¥ gferw § | 7 @@ v WX
# qura w@TE

SHRI HIMATSINGKA (Godda) : Mr.
Chairman, Sir, I have not been able to follow
the critisisms which have been levelled by
Shri Sen as regards the difficultics that
he has pointed out. Sub-clause (iv) of
Clause (2) clearly gives the option to the
empolyees as to whether he would like to
have the same conditions to be continued
immediately before the date of transfer or
whether he would like to be governed
by the scales of pay applicable to the posts
held by him under thc Government immediat-
elty before his transfcr or by the scale of
pay applicable under the Corporation to
which he is transferred. It is the option
that has been given to him and this option
‘can be exercised by him within six months
of his transfer.

Then again, as regards the benefits also,
the option is given to him. Therefore, I
have not been able to follow what objection
can there be to the provisions of the Bill,
So far as other things are concerned, I think
the present Bill deals only with the question
of the scrvices of the persons who will be
transferred from the Governmont Depart-
ments to the Food Corporation and 1 feel
that the Bill, so far as it goes, has tried
to protect the conditions of service and
other things of the employces who are to
be so transferred.

While on this subject I would like to
invite the attention of the hon. Minister to
certain matters of anomaly which sre caus-
ing a lot of difficulties in the country. The
Prevention of ‘Food Adulteration Act’ s an
act with a very good - intention and mo
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one will support any kind of adulteration
that may take place. In fact, there is a lot
of adulteration that is going on things
like 0il and other things. But, so far as
the definitions of certain articles are con-
cerncd, I feel that thc hon. Minister must
give some attention and consideration to
" the point to which 1 am drawing his attcn-
tion. Ifina quinlal_ of wheat there is one
kilogram of gram, it becomcs ‘adultcrated’
that comes under the purview of Food
Adulteration Act, and it is very natural,
As a matler of fact, in the countryside, the
gram is mixed with wheat and it is ecaten.
But, according to the definition under Pre-
vention of Food Aduteration Act, if a
certain quantity of gram is mixed with
wheat, it becomes an adultcration. 1 think
it is & very absurd to say so. What is
happening is that a lot of corruption is go-
ing on because any inspector or any health
who goes inspector to inspect things natur-
ally says that this is mixed in the field and
that it is not done delibcratcly.  Similarly,
there is no definition for dal. It is covered
by the word ‘bean’ and the classification
has been laid down is such that it cannot be
that complied with casily.

If the dal is affected by weevil, which
is very natural in this country, because a
certain portion of it is always caten by
weevil, under the Act it becomes * “adulterat-
ed” and a person who deals in that dal
becomes liable for prosecution and impriso-
nment up to a minimum period of six
months and more, if the offcnce is repeated
again, 1 want to draw the attention of the
Minister to these things.

SHRI S. M. BANERJEE : Sir, how
are they relevant to the discussion of this
Bill? I am asking this question because
when Shri Lobo Prabhu wanted to discuss
certain aspects of the working of the Food
-Corporation, he was asked by the hon.
Minister to confine himself to the provisions
of the Bill.

SHRI HIMATSINGKA : I know the
scope of the discussion. I am inviting the
attention of the hon. Minister to the
difficulties that arc being crcated by certain
of the rules framed under the Food Cor-
poration Act.

MR. CHAIRMAN : He may kindly-

¢onfino himself to the clauses of the Bill.
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SHRI HIMATSINGKA : We cannot
really discuss the Bill unless we are permitted
to point out the diflicultics which have been
created by the working of the Act.

For example, take the levy, of paddy.
As soon as an order for giving a certain
quanity of paddy or ricc or wheat is served
on the cultivator, he cannot use even for
his own purpose. If he does so, he is liable
to prosecution. He is not supposed to
touch it. Certainly, that gives a handle
to corrupt officials to extort money from
him. These are small matters which are
giving opportunitics for corruption, which
we want to put down. So, I want to invite
the attention of the Minister to this fact.

Then, Shri Lobo Prabhu referred to the
incrcase in cost. Now, what is happening
is that the Food Corporation serves a notice
on the cultivator that he has to supply so
much of wheat or paddy at a particular
place, generally the Oflice of the BDO.
From there it is transported (o the district
hecadquarters and from there to the godown.
All this add cnormously to the cost and the
government does not gain anything cither.
The result is that the conusmers have to
pay a much higher price without any benefit
to the cultivator or government. So,
some mcthod should be devised by which
the cultivator supplies it direct to the godown
from where it is distributed or to the mills.
Of course, these arc small matters, but
they are causing hardship to the cultivators
and loss to the country and scope for corru-

" ption to some officials. 1 hope these things

will be looked into. With these words, I
support the provisions of the Bill, which
are good so far as they go.

16.44 Hours

[ MR. SPEAKERS in the Chair )

W guaw qwm (g
fezelt) @ svawm weew, ag fasgw
§o wHAIET T JaT Wl W1 SE-
qA FA & g amar w4 aver
AT fF FARWA AN JarEi w1 W
B G0 $T7 %1 frar W v fkaw
¥ four argr A I Jwnil @ el
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FR AR TE A ST @ A N
Fu< fagr sm@r 1

a2 b Y A § 5. agt 9%
AT FT dA1T § AR T/ 99T T
W FA ¥ fag aFR Fromd o
gifaea wr faatg sar Tfgd ar IqFr
73 fratg 7 axaN ¢ 1 W § fag
TEE G HWOREA  aqWr 90
31 ifgn &t ag ar fF arfus ot
@4 AT T A R A
qA DT FY DA &7 ANt A g
X SR #Y gamar ¥ AT qE
o @M d F1 S faw e,
IeqTed agar AR Fma W W AF
# gt f57 #r SwagT F T
aTg F@R Ft arfaw Al #1 ag
w9 & fF QA @ agl g awr g
T @MW # A gAw & g
§ ok & Ifaa qex 9T e
gramr § | AR sAqeqr aIE A
F A @\ @I F oam
g4 77 A ¥ FREUE 9T
w1 far

F FTARGA F1 0 g a9
T AT AT F TG TH FFNERET
% ok gT ufee & sy e
el %t Sfaa qeg A W Faam
Tl AR qTEfEE @1 L9AgT F |
afeq ¥ M aig Y ag A ®<
gt 1 faiw &7 § Fgat 9T
fazeaw T3 FTERET & S A
§ 9m@r § A A gaam 9ed
fer § ag @I amd & W
% ar w9 9T § amar A g few
TH Y FIATAA Y 9% &, I
AT & AT GYT FATA AN KT
fear wav, fFE SWTC @ FATA AR
#uTw g WR A €T qa
wet & ater myr, few wee agt
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feft & & 8 & faawor | seren
T AT qTHHE A W@
IR A TG waA F gorg wg §
A IAFT AR HET THT § |
it ag sfag gar & am @
fatgs o § T aaM @l 9
Y arglq FTRARIT £Y Jawei 9T o
faac fear Smar 1+ Qar AEY gmr
arfge fe 99 SqRwe ¥ @@ SO
F IART T 91 g IR § g«
TRIRTANEIWINF wy
# 2w &7 AYQTEAT 9T AT IQ |

™ AT 93 g q§a v
i & @ § | foedt B @ vEwr
sy Frated § 99T fraar gw 9w
PRI AEAT I W & | g A
A @l XA ¥TW OWRIT ¥ gW
ad sfuwifal, 339 Fav gay /i
T Ed FT W@ § | FF fodsmw
fagavz afem wargag <
AR GAY ST YRT &1 ST FAT F
afqar AU E ¥ fFE It
R fe wat qT g7 A §, q@ g
faarT gMT AT ST A FAT g
fesmiefe ¥ wd gu & aAtv s
g fr frawy WY o9 afwerd § gwr
garq et afems afew wh
® T AT gy 1 TEE A F Aiw
ot & € g AT & 39 At w7 gwgT
LB SR CIEIC IR ol XC
% fag qft fedt w1 og frar mar @
&t ag ara A §ft wige @ 1 A
grg syfeagt Y& 9% faa wnfgg o
ag it & gt w1 arT § e garey
%% A ¥97 § @rdl F1 GTAA W W
Ygcha A gEe sl 8 frgfer &

"8 e qrdf ¥ gt wY arad cwd

§T 5T % A12AT A IgA I ey
s fRar 8 1 gy ST OF -
afes Gewr {1 veeT dw o7 wd
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[t graurar Raqw)
SERqr F QY 9gd Tg7 Y g
wafon £1% agwdt safa &), @1 o
et & s A fadmw & wmar
sreqer A AR Tadge EmT =fEy
a1 | wf6T Fa9 qgd FW F Y Ing
2 ¥ fou @ s &7 K T
are feay mar aY TR whrer & an
¥ firet ®y ot T ArorT A &Y Wy
g A fog swe § ot &1 faqow
frar o ey &, fow aF ¥ frgfmat
N or @) § 399 wr whhw  Fan
¥ gwg g &1 3 FRw =g
geqr fomsr Ifwr S #r feax
@A @ J1fed fRw wral av T ar
gad NS gledt g, I A I
qTHe SnET TR qEGET FT ATHE F AT
FTIAA & | TR TG AT 9 FEga
* ArfEe & AFTIE &1 @ foA
¥ gt &g T T aga Al A
¥ TS At € )

# gwran § 6 o dear A7 Faw
e FITW A FM AN FE
wifgq | 7@ FEar 7 ¥ 7g WY AT
wfge fF ag o @ 5@ e
& QU wX fF 3E Sl F1 @@ ¥ fag
o T R R IME 1z
wgarf N & AV A I9FT F4 &
N fifow 57, 75 gz agfaa e e
ggmg FT 4R AT FAW ) FW
qEqr §Y A1 A AYT qIAT @A

wfEe 1.

g fre & 1 gFR F FHar
§oF AV 9EE gro @ wdl Y
a¥ wRATQ § | @ ot 5T aT F-
wfedi & NAmwFR FE1 faq o
fawrfior & sy qx @ A § R
oo ¥ sifuw awearg & T §, I
wiifan ofees aftg wdwm ot fedt
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Ifaa frorer frr qrer Y wnfgT

faq A F @ oA @R oWt e

AT &, I JaT-Ual F SF sqgaeAr
gy TifEm

=9 faiaw &7 Tgq AeqAT  FH
Y A grar & 5, @ favmr ¥ ag
T F@ET FHAINET & S ¥ Sew
& arT ¥ wragrT fFar T g, e
za faEas 3 gy ST 9g® #Y Y-
nat 1 g AEY At aam ¢, oY g
7 gIFR ¥ wEteal § 31 ITwy
maod e g & ¥ e
FHATY T a1 T FTHCI ¥ wa=T
w1 3fFT 3T A AT @Y N ww
aar-nd 98 @ O gfery s A A
%, = fadas ¥ ag sweear A &1 &
gaaar g v oo favas ¥ a7 W -
o1q FIAT Arfey fF 97 st &Y afaw
gfoa gAft R o @ @eqr #
farr gnm, ar #1937 grm, a1
5T 99 Aqfd X FIAT qEAT, &y
ST wfasr gafaa @

8wt frd T A ge Fdfar
Y a7 Al w7 A foiw s ¥ s
TGAT AT | AT & A @ Foteers &
S FHATY & | 97 ) FEqET GREFY
3¢ feay Y sFR ¥ fequeamder §
4t TraAr AT 1w sHArE)
#1 I IAHT JAT-waT F gfed w A
F A AN g Wifgw 1 gAwy

ey A1AT AAT 91fgT AT A W

wear & fqFT v &, O o v A
5§ @y wmiedl & @ W
ATRETER AT 91y, i Aqd wireq
& are § I Y wmwwr A Q)

SHRI N. SREEKANTAN NAIR
(Quilon) : Mr. Speaker, Sir this is one
of the unique occasions during the session
of Parliameat when progressive sections of



in Food

the Opposition are in a position to wel-
come the Bill which is brought forward by
Government. I do welcome the general
outlines of the Bill. But there are two or
three aspects of the Bill which I want to
bring to the notice of the House.

Firstly, we find that an inquiry officer
becomes the prosecutor, the judge, the
appellate authority and the hangman, all
combined into one, and that is unfair. I
suggest that the Secretary of the Department
inay be the appellate authority so that an
officer who has got a complaint may appcal
to him. That may be considered.

Secondly, there is the question of
counting previous service. What would
be the fate of 10 or 15 years temporary
service 7 Will that service be also taken into
consideration for thc purpose of pension?
When they go over to the Food Department,
10 or 15 years temporary service should be
credited to them and it should also be taken
for the purpose of pensicn. That is an
important aspect which should not be for-
gotten.

Thirdly, there is one anomalous question
These are Central Government cmployees
and they have got accommodation in
res-pective  cities. They have already
been given notice to vacate their
houses or quarters because they are not
Jonger Central Government employees.
This is a very secrious question. Where
will they go? Can they find another
house? Can they pay for it? So, these
people who are already having the quarters
should not be asked to vacate their quarters.
You may not extend the Benefit any further.
Let the Corporation build their own
accommodation in future. But it will
take 7 or 8 years or so. These employees
who are already occupying these quarters
should not be affected. The Minister should
move with Housing Ministry to sce that
they are allowed to keep their quarters,
wherever they enjoy the benefit now.

Lastly, staffl recruitments have been
going on both in the Department and in
the Corporation; during the last three years
there have been about 2,000 employees who
have been recruited by the Corporation and
almost the same number, or rather 1,500,
bave beea recruited by the Govern-
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ment, There may be some surplus. In
computing the service of all these people,
the . date of recruitment, the seniority as
from that date, may be considered so that
no section may find fault with the Govern-
ment for any favouritism.

sft grg'wa AT (WA W)
yere AERA, Y favaw gArk QA §,
g% @FET § qGT T A9T § w7
FY STAEEFAT AE § | FK ¥ qg wGT
ssa1 o & 6 71 sdsfa) ¥ -
maf F AR ¥ g5 foaw aad §) 9w
ferarsit § armat ot g A T AT G
AR ATIVFAT 95X 9THNY §HT 9%
IR FE AT | sAFET ATAT A
7z 3% T & ff feraedie & gwg ot
efaaa Afafreg =g & 99 & fa
TaAAE T FIRAT & TOH GEX AT
I ET | T ¥ FW AT & qvw
@A, q TEEdE £1 IF BT T
rafey s TadHz ®Y SOTAT BEw
FRET & qrg qAT wTA g, x4t
FTIRWA TE & TEHA |

g % A A Al g b e
agd iz & AT fredt SR ¥ qu
Ealagtd Framidaw s
R A MW ® W & o
HHHT ATL TANILN FTw & ag
FalR ¥FXFY 9 qv qfw &
afea ww ag & 6 o wtafogt wy
FReT g7 3 @ & @ o goerdy
frami § o §, 9 G & Awwr
i few s @ fear o, ofe
57 & fedlt & a7, B gy av
Fu=g 7 @ dX aftgrid o vwe
FH AT W@ | A G o F dvmar &
AT % A ey | qet afrw oY
o g WA gy o Jar wft-der
wifeq f& AC v ¥ ovg wfe &
far ami #rf fovmr 7 @ DAt &
@ &1 g% wsqw qer frerar Wi,
fag ot & arg rarg frav
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[ gegr wame

‘qg gd =87 yAux faen g &
g FaFsmian § gr g9
a3t &, ME @ FgA F 39 7T
@t gy T8 1 & @ @i aar @
R HAY 7T F7 car feaman s
g

ag @ fm & gfeeat & qamn
4T §=T7 FATAT AT AT °q7 ¢ OF
@ agmoife gfee & aer T &, g v,
Jar S gfee F3aF mwEr WA
gAEr W A f ok fra sfus ¥
Ffas {ar FT a¥ ) ST grar Fa4w
! ot gfe @R ¥ fag sgrar-
ot &Y srset Al FY G A AT
FIAGF § | IR F  fAg fawra wy
st & ag e g fw & ey
feg e A, SR ) S g
MY, FEATH FT AT FT WL @A § |
I & Fgt NEAT FA @A AT ], A
fir fra & gEt sor@T @UA BT W &

17 Hours

sqraTfeat & ag oft dremr m fF
AR A FEA AT & SR agan
fiFar AU, Afew HaT T EA Y ©/S
& T fear s s fare & faaem
AT %0 A BAT & 1 Yqy FA 9T frarm
wr i sgw § ata wlg F wTHr AT
¥ o faw srom AR g swT WY
fa®aT | I TR FT W T FTH A
G AT I A NEAE & g
wfsard ad) iy 1 wrer ggw § v
ferg @ g ¥¥ TrAgd AT,
qraur ¥ A A7 g fw w5 Ta
F g o ohar fre® @ g fw o
gAY 7 9, &g & wmv R
wfgm 4t Ay § amam, a8 @ 9w
& a1 T | e g wifge dar
go A arr X W e gen A=
TEQ T X qUT BT, W )
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MWy a9y ¥ faqg o saeqr e
T4 I F T4 TF STTEAT HR FEAT
TaRi ok wEl ¥ a9 & forg
&% v Afearsgm wTIT I I8
F¥ drar v S wifew fF w ag
FRdl ¥ fAu @TeTE A H Wg |
Fifs ax a7 Yemzgw | ¥
Fpgafes ohee g, a3 oW g
st 3 § site wd Ay Sy | Y
AFT qg Afad F e gq #7 a
2 IEd T F ogrg oF A AR
andt @ fF ome & wgt @ wieg aga
vt 9 W g fF st e # S
arrafAat & F1a giar & 9t 4% & ok
I A Fa Ffaw o ¥ agr @
AT @A & A I g F g oy
aT qu FA fFw TR I IR E 7y
g FY a7 TN @ ST & | g@lAe
TIFT 7 fas 39 F g9 qE a7 AT
tfr PP awg d o7+ 7ar & afes
az M qaE g fF S A R
B A fEaar wa ol #¥ AT 7
G gg A FfAw R oFaTEr anq
fqgar a7 g6 49 9@ F g
g oy § 49 & W o) 39wk A
gft % fog s 9 9gT SAver QT
ag W EQN IW F AT FT T
AT |

a0 aF ug 5 woere v ¥ v
fis fac @199 & gaile aoax
g @A Ry R g avg ¥ @A
wifgy fr gt A& T & W @9
fafy & N I 9@, fedoge @
I G =BT |

o ifed a9 AR FEAT ATRAT
£19g €% awEr waww @ ar ad,
g & 78 oan ) feg afe s Sw
FTem @ @ aga w9 QT Ag
g fe T A Aot S W E
fouma & gra ®,. oy 4F 3 oY ool
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& orx § &Y fow aug ww &ame A
¢ Sgguy WG ¥ @ fEew
aqgr A atnd g araw 15 farew

f B S A Ut aE Amy

gH asEr fawar ) "ax zg s &t
&9 &g a%X ¥ fF grew, @ e @t
aw ¥ sifeg, o wifew 5 gema
WRR T & @ Qfwe gare & &,
B9 § wrET ¥ Hifsu a9ifE a9 F 9@
IS FT TEEq q9T & AR AT
I FT T TP S A AN e
aq ga I970 | 0 greT § a9 & gy
feam & fag Whweaa & fee 1
AR g GFAT § A {7 ArhA
R 3T A wrer o AT qgS F g
g1 1 3@ &7 e FREIaed FET 4y
T gfEFT g I qfET ag w0
g gmiag W Taw M F
g T & qrF g R fEa Y w=
¥ QY 4F sgrar Amwy ek fwe oY
IINEART FT FET NEWT A9
ol

SHRI S. M. BANERJEE (Kanpur):
I am not going to say anything about the
Food Corporation or about its function
because the Bill is confined to the condition
of the Government employees who were
transferred from the Food Department
to the Food Corporation of India. I
wish the Food Corporation all success.
When there was food in the country there
was no Corporation and there is Corporation
now but no food. Naturally, Sir, I do
not want to say much.

1 wish to congratulate, the leaders of
the Central Government Food Employees
Association. After the formation of the
Food Corporation this Association had to
agitate to bring this legislation. Today,
on the whole, gencrally they are satisfied
with the main features of the Bill. For
this I welcome this Bill. But there have
been certain assurances which were given
by hon. Ministers to which I wish to make
reference. Mr. C. Subramaniam the then

Minister of Food and Agriculture, said
on 14th May, 1966 as follows :

*‘It is our intention to sec that the
employees get full satisfaction with
regard to the terms under which they
are transferred to the Food Corporation
of India and thus, the intention being,
that none of the present benefits which
the employees are having should be Jost
to them.”

That was the solemn assurance given to
this House by Mr. C. Subramaniam. Then,
after that, assurances were given by Shri
Shinde and Shri Jagjiwan Ram. But
today, I have received a telegram from
Shri Asru Bose, the General Secretary, All-
India Central Government Food Employees
Association which says :

*‘Food Corporation Amending Bill
this week. Stop. Settlement reached
which Shri Jagjiwan Ram March last
for deleting ‘cease to be an employee
of the Central Government’ under
Section 12-A. Sub-section 3, not
being honoured.”

If a solemn assurance was given by Shri
Jagjivan Ram to the members of this parti-
cular Association, that should be honour-
ed. Assurances given in this House are
solemn, this being an august House, and
I say that those assurances should be trans-
lated into action.

After the Food Corporation of India
started work in 1965, the Central food
department employees found that there was
no provision with regard to their years
of continuous Central Government scrvice
in the Food Corporation Act, 1964. Then

.an agitation started. When the Bill was

introduced, even at the introduction stage
we asked what has happened to the conditions
of service of those employees, whether they
would be fully protected, would they enjoy
the same benefits as Central Government
employces and s0 on. Then we . were
assured that every possible step would be
taken to scc that those conditions were
embodied inthe particular legislation.

Now there are certain things which need
change. Transfer of service from the
Central Food department of employecs
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to the Food Corporation should be with
the continuity of service of these employces
intact. Under sub-section (3) of the new
section 12A, the words ‘cease to be employees
of the Central Government' should be
deleted, as it is apprehended that the
employees transferred to_ the Corporation
would lose the benefits of continuity of
service which they so long enjoyed. This
should be done, with  particular
reference to the assurance given by Shri C.
Shubramaniam in 1965.

With the lawful transfer of these employ-
ees to the Corporation, they will become
Corporation employees, so long as they
are in the Corporation. That is already
provided in the same sub-section. Bene-
fits such as emoluments at the existing rates,
allocation of government quarters, housing
benefits, as pointed out by Shri Sreekantan
Nair, reimbursement of expenses incurred
for children's education, then hospital
beds, medical expenses, reimbursement of
advances, widow pension etc., should be
protected with the transfer of the Central
Government employees concerned to the
Corporation under sub-section 4 of sec.
12A. We want that this should be in-
corporated in the regulations to be made
by the Food Corporation under sec. 45
of the original Act. This should be done
in such a way that they are in no way, in
no manner and at no time put in a less
favourable position than that enjoyed by
the Central Government scrvants under
their conditions of service. This requires
a modification of sec. 45 of the original
Act, which is not proposed in this Bill.
So we submit that this matter should be
taken care of so as to protect the 20,000
employees who have come under the Cor-
poration. Now, for all practical pur-
poses, they will be employees of the Cor-
poration . Their service conditions should
in no way be less advantageous or less
lucrative than the conditions of service
of Central Government employees or what
they enjoyed when they were in the Food
pep‘rtmem.

All employees of the Food Department
should be confirmed before they are
transferred to the Corporation. We want
a solemn assurance from Shri Shinde
on this score, bocause we do not know
what will happen if the Corporation is
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abolished. We do not kmow the food
policy of Government; nobody knows—
at least after 12 years here, I do not know.
What will happen is known only to the
astrologer or God, whoever is nearer to
them. We are apprehensive that the Food
Corporation may be abolished. They may
bring forward another legislation or when
Parliament is not in session promulgate an
Ordinance and do it. Then we do not know
what will happen to these employees. I want
an assurance that rules protecting these
interests of the employees will be framed
and placed before the House.

Coming to the application of article
311 of the Consitution in the matter
of disciplinary proceedings, he says that
the spirit has been accommodated in this
Bill. When we take up the clause-by-
clause consideration 1 would like to mention
certain things. Clause 2 (5) reads:

**No officer or other employee trans-
ferred by an order made under sub-
section (1),—

(a) shall be dismissed or removed
by an authority subordinate to that
competent to make a similar or equiva-
lent appointment under the Corporation
as may be perscribed;”

In this connection we want a specific
answer from the hon. Minister whether in
the matter of disciplinary proceedings article
311 will be made applicable or whether the
Control and Appeal Rules which are in
conformity with article 311 will be made
applicable to them as in the case of other
Government employees.

Coming to the direct recruits. I feel
that their interests also should be protected.
Although the first preference goes to those
employees who have spent 17 or 18 years
of service in a particular department and are
now transferred to the Food Coropration,
under no circumstances should these direct
recruits who were recruited after proper
examination etc., be retrenched. We want
some immunity against retrenchment of
these employees.

The interests of the Secretariat employees
who have gone over to the Food Corporation
should also be safeguarded.
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In the end I welcome this Biil and request
the hon. Minister to say whether there is
any scope foraccepting further amend-
ments. In that case some of the amend-
ments moved by my hon. friend Shri
Deven Sen should be accepted. If they
have made it a final thing it is all right
but some sort of assurance must be given
as to what will happen to the employees
in case the Corporation is abolished. That
should be made very clear.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : T rise to congratulate the
Minister for once coming up with what
may be described as a progressive measure.
It is certainly true that it seeks to give
statutory form to a solemn affirmation and
promise given by the hon. Food Minister
to this august House. In that respect I
am one with several hon. members in
welcoming certain provisions in the Bill
which guarantee certain minimum condi-
tions of service to the Central Govern-
ment employees who are transferred from
the Food Department.

In this context it will be worthwhile
to note that the erstwhile Food Department
is the successor of the Civil Supplies Depart-
ment which came into existence during the
Second War. It was the practice then to
describe ail sub-standard goods as war
quality goods. So the Department which
was started as a war quality department,
which was to be a temporatry department
started just for getting over temporary
difficulties during thc war ultimately came
to be a permanent department with per-
manent employees with the respectable
name of Food Department, and after
the failure on the food front of the Food
Department the baby is passed on to the
Food Corporation of India. In this process
it is true that the employces have sufferred
several injustices. Many of them might
have sufferred in silence, but at last the
Government has come to their rescuc
to guarantec certain minimum service
conditions and in that respect I certainy
agroe that the Government deserves con-
gratulations.

When the Food Corporation was creat-
ed we on this side of the House were jubilant
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that once and for all there would be State
Trading in foodgrains, that the middle man
would be got over and the cultivators would
get what the consumer  pay for the food-
grains. But it is the most unfortunate experi-
ence of us all that in spite of the creation
of the Food Corporation, in spitc of the
Food Corporation taking over the purchase
and distribution of foodgrains, the consumer
continues to pay much higher rates and the
cultivators continue to receive the lowest
prices for his foodgrains. So, while moving
for the consideration of this Bill I think the
hon. Minister morally owes us the
courtsey to assure us that the expendi-
ture that would be incurred on this
so called white elephant of the Food
Corporation would be kept to the minimum
and that he would see to it that the margin
that accrues towards cost of distribution
will not be taken by the Food Corporation
alone but that the cultivators will also get
some share of it. Therefore, I think that
it will be proper to urge on the hon. Minister
that the expenditure on the Food
Corporation is kept in check. So far
there has not been any information given
to this House whether there had been any
work-load study, what work the Food
Corporation employee is doing, how many
workers do what type of work and whether
such a type of work was done in the private
place with the help of almost skeleton or
fraction of the staff. Government have
to see that a scientific workload study is
made and it should see that the
number of employees is kept to the minimum
and the Food Corporation should not be
used as a receptable by transferring all the
food department employees with this gua-
rantee as a carrot before them that their
services would be protected. 1 think the
intention behind the Government moving
this Bill is not to assure continuity of service
to the Food Corporation employees and it
is not passing the baby from the Food
Department to the Food Corporation. 1
think the Government will explain this.
Further if the Department employees are
transferred, there are two classes or cate-
gories of employees of the Food Corpora-
tion. The Corporation is supposed to have
recruited its own employees. They arc
about a thouand. Now thesame Food
Corporation is supposed (0 take over
a large number of employees of the Food
Deparement. 1 have been told that many
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of the employees, so-called direct recruits,
are more qualified and young men coming
to the Food Corporation with certain
promise of making a career inthe Food
Corporation. The Government seems to
have decided hat only the Food Depart-
ment employees will have certain surety
conditions of service and certain guarantees
against ill treatment in the event of dismissal
from service, while the direct recruits who
have been recruited by the .Food Corpo-
ration as the sole employer, will be again

in the streets. 1 think Government will -

do something to assure that no injustice is
done to the socalled direct recruits of
the Corporation. If there has to be
equality of service and if there has to be an
equality of opportunity and if there has to
be merger of seniority, let them be equally
magnanimous even in the case of direct
recruits of the Food Corporation. So
1 have no objection in giving the condi-
tions of surety of service to the erstwhile
employees of the Food Department but
the Food Corporation direct employees
should get the same sort of terms which
in effect they are getting to-day. 1 would
urge upon the Minister to suitably amend
the Bill if he thinks it necessary in the
interests of direct employees of the Food
Corporation.

SHRI K. M. ABRAHAM (Kottayam) :
The bill does not show the benevolence
of the Government. After a long round
struggle of the employces of the Food
Corporation and on account of the pressure
brought by the Opposition on the floor
of this House, Government was forced to
bring such a meausre.

SHRI ANNASAHIB SHINDE : Now
you will weicome it.

SHRI K. M. ABRAHAM : T do wel-
come the Bill, but it is inadequate. Even
the interest of the employees of the former
Food t have not been safeguar-
ded in this Bill. Their continuity of service
and their seniority also must be guaranteed.
They must continue to enjoy all the facili-
ties oven though they are now employoes
of the Food Corporation. They must
continue to enjoy all the facilities which
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they were enjoying while they were in the
Food Department. Their emoluments
should also be protected. I am not in
favour of throwing out the direct recruits

- who were recruited on merits. I am against

the favouritism shown by the FCI authori-
ties and their anti-labour policy, by perpe~
tavating the quarrel between the former
Food Department employees and the
direct recruitees. The interests of the
direct recruitees should also be safeguarded.

About favouritism in the FCI, the
least said, the better, sons and relatives of
former Ministers and high officials are
getting the topmost offices in the Food
Corporation, and an enquiry into this
affair must be conducted, and this must
be highlighted. The FCI is more known
not as the Food Corporation of India but as
the ‘Favorite Corporation of India." That
name must be removed immediately by
conducting an enquiry.

I next come to the working of the FCI.
Let me quote a few observations from a
leading paper in Calcutta-Capiral. It says :

**The Corporation has not yet been
able to get into its stride and tackle
the chief problem-food-particularly in
relation to the procurement of food
grains, creating buffer-stocks, holding
the priceline, and ensuring even
distribution to yarious areas of the
country and the lack of co-operation
from various State Governments, the
surplus ones frowning upon the Cor-
poration’s procurement and storage
measures, and the deficit ones express-
ing dissatisfaction with its performance.
Even District Collectors in certain
States have reportzd to have shown
off their superior power in dealing
with the Corporation, and the latter
has been able to expedite things in the
interior areas.”

Unless you change the existing chaotic
policy in the FCI, unless the eatire food-
grain trade is taken by the Corporation,
the middlemen and the traders will continue
to fleece the society and they will charge
higher prices for our foodgrains. But
why is the Government not doing so?
Because the middlemen and the traders,
or the profiteers,—shall I say—are the main
financiers of this Congress party who are
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Bill
the main sabouters of the FCI. If you are
very serious about safeguarding the interests
of the employees and if you are serious
about giving food to the people, you must
take stringent steps, so that these anti-
social clements may be checked.

SHRI K. NARAYANA RAO (Bobbili):
Mr. Speaker, Sir, this Bill really depicts
a difficult . situation which the Ministry
itself got into after the creation of the
Food Corporation. The Food Corporation
was created with a view to devolve certain
of the functions which hitherto the Ministry
has been doing. Naturally, the persons
who have been hitherto employed in the
Food Ministry must be accommodated
and the best way to accommodate them
is to lend their services to the Food Cor-
poration. The Government has the power
under the law to terminate the services;
it will be a hard step, and therefore, the
Ministry has taken a rather lenient view
in this regard and they have absorbed them
into the Food Corporation.

The next problem is, was this function

allotted to the Food Corporation 9 Certainly
they cannot forget the fact that they
are the civil servants of the Government.
Now, this anomalous situation cannot be
continued for a long time. Therefore,
the Government must obviously determine
the status, but where do they stand? They
had been recruited originally as civil ser-
vants, but they arc now to be accommo-
dated in the public undertaking, and in
the usual course, their conditions differ.
There are quite a large number of privileges
like rights under article 311, seniority,
promotion, medical facilities, housing
acilities, etc., which civil servants get. Is
it possible to extend all these facilities
en masse to both the types of employees ?
However much the ministry wants to
do it, it is extremely difficult.

It does not stop at that. It has also
boen pointed out here that the employees

- who were recrutied directly by the corpo-
ration now resent the differential treatment.
Taking into consideration all thesc things,
the Bill purports to cover & few arcas and
them. I know that both

the types of employees will still have certain

i after this Bill is passed. In respect
ofdi-eiplimtyrlghuundernﬁcblll.mb

T

in Haryana

of pay and terminal and retirement benefits,
the Bill gives option to the employees who
have been transferred from the Central
Government. In all other respects, both
types of employees are going to be treated
on a par under the regulations contemplated
by the act . I feel this is the best that can
be done in the circumstances.

Certain apprehensions are there i
cularly about the future of the corponpt‘i:;.
gdaqy people are afraid that one fine morn-
ing, 15 may be wound up. But I do not look
at it in that dismal fashion. After all, the
corpqration has been created to discharge
certain functions hitherto discharged by
?he Food Ministry. If a situtaion arises
in future in which the corporation is to be
wound up, the functions will revert back
to the Food Ministry and in that case,
they can be re-employed. )

1 would only submit that in framing the
regulgu'ons in regard to the new direct
recntuus, care must be taken to see that
parity is maintained. The service condi-
tions of the two types of employees should
be brought as near to each other as possible,
80 that there may not be any cause fot"
complaint.

With these words, 1 support the Bill.

17.28° HRs.
Re-DEVELOPMENTS IN HARYANA—
(Contd).
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st semmire welt (219E) : TR
¥ Ia wgra o ol H oy §,..

MR. SPEAKER : We are reading in
the papers that something is going on there.
How are we seized of it now ?

.SHRI ATAL BIHARI VAJPAYEE :
‘We have given notice of a calling attention
motion.

MR. SPEAKER : I have seenit. The
State Government is there. The Assembly
s stlil there. T do notknow ; 1 have no
information. Things are appearing to be
normal now, but 1 do not know what will
happen tomorrow morning. Something is
happening there.

st qorwete el dfau ®
sqaeeT § 6 afk fedy wsg &7 sm-
§9 SqIEAT BN T AT, AgE HT SwrEA
Faw W AN B Ty a@ F
w0 AT AT Y ) (FFAGH) o

Mr. SPEAKER : But that stage not
has been reached.

O¥ WIAAIT qEEd . AeWAW &
arR A WY &, W w38 FE@AR 2.,
(™ ...

ot wew fagrd aodat: o=
frart agt R gE AR ¥, ag 9w
T @A A |

MR. SPEAKER : We are not seized
of this matter. So, I do not think we
should discuss that now, Let us see what
the Governor sends.

The Food Corporations Bill discussion
will continue tomorrow. We will take up
the half-an hour discussion now,

17.30 HR$

HALF-AN-HOUR ﬁlSCUSSION
CENTRAL ASSISTANCE TO STATES

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, you will remember
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that when this question came up the other
day, the Minister could nots atisfy the
House and the reply he gave was very
disappointing. I had never imagined that
after 20 years of experience of planning,
either the Planning Commission, or the
Ministry, or the Government........

SHRI S. KANDAPPAN (Mettuer) :
Not experience, only experiment in painning.

SHRI SURENDRANATH DWIVEDY:
I want to know whether efforts were made
to remove regional imbalances and eliminate
concentration of economic power and
whether these things are ever taken into
consideration while deciding the]policies.

In this context, I want, to refer speci-
fically to the assistance given by the Centre
to the States. This is a moot point from the
point of view of development of the entire
country. If you want to create in this
country a feeling that we are one country,
one people, everyone is interested in the
development of every section of the popu-
lation and every region of this country,
then the policy should be such as would
really benefit all sections. But I have to
say with regret that we are still following
the old colonial policy of some favoured
States and some neglected States, some
martial and some non-martial States.

The minister was telling us the other
day that a sub-Committee of the National
Development  Council went into this
question and has fixed the criteria and
the Chief Minister have agreed to that.
I do not know whether the Chief Minister
belonging to backward or under-develop-
ed States have agreed to such a scheme.
If so, I would say that such Chief Ministers
are unfit to occupy their positions, because
they do not know the problems of their
own State and their own people.

Now, if you take into consideration the
per capita income, Uttar Pradesh, Bihar
and Orissa are the States which have the
lowest level of income. There is no popu-
lar Ministry in Bihar and Uttar Pradesh.
Perhaps, if popular Ministries were in office
in those States, they would not have accept-
ed such a proposition. I notice that
Assam, Nagaland and Jammu and Kashmir
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have been put on a special category. 1 want
to know whteher it is from the defence
point of view. If so, I have nothing to
say' about it. ‘In the case of these three
States it has been stated that their full
requir ements will be met. So far as the
other 14 States are concerned, the criteria
has been fixed. 60 per cent will be accord-
ing to population. If population is taken
into consideration, what, happens? But
here 1 will invite your attention to the
Interim Report of the Finance Commi-
ssion. According to their figures, Mahara-
shtra has the highest per capita income in
the country today. But you will find from
the | interim Finance Commission report,
under article 275, Maharashtra is being
given almost the same amount or even
more—they arc given Rs. 57 crores as
against Rs. 48 crores to Bihar, Rs. 48
to Orissa and Rs. 83 crores to UP

crores .
bigger population.. .(Interruption).

has a

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : You are talking
of the Finance Commission.

- SHRI SURENDRANATH DWIVEDY:
1 am referring to the interim Finance Commi-
ssion Report. According to them also,
from the allocations they have made, one
would find that the prosperous States are
even now getting more than what the
neglected or undeveloped States should
get.

All the Plans have mentioned that the
undeveloped regions should be given special
consideration whenever any plans are for-
mulated and even in the Approach—we
will have an opportunity to discuss that—
they say:—

*The backward regions and Sta{u
suffer from relative paucity of financial

resources’ —

that they admit.

+The handicap would be corrected
in some measure through special pro-
grammes and allocation of funds.”

What is the special programme and
allocation of funds which they are going
to make while distributing Central assis-
tance to these States ?
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SHRI S. KANDAPPAN : They are
waiting for a reply from Mr. McNamara.

SHRI SURENDRANATH DWIVEDY :
Whether McNamara gives us anything or
not, whatever resources are available in the
country should be properly distributed.
That is my point. We know, what is the
fate of the Plan. There is no Plan, noth-
ing of the kind.

In one of the categories that they have
fixed they have said, ‘‘Raising of resources
by the States themselves”. What is the
capacity of some of the States, I would
like to know. Is it not a fact that some of
the States have reached almost the satura-
tion point ? They just cannot augment
their resources; there are no sources with
them.

Very often the question is raised about
agricultural income-tax etc. That applies
to all over the country. Is there any
resource left in these neglected regions ?
Will they actually be in a position to
compete with the other developed States ?
Even taking population into considera-
tion, what about States like Madhya Pra-
desh, Orissa and Bihar where there is a
sizable population of Scheduled Castes and
Scheduld Tribes ? I think, in Orissa it
is about 40 per cent. How can you expect
any savings or resources or taxation or
money from this section of the people ?
Rather, you should have considered that
as a special case to provide more money
for new schemes and special programmes in
these regions. That is not being done.

So far as I know—the Minister will
correct me if 1 am mistaken—even when
these allocations were made in the past
some consideration was being given to the
growth potential of the State concerned.
As an example I will cite the State of Orissa
where there is immense possibility for
developing mineral resources which can
probably feed not only our country in
terms of iron ore and other thimgs for
hundred years but I think Japan can be
fed only by the Orissa mipes. The growth
potential is there. So alee in Madhya
Pradesh,

There was also a consideration, so far
as 1 know, with the Government tofeh
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[ Shri Surendranath Dwivedy }
capacity of the State to finance its
development plans from its own resources. If
they have no capacity, who is going to
provide them with money specially for this
purpose 80 that they can develop themsel-
ves 7 As against that, as has been borne
out by facts, all the States are indebted to
the Centre. They have taken large amounts
of Central loans. 1 think, the total loan
amount today is to the tune of Rs. 900-and-
odd crores of which only Rs. 200 crores
or so have been repaid and the States have
to pay interest on these debts to the Central
Government. The Orissa Government
which does not have a budget even of
Rs. 100 crores will be paying Rs. 20 crores
as interest to the Central Government
every year for the loans that they have
taken,

When such is the state of affairs in some
of the States, what are the criteria laid
down ? How is it going to benefit them ?
This is an arbitrary fixation as was being
done previously by the British powers.

There  is no integrated outlook. I
warn this Government. We are talking of
national integration; we are talking of
national unity., Leave alone language
problem; leave alone other things. If this
neglect continues even after 20 years, I am
afraid, there will be no unity in this coun-
try. The disintegration process will start.
Nobody will believe that there is the Cen-
tral authority or they have anything to do
with them if they themselves do not con-
sider this aspect of the question.

Sir, this problem has to be tackled from
a very broad point of view. I think, it
is time to tackle it. Twenty years have
already passed away. May I tell you
another thing ? 1 hope Mr. Vajpayee will
oxcuse me. He also raised the question
about Delhi. As regards Delhi, the per
capita income is Rs. 1000. In Maharsah-
tra, West Bengal, Rajasthan, Punjab and
Gujarat, itis about Rs. 500. Therc are
six States in the country which, I think,
will take hundred years, at this rate, to
reach this level and they cannot even come
at par with these developed States. I
want to know whether these criteria are
going to satisfy them. I do not envy the
States which have already developed.
There may be historical reasons. They
can develop further. There is nothing
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against them. But have they any Plan to
see that the backward States come at par
with developed States within a certain
period -of time ? How are they planning
that ? Is there any Plan ? Is there any
programme ? Is there any planned think-
ing about it ? Even with the resources at
our disposal, I do not like that on matters
like this which is so important and which .
has such a relevance to the present political
and other situations in the country, only
because some Sub-Committee of the
National Development Council has agreed
to certain things, they should carry them out.
On this matter, the parliament should have
been consulted. They should consult th
Parliament. They should come forward
with a programme and let the Parliamen
express its views on it. The Parliament
represents the country as a whole and wil
give support if there is a programme by
which the Central assistance is evenly dis-
tributed so that, at a given period of time,
in the shortest possible time, the backward
regions of the country are developed at
par with other developed regions of the
country. That is what I want to know
from the Minister, 1 want to know whether
the policy which they say they have accepted
before implementing it will come before
Parliament for its approval.

ot swmae et (grge) - Rt
T gemar 83 ¥ gratg ¥
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g fred 20 awt ¥ wowi & s &
FET GIFIT T IUAT I T A
g fasedt <@ @ fx oo g9 aw
USET &7 FII TG F9 @I § | ATA
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SHRI S. KUNDU (Balasore) : This
is a very important problem, and it is good
that this problem is being discussed in this
House because for the last 20 years there
was no occasion to discuss this on account
of the fact that throughout India there was
one type of Government which has resulted
in regional imbalance and disparity in

development has increased in a large pro- -

portion between the various States and
Union Territories. Therefore, unless we
look into it in a different perspective, I
think, there will be a crisis created in the
Constitution. Why I say that there will
be a crisis created in the Constitution is
because the devolution of resources or
disbursement of resources to States is also
a Constitutional matter. The Minister will
say that they have appointed a Finance
Commission to look into it. But may
I tell him that the Finance Commission
disburses a very small amount of resources;
the Finance Commission disburses the
expenditures on items under non-Plan
account. But the revenue grants and
expenditures under Plan items are disbursed
by this Government through the Planning
Commission. In regard to the disburse-
ment through the Planning Commission,
if you look at the interim report submitted
by them, you will find that they have rot
taken into consideration the backward-
ness of the States. [ will give you two
examples. ' In this Interim report this
Finance Commission has given a disburse-
ment of the revenue amounting to Rs. 16
crores of the Railways and also the Estate
duty. They have distributed on a popula-
tion basis as it was distributed by the 2nd
Finance Commission. And the Finance
Commission which is largely appointed
by this Government dare not think against
its Government. This will not solve the
problem. And then, another things is
this. The criteria formulated by the
National Development Council does not
take into account the disparity within these
years between the per capita income, say,
for instance, in Orissa in 1951-52 and the
national per capita income. The dispartity
then was about Rs. 100 but now the dis-
parity has grown into Rs. 200. That is
what has happened in these years. During
these 15 years though Orissa has come up
to a better place from the bottom but the
disparity in per capita income -of Orissa
as compared to National per capira income
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has widened. Unless we meet the various
bodies and discuss these with the econo-
mists, how are we going to solve these
problems permanently ? Iwould like to
ask the hon. Minister whether he is think-
ing of having a commission which will go
into the entire matter, including the Centre-
State relations and also suggest constitu-
tional changes and also make suggestions
as to howthis policy which has been for-
mulated by the NDC could be implemented
so that the backward States get the due
preference ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): The hon.
Member is right in saying that the reply-
from the Government side has not satis-
fied them. I think he will bear testimony
to the fact that both he and I have been
discussing this very question in the House
since 1951. 1 have been here and the
hon. Member has been here all the time.
Everytime when this question arose, the
reply has not satisfied them, for the simple
reason that the resources are scarce, that
the demands are big. And, therefore, it
is a permanent, perpetual question of dis-
tributing in too many hands the scare
resources that the whole country has. In
the First Plan it was done on an adhoc
basis. In the 2nd and 3rd plan, taking
into account the Central Resources and
the States’ resources and their needs, it
was done on certain basis, but then it was
done on year-to-year basis. And when
this Fourth plan was drawn up, the various
Chief Ministers were consulted. The hon.
Member says, let the Parliament evolve the
criteria. I would have been glad- if that
could have beén done. In the 20 years
if Parliament could have evolved any
suitable criteria which would have been
accepted by the whole House this problem
would have beens olved. (interruption)
I agrec with the hon. Member that we
have been grappling with this problem for
the last twenty years. There are various
States which have very large problems
and there are many backward areas and
they do not have the resources. The
question of distribution of Central assis-
tance to States is open to question or
debatings. Every Member from the differ-
ent States, whether it is UP or Orissa or
Maharashtra, all of them have been dis-
satisfied, the most vociferous being the
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Members from Kerala. (Interruption
Therefore, in this context what has emerged
is that, for the first time there was a sub-
committee which consisted of all the Chief
Ministers. There are, of course, certain
States where President’s rule is in force;
so it could not be helped. The Chief
Ministers and the Deputy Chairman of
the Planning Commission, for the first
time in the last 18 years of the Plan, agreed
unanimously on a set of criteria, and
although they may not be satisfactory
from every State point of view, the con-
sensus that has emerged is the best that
could be achieved and considered as the
best from the national point of view. So
when these came to us, we adopted them.
Although the hon. Member has studied the
problem, he himself has not put forward
any criteria which would be acceptable.

SHRISURENDRANATH DWIVEDY :
Let us have a discussion. I am not sup-
posed to do it now.

SHRI B. R. BHAGAT : I know, I am
only saying that it is difficult, it is impossi-
ble, to do it.

SHRISURENDRANATH DWIVEDY :
It is not impossible.

SHRI B. R. BHAGAT : In 20 years
Parliament could not do it. If a Committee
of Parliament could go into it and evolve
some critera acceptable to the whole
House, there cannot be anything better.
Failing that, these are the criteria arrived at.

1 need not go into each item. But
these criteria evolved concerning the
distribution of Central resources to States
meets the requirements of most of the
States.

Let us come to some basie issues raised.
He asked : what is to happen to_Orissa ?
It has to pay Rs. 20 crores by way of
interest charges? and who will look after
it 7 I think there has been some mixing
up of the Finance Commission and Central
assistance.

SHRI SURENDRANATH DWIVEDY :
I gave it as an instance.
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SHRI B. R. BHAGAT : There are
two things. The Finance Commission
under a constitutional provision looks
after assistance to meet non-plan expendi-
ture; the revenue side of the budget.
Interest charges from part of the revenue
or non-plan side. So when they make
recommendations about any State, they
look into the revenue budget of the State
which includes items like that and accord-
ingly recommend. It may be that although
Maharashtra may raise much more resour-
ces or may be comparatively richer, they
may have in the revenue budget a bigger
gap, and therefore, the allocation made
by the Commission may be large or may
be equal to that of some other States.
That is quite possible. '

This is an entirely scparate problem.
This is under art. 282, Central assistance
for plan purposes, for developmental
purposes on the recommendation of the
Planning Commission.

I squarely agree with the hon. Member
that regional imbalances cannot be corrected
merely by providing larger Central assis-
tance. I also agrec that merely by larger
Central i , the - probl of the
backward arcas or the problems which
particular States may face, like unemploy-
ment or by reason of special areas, cannot
be solved.

What is the experience of the last 18
years ? 1 do not put much faith in that,
but if that is any guide, let us see what it
is. Take the per capita resources of the
States and per capita Central assistance.
Take the example of Orissa—] begin with
the hon. Member’s State. Orissa's per
capita expenditure in the period 1951-69
is Rs. 309 and per capita Central assistance
is Rs. 213, Take the all States average. The
per capita outlay is Rs. 252 and the Central
assistance is Rs. 146. So, Orissa is far
above the other States in both respects.
U. P. has not fared well, nor has the State
from which T come. If you take U. P.
it is less than the national average. As
against Rs. 252 for all States the per capita
outlay in U. P. is only Rs. 189. As against
Central assistance of Rs. 146 for all States
U. P. got only Rs. 111. Bihar is even
worse. Per capita outlay in Bihar is Rs.
180 and Central assistance Rs. 108.
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The hon. Member asked how U. P,
would fare with this criterion. U. P.
would fare far better because firstly U. P.

and Bihar are large States from the point

of view of population. Secondly both are
below the national average. Ten per
cent of the total Central resources will be
distributed only in six States. So that takes
care of the States which have lagged behind

and to the extent Central assistance can -
play a role in picking up the States, it has

been done.

Central assistance is one of the instru-
ments for stimulating growth in a parti-
cular State, but the real effort has to come
from the State itself. If the experience of
Maharashtra or Punjab or Tamil Nadu or
any other State is any guide, it is that the
States which have donc well are those
which are administered well which have
political stability. The administration is
good and they are able to raise resources
and step up the growth. Unless we do
that, the problem of regional imbalances
will remain. The problem of the back-
ward areas has to be looked at from that

* perspective, but 1 can assure the House
that the new arrangement of distribution is
the best so far evolved. If there is a better
formula, certainly it will commend itself
to Government and Parliament. I know
that any answer will not satisfy anybody
because the problem is such. All States
want more, the Central kitty is small,.and
therefore the distribution cannot be such
as to satisfy all the States.

18.03 Hours
DISCUSSION RE-SUGAR POLICY
MR. SPEAKER : We will take up this
sugar discussion now. We have already
taken one day. A number of members

have yet to speak. I think they must be
careful about the time.

sft geTere el (x1gE): sreaw
wgreg, ¥ gER g ¢ f a@m w@E
fe o @ fawm 9T ¥ & A0
sl ¥, A9 EY gL T
£t qey ¥ agafr T fifwg, arfe
weft wgrET I AT X E )
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MR. SPEAKER : That is why I am
saying that in another half an hour or 45
minutes we will have to finish. Otherwise
we will have to hear only our own speeches.
We should be careful Not more than §
minutes for each member. There are two or
three Opposition parties which want to
participate.

ot gro AT fEATdr (MaTHAT) :
#sqed wEey, Wt S Agq AR g
% 9% 41T 3H amw W @ AEE
R 1 onft smad g fa fagre ¥ fea-
a9 gRasg  wgrar @ a gt qv-fuer
TFFEAT AT 93-Ffqer ¥z firw-
Mg FATE &

108 @rgmr cfgge=w & & 175
ar 180 qx-&fer gamdeda &—==
feafs & fagr st q. 9. & fro—ax
FEFT A9 fqgw & fag A <@
R A F ew w1 frateor ama wgea
|ar g

g Al 7 FE1 & B ogIT @
FAA FT faaT T | T2 IART ATGH
TG & fov uF A § AT e ar
I SEw a9 A fraral a7 sqF A9
F T FY AT T FI JAT AT 92T,
wifs =T @ & mrar f faw
I¥ 4T 78 % AR fFEm 1 g @t
aRX Aga w&ig graar 1 o few
1937 & fage atT g. 1. & gwe
A gaz 71, fawd o= O are
ga fwdl 1w 7g gEE ¥ fE
TR W awge 73 faar g, fraa
#t ay fore EreA @M fam ang
aR = fad wweEs & ag @
G F @rEH § HWAAT T A

2

TR ¥ grafeg SR Ageq AW
g;wa‘f fegm &, o gk dar
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wd § 1 TEg, faw A &, S R

IAE 1T AR WA IES

FogaT § . qTw FAoqAT, B ¥
forg #1€ qea fatfca @@ &, Y .
fort A faer Aol & & F sk R
foeft R 3§ F o ¥ W, fyw
] F A g w1 v A ¥
fasat &1

qR R N FT W w4 AT
gy, 9 OF agg AT gAMWW §, A@
w1¢ aga 3y @I g &1 feEm
T YT K @Y @E war §, 99
AT @ R FB AD F AT W
T 7 &9 freifer fear ST =[fge )
N AFR gaT A dar A A ot @
gt &, 99 F a9 SATaT Y, §F IS
W 9T ATH HIE FT JAT FT TH
fafraa frar s =fge o

fogwr g AT 7@ @@ Y I
F AIEF W AT REI @& @Y
¥ g g, 9 1.70, 1.72 =¥ firor
% fgama & faodt § @R (70 QR ag
& 9 graTTor St Ay et § 1 oo
Fa1 gt & ? A1F A9 ATH qTgAIT
# Afcawrf 7 & fog a9 F
® ¥ I A FEE ATH ATEINA A A
7 T 97 FALAA A gTEqT FE
§, af% A S gedT T FT gH | gAY
X & W a@ g T e 9 A
afus am ]| N feafg & § ¢
%30T X PR & ot § A% g
¥ @ A afT S afgs o
q< e § 1

nadde A ¥ A R, W R
wh gl fawht § fegos
ardt ¥ fafmn  Ywwdize
Q1 femr o &%, Se¥ frd g A
LR GEE R O SRR (O 8
som g § fe ag o ffeedy,

gfer iz oy e & fg e 3 &
AR afem o B B %) e A
ATqF a7 AUE 8, oY ag I Wy}
forg &, ot afes  dur ot 2awy
Tg A fog sk st arddr & fag
a1 Y & ? gw A wavar @w X g
1w &Y sarar qtw AR XA
I Ffog aeer ¥ g AN
#R I ®7 Q7 qT X | T I ww
T 9T 7 AT, &Y AT w7 WA
F &7 g A9T AW |

N NTWT | FTR WA R
A gar fe 195 = qv frreem
T IR I A T oy faww
=1feq 1 AT 3y T w1 a7 ST B
156 =q2 afT 9t 40 =9 wrey 39 &
grar g ag ad&t ®Y AT qar § w0
f& Sawr av #g9 ¥ a1 a<far ¥
fr 7@ faadt | cwfag & wgm fe
WY Y w4 WA
a3 5@ Y fraew @ wifgw sk
YW FT AW KA AR F gT Y
AT O PR T IT AT W W &
wy g arfee A afed & qar @
Wy AT Y ) 9 JaT AR e
ar adat & N7 afirw ary 2y o)
a1 a3 M s aq afrdor & Fogar-
gtz & faw. ¥t am difwg aed
o Afag a7 37 & B Y qEar @
W & A faw gl oo gw
mA & f§ nar sarar 3 s qmfg
A wed § e que 1 dwde
O ¥fwT A7 IT Gre w7 w7 7y
fadar oY v AT @A ®W ey
At arar 6 a9 gz st oY o
o a1 At fEgR ¥ g
aarar AR o T g § 7 o
ot 3w T Qar § faarg 0= ¥ @
agt ¥ farart & w7 e & i ?
agi A fear = amm......
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MR SPEAKER : There are half a dozen
Members in the Opposition and half a
dozen on the Congress side yet to speak.
When I ring the bell, it has absolutely
no cffect at all. If each Member takes
15 minutes, 1 am afraid we will have
to sit till midnight. I will have to put
some body else in the Chair, possibly.
Shri D.N. Tiwari himself. There should
be a limit, and repetition should
not be there. At least the second bell
must. be respected if not the first one.
Please conclude now.

& & ag Ay s gu
AT § ) Y 99 IR TIAGRE T §
Y eI 8Y & FQE AT TSI RAE )
afx Aew JwT w7 @ AHT Afeewrd
FATY, ST HW g qT WA
aq ghwd QA Bfwa ada w5
afew am 9¢ QAT A7 Hfed FR I
T ®T A7 AT TAY 7 WEy )

«ft qeo qRo Wl (3T) ¢ sEE
w@rey, feam & f@i Y wr s fag
™ & v fdifa & o §
3ﬂ'( &y It wrfgv [} Iio o
fige vk @@ ¥ oo faw
awaY § A A fram &1 W w9 §
WY w91 * fog qrw fFagifa s
IE0 F S@Er 3 § SOY HEW
T § | AR AT @9 ¥ g A e
f& gg 1o gard wgray ¥ AT AT |
fraifia 7 fr o asw@w y ?
uF foagra P fa e & F dar @Y
w§ § wifs agi wgroy § 99 a8
@ferr &1 FT AT A QAT FEA
N WE F A TF w07 w7 80
AT OFT qTAY G JAFT Th  E€e
EHITRT FCOAT & AT E |

18.13 Hours
SHRI GADILINGAUA GOWD [in the Chair)
IgH dmm A & N oF TRy
g gl & fgg W var v ¥ falr
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augdt & fegg A T ST Y wEd
TR 7gt OF T fow ag W d
f oY gara ;g a7 ¢ 9 7 waw
t F g R wfar sREEE o3
mfadt g f& g7 d) arel &y
AT AT AY AR Fg BAT I
AT | R gEUT ¥ IR 919 Y /-
&Y ffar @ g X TEw Wk
WA frar @) wwi Em 3R
s1ze faer &Y madT Ay fx omzq fewee
arz fx ¥7ex | Ay @19 T g Fwd-
feg < § S & 79 2N 1 T TAF
WeE FT AFT WAET EIAT & | SAHT FEAT
2 oagt e @@ wed w7 2 v ey
qIT T9A AR T & | IWHT AT
a1 & fF ao#d 160 w9y as
Frag et & a= gwar 80, 85, 90,
a1 100 aF anit Y 3 qzt &) 9w
& fag arer & 9T gwar & s S
OF grfs Araer § ofews Teex a7
I F=ATH fFAT AT ¢ 1 wEE @R
fag ag Y Avae R 2 IGFT F£1E
waea A & ) g & agdy s
w4t Agiew ¥ f5 a8 go Mo aiT oy
fred s § Sad A fearr € oS
AT FIF F forg am fauffe 5@ &
ar sreT 3 | AT gAR gt QK A
A% Ewt frwifed & o qem 7@
qifE IEFT FAG VT GIfAT SROI
#Y fad A o} fex zw o9 §wm
fritfgz 3 a®t f& quay faar
T [T wfgw &% dux sTem
g =fee 1

0w & ag szav A g,
ey N w1 wrw F AR MR Y g
@ AT | TAA S A gg wy fe Ay
fae? co¥ § aet t diw s W
& g ar Sy wagT § ag wat
e ? & gan gufew g 1w o
oY §T gETY T § fis 3 i sree-
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AT AAd aven §, qfevde ad g
I oferde &1 a3 & fag waw
3T J1fgy | A q a8 sEfE fear
FY A1 IAF AT § A8 @A fLg e
IR & AEY &Y § O gy A Sy o
I § afsg afew ars 91 @ T
# § 98 gaN 3% i T ¢
qifs Ig fra &) &8 A fawar
2 3@ a1 ag & fF fwara & w0 far
T g AT A arfew § Igw SaTEr
gATH fear S R 1 ag 34t far arr
2 % q & 7g aqt g feww fear
arar St 12 <@ ar 10 938 # I
A AT fF EY SR gATH I
&1 7EY fear 9T Ifge | waR ag @
|9 gAIH 3 I § e Faw w59
faar 7€) | 7gf e oF @ Arfew
18, & feama #1 ¢ 3R v F97g-
AUFT ) HTOE giwa § @y W
T wrfey fd PR 99 g7 @dea §
ar ge1. feae w71 wifga ? ag
N oHgrETsHIW X &) S oW
AT A F FO g9 7 a7 50
Wy # A fawar § @ avaf ¥ a3 90
TIY qear § AT g I ATIEr qrfEEr
I @Y SeN ag grar ¢ fF go o
#150 w38 A e ¥ fag v
agrerss & 100 &Y & 1 @1 ag wEr B
gfrafadt & ? & san g e o A
gH T 4G} g FifE qgi «1 gIEAQ
FaT-aET § S A fawre gam § ag
fawa fawra ga @ A< ag Y & S
wifen fr ot #fvefo § a7 feaar
TN AT A1 1 AT frwT A oA ®
fagzra fraifa *AE a1 duefor
At A wr ¥ fag ? g3 o wfefae
Al 7 wr @ § ) e A
@t 2 @ § 1 vefeg & ot ag gt
da fis §3 wgy ag 3T HT A gt fag
gfess T il 7 AT WAG Y g
il Yo &1 gg WY e SE

TR ag AW sew § 8, gAR gt
IaHT A o & afi v g fow
&R g oY Rz wrfwa sredtem §
% fordr ag amy grar & st o g
T AN § ag Ao WA AW § fw
§ATT &1 gTE 9% AE wwrAr | gawr
S AT 1 AT A1, T A 6 Wy
wqA T FA (WA AT a6 ag
ETETE & ¥ N | gR wrwEr A faw
§HT | 9T wTeT 91 Wi ¥ T 1 o g
& §AT ATAT § @Y g Y mafwr ave
T, T TE AN I am
&t & 30% g awd g § st gww
T 7g g fe feT ga W i
TN 1 A ag E A WA g &
FoE g 6 ag gferw wm ot & o
ﬁsa’ﬁf%&vﬁmwﬁtum.
nt%fnﬁmmga’nraﬂn
R ot o @1 @ K 0w
1 Y e Fareret @ A e o
el fawdt & ? su¥ forg ot g3 arwar
T | FY E Fra¥ ¥ oy e A
T § I 3 Y 1 A 7y A g oy
TG S TR, W &
ATAT § 1 AR A ¥ 3@k fordr canrfrer
® ATEHAT §F0 | AR T F e
i adw, w1 @gaa oY Frere g
At frad f5 @ & e o o
) e 3 T AN i
feat & zam gnft

o feewme wa (Rafa) ;g
af 7, AT g A fawa a3 wwh
I T e ——
famr o 2 & o wrger
YA & WfeT oy ow et
gawr § Forad wawa @ sy fm
L1 g1 W AT T oy § ) gt
™ g § I @ W e
¥ AR WA A g a0
& AW 9T agd el oy -
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[ *fr fawaema T |

Tt & v§ e ¥ gwR W
adam Afy aww W@ § a1 FEEA
Wi g W wwan @
gt % s seaTawat #F AW g,
wTew ¥ &Y dET o qEr fF e
Ay e @ g a1 am-wr g
R W & wgar g fFag wE
o §—35 ant ¥ are s few
& fa@y &1 QU oW gwR A e
& watr N gt Afy WA N
favife #t § fred fas—arfasi
g & a1 frawm QET fearar ®
oqrar T ¥ O9IT & 1 OF g
gag @ w7 faRe el F SR
R @ g S gEw A, X
fawer g ¥ 3T 3@ gag A @
W fad wF 7 dwEw fear an
1933-34 ¥ /FT F= IF AN
R T Y awra gean A §R
wm Adr g g 5 fedr oF
@ fag & 10-12 a5t & Fa&y
D fg fad grwd ) g & Fafea
fae #) A g § wgt @@ @wy 14
fad § . & Swy wwA 71
fad &1

A A st FAgu R 5
AT €@ ATE AT A g @
gad TR ® @ § fowwa @
afed JAET IAMT q¥ §FAT &
# sgay s@erar wrgar ¢ fEoos
g% o1 97 1937 ¥ R @R
aAiad @ ¥R I AT W T
s gl o, @ T wA awv fawr
qr, TR FY AL F JATAT 99T 9T
¥fFT 39 g I¥ qge A FHE
TadE orf aq 3@ 3@ @ag @
&fx wr  shorw fegr faed feamy
% fgy w1 s faan o S
faq-arforry & @ Tw ¥ fog
woge fwar fe wowre gra st Sfaa
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o fafemm &, o foamd w1 X
T @ &g Y AT @ JEEr A4
Iq g9T e T W §x@w  faen
Y @ AW g fe oW @
fedt fas ® oo geiEedr ar
At A g F W0 JHATA GO

R wmw B faw [@ oAf @

frewr grem g & ok @
fasl &7 3 M N F&aw I @
smagy fafeg gvm f6 & fad &3y
oot #7 AT a7 g & | e @R
gFET § TAT SRS FT O IAAT
AT AE g | |@rEEY Uy gAg §
Fafs o= & 9= FY av §, @
¥ A ag § A &1 9 aET w9
@ & AR g X gER B
waER W g e faAwEr gur
FGAA @ AT E wegaAe ¥ g

g s Af ¥ drer @1 afkada

fgar v ag afwedq ag fear f5
fag < g #7 35 Tuf & e
fasr & faws 3q sT@w #1 oy
I FI TEAT GET FAEAT §, Fg A
AT T FFA-TATRFT F gEEAS §
9 AR fegrA & drer AF AT
fay 1 @ NG ¥ oz Fw@r ool
f& et & AT AT oF s aTE
g agar av, ggt TR M@ H 12
o ¥ |7 %o fygeew a& T WA
AT JeeET #Y fadAr 1 T Faw I
weu # afew oy wal ¥ W o= v
T A=BT WT & | AgrUE F A ¥
go A wey & fF agt W @
fear wat1 agt 10 €0 @1 & wmw
faerr, afer agt o ofcfeafy @
dry gt ¥ ferd semafsa IR
dazfat awmd § 1 I 37 Pt
F gNE ® ST I |

Fa Tgt A% SogAT W A )
adft @, & wrw weft ff ¥ 3g AgAw
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FEAT 5 A IT INHE A1 e
daix  Fmd, g FRME W
N taafr 2 Ay Nt W
e 2 @@ ad o W T a1
@ § oA W@ R oqEEE Al
# gegr W A &S S ) T
feafs & @ @13 & @l Fam
9T T F AT F4 & K A
o 3w afi E) w3 A E
qFET @ A & & feg @
g qgeen g & 10 wo fraes
‘W F 9 w1 faar A Wk W@
F ar & I gwre 40 sfewa
Ffagge 2 @9 qgaQaag A
fageama & fae Arfes 9 § 1 3T
T AT F7 oqq Fraa gfegm gar”
F et 9% & que fFm

«In these circumstances the Indian

Sugar Mills' Association have suggested
the adoption of the following stepsi—

(1) Raising of the statutory minimum

. cane price to Rs, 10 per quintal

linked to the base recovery of 9.4
per cent.

(2) Fixation of free sale quota at
40 per cent of their total produc-
tion at this stage.”

TEHT AIAA €I § | AT AT A1
T IF & T qIgT &Y A7 TW ATeE
F nr &Y —ag I § 5 0 wT v
10 =. feres g ok AH Foaw F
40 qrde N GE AT A AR arq wEA &
N a® % o wfaw ) IgA 0 X
arzy §fF ar @t Qo frgeror grar
fafraeo Y | I i o @ e
A FTAART IJTW AT gfora @
< frgwr 35 aut & 5t A @A
e ], 3H W A av qui fafA-
g7 Y F5ad & o v = fawd
it Y ofcfeafe a7 1937 & aga &
g o, & & afcfeafs dar @ A
. afcfenfy & & awwar § fs aoere
o Aify & az Frar’ ¥ el
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¥ garewy & Ffeewm ¥ ava @ &
wgt ag s av 5 16 @ @1 v
IeATE EN, At 5@ AT & FO022.5
AT T A & IAEA FAT ) WY
AN FIARAA AT A, AT F
IR ¥ A g g8 Afd graw@ A
A IET & 1 AT g TEI B ghawrd
Tg GTHIX JATRHT FT 8 T & 1 T8
FAET AT Y ramm @ & fF
T A F A Y fraar ary v
AR = & JeEA ¥ forqar amy g
& 4T A1 ga B efew F ved gd
TR PRIEAFNIFATE | @
fok &7 ¥ w7 12 w9 foaea &1 w7
TR FT AT Wfge, S fE gaT AW
H qgs a1y

MR. CHATRMAN: Shri Sarjoo Pandey.

SHRI S. M. BANERJEE (Kanpur):
In place of Shri Sarjoo Pandey Shri
Madhukar will speak.

MR. CHAIRMAN : Shri Krishna,

SHRI S. M. BANERJEE: We have

sent Shri Madhukar’s name. Please correct
the name in the list.

SHRI S. M. KRISHNA (Mandya)1
Sir, there is a growing suspicion in the
country that the sugar policy of the
Government of India has been largely
tailored to suit the needs of the millowners,
The sugar industry occupies a very import-
ant place in the economy of the country,
There are about 25 million cultivators and
their dependents and about a lakh and a
quarter of workers in various sugar mills
in the country.

The sugar policy of the Government in
the last 15 years has been to subserve the
following interests. Firstly, to assure a fair
price for the cultivator ; secondly, to
regulate the sugar indusrtry and its develop=
ment; thirdly, to ensure adequate cane
supplies to various sugar factories in the
country; and, fourthly, to protect the
interest of the consumers. I am afraid,
on all these counts the Government has
bungled and bungled miserably. There is the
pathetic sight of 50 many sugar factories in
Uttar Pradesh closed down because of the
resistance of the cultivators who have been
Sheld to ransom in the last 20 years.
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|Shri S. M. Krishna ] . .
When the hon. Minister, Shri Jagjiwan
Ram, visited my constituency some five
or six months back, he saw me leading an
agitation of the sugar-cane growers. Tt
was not the fixation of a reasonable price
that was the subject matter of the agitation

but it was the question of the sugar-factory .

owners trying to give the cultivator the
price in three instalments lasting up to five
years. The cultivator resented that policy
of the sugar factories.

In my own constituency, there are two
sugar factories, one run under the co-
operatives and the -other one run by a
joint stock company in which 51 per cent
of the shares are owned by the Government
of Mysore. The Government owned joint
stock company are paying Rs. 100 per
tonne whereas the cooperative  sugar
factory which is not even 8 mijles away is
paying Rs. 175. At a distance of only 7
or 8 miles, there is a disparity of Rs. 75.
As a cultivator who supplies sugarcane to
the Mandia Sugar Company, managed
by the Government of Mysore, | have to
supply cane at Rs. 100. In Mysore State,
there is onc other sugar mill up in the
north which pays Rs. 210 per tonne of
sugarcane. There must be some method,
some rationale, behind it. There is this
much disparity in Mysore State. It has
been pointed out that there is a great dis-
priaty in Kerala, Madras, Uttar Pradesh
and north Bihar. I plead, on two counts,
there must be a minimum reasonable
price for the sugarcanc and, secondly,
there must be a certain semblance of uai-
formity throughout the country. After
all, the cost of cultivation is, by and large,
the same throughout the country. Even
if there is some disparity, it must not be
so glaring, as we find today.

When 1 plead for the cultivator, 1
would be failing in my duty if T forget the

. The ¢ yers’ interest has
also to be safeguarded. Today, in the
rural areas, sugar has become a rarity.
Sugar is not freely available in the rural
areas at the controlled price. If a person
in the rural area has to buy sugar, he goes
to the co-operstive society. Sugar is not
available there because in most of the co-
operatives, sugar has taken the root of
black-market. The people in the rural arcas
g0 to the free market and they will have to
pay double or treble the controlled price.
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I'may also plead for the cause of the
sweetmeat vendors, the sweetmeat manu-
facturers, the small hotel-keepers and these
halwais. Their demands also have to be
accommodated. [ am not minimising the
complication of this problem. Itis rather
a difficult problem. The hon. Minister in-
charge of Food and Agriculture in the
Government of Indiais in an unenviable
position. This portfolio has become some
sort of a sugar-coated bitter pill for him.
But none-the-less, with the experience
which he has gained and the seniority he
commands in the party and the Govern-
ment, the cultivator and the consumer feel
that under Mr. Jagiivan Ram, their interests
would we safeguarded.

Then, Prof. Ranga and Mr. Vajpayee,
both these lcaders, have made the plea
that if the cultivator is not given a fair
deal, if the interest of the cultivator is
going to be sacrificed at the altar of the
sugar-mill owners, then the only alternative
before the cultivators is to organise them-
selves and to wage a struggle, an agitation,
to safeguard their interests.

M ®o Ao faar@y (afram) -
gaTafd AErRT, a7 Y F g8 9T A
7E TEATT A1 B, IEET AT agd
wgA &1 WA FrAT g R R g A
fast ard fagrR, fagR, go @o sk
R w9 § I I oA
frr TeT 3\ fRETl #t qIE ¥ agT
waEd 2T g f& I3 A8 Ifew
weq fadwm ol ¥ el £ A9 Forg
&I | 7g7 faAi F 9 19 a1 R
¥ gz oifeay sifegane Y 4 s 60
Qe W &g & @ ek 40
q@rz N A ge faw mfas &
Wit | 9 aifed & s ag aw

“fr At ¥ 22.5 @ = SR A

GararTe & oY | & qww W W= F e
I € & aE aFr Argar Afe
fw, gaTk, verE, w;e, g, Ay
A N ¥ ae-qfe & @ 0w
FTRET § 1T Smar g-Fda-nin
2373 e wrwx wwt om § R
FuT XA AT T N Ay &
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g A 3g F0w 3283 w9 g3 wwar
1 aw T A TR AN WA Y,
ar oft fear ®1 us wwe & 383 @y
#T 9121 q2AT ¢, L FHET Y FarEr
500 = ¥t & Le@d IEH) AE qE
Dar ) @ zwr A frgr A o ag
atr g fs IaEr o w1 INT g
fax &7 & £7 10,72 %o q7-5ives,
ar ag fasgs a1 § 1 FI A7
adl gar g ar fex Ia&r dvar ag
gy e fram o=t Y qang grs ad,
s fe7 gark g o wrsfew
gt | wree $a7 g T A Fme
saTaT o zafig 27-28 =i aw
Y G @Y af o | q@E G AT UF
ITE T DA THEE F@ & AR AR
S T F AHC ELTH JATOA | qF
MY 28 g & FT W A &1 v
IR § A7 aM@ A q1 ag fws T
a1 24 s =7 fogd wge off § o
S ot § | 9 A @ A 70
ate 30 q7gz &1 T@v @ | q AT aTe
ST AfFA A9 AW T GAT ForEAA
29 9@ & FT § | YHY rawAT § AMKE
i W& am A Ag @ sane-
MEY YT UF gAT AW I SF A
T gl &1 oTeAT &1 ey mEw
arsi &1 a1 faar I o) ST AT
gnt Stk 43 gy A wAgA F
T gemr g a7 STwr ot Ay R
Zx wfew oY =12 fpam § SAaT 9
Ifga Al fasar qr e F asar
T O | W AR qow g fe
ATF qrAA 98 wrefaw Ao | gE-
fosg A AT w1 g7 quT @ B o
T0% & fawer grs smax 60 sk 40
T A2 @7 91, SHT %7 A9 6T
¥ wiaw wifag A A9 60 sk 40
& wT an §ar fex s A 70
T 30 T & Iuwr agt aw afyw
¥ afww §r gwar §, g 1 ¥EE @
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aqag far i @ wE 6 3 ww
AR W W9 & fEmw ¥ feamy
s Fr gy &g e F fdw
a9 & 3T Tt qrfed oATeeE T |

T A7 g a8 wgh & R e
fas &1 agdd Fe-aaT v | gt
9 AT gagT ¥e § o feamal
Ffmw arafi W & ANy A A
g9 ofiar & greT T wUT W@
g 0 grerT § mgAdee FY Tge o
39 faa &7 TF-a7 w7 T ate gaF
T 997 AT T |

% g fA¥gy &0 wgar g fe
AT TEANE wY Az wEA YTk & fR
aF AT I qa gt ey & ) -
¥+T £ qgH &Y - KT AET °v
Y wwwY #Y 78 ueargw fafrex
F1 & afeq @ fm 70 sitx 30
IHT &7 T a7 ®W@ ¥ qg 4w
Arfesi § I FT &N arfgn fr fas
#1 go13 A ¢ fawwa Ay 79) griy ot
SN 3 Arerd ¥ fogaeefer @ gqy Y
a1 T §41 fge dr 1 w7 g qg
¢ fo faqeae 7 adtar arr - g § ) fad
FRIA F wreE ATy A9 @, g
e 1 A1q 28 wr@ T AT G2 W T
Fis a1 7€ ¥ wed 1w & mft qe A
el o7 e qaA ad fors s
fFama #1 358 ISAT 9¥M | afeg
A frdza g & orra ot oft aqrfedt
sferars #T IGHT (TIW €% WH
qAd § AT

ot wo fao agwe (¥afran):
Ay wgva, gt wow fe & arqar
AT % %, A qFET A 77X 0
qrqor & I A | qraew ¥ wgr
IJawT OF s & gEA F gWA 9% W<
AT wrgar f

“There is another point which merits
consideration. The farmer should get an
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adequate price for his produce and the
consumer should not be called upon to
pay an exorbitant price for it.**

7t g 7 A SR IT-
REF ferdt qgam s E
o gt £ vw a A Nfya A
¥ e arh § AfFT gard freraa a7
& 5 zxemw wo Afq av smwer 780 &Y
@1 ¢ AR 7g HEw AR aF & afa
g1 ag g fwagt it S A
FET TET AN AT T AE ¥ A
fear #<& § dfra fee SaF aR A%
EmT A wwar & fE @y Iediv sraAr
SEW WY AW ag Fgd & I
/T 7R E AT AN

JIFT/ FZA FT a7 FHEETE THTA

Y o w7 Ay & dfE &0
frrrae e @ f& @@ wWEETE &1
HEW g3 |ata 9y § | gweaTe f
TAOAT g9 a% A &1 g%l & 9T IF
fe faamt &Y grea & gae A€ gan
Hangar ¢ 6 70 & maey § @)
L Nfy & ag =N Agm N 6R)
AN g1 war § 9En #1% AW AR
qIERr @ 1 g1 & & fawi ® qofafa
ad & fou famar wdr @ o) gaEEr
fagq § f& SaF1 eqer 7 T T AL
fifg guwrr aam &1 fow § war 2
qf oy enar @ 6 9 fF aga & st
% g wew ¥ fau  wew faew
TfRT AT a2 q¥ g dwfaai & w39
e 1 & R @ faRy & a@R
qfafaat &Y Faw famar w3 wodA
it Af, 3 @O @A AR
fFgTdl &1 NI FIHRTQ AT AR
feamf 3 @) & | Y A1 U} F faoe
Toze fwg W@ A AW Ad R
e g g 9 ) AT s
e &€ gaEt A A g A e e

¢ tw frerl ® T qan wR A A
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ot A § 9 femra ¥ ¥ e
Sy ¥ Sfaq Fem TG faerdt @
I Tymfer AEw ERET A A
fawehy @ o & T F Y SoAreAr
ar § gTer o afas W 9T oY
fraft &1 & oy g fw awre Y
framy & n &Y fafraw szE v T
sfa a7 fafema &7 &0 arfey, ag &
FoqAE 1 M gATfaw qw g Sy
faam & syaear TR =few ) s
g a8 &1 W & frae saral ¥ ok
g el & ggt I F fAu Swar
WATE 1 g H A Y wmdr d av
qLH FT IAH & Haar AR FrE qEy
& w1 A § afFT I/ o7 F fog Ny
g fawr ot @1 gR A@e ¥ W
i fama & wfomrg @t @ s @
Y aga afus 3 § 1 afet & e 4y
agt #feard § o FeogEd & N
23 #Y F§ WFA sggedr ALY g7 arg
g

fagr &R xR w3w i & sear-
T ¥ A ¥ W H gag Fer fgear waw
W Framagt N feafa sz g fw
fagry & AT fusy ag & ag §
Y7 afus & a= g WA = gryraAr
&1 o v w0 & CqINRT ergw” qar
“gzare’’ @ @a< BT § go dYo F ¥t
w9 fawr am @ oA § e gfegrom
% g d g § o w% fad @ @
ar @ frmAT ¥ @ o#7 AWT
WAFT FFAY § A1 gfeamom, go dro
aqr fage § g Afg F fagg a)-
aFEergraar &1 qg YA aww A
ag Tt § f onwr oY WY daT SO E
I & G A gadr AT g A
w0 93 | ¥Wiey T @ A W
¥ i oY e dar W § 3¢ W dar
@ & oY wat Ay oA § 39 & fggra
¥ 3% o A Ifwa Swa faedt wifgg
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forad fif ag = 1% & Fore shefier
€| R fgR, SR e, dume @R
g A # frarAl ®t g wte aw
Tt & fs woee wY firer wifereY Y
wara ¥ fag gy ® ¥ wfeg
fr ag frarl ® 9% WA & e
o % o Sty §A Fgr feaml v
4gqt g ma & fga & +w § &0
zre faq 7%

¥ frFaq 7z @ f6 @ R
I (5 § Y 707 2 7| Aage
a7 gy & 9% et ) W =w @
fear & wrw fegfy az & o e &Y
fazrd #1 F14 yga-TavET § gE &
St w7 § /feT s ¥ ag fog
FTFA GE A @ I agA R H
WA e g

faeil ®1 = Y goarf aga @
g1 WY & 3R g9 FV qgT 47 qHG
¥ & A frr g @Y Ay & s
aga A AT o aer ol & W@ §
g4 {F A 1 &0 qgy g g
a7 aferas: gl 7 gagd #Y grad
T ET @I & g7 i T wogee
& a7 AT T o ATAY § AR &R
&7 0 gAar Tear & AfET wAgd O
AT IN AF ALY 9gAAT & 1 @A
FIFI F1 arfge fe N qegedy Aifg
fratfea s3 awg f& s, 7agel,
IUATEITS q9T TAT IG@ F fawrw
Y AT AT | FER A T
T & o Aifa @t wifgo inga fs
srggact, wewgad T At I gl &
oY &t gu & a9k fal o fegwra
CAE

fagre & & ¥4 fa=r arfew § fas
I W g™ AT ARG

T § | 3T AT & faq qTEI .

o ¥ o sgrear Al W av o

R & i e B B et &

oy § femrAt F faos aIsmr oy
% gua T oA ¢ ¥ g
AT AT |

Jar fF ead srad Feave ¥ sy
T § g afufaal & s wwd
it ft ® gorEA, agerdr frga)
¥ qIAT g9 aeqT o fyw Sezar
fraes & 1 T o ey Tw A
ararat ¥ o o9 Hf{AH T ey
AR Qi q1A Froer § e
Fifs rede fad sgarq w1 S Tl
T Y & | IR ATAATCT 7T €Y
ARTT | AT KH WH FY AqAATEN
g fam qrr At g qw ¥ ekl
FANMEIAGE AR N g
faa qrerlt T 9% == fegmn s
Aag & gL wrAeqr Anf 1 §TG @
|G ATH AT F7 A fp et w1 Q-
o F & I N g wfzmE dar
g A zfa ot o gy
FET § g Ty aveqr £y gfee ¥ a7
sraear & 707 grit | faa arfa) & ar
fraral &) asmar § SEET AT -
araT 1y | faw Arfas) & qrg g7
&7 ®1) 9 7 337 aFrA7 § Aw IAN
IGT TN FT T T § | GIHTT WY W
TETT E%4 F1 W FTH AYH 6TF 0
spreat & T1eT | AT e AT AT
f& aew & faar & fos arfem) * fag
T G %17 § afeq e, g
A wgad oY 38 g faer a9 g
wiag azee ® 51 9 avq § ap
ITY A F7 A1fEw | TR &t wEn
wra 10 w1d wfy frrewr & a9 aft
ot mfgy @x aE ¥ 3 fewarht
wifgq afe ag 711 1 & ferg siveer-
few &f avar ot aTw At F foarn
T ¥ S S AN | @ @ ©
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Noew g fe @ g wed
FuAeTes fpar 9 1 fearAt & e
% gaaa Tw  feww wT fem
I AR A F WA F g @i AT
& A FgATR O q7 F7 A0 Aq0REY |

SHRIMATI SUCHETA KRIPALANI
(Gonda) : At this late hour, I do not
wish to take up too much time of the

House, nor do I want to go into details.
But I would highlight a few points.
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I represent a State where our only
industry is sugar. We have got over 70
mills and these are passing through a very
grave crisis. Usually, we start’the fact-
ories in October or at the latest in the first
week of November. But now we are
nearly half-way through December and
have not yet started.

Who stands to lose ? The cultivator
of course lpses because his cane is drying
n the field. He is not only losing but—
I have seen it for myself—he will not be
able to clear the ficld on time and plant
she next crop.

Secondly, labour lases. The seasonal
labour loses if they work for only 3 months.
In one year, they did work for only 3
months. So they get pay for a few monthg
and for the rest of the period they get noth-
ing. Even the permanent labour gets only

half the salary for these months. So this
is a serious loss for labour.
The factory-owners also lose. As you

know, last year in UP, they paid Rs. 15-17
for cane. Now the cultivators naturally
want a higher price. 1 am very glad that
the UP factory-owners on their own have
decided to pay Rs.9.50 in thc western dist-
ricts and Rs. 9 in the eastern districts. But

it is truc that they are not getting the cane

even at that price. Therefore, something
more has tc be done. Their demand is
that the price should be pushed up at least
to Rs. 12; only then will they be able to
get sugarcane for the factories. It is for
the Government to examine whether they
can do it, that is raise it up to Rs. 12.

1f the price is raised to Rs. 12, it is natural
that the factory owners would want some
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kind of compensation. Last year,  an
incentive was given to the factory owners
that if they crushed sugar beyond the
target, then for the quantity crushed beyond
the target, they would get a concession
in excise. That was a very good incentive
and they were able to crush more. 1 would
like Government to consider this device.

Last year the lavy ratio was 60 and 40.
Now it has been changed to 70 and 30. If
the price is raised, Government may consi-
der whether they could not restore the ratio
to that of last year. Or there is another
method, to increase the levy price a little
and with that compensate the factories.
Otherwise. they may not be able to pay the
higher price.

We have to take all things into consi-
deration. I do know that sometimes factory
owners do play tricks and deliberately delay
starting of factories. Having once been

‘in the State Government, I know. But

in that case, we have to persuade them, and
pressurise them, if necessary, to start the
factories. .

This year, the situation is peculiar. I
am not inclined to blame the factory-owners
alone. The situation is such that you have
to think of the interests of the cultivators as
well as those of the factory-owners.

1 understand that the sugar stocks are
also ranning very low:. Within a short
while 1 think we will be short of sugar.
Therefore, this matter cannot be played
with any more. It should be given the
highest priority, and with the utmost urgency
some settlement must be made.

Then, Sir, why should we not take a
long-range view? Even when 1 was in U. P.
T was asking the Central Government again
and again that we should do so since the
sugar industry is a fairly important industry of
our country. Why do we want fluctuation
in price every year? Why do we want
uncertainty cvery year? Why can we not
fix the price both for sugarcane and sugar
for a period of three or four yecars so that
it can be reviewed later again? Let it not be
one year arrangement, let it not be ten years,
Let it be for a substantial number of years
so that both the canegrowers and the
factory owners can achieve some balance,
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can go ahead and plan, can know what the
position is. Only then will the sugar
industry get some stability. The manner
in which the sugar industry has been running
in this country is most deplorable and this
should not continue.

SHRI K. RAMANI (Coimbatore) :
The Government’s sugar policy is in a
complete crisis. To show this I can give
some illustrations. The total area under
cane production has gone down.  The
total production of cane has also gone
down. The total production of sugar has
also gone down.

The farmers who are  growing and
supplying sugarcane have now started
-struggling. In U. P. as they themsclves
said here, more than 20 lakhs of sugarcane
growers are refusing to supply sugarcane
to the millowners. In Tamil Nadu also
the millowners have started reducing the
price of cane, and so sugarcanc growers
are going to organise themselves and struggle
to obtain the correct price for sugarcane.
Why are all these things happening? Let
the Government think about.

When they introduced partial decontrol,
they told the people of this country that
they would take care of production, that
a portion of the sugar would be distributed
to the people at a fair price and the other
portion would be given to the millowners for
free sale in the open market so that they
would also get some advantage. What
is the position now?

In Tamil Nadu, there is one sugar-
factory of the Parry group at Pettavatalai,
In the year previous to decontrol its profit
was Rs. 14 lakhs, in the post-decontrol
year its profit is Rs. 45 lakhs after setting
apart funds for meeting all their expenditure.
Like that, the 200 millowners in the country,
71 in U. P., 34 in Maharashtra, 15 in Tamil
Nadu etc., are actually amassing wealth
because of this policy of the Government,
Is it Dot true? Let them explain.

Today, the consumer is at the mercy of
the millowner, and he has to go to the black
market. Even for rationed sugar, in the
cities of Coimbatore and Madras, people
have to pay Rs. 1.80 or Rs. 1.90. The
Madras Government caught hold of the
millowners and made some arrangement to

sell the remaining - quantity in the open
market at a reasonable price, at a price
agreed between them, but that ptice itself
comes to Rs. 3.50 per kilo, and even at that
price people are not getting sugar. In
the village side they have to pay Rs. 4 to
Rs. 5 per kilo.

The workers are not getting their demands.
In Tamil Nadu more than 20,000
workers are working in the sugar industry.
They did not get their minimum demand.
Now, next year in the month of January
after 10th or 15th they are going to stage
a strike to achicve their demand. Take
the farmers who are the suppliers of the
raw material, the sugarcane. In Tamil
Nadu all the mill-owners joined together
and they have decided to reduce the price
by Rs. 10 per ton. Formerly the farmers
were getting Rs. 90 per ton. In U.P,
1 saw in the newspapers that they wanted
to reduce the cane price by Rs. 8 or 9.
Last year it was between Rs. 13 and Rs 17,
Similarly, in Tamil Nadu also the mill-
owners have joined together and they have
reduced the price from Rs. 90 to Rs. 80 per
ton. This thing is not an ordinary one.
The crisis has resulted on account of the
policy of the Government which is pro-
employer and pro-sugar mill-owner. The
consumers, the workers and the farmers
are all suffering now. I have heard some
of the hon. Members from the Congress
benches as well as Swatantra Party saying
that the only remedy for this thing is a
complete decontrol. Complete decontrol
means that you are going to throw the
entire people of this country, the consu-
mers, the cane-growers as well as the wor-
kers, to thc mercy of the profitecring mill-
owners. When the sugar production is
less and it is not sufficient for distribution,
then partial or complete decontrol is no
remedy. They will have to take the entire
production under their control until there
is sufficient production. They must take
the entire production and try to see that
the entirc people in this country get sugar
at & rcasonable price and there is no
sugar crisis. There are the Excise Depart-
ment officials who are supposed to look
after that no sugar is going out of their con-
trol. Butin spite of all these things hundreds
of bags of sugar even from the co-operative
mills are going out and sold in the black
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market. Now the mill-owners are trying to
pressurise the Government to see that there
must be an artificial scarcity in the country.
Then alone they can increase the price also.
They pressurise the Government to export
the sugar saying that they can carn valuable
foreign exchange. If the Government is
going to succumb to these pressures, certain-
ly they are going (o see that several millions
of peasants and also the factory workers
join together and fight against their policy
and ultimately see that they canpot imple-
ment this policy which is pro-employer.

it fergfar fa (Ficfigrd) « & o
1q AqAET TA A J IEAT  FEAT
§1 wrw aF A faF A I oz

fpart FY FRTar Er gar §, TAw-
AZTAT BT T a8 &W 4915 | A9 G

i g fad) & T gt 3 At §
qa 78 § o TR fEEEl w1 W
Y T & | ZAT W FIE AL
@ & g Sa A e 2 e 5@
7 f49i & 3T 39% a1g A & e
F WY qmaqmag H @ g
i?rgag'h’rmtgiw’r(qamq«
@y e A aE & w & ®
AN A AT WARA
& gawar ¢ fF aoer A 1 Afq 8
7z &% 7 &\ gTEr F1 wfeq fE
F fam arx fasl #7 3d Few
ar ag fas arfl &7 AT FCT |
arfeds fame T sl w1 a@am

7 T HI | I AFA AT

geame A 1 JEE AW ¥ g g
afedg femer | a7 T AE ¥
afede e ael & faers 7
frToT @1 WEAT 91 T I TER
SF@ IAEY AR G fear o awa
at fr ¥ S <o/ | T TER N
et & f 9T A% @A A T QW
@ & IR TEEE & W], IR
e s AG fear | ST WA A
S CE LA B
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o 1 AT F q@TET N g A
WH & AT )

# awg wE A fF o R T
759 FArtaw 7 N qX ¥ fAw qrE
1 f5 & famil &1 9@ 1 @i 9%
F1AT # A1 F7 qFEY § T @AA
W ag graear & 1 afFw fawr
Fodt Ffed |

FET qAF T FY AT HT TEEY G,
¥ A ag @ fF g R &Y awe
soar sfg fraes fasdr =gy | g@@r
FI0T 7 & o6 To@ #9 F garr S
Tt 8, g QU g g B

it gro Avo frardt : FT 77 Ay
wfocg?

=1 fagfa fast: 7z d=0 & fog
T8 § | gwnfa wgeg, W | fa
frardt A fag &% & smay & st ww
agt aar g

gaR i #graa § & Ped 43
# faard Adi &, a7 qEigFgw R
T T T A FFAT L I AT FT A
TRAT ASY G1 grT & 4 gW wAT dar
FW@ & a8 AT AREATS AT HY
ST Ry g ? ’
19 Hrs.

oft qro At faardr: AT @x ¥
fazfrar & 4 )

ot frgfar fog © zasr g g R
f6 g8 U FT THFASHE T E |

fre] 73 feafy o4 fE gad
15,16 =qit wfs fres & fgaw
X &qTT | q7 OF (oW T8 @rar
40 q= @ d 60 IT TR
T A X9y el € A | 5w sTew §
ga en & soar aer faet & 8
wr forerT fimam .
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seqe AgEw, a0 g7 fear
IRy gAw gwd € 5 s Amr
e ¢\ A9 F AWET RESTIAT FY
Fma g af g wagd A g ooN
gt &\ fag sw a3 feam =
s &, ag 8,000 = 10,000
Tod ofy oFe ¥ fgEA Y fawm W@ &
gR W07 ST AT O #39 §, 99 WEY
et & fgerm ¥ fog N a9 §
g Zfed f femar & fadt ot it
t | dfFT AN FTaR AR
¥R I TIA, Y O g Faar g
TII9 ATTH FY qHEE grn 1 AfwA
TEY F5E & STH fgAwT F g7 dar
d FQ &1 q@ WIqT A FEA
frdY #1 gFHrE A8 g § 1

A Ffg et FE wargwEe
FE Y gz feEmEi, wFEOF AR
mawEe ¥ fodNRfesy & ww difer
W XA g7 43 FT 197 A9
FG, AT AT T A AT )1 W AR
¥ 3T FE § gH SAT AT qgATH &Y
W aER F Afg F sRw @
Fagaw g1 aua d Al amr g fw
FEARTATE T & | AT aF
gER 4 Hafgl &1 99am § g
FGAGAT THS FTE | FIHFT Y
Gazfdl #) 9@a ) sgqEdT FE!
wifgg | Frq &1 AHST A AT [
AE F qT g FAT § ) TWH aga A
aaid

AR fag & qav3T F A9 qHE
# wimr QF €91 97T 1 3§ g
) &7 gt @ IR §FR §®
oni sy agfeqa &N 4ty ag N &
AT | I FEREF g A
g DR I AdE, T
%qd aF T &1 A FT W T
& 3§ s Y fawwa &1 W &
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THH ATEYE AT 9% TR e 8y
adt fear 8 & =g § & g7 Sl
& F@g Wy via-fres foea
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TR Gedar 1 qag & @@ A
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fad & 7Y = faefar § 1 qga R
fad ¥ gg ag dt® 93 W &
qFFT AFW faard Xar ar, FfFT. I
T oF 7ia § &% 94% qHT aT qQ
§ =0ifF g weedr ¥ o@nn oW
wEfas gea wsor & af &
fER & QT &1 qae Sradr 4
fad sara & dar garg

a7 § # At gy ¥ ag  wwg
FT A ¢ F ag acd am Eew
FF QX Sl St wwad

#ft swreraT ot (g19E) : aafa
Agg, & aqAr ava R TR oy
¥ W9 H T 9% 93 5B wgeyet gurd
F €A AT @A

Tl ¥ 3o R § 1w A
1 wEe B &E TR N s
FyMFeT qor 3 1@ a7 Sme
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feaf s &% 9x afuw s wear
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®TET /7 IR & IO B F fay Ay
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A Jwwr FTwr Frear, oY qua wY
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w e wd s qwn d, dfer gwer
Fft IJTH T gET W fadar )
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#wigar ¢ 5 wfy 5 faer-aforsi
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fardt & sra agt ¥ fag TR
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A T e y Afae &Y 7
a1 | e & @A wrARw g §
f& gfw zgara frarai & wfas
=g 41 921§, @i faa-aifas
argT—agT IFa o7 F N 5w &
grarq ¥ faTAl #1 fa2w foama @)

fq ¥ sme A A7 fax @
g ® F T T gEEY-H qATT
fagts a7 feg = =g, faga
Fea1eA F gEIA @I A0 AF |
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gmra ar Srgar § 1 ww Sifaa £
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9T X gHAT § AT 39 qET F 71 3
9T, g 79 AT AT ®IC H whr
@) 7% & | 9ol w@iEg faa-arfEsY
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gFx &1 AT AY fREW Y 39 gAT
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T FY spaear 7 af g N o
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#1¢ smafer R | PR @ o EfY
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2 | T TE9T gF FaT fFR arAR
FATC T@A &Y gl § N F faata 1
gafgeg® #T ¥ g7 919 FO wqF
FT AT IST T & | AU AT A
o gy afegz Afa a7 & ar
s F% anl A% Y 2w g
F1 SWET AN arAr Ag F
wive Ju fAgzs § fF 3w & <A
¥ arara A teafy ot zaF faafa qg
FAF &IC F 972 Y gfez § < 7 4N
Tiea @ Ay a1 gafas & fw
FAT EAAT HTST IST FT g fA2ey qra<
JATY TAA Y ravawar §

arfemg dR e anfx faa doy
¥ w=r vAvar Gar gvar &, agt o< firw
% firar w1 &1 QR T O Ene A%
¥ Y IqA qar W« AAT & fE W
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= oY forady sar 1 gaTt ?W A Oy
grar 2 5 @Y wa a=T oF frar @
@Y 79 o= gEl frem &7 ' T
&% fFgrel #1 7=7 ©F g9 3T faar
ST § | g aftom ag g & fF frarT
Y A9 T FY FAEE NN F aF=_
¥ o SeaTe A W) FE AT
fr ga ey & 19 &7 ST q@EA
AT, IET & AraTC 9X I qAr fye
aTem § 91X 39 foe g sed wFA &Y
TEH GARA F foq sgereie a8 & 1
: FuFgar 9z ¢ fr oF faqm
FAAT W g4 & q19 faF a7 7
3R IFET fTFadl F 1417 9T IgFT
ggr fa¥ @t ¥ af ¥ fow  IgFr
¥ A5 437 &F7A & fAqw TR
fadar | @ a1 ox o gfw w0 S
fre & ATtET

W wtad (qge) o oawnty o,
e gar HiA F gvaey § & gaar &
Fgm s & A zg WA T A FH
TE 1 uF Sz 9 uE A frar Sar
AR @y e 9T A WA |
& sgw fF mgwe ¥ 8w oama
fear sran § oiR wreg spag & 155 w2
F1 e faar st & | a1 1€ wF T
fear wrar § ? fearl & gq @@ 9T
w7 ==t g ¢ A1 oF Eaw a1 IqF
w1 H e amr @ & wgm fs Rw A
uF difg aAr wfgo ) ogt o S
e gar & agt IRy NeriET
&A1 AfgQ | A= w7 Tdy Ny Al
¢ fe wgr o wF - qat g wra . wg
A ), agt ez g ate wgt fera
AN A &7 TR T HT WAL JMAT
¢ agtag @ 1 @Y wgt &1 I
Tar § At SOy Sw@gT  faer
wifgg 1 & @7 sgm fe gt ot
dafzat g gt § aet T g
feqr arr wfge | Wife @@ wag g

1 3w w3 F qur ad fvfr ) g
g q=r gar g, fame st s &
J1Aq I QAT g 1 A 7 o @ §
e wgt qT oY oy T § agt IgW
erfgr w1 wign e AT
I & 52 R 4 f5 gB sl &
ergag A% 3 wifed ..., (sqawra)
...... fiw & &ar wgar fe oot A
o Fadr & agt IaR N&ifgs s
=nfeg | e Awr g wwar wfge
# ¥1 oVl 0% €T 4 97 B
FATE 17 T AF A & | AAYA A R
faa7 &T &7 fF IR e A
Ffge ar g At M DT qwd 3
AfwT 97 77 g N v aX¥ § A
ZAR! L TG FF AIT AT 8 | AGH
& S q9F Fre@m ¥l fra g sy §,
FTET AT 937 £ & ITF fAU &%
fegr arar @ ) A 17 g7 gEETEd
FNIT FY i9E & 1 795 qo 178 a3
7z fear @ zaw gt AT E)
3% Fma yw-awt & g § R
A% Tg-qrq AN wyrena 110 fe=
T8y § Fgt N 3349 qigzr Awa
zgrs gE g 7 Wt areed 155 fea
a=% ¢ 3u% fou 27.88 qqz #wa
g &1 ag %% agi feqr wmA g ?
oY & eqrEr fea deET aad §,
AqAZA F1 AT 7 &7 § A geqraw
sqigr 3 § 3% foq &8 feqr 9w
iz A F @l aA & wgm fw
faa®r AT varar § Frgadt &1 g
A am &9 w3 fow § 0 ot fE §
A A 9T FATAT §, T 190 9¢ qiw
x=g *1 fgama fean §, NT w1 &
g 9 11.45 qr@z fawaQy § st M
wizarAr 156 far awmar § xgr 23.85
97dz 2 § A wgi 4R @ fued
8.23 qzdz § a N srwmr 170
fe& woar § 3% faq aw 31.35
iz W §ivEst e @ s
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[ it wia® |

a1 fe o S surEr dgAa 3R E,
wrrenar s fex =TI § oy
feFadr sarzr § 3% fou &7 w7 fam
AN B ww IR § AaF fwad
7 § 3% foq sazr #< faan ) a7
N wF g R aZ N AFAAAI §, A
wEge  Afl g IET ) gEN 0w
ST &7 qEA GoAr § | F A wgw
fs N sEE@IF o FNOH
I ag & ITA A1 wadde A
AT ¥ Feoiry fawar & ) 9 JTIT §,
fow ¥ A4 faaes & 7 10
fipies fEam qar #7ar § a9 qeda
¥} ¥ arfs IaEA FEIST A8 AT )
afpr gt N 7€ T s g R Ay
samAr s fga awd g, faas
foradt w1 qeaze sarar §, sarar faa
#n A w19 A7 § ITFT LA AW
w7 feqr & | 73 angea Aw AL &
Tl SETC AT gATH A A 5 FT
femr &1 3% 191 gz ag Tamr
T femr @ B o g #  fagw
forad ®r qaXa 11453 Jmer
feest 8.59 mamar & o faaay fraad
832 qedz o aF Na A amar g
fags fegamy g da§ 31.35
gz famer fear § sgar frzd 10.04
fear § | T9 NETC Y 95 T A% agf
I TEAT X |

& % Wi SR EFT ) wEIaE K
TR ¥ ur N Y § fe agt aga ww
o AN o oot el wen §
W w-aradfer dfew o agt
dficat wwat § 9T 7 ft I ATIN
am # e wifge fs agt &7 frare
WTAT AT FIH W17 AT [E KT
wqIET AT GAr ST g AT agt =R
% & g & 18 wfw o § vafe
oy 12 md & & = am
T M qgt T IW A [T
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FoaT & | 9T fggra ot s F <
afgn | @ "ro-gTy Fgt 9T S ¥@
t w400 g Wrowar @
wafs gud ag asdaw 30 o
AT 31 a1 7g N TF awRy w A
@A 91fgn | wgt A SEEA saver
TN §, gt g war FA F A%
sigt wear sgrar ¥ ¥ dwmre d g
T ¥ I@EA A A s & v
STEY FT #YTA ATIHY TET FIAT ALY
A v Afx g ofew ) @ aw ax
ara § 3T Az wAw-e Hf 1 arey
N Ay ¥ yAT-ww 9w A @
ar @zt 9T aR W A gkar @A §
T raaTHF Y A A §7Y § agt
#9 ##9 fFma § wraAmRs O
AT & A AT T FKTAT 2w FF 2w
¥ A AT S A g § 1@y,
A ANAT 1 qH F @H qTA
€T Y oF-AT FAT 2hrr arfe Frara
# 7w fow 86, @AM 99 g% @k
ITH AR FANG B TF )

oft wga fefraom g (M7egr) -
garafy o, & ¥y sa= & s g fo
ST AT sfosar FRr AT} ) FaA
A AN afar & 27 i @
faet & o 2@l & gyen @A s
&1 @ ? % forgr foamm adl | 393
Tt ¥ & gy &7 T AT ATRAT E
at % geq fraifa @ $T@ & s
ag §Yxt fearar @r @ fawr wifas
wrzaT } fe framil SY o & w7 2 ol
Ffae ¥ sfuw a1 2g Io10 ) H oz
wg wrgan § e g% g dl cf ot
¢ herT W 7 feafier § ga Aoy
& gwrfed § 1 agi 9T ag § e feast
g wew dur wh §, feaar A
dwr weaT §, feaen wraw dar v g,
W A e N A IR ®
AT 9 dh ¥ qx wd £



377 Sugar Policy (Dis.) AGRAHAYANA 18, 1890 (SAKA) Sugar Policy (Dis.) 3718

oy werr gt §, maAde fande
T ¢ B g o A, g W,
@A AE 1 qgt I AFAET A &
SO fFEY @9 aF A9 T Y KA
Jgrer ¥ ¥ & formd ag wmaw o AR
7 421 533 § IR it @ qEwr
IoeT grarar g1 & rawr ag war
2T ATFAT § TR QA FIGET GIAT AT
e frarY &7 ggiv eame faar fs
5 %% I AR & FT K F9T g
aux gra v Afew ww I¥ @
fFmmam g Y wgrom wer & fw gw
9 w9y, 8 sy fagew § sagr A
X | R IAg A A fHgA gl
g1 a1 1 fema g qawar @ fr afg
TE A @ @ g o e ad)
fsgrama@ A @1F | a1 IR
oF f g I, g & e gE
g ATTAY ) A9 AYAT IS TZ AT FLA
f fare araay gae w7 v 8, fead
g1 & IUF JEIG &, A AT q5F
F Y€ dar % A q¥I g gay Al
# madAde qfeqd) /T TIRAT ¥ N
T 9 TEEY &, AR A Ng@d, Ty
g T, AR TAT DTG g7 OF Ky
fia st fqAd g7 g A

qrfaEl 3 ara foqr gar 99 &Y wa
X w7 ar I wfaw AT qav fmar

qrE IAET AEM ZAT 9 | Aw WY
feash 3 3X § Ja&! Hrg sarzr AT
q& | Yot T F AW FW Swg @
It &1 q@rar ag gm fe o aw
faF afi N g fasr ol aw A
WA N D e A,
I oF T N A AN J g A
w93 &g ¥ ag & w T wgan  fe
IgTeT qW ITA Sty A g W
¥t Ja® sremar afaal & fea¥ & Y
g faswar § I8 o At vk ) faw
aifers &Y ot e af A A
fearm A ot aff o 1 9w W

1 afed foaft asdt 3k g w0
It € wewT Surer oAt | e ag
AR w7 g A § Pt wvg @
faer wmifas *Y ft gwar= grar § i
ffamTr®r M T 81 xr @m A WY
dud g% aq fafewy w3 anfe ot &
aelt fad 9w % | qUR g o
Fuar Aife aff fratfr w< § ot
Tt 7z v fe feama s geam
o1 751 ¥, faw wifes yma gwam
I @ R ¥ ave gfawr ¥ ot q¥
gaag fvg a2 Haer &
wgaT wigan § x5 ag oo Aify qewrer
wifem £ ) @ weE) & e & A
arard g f6 ooy qf ang fogr

SHRI K.NARAYANA RAO (Bobbili):
Mr. Chairman, Sir, recently, a great concern
has been cxpressed by Andhra Pradesh
Government because of the adamant attj-
tude adopted by some of the private mill-
owners not agrecing to the price fixed by
the Government of Andhra Pradesh. Andhra
Pradesh Government has fixed the price
at Rs. 100 per tonne throughout Andhra
Pradesh. Out of 19 mills, only 9 mills
are cooperative mills and they have agreed
to Rs. 100 per tonne. Out of private
mills, only one, the Chalapalli Mills, has
accepted it. The rest of the private mills
have not started crushing at all.

Just now, hon. Member, Shrimati
Sucheta Kripalani, clearly stated what
are the various hardships and difficulties
that will be expereinced by farmers because
of delayed crushing. 1 do not want.to add
anything on that. [ wish to point out to
the House and, particularly, the Govern-
mont that they should also consider the
amount of money, the excise duty, that they
arc also loosing because of the delaying
tactics, adopted by the private mills. In
the context of these things. there are certain
legal lacaunac. A certain  amount of
helplessness is also experienced by the
Government of Andhra Pradesh. If what
I hear from the newspaper reports is correct,
the Andhra Pradesh Government has  t
a telegram and also a letter to the Central



379  Sngar Policy (Dis.)

[ Shri K, Narayana Rao |

Government proposing either control or
decontrol. They have also suggested to
the Central Government to come to the
rescue of the farmer and also to regulate
the couduct of the Mill-owners or, alter-
natively, empower the State Government
to take whatever power is necessary under
the Essentiat Commodities Act. T do
not know whether the Government has
decided anything on this matter. But
“this is causing a considerable difficulty to
the people. So far as my constituency
is concerned, there are two private mills
and the people have been_writing to me
about the uncertainty of their fate.

SHRI K. N. TIWARY : In Andhra
Pradesh, arc thc coopcratives running?

SHRI K. NARAYANA RAO : Yes,
they are working. Thcy have agreed to
Rs. 100 per ‘tonne except these 9 private
mills. These private mills are prepared
to pay Rs. 80 per tonne whereas the Central
Government levy price is Rs. 78.70 p.
per tonne. Here, 1 would like the Minister
to think over it. The other day, when he
was speaking on this issue, the hon. Mini-
ster said that this price is a notional pricc.
But it is not a mere notional price. It is
in the content of price of sugarcanc because
the so-called notional price has been fixed
in the light of th¢ levy price of sugarcane.
In the conterxt(of at what price the levy-
product is to be sold in the market, the
pricc of sugarcane has been fixed. But
actually, there is only 70 per cent that is
going into the levy sale and 30 per cent
to frce market. Apart from all these
mathematical calculations, [ know this
will not make any difference, it is 70per cent
and 30 per cent. Actually, they mix so
much in the actual market that it is very
difticult to identify the levy product from
the open product. It finds free way into
the open market. What I suggest is that
you try to raise this minimum price so that
there is inducement.

Then, Sir, the concern about the consu-
mer is shown so frequently in the House and
that has been rebutted by my hon. friend,
Shri K. N. Pandey. 1 have come from
certain rural arcas [ know how many
people are really getting sugar at controlled
price. To get sugar at a controlied price is
ararity, Tothe rural areas, the people
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find it difficult to get sugar at controlled
price.

MR. CHAIRMAN : The hon. Mem-
ber may concltude now.

SHRI K. NARAYANA RAO : One
more submission and I have done.
When we are fixing the sugarcane price,
we are taking only the returns qf sugar into
consideration. I would like to plead with
the hon. Minister why exclude molasses
out of the calculation. After all, the
molasses are the byproduct of the sugarcane.
What you are doing is that you are controll-
ing the molasses at a price which is stupidly
low. The controlled price of the molasses
should be fixed at a reasonably high rate.
The other day, the hon. Minister stated in
the House that for a quintal of molasses.
as against the controlled price of 65 p., the
Punjab Government purchased at the rate
about Rs. 160. That is the nature of dis-
parity.

Therefore, we have to think of the price
of molasses also ; we have also to see the
right prices are fixed, so that in the deter
mination of the price of sugarcane, this
price is also taken into consideration.

I would, therefore, request the hon.
Minister to take immediate steps,so that
the private factorics in Andhra Prasdesh
could start crushing immediately.

SHRI HIMATSINGKA (Godda) :
Mrs. Sucheta Kripalani  explained that
everybody was suffering, but she forgot
to mention the consumers. They are also
suffering; in October and in the beginning
of November, thc price of free
sale sugar had gone down to Rs. 220/-
per quintal, i.e., Rs. 2,20 per Kkilo, but
now it has gone up to Rs. 3.70 per kilo
because sugar is not being produced. In
Kanpur, there arc only about 70 quintals
of sugarcane whereas there used to be
20,000 quintals there. The result is that
the delay is causing loss to everybody...
(Interruption).

AN. HON. MEMBER : It is a gain
to the millowners.

SHRI HIMATSINGKA : It is not
a gain to the millowners also. Mili-
owners would like to use the machinery
and produce more sugar.



381 Sugar Policy (Dis.) AGRARAYANA g8, 1890 (SAKA) Sugar Policy (Dis.) 382

The -position is this. The minimum
price has been fixed at Rs. 7.75 per quin-
tal, and the levy price is being calculated
on that basis. If you take 70 per cent of
the sugar that is being produced on the
basis of the cost calculated at Rs. 3.75....

AN. HON, MEMBER : Rs. 2/-.

SHRI HIMATSINGKA : Whatever
is the price that has been fixed, if you cal-
culate the price on that basis and leave
only 30 per cent for free sale, then the loss
that is being incurred on the high price
that is being paid for sugarcane has got to
be recovered from that 30 per cent. Last
year, the millowners had been given con-
cession in excise. They were also allowed
free sale upto 40 per cent and they got a
high price on the 40 per cent that they
sold in the free market. Last year, the
production was 22 lakh tonnes and Govern-
ment took about 13 lakh tonnesas levy.
There were about 8 lakh tonnes for free
sale. On these 8 lakh tonnes they could
make up the loss which was being incurred
on the levysugar. This year the produ-
ction will be 29 lakh tonnes and Govern-
ment will get, on the basis of 70 per cent,
20 lakh tonnes. Therefore, the Consu-
mers will get at controlled price 7 lakh
tonnes more. Therefore, there will be very
little scope for free sale of sugar and,
therefore, the price cannot go up. The
quantity that will be left for free sale will
be only 8 lakh tonnes. Therefore, on
those 8 lakh tonnes they will have to re-
cover whatever amount they lose on the
levy sugar. It is a matter of pure arith-
metic. Let the Government calculate...
(Inmterruption). The consumers will get
much more than what they got last yecar
and, therefore, the pressure on the free
market will be much less, the demand
will be much less. Therefore, the price
cannot g0 up....(Interruptions) Because
therc was shortage, the price shot up.
This year it is not likely to happen. There-
fore, what 1 suggest is that the Govern-
ment should calculate the price on the
total quantity of sugar that will be produced

stick to minimum price of sugarcane and
thereby the levy price will be a little more
and that will minimise the losses in the
free sale or allow at least last year's pro-
portion of 60:40. These are the three
of four suggestions and the Government
can consider what is poasible for them
to accopt. The trouble is this, The town
people are vocal and therefore the Govern-
ment is not prepared to increase the cost
of the price of sugar that is being taken
on the levy so that the town people may
remain quiet. These are the three or
four suggestions which 1 have made. Let
Government  consider and ~accept the
price on that basis. The millowners are
suffering for' not being  able to
produce. They have fo pay for the
labour that are there permanently and
they certainly want to produce as much
more as they can and make some profits.

%FIE _MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN,
RAM) : Mr. Chairman, Sir, I am thank-
ful to the hon. Members for this discussion
on sugar policy. I took over this Mini-
stry at a time when the sugar production
in the country was at the lowest level, and
that was due to the factors already known
to the House, namely, the severe drought
conditions in Bihar, and in that portion
of eastern Uttar Pradesh which produces
the largest quantity of sugar. The defici-
ency of rain affected the acreage.

Many hon. Members have argued that,
because the. prices were low, therefore,
the acreage went down. But the real
fact was that even with the development
of sugar industry in Maharashtra and
Andhra, Uttar Pradesh continues to be
the largest producer of sugar.

If the hon. Members will care to look
into the figure of production they will find
that it was due to the deficient rain in these
two States that the sugar acrcage went
down. And then we thought what device
to apply so that the farmer could be

and distribute it on the price that they pay
for the levy sugar and leave it to be made
up on the free sale.

Therefore, I suggest, cither they stick
to last year's formula of 6040 or they

d a good ive price and
the consumer a minimum of sugar at a
controlled price. And ‘those who have

memmamrw
not,have that i
ifdnmm.ﬁhbbuhw%

in the open market.
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SHRI VASUDEVAN NAIR : (Peermade)
Black market will be legalised.

SHRI JAGJIWAN RAM : Of
course it was legalised, if you are pleased
on the use of that word. If that pleases
your ideology I have no objection. It is
an achievement. If one has eyes to see
one will find that the sugarcane growers
in the country had never received that
price in the history of the sugar industry.
Those who have eyes can read it; those who
have senses can understand. I am never
apologetic about it. The policy - that I
introduced last year has benefited the
farmers of this country and the farmers
are very glad. There is no doubt about
that. Of course the mill owners made a
profit on 40 per cent, It was meant for
that. These will cover the losses on the
60 per cent. They will make good the
Joss on the 40 per cent. And the whole
basic idea of the policy that was enunciated
last year was to see that the sugar produc-
tion was increased.

Experts were apprehensive that in any
dispensation of full control the sugar pro-
duction would not have exceeded 15 to 16
lakh tons. Under this revised policy we
could achieve more than 22 lakh tonnes
or so. Now, this year also we considered
the question of sugar policy at service
places, with Members of Parliament, with
the Chief Ministers, etc, and the opinions
gravitated between these views.

Some were of the view that there should
be full control, some were of the opinion
that there should be full decontrol and
the third opinion was that it should be
partial decontrol. Even in the - Chief
Minister’s conference, opinions were divided.
Some were very strongly for complete
control, a few were strongly for complete
cdntrol, but the consensus was to continue
this policy of partial decontrol, and it was
decided with the variation that the levy
percentage was to be increased from
60 to 70.

There was a purpose behind it. The
purpose was to see whether 1 could create
some stocks with me. Today I am in a
position where I have no carryover from
last year. So I thought if I could increase
the quantum of levy sugar and if 1 could
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have some carryover, then some new policy
on sugar could be considered. That was
the whole idea. Therefore, the percentages
of levy was increased.

There are certain special features of the
sugar industry. Members have complained
about the arrears of sugarcane prices.
I know at one stage as much as Rs. 35
crores were pending with the factory-
owners. This is. one industry where the
raw material is supplied to the factories,
the factories crush the cane, produce sugar,
sell it and then make payment for the
price of sugarcane to the grower.

AN HON. MEMBER Without
paying any interset.

SHRI ATAL BIHARI VAJPAYEE:
(Balrampur) :  Self-interset.

SHRI JAGJIWAN RAM : This is

a special feature of this industry. I am
not happy overit. Sometimes it so happens
that the factory does not make profit and
the growers suffer, because for five, six
or seven years the growers are not paid
the price. The alternative is to prosccute
the factories for non-payment. I am not
disclosing a secret when I say that I have
been writing to the Stat¢ Governments.

SHRI BIBHUTI MISHRA : The
Garaul factory has not yet paid the price
to my Champaran growers.

SHRI JAGJIWAN RAM : Garaul
may be one of the few with large arrears.

We decided this policy on various
calculations, Resistance to pay higher
cane price came from factory-owners out
of a misapprehension. The misappre-
hension was that the open market price
of free sugar was going to fall so much
that they could not afford to pay a price
higher than Rs. 9 or Rs. 9.50. I have been
making my own calculations, discussing
with the factory owners and with my own
experts. I do not agree with the mill-
owners on this point.

Shri Kamble raised questions of reco-
very, duration and all those things. Thsse
are the figures worked out by experts.
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1 do not claim to be an expert. Perhaps
we can very well say that if the duration of
the crushing is longer, the overhead comes
down. The labour cost will be there,
but the overheads will came down. Simi-
larly, if recovery is higher, it is quite under-
standable that other costs will be there,
but the overheads will come down.

Let it not be forgotten that in fixing the
cane price, we have given weightage for
higher recovery. The price has been link-
od to recovery of 9.4 per cent and for
every point per cent increase, an added price
has to be given. Thatis provided. So,
in areas where there is higer recovery, they
get a higher price. That is quite underst-
andable, that should be, that will be an’
incentive to the grower to increase the
quality of his sugarcane and increase the
sucrose content.

Shastriji has made a very good suggest-
tion. I mayself have been concerned about
that, that when the factory crushes sugar-
cane, the average of all the farmers is taken,
whether it is 9.4 or 9.5 or 10. One does not
know whether his field produced 10.2.
Even if it produced 10.2, the price will be
linked to the average recovery which may be
10 only. What is the solution? The solu-
tion is very difficult because what Shastriji-
has suggested will be workable only in the
case of big farmers who produce as much
as will be adequate for at least one day’s
crushing, but how many farmers do we
have like that? Especially in Eastern U.P.
and Bihar the holdings are so small that
even 200 or 500 cultivators may not provide
cane adequate for one day’s crushing, I
have been myself exercised over this, but
as yet I have not been able to find any
solution by which incentive could be given to
individual farmers so that they can increase
their sucrose content, but if members suggest
something I will be always prepared to
examine it because I am myself very much
exercised over this. As a matter of fact,
I asked my experts whether in calculating
this recovery we have got some method to
check it. We have some rough and ready
method. We know the quantity of cane
that has been supplied and the quantity
of sugar that has been produced, and on that
we can work out, but how far it is scientific
it is very difficult for me to say.

Sugar Policy (Dis.) AGRAHAYANA 18, 1890 (SAKA) Sugar Policy (Dis.) 386

SHRI S. M. BANERJEE: That is
a lJong-term policy. What is your short
term_policy? Are you going to increase
the minimum price?

SHRI JAGJIWAN RAM: I am
coming to that, I am saying all these things
because all these points have been raised,
and thoy are very relavant. I seek the
assistance of tho members in solving these
problems because I am also concerned with
that. That is why I was saying this.

Many suggestions have been “made,
but as I have said, on the basis of the present
formula T personally feel, and 1 agree with
the members who have made the suggestion,
that nowhere should the cane price be paid
less than Rs. 10 per quintal. I may assure
the industry—I can say nothing more than
that—that it is never the intention of the
Government to déstory the industry. If
by paying this price it is found at a later
stage that the prevailing market price of
sugar is such that the sugar factories are
likely to lose heavily, certainly it will be
open at that stage to find out some method
by which the sugar industry can be saved.
I can assuré the House that I will take up
this matter with the sugar factories, and 1
am sure that if they want that the sugar
industry should exist, they will not hesitate
to pay yuch a price as will not inhibit sugar
cultivation this year. That will be in the
interests of the sugar industry and the areas
conerrned.

"SHRI S. M. l}ANERJBB ¢ The mini-
mum price will be not less than Rs, 10 ?

SHRI JAGJIWAN RAM: I am not
talking of the statutory migimum. That
should be understood.

ot ww swm (Formam)
o AT e Jof A AT AT Il
s¥wr ¥ wgr Y IR srewraw fer §
fis gu wwrert & fewie v faere
T W7 W ) S FTR AN xF
swre o1 frewa foar § a1 fire gergr
farwr w3
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off WA TR ;. IERT AT 19.45 Hrs.
w7 @K qEA § qmA geet { S ,
The Lok Sabha then adjourned till Elever

wgl 3 Iy ot ghe & @& g< LES S of the Clock on Tuesday, December 10, ~
e t. 1968, Agrahayana 19, 1890 (Saka).



	001
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	169
	170
	171
	172
	173
	174
	175
	176
	177
	178
	179
	180
	181
	182
	183
	184
	185
	186
	187
	188
	189
	190
	191
	192
	193
	194
	195
	196
	197
	198

